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LOK SABRA 

Monday. April 10, 19611Chaitra 20, 
1883 (ScLka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPF:t\KER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

CondttioJl8 of Central Government 
Employee., 

+ r Shri Ram Krishan Gupta: Shri A. K. GopaIaD: 
·1404. ~ Shri M. K. KumanD: 

I Shri Warior: 
I Shri KodiyaD: 
L Shri Punnoose: 

Will the Minister of Home Mairs 
be pleased to refer to the reply given 
to StalTed Question No. 422 on the 
24th November, 1960 and state: 

(a) whether Government have re-
ceived the Report of Inter-depart-
mental Enquiry regarding the con-
ditions of work of Central Govern-
ment employees; and 

(b) it so, the details thereof? 

The MInister or Home Main (Sbrl 
La! Babadur SbutrI): (a> and (b). 
The Committee has not yet submitted 
it. report. 

8br1 Bam KrIsbaD GUpta: The Com-
mittee was expected to submit a re-
port by March, 1961. May t know 
when it is expected to be received? 

Sbri Lal s.Jwtar 8buUt: I have 
been informed that the Committee wi] 
be able to submit U.s report by tbe 
end of June. 
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Shri Ram Krishan Gupta: May I 
know whether the Committee has 
visit('d any city other than Calcutta 
and Bombay? 

Shri Lal Bahadur Shastri: YC's, they 
have visited a number of States be-
sides Calcutta and Bombay. 

Shri Sadhan Gupta: May I know 
the terms ot reference ot the Inter-
Departmental Committee? 

Shri Lal Bahadur Shastri: The 
Inter-Departmental Committee has 
been set up to review the Eoxisting 
welfare alTangements and make re-
commendations for their improve-
ment. 
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"ft "It=f ql'{{ tl'l"T : 1.1 ~ If,ifiT 
ffi ~9  <fHftfil:f7: If,(<T it. ~~  
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<tT t. :;ITT. ~  lfi;pr ill ~ ~ flf, '3'.,i!?r 
Cflli-flIT ol ~1.  %' ( 

sa;{i """ .~ mti'i : it r,t, If{T 
('fr "'3'lf-lii "frT 'f.'P1 ~ f:r, ~~ ;j';'f; ~
l14 ~ ll  it Q''tr ~  ~ o  ~  ?'fi1lf,f I 

Shri Chintamoni Panigrahi: May 
know whether representations have 
bel'n I'l'ccived from the Central Gov-
ernrn!'llt Employees' Unions with re-
gard to the present working conditions 
of th!' Central Government employees 
and, if so, what are their demands be-
fore the Committee? 

Shri Lal Babadur Shastri: The de-
mands art' many, but the terms of 
rdel'l'm',' of thl' Committee are very 
compl'dwnsivc Ilnd I would like the 
hon, Member to wait becau3e there 
il no puint in placing all the details 
before the Housl' just now, I am 
lure the hon, Member is more in-
terested in the fact that whatever 
their demand, an' they are fully on-
sidcrL-d by the Committee and theIr 
recommendations placed before the 
Government. 

't) ~~ ~  : ~ 'FT 'rlrrT it 

'111-" 'T'f. f7'q'li if.!' it. ~ If, Ji iTlIi m ;j T 
~ 1f'1 ~ 'l7i 1 ~ 'ftii ~~ 7:i!:T ~ ? 

'* ",'" ~  ~~  : "'1"1' ~ 
('I'{ Jt' ~ ,{f .~ ~. . ~l ol ~ i'f'f. 

~ ~  ~ '-m ~ .  ~~ <tT lit ~ I 
~ ~  1I'T ~ it If.',"q ~ I ;j-m 
~ If '1fT ~  ~  q'R ~ it ~ 
~.  . ~ !fiT t I {lif;;rq ~~ qf",,,, 
~ .ri 'flT 'llfi I 

Shri D. C, Sharma: May I know if 
the report of this Committee will be 
placed on the Table of this House so 
that Members of Parliament can dis-
cuss it?' 

Shri Lal Bahadur Shastri: I do not 
think I shall have any special objec-
tion but the hon, Member will allow 
me 'to take a final decision when the 
report has been received. 

Shri P. G. Deb: May I know whe-
ther the Government is framing 
strong rules to giVe seniority to their 
own staff over the newly recruited 
ones, thClt i3, Ihose selected by the 
UPSC'! 

Mr. Speaker: That does not relate to 
~ e  Nt'xt question, 

~  ~4.m~ it. "",'iff lfir fml'l 

~ l . 1\1) ~  ~  : if!IT ~m 
lilT ~~ ~  ~ ~  it. ~ 

'SI'8 ~m ~  ~ ~ ~ p  if. ~ it lfr, 
~ ifr if.'li o .~  for. ~.  ~~  ~ 

.,mr m.'f.'i1: 1r. 4 ~ ~  ~~ 1T ~ 
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.w ~ fflffi o .~ m ~ ~ I 

I shall read it in English also. 

A scheme for the purpose has been 
included in the Third Five Year Plan 
and further detaill are being worked 
out, 

11ft ~ ~ : t:rr ~ lIT:r;ft'.r if'fI' 
~ it ~ f.r.lfi ~  ~ *" ~n  ~ 
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'AUze' Anti-Submarin Aircrafts 

*1406. Shri Ajlt Singh Sarhadl: 
Will the Minister of Defence be 
pleased to state: 

(a) the total cost at which 12 French 
'Alize' anti-submarine aircrafts are 
being procured; 

(b) whether it is by private nego-
tiation or global contract; 

(c) whether the personnel for all 
these planes have been trained; and 

(d) if so, where? 

The Deputy Minister of Defence 
(8brj Raghuramaiah) (a) Government 
regret that in the best interests of the 
State this information may not be 
ariven as it relates to the strength of 
the Naval Air Arm. 

(b) By negotiation. 

(c) and (d). l ~  are undergoing 
training in France. 

8hri Ajlt Singh Sarhadi: All the 
information what we require is 
whether the aircraft necessary for the 
aircraft carrier that has recently been 
purchas<'d have been procured from 
the world market. 

The Minister or Defence (8br1 
KrishDa Menon): I could not hear 
what the hon. Member said. 

Mr. Speaker: Will he kindly repeat 
his question? 

8hri AJlt Sinp Sarbadl: The infor-
mation which we require is only to 

this extent, namely, we have recently 
purchased an aircraft carrier and it 
has been commissioned. 

Sbrt Rarhunath Singh: Vikrant. 

Shri AJit Singh Sarhadi: Yes. May 
I know whether the aircraft nt'cessary 
for that aircraft carriC{" haVe been 
procured from the world market? 

Shri Krishna Menon: Yes, Sir; by 
nt'gotiation. 

There are only three countries from 
which they can be obtained and they 
are all countries which we are able 
to contact. Three aircraft of the 
dift'erent countries were evaluated 
and not only the Navy but the best 
advice that we can get on it and the 
study madf' led to the conclusion that 
the Alize was the best aircratl to 
handle this particular role. 

Shrl Ajit Singh 8arhadl: The Min-
istry has perhaps rightly refused to 
give information about the purchase 
of anti-submarine aircratl. But is the 
Ministry aware that this information 
is already available in the English 
papers and, if so, has the Ministry 
come across that information? 

Shri Krishna Menon: We are not 
refusing to give information as to the 
name of the aircraft. But the ques-
tion is of the numbers. 

Mr. Speaker: He says that even that 
information has been published in the 
English newspapers. 

Shri Krishna Menon: Numbers? 
That will be wrong, because we have 
not ourselvc's decided on it. Because 
it is published it dOl'S not become a 
fact. 

.. Shri Morarka:'The number ~ given 
in the question. We want to know 
only the total value of the aircralt. 

Shrl Kri. .. hna Menon: The number 
is given in the question. But the 
questioner is not the Government, 

8hri Morarka: The number need not 
be given, but the total value may be 
given. 
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Shri Krishna Menon: If the total 
value is given, the number is known. 

Shrl Mornrka: We do not know the 
value of the aircraft. On a point of 
order, Sir. 

Mr. Speaker: I will decide the point 
of order during the debate on the 
Demands fo:..· Grants of the Ministry 
of Defence. 

I said thc other d<.;y that it had been 
repeatedly pointed out to me that 
matters relating to defence which are 
being given in other countries, parti-
cularly in the Huuse of Commons. 
are not being submitted to this House 
on the groulld that it would be dis-
clogure of secret information. I have 
to deride how far I should allow that 
how far the hon. the Defence Minister 
can cxcercise the discretion of with-
holding information from the House. 
The House must know everyth-
ing about expenditure. Therefore, 
I shall decide it. The hon. Minister, 
before he goes into details of defence 
will kindly submit to the House what 
he thinks rega\'ding this. 

I find that a ISmail booklet was pub-
lished sometime ago by the Lok Sabha 
Secretariat. Hon. Members may look 
Into it in the Library. The hon. the 
Defence Minister will say what he 
has to at the time of his participation 
in the debate on the demands. 

Shrl Ansar Harvan1: It is very 
useful. 

Shrl Krtahna Menon: It does not 
probably arise out of this question. 
It is true you did say that the infor-
mation that is given in the House of 
Coml1l<lns is not given het"e. But 
when the time comes I hope you will 
allow me to say how far that con-
forms to the situatiOh and what other 
di1!erent circumstances there exist. 

In regard to this particular ques-
tion, thpre is no difficulty about giving 
the name of the aircraft. But we 
cannot give the price of purchase. 

Mr. Speaker: Should not the House 
know how much we are spending on 
Defence! This will be a lump sum; 
nobody will take the trouble of wor-

king out. But if they are so in-
genIOus, they will go to the company 
itself. 

Shri Krishna ~enon  This is a 
Government to Government trans-
action. It is a transaction between 
the French Government and ourselves. 
There are difficulties in this matter 
which I am prepared to explain to 
you. 

Mr. Speaker: When we take up the 
Defence Ministry Demands, the hon. 
Minister will tell us how far we can 
proc('ed in this matter. 

Assam Road Tax and West Bengal 
Entry Tax on Tea 

·1407 Shri Rameshwar TanUa: Will 
th(' Minister of Finance be pleased to 
refer to the reply given to Starred 
Question No. 419 on the 24th Nov-
prober, 1960 and state: 

(a) whether Government have now 
completed consideration on Assam 
Government's request to replace Assam 
Road Carl'iagc Tax and West Bengal 
Ent\'y Tax On tea by a Central Tax 
to be distributed to producing States; 
and 

(b) if so, the result thereof? 

The Deputy Minister of Fbumce 
(Shrl B. R. Bhagat): (a) and (b). The 
existing position is being continued 
for one year after which the matter 
will be considered further. 

Shrl B.ameshwar Tantia: May I know 
whether Government is aware that 
these various taxes make our tea 
costly in the foreign countries, as a 
result of which our exports are ham-
pered? It so, what steps are Govern.. 
ment taking for the abolition of these 
taxes? 

Shri B. R. Bha,at: We have taken 
all these into consideration and com. 
to this decision that we would alloW' 
these taxes to continue for one more 
year, because the State Governments 
are insistent that their revenue will 
be a1Tected very adversely. 

Shri Rameshwar Tantla: May I knoW' 
whether there was a case in the 
Supreme Court against the .AssaID 
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. Road tax, in which the verdict given 
was that such taxes are illegal, with-
out the previous sanction of the 
President? Are the Government also 
aware that the Assam Government 
are bringing forward a new Bill in 
the Assembly? 

Shri B. R. Bhagat: This is true. 

Shri p. C. Borooah: May I know 
when this request of the Assam Gov-
ernme!lt reached the Central Govern-
ment'! 

Shri B. R. Bbagat: Request regard-
ing what? 

Shri P. C. Borooah: Request regar-
ding combining the two road taxes 
making it one Central tax, and giving 
a share to the State Governments, 

Shri B. R. Bhagat: The whole 
matter was considered at a meeting 
of the State Finance Ministers of 
States like Assam West Bengal, Kerala 
and Orissa, with the Union Finance 
Minister and the the decision arrived 
at was a result of the discussion. 

Shri P. C. Borooah: May I know, 
Sir, if it is a fact that this proposal 
was not favoured by the West Bengal 
Government and that is why the delay 
ha!' occurred. 

Shri B. R, Bbagat: As I said, all 
the State Governments were repre-
sented in that Conference, We 
decided to continue these  taxes for 
one year and referred the matter to 
the Finance Commision which will 
take into consideration the effect 
after one year, that is March 1962, 
and also consider the possibility ot 
levying a general tax of moderate 
incidence as we have in Bihar and 
Madras. All these points emerged all 
a result of the discussion and thla 
decision was taken, 

Shrl Dem Baraa: ,May I know 
whethet" the local tax, that is the 
Assam Road Carriage tax, i5 an 
Irregular and illegal tax, because of 
the finding ot the Supreme Court? U 
10, how could Government want to 
continue it for one year? 

Shri B .... Bbapt: The whole thlDJ 
was validated as a result at the 

President's assent to an Ordinance, 
especially the past recoveries. 

Mr, Speaker: For want of a techni-
cal sanction it was declarE'd illegal. It 
has been regularised, 

Shri Supakar: The purport of the 
l'uling of the Supreme Court is that 
the previous sanction of the President 
is necessary. What stands in the way 
of the President giving sanction? 

Why do Government not advise the 
State Governments to take such 
sanction. Do Government also propose 
to advise them that such a Bill 
should not be brought in the different 
legislatures? May I know it Govern-
ment contemplates reimbursement of 
the loss by any other method? 

Shri B, R, Bhapt: This is a 
hypothetical question. As regarda 
bringing torward legislation. the 
various State Legislatures were consi-
dering it. As for the particular State 
from which hon. Member comes, thill 
mattl"r was considered, Since the 
legislature there has been abrogated. 
~ matter is considered in the Law 
Ministry here. So, all thi.s legislative 
process is being examined and 
considered. 

Shri AmJad All: Has it come to the 
notice ot Government that this lacuna 
has been filled by fresh legislation 
with the sanction of the President? 
A Bill to that effect was brought be-
fore the Assam legislature and hal 
been passed into law, 

Shri B. R. BbaA'at: What s. the 
lacuna I do not know, It has been 
validated by an ~en  order iSRued 
by the President. There is no lacuna 
DOW, 

Sbrl AmJad All: It was invalidated 
by thE' Supreme Court ot India on ac-
count ot the 1ad that it did not re-
ceive the President's assent before it 
was introduced in the Asembly. Sub-
lequently a Bill WIlS Introduced and 
passed by the State Legislature, It 
has become law now. 

8brI B. B. Bbap&: That is true. 
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Sbri P. C. Borooah: The hon. 
Deputy Minister was referring to an 
ordinance. What is that ordinance, 
we do not know. 

I\lr. Speaker: When was it promul-

eated? 
Shri B. R. 8hagat: As I said, the 
'iiupl'l'mc Court invalidated the Assam 
Taxation Ad levying duty on tea and 
JUll'. That was invalidated because 
thl' PI'('sident.'s ~en  was not obtain-
ed. On that tec:hnical ground, with-
Ollt going into the merits they said 
that the mroaSlll'1' was n ~l . 

This was Sl't right by the ~en  to 
the promulgation of :']1 Ordinance 
giv('n by the President aud subseq-
lIl'fltly till' ass('nt to the State Bill. 

National Consciousne.ss among 
Students 

+ 

f Shri Pangarkar: ~ l l R:lm Kri .. han Gupta: 
Shrl D. C. Sharma: 

*1408 J Shri PrakaSh Vir Shastri: 
'1 Shrimati Krislma Mehta: 

l ShT'l KaUka Singh: Shrl Pahadla: 
Shrl Bhakt Darshan: 

Will the Minister of Education be 
plp<lsl'd to refer to the reply given to 
Starred Qu('stion No, 443 on the 24th 
November, 1960 and stnte: 

(a) whether Government have 
finalised the programme to develop 
On a nation-wide scale a national 
consciousness among the country's 
youth, particularly its scho<;>l-going 
children; and 

(b) if 50, thl' details thereof? 

The Minister of Education (Dr. K. L. 
ShrImall): (a> A proposal to set up a 
Committee to work out a detailed 
programme in this regard is under 
considcra lion, 

lb) Does not arise. 

I milCht further inform the Bouse 
thllt We are finalising the terms of 
e l~e and the personnel of the 

Committee, and as soon as this ill 
finalised we will makl' an announce-
ment. 

Shri Pangarkar: While finalising 
the terms of reference, will the views 
of the various educational institu-
tions in the States be taken into con-
sideration? 

Dr. K. L. Shrlmali: That will be for 
the Committee to consider. 

Shri D. C. Shanna: May I know if 
thc exaC't ddinition of the term 
"national consciousness" will also be 
one of the terms of refl'rence of the 
Committce? 

Dr. K. L. ShrimaIi: I suggest that 
the hon. Member may wait till we 
finalise the tel ms of reference. 

"-iT +(iSf('f ~l  : 'flIT ~ ~  ~ f1f.-~ 
m ~ l'fo'T 'q"-YT'!T\:fi if fq r.f +r1"!iftlr 
~ <' ~ '3f1" it 'l,;f.p:r...f fq:<l'j T.''-fi ~ ? 
~  lrt. -if ~ ~ . -S"l' 'f.'T ~~ 
~ f;;,';-:-, r: : 

~ 0 ~ 0 (:fT 0 1 n~  : ~  ~  ~ 

~ <r.r W-lJ'eT ~m ~ ~ f<nrr ~ I 

Raja Mahendra Pratap: When our 
hon. Prime Minister himself is think-
ing in terms of One World, is it not 
better that we develop world con-
sciousness among the students? 

Dr. K. L. Sbrimall: One world con-
sists of different nations. 

n~ .~~  ... ~ ~... _  R 

m~~ ~~~~ 

~~ Jf ~ ~~  ;fr ~ ~  

~ ~ ~ <it ~ it :;rni'ift', 
\Ill f'f. fimNtrl it o ~ <it mlf"lT 
~ it ~ Jf ~ if\"{ ~  ~  ~~ 

~ f<ffli-.ff ~ ~  mflfi ~ lft 

w *"" it ~ it ri' I 
WTo lAo "'0 ~ : ~ ?'iT q 

~~~ ~ m .  ~ .. 
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~~ ~ ~~ ;;rriliT, a-r ~ ~ ~ 

~l  I ;:r:;r cit ~ If,'ti?:T "tl"lt) o ~ l  ~ 
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Durppur Coal Washery 

+ 
.1409 r 8hri Morarka: 

'''\. Shri Nathwani: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(n) what is the installed capacity 
of the coal washery at Durgapur; 

(b) whether production is accord-
Ing to its capacity; and 

(c) if not, the reasons for the same? 

The Minister 01 Steel, MIa. and 
FUel (Sardar Swann SiDrb) (a) 360 
tons per hour or 800,000 tons per 
year. 

(b) and (e). The washery has al-
ready weshed upto 75 per cent of its 
monthly rated capacity thoueh It 
started washing only in August 1980. 
The main reason tor its not beln, 
worked to the tull capacity Is the ex-
cessive lIupply of i" coal In the teed.. 

Shri Morarka: In answer to a pre-
violls question it was stated that from 
the inception till 30th November 1960 
the total production was only 98,000 
tons. And this commenced on 2nd 
April 1960. So during the eight 
months the production wa.c; only 98,000 
t.ons. May I know the reason for 
the great shortfall in production, and 
also how the supply to the Durgapur 

e~ l works had beC'n mnde? 

Sarcbr Swaran Singh: The han. 
Member is reft'rring to old datl'S. I 
would like to giv(' soml' figures ubout 
the present rate of production. Tn 
January 1961 it was 50,881 tons; ill 
February 1961 it was 39,698 t.ons; and 
in March 1961 it was 45,403 tons. 
The main reason for its not washing 
to its requisite capacity today is that 
thl' entin' coke oven plant in Durga-
pur has not yet been commissioned. 
So it is washing to meet the require-
ments of Durgapur, and 'the project 
authorities are· satisfied that. the 
~ l  is working satisfllctorily. 

And it 'can produce at the rate of 360 
tons of washed coal per hour, that is, 
at the rate of 8 lakh tons of washed 
coal per year. 

Shri Moraro: May t know the 
total cost of this washery and whelher 
it has bern taken o ~  from the con-
tractors? 

Sardar Swaran SJ.ach: For that I 
would require notice, because that 
does not ftow from this question. 

Shrl Morarlta: May I know whether 
it is not a tact that tor some time, 
for want of coal the production in 
Durgapur has suffered, and alBo whe-
ther the tlgUT(' of 8 lakh tonll given 
b.r the han. Minist<:r is for a e ~l

hour shift or lixteen houri IIhlft? 

Sardar SW&I'IUl SIDI'b: There were 
difficulties with re,ad to the eoa! 
supply. But thl.tt is a m ~  of 
several months now. For the lan 
stlvl.,ral month! now, DI I have al-
ready informed the HOUle, coal .up-
plies to Dur,apur as also to other 
plant. have been latistacwry. It b 
DOt po!sible to say if production a' 
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any stltge really suffered for want of 
coal. There may bl' temporary short-
e~ and the like, but by and large 
th" situation in Durgapur has been 
well in hand so Car as coal supplies 
are concerned, 

With regard to the rated capacity, 
I have given the rate of 360 tons per 
hour, So, if il works for eight hours, 
then 360 tons multiplied by eight will 
be the quantity, If it works for 
sixtel.'n hours, then we can double 
that figure, That is why I gave the 
rated capacity per hour, 

Mr, Speaker: He wants to know 
whether in fact it i8 working for eight 
hours or sixteen hours, that is double 
shift. He wants to know what is 
happening in the factory at present. 

Sardar Swaran Singh: At present 
the washery is working to give about 
1,800 lons washed coal per day, 

Mr. Speaker: For how many hours 
does it work? 

Sarelar SWar"dn Singh: I have not 
got the figure with me here. 

Mr. Speaker: Next qUestion, 

~ fm!fiT ~ 

* rt ~ o. "'" mrfu ~  : 'mT faT 
~ l ~ ~ ;tT mT !f.iiT fir. : 

~  'mT ~  it ~l  ~  

~ fz;rq i;;r f;:rM if ff,i'fTOI' ~~ cf.\' ~ 
~~~  

~  ~~ m~~  

~ m~ ~  

('l') ~n ~~ m~ 114 

~ wm ~ ~ ~ ~ ~ ~ .  

~ l 41 it; m i;;r fu'flf if tfft ~ 
~~~m ~ ~ 1~  

'fl'( 

~  m tt, ~ ~~ '1."i ~ 
'"" t ? 

m ~~  ~  .To ~o l~  

(Ofi) ;;ft, ~ I 

~  ~ f!T ~ ~o  I 

('l') ~  ~ I 

~  ~~ <:f'll'R f.r.q iJiT ~ ~ I 

I shall read it in English also. 

(a) Yes, Sir. 

(b) Does not arise, 

(c) Yes, Sir. 

(d) Details rae being worked out. 

'IT ~ 1. ~ "''1: If' ~ ~  ~  

i rtf i<;f fi;ff'T ;tT ~ ~ l n  rn it; 
~ if ~ if . .~ 4.!f;f ;n ~  

(1'11"M ~ m\: if'Il'T Cff! ~ ~  <til rn 
~ it ~ Wli ~ l l  itit ;n ~~ 11 

~~ it; om: if m ~  t I 

Dr. K. L. ShrimaIi: As far as this 
press is ('oncerm'd, from 1956-57 till 
31st January 1961, a sum of 
Rs, 2,81,311 was spf'nt on the adminis-
tration of the press and the produc-
tion of BraillE" literature; and in the 
Third Plan a provision of Rs. 5 lakhs 

.~ been made for the expansion of 
the press, 

~~m f1f'l :itfct;m;i' ~ l  

If/fT ~ ~ ~ if qptf FcttUr<i4T ~ 
~ (T \ifl'li'q'r ? 

Dr. It. L. Shrimali: Yes, Sir, that is 
the idea that books from this National 
Braille Library will be lent to all the 
students free of charge and to blind 
readers throughout the country; and 
to out-station blind readers the bookl 
will be sent post-free. 

Shri Sadban Gupta: All the arrange-
ment that has been made for printing 
books in a-aille it one centralised 
Braille press; and it is inadequate, 
as it is clear trom the fact that al-
though it is now the Tqore CeIlte-
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nary' no book on Tagore has been 
printed from the Braille p e~ . In 
view of this inadequacy may I know 
whether regional Braille presses are 
. going to be set up in different regions 
to cater to the needs of readers in 
those languages? 

Dr. K. L. Shrimali: At present there 
is no proposal to set up regional 
presses. In fact, at the Central 
Braille Press books ill differEnt 
regional languages are being produc-
ed. I might inform the hon. Member 
that so far as we have published 
books in Bengali, Gujarati, Marathi, 
Punjabi, Tamil, Telugu and in 
English, in addition to books in Hindi. 

Shri Sadhan Gupta: I unden;tand 
that only a primer has been published 
in Bengali. For instance, no book on 
Tagore has been published yet. 

Dr. K. L. Shrimali: The work has 
started, and I am quite sure that in 
course of time, as We expand the 
facilities, more books will be publish-
,'d. To start with, ~ can only pub-
lish primers because that is the 
beginning. 

Shri R. Narayanaslllny: May I know 
whether any journal is bc'ing Jluh1ish-
ed in Braille? 

Dr. K. L. Shrlmall: They are also 
publishing a quarterly journal known 
as 'Alok'. 

AJlUiation of CoileI'M 

+ 
*14U. r Shrl Ram KrishaD Gupta: 

\ Giani G. S. Ma.saftr: 

Will the Minister of Education be 
pleased to state: 

(a) whether G<>vemment have con-
sidered the suggestion of the Univer-
sity Grants Commission regardilll 
introduction of a unifonn system in 
all universities for the affiliation ot 
Colleges; and 

(b) if so, the result thereot? 

TIle MInister 01 ....... (Dr. IL L. 
SIutmali): (a) Yes, Sir. 

(b) The suggestions have been 
hrought to the notice of all univer-
sities by the University Grants Com-
mission. 

Shri Ram Krlshan Gupta: May I 
know whether the universities con-
cerned have expressed their vit!WS so 
far, and if so, the names of the uni-
versities whOse views have been 
ascertained? 

Dr. K. L. ShrtmaJi: This intonna-
tion is not available; we are collect-
ing the information with regard to 
this matter. 

Shri Rem Barua: In view of the 
fact that the adoption of a uniform 
system of affiliation is gOing to affect 
the autonomy of the universities, may 
I know the specific reasons tor try in, 
to standardise affiliation in this 
manner? 

Dr. K. L. Shrlmall: Thl! hon. Mem-
ber, J am afraid, has his own ideas 
with regard to the autonomy of the 
universities. All this is done in con-
sultation with the universities. The 
University Grants Commission itsE·lt 
is represented by various educationist. 
and vlce-ehancl!llors, and all the work 
that is done is normally done in con-
sultation wii.h the universities. It is 
not po~e  on the universities. The 
University Grants Commission, atier 
collecting the data, came to the con-
clusion that. there was ,reat variation 
with regard to the practices for 
affiliating colleges. In order that 
they might att.ain a certain standard, 
it was felt that it would be better If 
there could be a unifonn ;;tandard, 
so that we can have uniform acade-
mic standards in all the colJell'es. 
The commission came to the conclu-
sion that ~ practices which were 
prevalent in the universities of 
Andhra, Delhi and Madras were rnore 
or less satisfactory than thoat of 
other universitic!l, and, therefore, the 
University Grants Commlaslon hu 
requested these other universltle. also 
to adopt t.he8e methods. There 1. no 
question of intringinc the autonom7 
ot theJe otber univenitia.. 
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Salaries 01 Tf'.aehers 01 Unlversltles 
and Col!,eges 

.1412. Shri Pahadia: Will the 
Minister of Education be pleased to 
state: 

(a) whether th(' Univer:;ity Grants 
omm ~ on has suggested in its re-
port to appoint a suitable body in 
consliltntion with the Slate Govern-
ments to examine proposals for the 
improvPtn!'nt of tenchcrs' salaries of 
schools, colleges and universities; 

(b) if so, whethror Government pro-
POS" to consicler this suggc,;tion; and 

«') if ~  what aetiol1 has becn 
taken ill thi:. regard'! 

The Minister of Education (Dr, K. L. 
Shrimali): (a) Yes, Sir, 

(h) and (c), The matter is under 
con,id!'ration. 

Slld Pahadia: May 1 know whether 
it is n fact that c ~c of low salar-
ies, the most brilliant perSOlld afC Ilot 
coming to the educational insUtutions, 
and if ~o  whethl'r Government pro-
pose to raiSE! the salaries of college 
and university professors so that they 
may be on a par with ihose of I,A,S. 
and p.e.s, officers? 

Dr. K. L. ShrlmaU: Government 
ha\'e nl r!:ady taken various measures 
and will cotninup to take further 
ml~ ~l e  to improve the salary-scales 
of teachers at all levels, so that we 
can attract talented people to the 
teaching profession. It is a fact thot 
at pl e~l n . on account of low salaries, 
lat.'nted pC{lple are n{lt attracted to-
warlls the profession. and even when 
they are attracll"d, they leave the pro-
fession. 

Shri C. R. Pattabhl Kaman: Will 
Government expedite proposals for 
building houses for the leach£'rs near 
the n l ln~  all an extra attraction 
in addition to incrt-asing the salaries? 

Dr. 1[. L. Shrlmali: This is a sul-
~ . on for oction, 

Slut PahadIa: May I know whether 
Government alsO propose to create an 

all-India cadre of these teachers of 
uni versities and colleges in parti-
cular? 

Dr. K. L. Shrlmali: As far as the 
universitics are concerned, they have 
attempted to bring all the salaries in 
all the universities to a certain 
standard, I am afraid that it may 
not be possible to have one cadre for 
all the univll'sil/ teal!lerS, because, 
after all, it i5 the State Govern-
ment; , ..... hich have to finance them. 

Shri Thanu Pillai: The hon. Minis-
tel has statl'd that the scheme for 
improved scale of pay for university 
t('achers ~ under consideration. May 
I know whether there is already a 
srall! of pay prepared by the Univer-
sity Grants Commission, and if so, 
whether that has been implemented 
by all the universities, and if not, 
which universities have not imple-
'ment!'d, and for what reasons? 

Dr. K. L, Shrimali: I am not sure 
whether I have this information, but 
most of the universities have imple-
mented. The salary scales of teachers 
of the o ~ Stale universities 
where the scales were lower than 
those mentioned above were accord-
ingly upgraded, These are the States 
whieh upgraded these .laries, There 
are about 21 such institutions. Would 
the hon, Member like me to read out 
the names here? Or, I shall place 
them on the Table of the House. 

Shrl Thnu Pillal: I only wanted to 
know the names of the universities 
which have not yet implemented it. 

Dr. K. L. Shrtmali: There are cer-
tain universities which have not yet 
implemented, 

Mr. Speaker: In what universities 
is the hon. Member interested? 

Shri Tbanu PUlai: Madras Univer-
sity. 

Mr. Speaker: What about Madras 
University? 

Dr. It. L. SlarimaIl: I shall place the 
full statement on the Table of the 
House. The dilft<:ulty is that some of 
the States and the univeridtles and 
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colleges have not been able to find 
matching funds. The University 
Grants Cotnmission gives 80 per cent. 
of the contribution towards the in-
creased expenditure, and the other 
20 per cent. has to be found either 
the State Governments or by the uni-
versities or by the affiliated colleges. 
Wherever the universities and affiliat-
ed colleges have failed to do so, there, 
these scales have nOl been implement-
ed. That is the main reason. 

Shri Thanu Pilbi: The hon. Minis-
ter has ~  that the percentage of 
contribution by the Centre is 80 per 
cent. But my information is that it 
is only :;0 per cent. by the Centre, 
and 25 pl.'r cent. has to be met by the 
State. and 25 per cent. by the manage-
ment. The managements are prepar-
ed to pay their 25 per cent. of the 
contribution, but because the Madras 
University or the Madras Govern-
ment has not agreed to give the 25 
pC'r cent. contribution, the whole 
scheme is held up. I would like to 
be enlightened on this. 

Mr. Speaker: The hon. Member 
wants to know whether it is a fact 
that only 50 per cent. is given by the 
Centre. 

Dr. K. L. Shrlmall: I would like the 
hon. Member to take it up with the 
Madras Gov£'rnment. As I said, the 
University Grants Commission gives 
grants on a matching basis. That is, 
they give their contribution, but if 
the State Government cannot find 
their contribution, then, naturally, 
they cannot increase the salaries. 
Therefore, this question has to be 
taken up with the Governnment of 
Madras and not raised here. 

Shri Tbana Pi1JaI: What about the 
percentage? Is it 80 per cent. or 50 
per cent? 

Mr. Speaker: This is matching 
grant; therefore, it should be 50 per 
cent. 

Dr. K. L. ShrbDall: I am laying 
this from memory, but .. far as I am 
aware, the Commission atreed to 
meet 80 per cent. of the expenditure. 

Sbri Thanu Pillai: If it is 80 per 
cent., then we would meet it even 
without Government contributing any-
thing. 

Mr. Speaker: Very wdl; let the 
hon. Member take it up with his 
counterparts in the Madras Legisla-
tive Assembly. 

~o ~~ ~ : ~  ~  "" ~  ~ 

fer. iIPn' l ~ ~ c  ififJf:.-r fn're<tc 
~ , 

;itt ;;itt ~ m  or)i if ~  ~ 

~  cr.rffif[r i om: IT ~  fq.ff7: ~1  

110 ~ o t:TTo . m~  : ;;ft ;rtf, 
~~  n ~ l ~ ~1 ~  i I 

0,) " ... .. 

Sbri Ansar Oarvan!: May I know 
whether Government have taken any 
action to standardise salaries in the 
Centrally controlll'd universiti::?s like 
Aligarh, Banaras and Shant1nilcetan 
and if so, what it is? 

Dr. K. L. Shrlmall: The salaries of 
professors, lecturers and readers in 
the Central universities are the high-
est in the country; and recently. that 
is, from the 1st of April, the gradea 
have been further revised, /IS the 
House is aware. 

Sbri D. C. Sharma: So far as the 
Central universities are l'oncerned, 
the salary scales of teachers have been 
upgraded. May I know whether 
something similar is bdng done 80 far 
as the teachers of the non-Central 
universities arc con~ ne . and also 
whether something is being done for 
the teachers of affiliated colleges of 
these universities? 

Dr. K. L. ShrimaU: ~ University 
Grants Commission b giving ~

ance not only to the State universities 
but also to the affiliated colleges for 
improvement of t.he salal'Y scalel. 
The pos;tlon is that, recently the Uni-
versity Gl-ant!> Cummis!;ion har fl!-
vised the ~ ll  scales ot protessol'll 
and readers and v·achers in the Cen-
tral universities· The proposal with 
regard to the increasf' 1.11 the other 
universities also is under considua-
tion. and Government are .ympa-
thetic; it the ma1.chiJ\i fund. are 
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available from the State Governments 
or the universities, I think the Uni-
versity Grants Commission will con-
sider Ihis question sympathetically. 

Shri D. C. Sharma: For the col-
leges also? 

Dr. K. L. Shrimali: Yes, for the 
colleges also. 

Shri Hem Barna: Is it a fact that an 
increase in the salary scale for 
e c c ~ of the affiliated colleges was 
recommended by the University 
Grants Commission some five years 
back and some States ~ yet to im-
plcm'ent them, and on the top of that, 
thes!, States have come out to impose 
some s('rts of conditions on the tea-
c l ~  May I know whether Govern-
ment art' aware of this fact that con-
ditions are being imposed on the 
teachl,rs by the State Governments 
for implementinF( the salary scalcs 
prescribed by the University Grant. 
Commi:;sion. 

Dr. K. L. Shrimall: I am not aware 
of this. If the hon. Member hns any 
inf •. rrnation, he will kindly pass it on 
to me. 

Shrl B. K. Gaikwad: May I know 
the l'uucntional qualifications of thes(' 
teachel's of Ihl' universities Imd col-
It'ges. their pay scales? May I also 
know Ihe pay scult,s of persons with 
the same Q.ualifications who arc ap-
pointed in other departments of 
GO\'l'rnment? 

DJ·. K. L. Shrimall: These arc much 
wider question. and 1 will have to 
carry out a survey in order to answer 
them. 

Shrl AJlt Singh Sarbadi: May I ask 
if the Education Ministry has evolv-
ed any model formub containing the 
basic pay of the private teachers in 
secondary schools and high schools 
fOr the guidance of the States? 

Mr. Speaker: This relates to Uni-
versities and colleges. 

Dr. K. L. Sbrimali: They have fixed 
up ct'rtain grades and requested the 
Universities to give those il'tldes in 
al the Universities. 

Shrl ~ .. UlljapPll: May I knoW' 
~.e le  a eu.,..uon has been made 

by the U.G.C. to the Mysore Univer-
sity that the posts of lecturers should 
be gazetted? 

Dr. K. L. ShrimaU: This is a differ-
ent question; I have no information 
on that point. 

Dr. Vijaya Ananda: May 1 know 
whether these benefits would be ex-
tended to teachers in village schools 
also? 

Dr. K. L. Shrimali: The Uni';ersity 
Grants Commission deals only with 
Universities. As far as teachers are 
concerned, there are separate schemes 
in the Ministry under which We are 
giving assistance to State Govern-
ments for improving the status and 
salaries of' the school teachers. At 
Ule University stage, the University 
Grants Commission deals with the 
salaries of University teachers. 

Interest on Postal Savings Bank 
Deposits 

·1414. Shri Ragbunath Singb: Will 
the Minister of FiRance be pleased to 
state whelher Government are con-
sidering to increase the rate of in-
terest on th(' postal savings bank 
deposits as the rates on the other 
bank dE'posits have been increased 
which is likely to affect the postal 
deposits? 

The Deputy Minister 01 Finance 
(Shrimati Tarkeshwari Sinha): In-
terest rates on Post Office Savings 
Bank deposits are linked with the in-
terest rate structure oI Government 
loans and other Savings Schemes pre-
vailing from time to time. These 
cannot therefore be altered with 
every ~e and fall in the interest 
rates allowed by commercial banks. 

~ ~ ~ : 11';;rr;;.n ~ J 
Ai IIA' ~ ~ ~ it wrorr te mq; 
~~~ ~ ~ ~~ 

~~ . ~ te ~  ~ (\' t" 
~~~~~~ 1m~ 

~~~~~~~ 

~~ ~ ~~ ~~ 
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eft ~  iF <l'mr 9;fTq" ~  ~ ~ 

~ ffi'Ri Pfl1r ~ it lj'q'lfT ~~  ~ ? 

~~  1~~~  ~  : ~  

~ ~ '3'if ~ ~ ~~ ~  Cf>i" '1'fT 

~ f.r. ~ ~ q:ltc ~ m~ 

«'If; it !fiTh'T ern:: gt I ~m  ~ ~ ~ 

~ ~ ~ ~  ~ ~ f.r. ~~ 
tc wn: ~  if ~ fri ~ ~  ~  ~ q"Tfc 

mf':nlT;f,t ~ it ~ ~. ~  iTt ~ I 

p~  ~ ~ ~ : lr<:T ~ ~ ~ fCll 
~ 171" m tc ~ ~  'liT ~ rr. 'J;lfft {l;CIl ~  

~  g'q"T ~ ~ 11A'iflf ~  ~ ~ 

~ . ~~~~~ 1~ ~ 

q")R- n ~ CIlT tr ~ II ~ 'fT m.: 
~ offl CIlT ~ ~~ 'fT I ;:flf, q"Jw;r 
~~ <{'if> 'liT 'tc: ~. .  ~ ~  'fT 

{ij"f..,il ~ l  ~ it m'nn ~  If,tCfffi vi I 
~ .  'i{f.r. 'q<f ~ <{ifi) it.1G qr foo 
~ 1 ~ f<;rq ;;ft1T ~  ~ ~ if ~ l l  ~1 

~  cnmr ~ ~~ ;f'cr. it. ? 1 ~ it. 
ffllf 9;fTq" ro ~ ? 

I am not asking about the past; I am 
asking for the future. 

~  ('ij(*lIq(l ~ : ~ 

~m ~~~~~~ 

t f;;m ~ ~ ~ ~ ~ ~. ~ fit: 

~ ~ ~ ~ ~ I fln\ ~ \ill ilifft 
~~~~ l~mc~ 

~ ~~ ~ ~ ~  "f(T ~ ~  

~ ~  Qlf..,41iii, ~~ qh: 

~ ~ ~ it; \iIl5l1vr"l" ~  ~ ~ 

~ n ~  1~~ l ~ ~  

m 1l ~ m ~~ ~~ I 

Accident In llimac:bal Prall_ 

+ 
( Sui Ram Krlsban Gupta: 

-Itl.) SbrlmaU IJa Palchoadharl: 
1 8br1 S. N. Kamaul: 
L8br1 -'-r: 

Will the Minister of Bome daln 
be pleased to state: 

(a) whether it is a fact that a 
whole gang ot about 25 P.W.D. 
labourers were buried alive under a 
rock while engaged in the construc-
tion ot the Hindustan Tibet road at 
Kercham about 150 miles from Simla 
during the third week of March, 1961: 
and 

(b) if so, fulJ details Df the 
incident? 

The Minister of State in the Minis-
try of lIome Affairs (Shri Datar): "(a) 
No. 

(b) Does not arise. 

~~m  ~~~ ~ 

"f ~  ~l l  ~ ~ e if. ElfA" if til 
ifffi mf ~ flf, ~~ ~ lffl' ~ ~ 
~~ ~ ~ ? ~ ~ if. ijill"'l(tpj 
if ~ ~  ~ ~ ~ lc ~ ~ fJ1fT 

~ I ~~ ~ <tT iij"T ~  ~ ~ 

~ it. f;;pf ~  ~ fJ1fT t ? 
Shri Datar: May I point out to the 
hon. Member that. this piece of  news, 
which was wrong, was published on 
March 22? Immediately, thl' State 
Government issued a contradiction 
which appeared in the Press on the 
25th at March. The news is abO'lo-
lutely incorrect. 

Shri AsBar: Toady alao lome neww 
has appeared about u". workel"l, lome 
employees, being buried alive wbm 
working on the road works. May I 
know whether any .... 

Mr. Speaker: Which one? 

Sbri As..ar: Today there il a new. 
item that 3 labourers were bUrled 
alive. 

Mr. 8pealter: So, they nave redue-
ed it from 25 to 37 

8hr1 A..ar: Today there is a news 
item which has appeared .... 

Sbri Datar: The hon. Member has 
asked a question referring to 3n Jnci-
dent in March. About that incident 
the news appeared on the 22nd \larch. 
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It was contradicted on the 25th 
March, 1961. Therefore, so far as 
that particular incident is concerned, 
may I point out that it is entirely 
unfounded? 

Indian Participation in Oil Companies 

+ r Shri P. C. Borooah: 
-1417. ~ Shri Osman All Khan: 

L Shri Aurobindo Ghosal: 
Will the Minister of Steel, Mines 
and FlIel be p]pased to state: 

(a) w h,.,ther Government have of 
late b('pn making elTorts to persuade 
tl,l' three foreign oil Companies h 
In:l :d-lhe Durmah Sh(:ll, The Stanvac 
:\.:d C:dte::··-l0 invite Indian partici-
pac . ., ;11 thl'ir ordinary share capital; 
nnd 

( b) if so. how far these efforts have 
bl'I'll .';u('cessful? 

The Minister of Mines and Oil 
(Shri K. D. Malaviya): (a) und (b). 
Tht, question of Indian participation 
in the ordinary share capitul does not 
arise ill the casp of the three Com-
panies op,'rating the three coastal 
refineries because. though they are 
incorporated in India, the Refinery 
Agn'pments providl'd that ull the 
ordinary share cuplta\ would be con-
tributed by the o e ~~n Companies 
promoting them. 

A,; I t"gards the Burmah Shell, 
Stam'al' and Caltex marketing com-
panies, they are all private limited 
companies incorporated out<;ide India 
and are entirely owned by their 
pl'ineipals. Some of these companies 
art' understood to be examining the 
quc:;tion of incorporating their 
marketing organisations as Indian 
companies. 

Shrl P. C. Borooah: May I know 
W\lI't\wr this effort to persuade the 
'hr.'" nil cnmp'lnies to invitp Indian 
pJlrticipation in their share capital is 
in pursuanCl' of a general policy 
applicable to all companies or is it 
only applicable to these companies? 

Shrl K. D. Malavlya: ~ involves 
the question o~ moddying the agree-

ml:!nts which were reached some time 
back between the Government ot 
India and the Indian Refinery com-
panies. They are not willing to 
modify their agreement. It is now 
for us to decide whether we can do 
anything alternatively in this connec-

tion. 

Shri Sadhan Gupta: May I know 
whether, far from trying to invite 
Indian participation, one of the com-
panies, Caltex, has already given 
notire to some Indian employees to 
quit because in their present line of 
thinking they think it to be unneces-
sary to retain their services? 

1\'Ir. Speaker: That relates to em-
ployees and not share capital. 

Shri K. D. l\'Ialaviya: When the 
company is administered by a set of 
people', it is for them to take a deci-
sion whether they want to employ a 
group of Indian people or not. We 
do not give an undertaking. (Inter-
ruptions) . 

Shri V. P. Nayar: Indians or not. 

Mr. Speaker: Some time ago, when 
Shri Krishnamachari was here as the 
Commerce Minister, I believe.' the 
question was put here, frnm time to 
time, why the various foreign com-
paniE's operating here and taking our 
money should not take an increased 
number of Indian employe-es. He was 
giving statements from time to time; 
and he said that he was persuading 
and so many people have accepted 
and so on. What is the contradictory 
stl'P that is going ~n now? 

Shrl Braj Raj Singh: The Estimates 
Committee have also made that 
observation. 

Shrl K. D. Malavlya: So far as this 
spl'eific question with regard to the 
reduction of Indian employees is con-
cerned, it does seem to be perfectly 
. right for them to feel that they may 
not be justifled-I am not justifying 
their action-in view of the pressure 
from the Government of India to 
reduce the prices of petroleum pro-
ducts and all that, that they can no 
longer retain the army of workers on 
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such salaries as they were paying 
previously. With the reduction in the 
prices of petroleum products they may 
feel that they call 'no longer retain 
these people. Therefore, they are 
thinking of rationalisation. 

lUr. Speaker: The hon. Members 
want to know why the axe has fallen 
only Oll Indians. 

Shri K. D. Malaviya: It is for \lw:l' 
to do that. I do not know whether 
it has actually fallen. 

Mr. Speaker: I remember fully that 
on a prior occasion the matter was 
raised on the floor of this House that 
every other country imposes an obli-
gation on foreign companies which 
are operating in those countries from 
outside and insists upon their taking 
some of their nationals in the 
employment of these companies. The 
moncy is raised here and if we have 
no control over them, the nationals 
will bc l'liminated from those com-
panil'): gradually and those from 
fOfl·jgn countries will come. 

Shri K. D. Malaviya: May I explain? 
A very large number of employees in 
the Caltex or any other company are 
Indians. A few top people who are 
there are said to be technical experts. 
So, most of the action that they have 
to take inevitably falLs on the large 
category of workers who are from 
our own country. And, now, when 
they want to take any step in con-
nection with retrenchment, naturally, 
they say that retrenchment has to 
take place on the Indian side. I al80 
learn that there was some considera-
tion to reduce expenditure at the top 
in the Caltex. 

Shri lIem Barua: What are the 
specific reasons for effecting thb 
retrpn<'hment? May I know whether 
the Caltex has informed our Govern-
ment about them-specific reasons for 
retrenchment? 

Mr. Speaker: The hon. Members 
are asking as to why they are 
retrenching, particularly the Indian 
employees. 

Shri K. D. Malaviya: We have 110t 
asked them; we have no specific infor-
mation with regard to some retrench-
ments that they are proposing. 

Shri T. B. Vittal Rao: In view ot 
the fact that these companies are not 
willing to modify their agreement, 
will the Government consider notion-
alisation of these refineries? 

Shri K. D. Malaviya: Government 
is not considering nationalisation ot 
these rdinerit'S. 

Shri T. B. Vittal Rao: Why not? 

Mr. Speaker: The hon. Members 
cannot force their opinions on the 
Government. 

Shl'j Hem Barua: In view ot the 
fact that this company is incorporated 
outside our country, may I know 
whether the Government is getting a 
complete and detailed statement ot 
the audited accounts liS also a state-
ment of profits? 

Shri K. D. Malaviya: The audited 
accounts of the companies which are 
registered in India are received by 
us. But so far as foreign companies 
are coneerned, we do get their annual 
report that which includes the 
accounts also. 

Shrl BraJ Raj Sin,h: In view of the 
attitude of these companies regardinl 
the retrenchment of the Indian 
employees and also with regard to 
their price structure of petroleum 
products, may I know whether the 
Government will PUt some checks OD 
these companies, short of nationalila-
tion, to achieve the ~ c  objective? 

Mr. Speaker: Hon. Members want 
the hon. Minister to take interest in 
the matt!'r and see that the employees' 
conditions are bettered. Ev<'ry foreign 
country which is invited brings in 
foreigners here and to that pxtent 
unemployment increases in our 
country. 

Sbri K. D. Malavlya: We are doinJ 
our level best to see that foreigners 
do not come and OUT own boys per-
form thl' functions in the reftneries 
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allil I suppose we have also succeeded 
in having the largest number of 
Indians in tlae companies. But if they 

~ La make "ome retrenchment 
obviously the advantagt's or disadvant-
age:; will fall on these employees .... 
(Interruptions) . 

Mr. Speaker: Next question. 

ZHa Parlsbad f:lectiolls in Orissa 

·1419. Shri Kumbhar: Will the 
Minish'!' of lIome Affairs be pleased 
to ~  

(n) whl'ther it is a fact -that the ex-
. . ~ . of the l ~ol p  Legislative 
Asspmbly of Orissa State have ten-
derpci their vot.f's as M.L.As. of that 
e ~l e Assembly in the election 
of the Chairmen and Vice Chair'men 
of various Zila Parish ads in that State 
after the proclamation of the Presi-
dent's Rule on the 25th February, 
1961 in that State; and 

(b) whether such election would be 
de('lared unconstitutional by the 
Central Government and re-election 
would be held to elect new chairmen 
and vice-chairmen according to the 
Orb-sQ Zila Parishad Act, 1959? 

The MInister of Home Aftaln (Shrl 
Lal Bahadur Shastri): (a) Yes. 

(b) No. 

Shrl Kumbhar: May I know Sir, 
whether ali the ex-M.L.As. of the 
e~ ln e Assembly were able to 
cast their votes without any objec-
tion and it not. whether the ex-
M.L.As. would be allowed to cast 
their votes later on? 

Shrl La1 Babadar Shastri: That is 
what I have said. Legally. I am 
infonned, they are entitled to cast 
their o ~ . 

Shrl PahadJa: May I know whether 
certain objections have been flIed by 
some candidates who were deteated 
there? What is the number ot such 
objections? 

Sbrl Lal Bahadur Shastri: I have 
no information. 

Shri P. K. Deo: Sometime back, 
some ordinances were promulgated by 
th(' Governor to 'regularise the various 

n~ l  that erept into the elec-
tion of the zila parishad and those 
ordinances cO'lld not be validated by 
the Orissa Legislative Assembly. May 
I know what will be the fate of these 
ordinances now that the legislative 
power has been assumed by the 
Centre? 

Shri Lal Bahadur Shastri: This 
du!:s not concern this question; the 
hnn. Member can raise it separately. 

f-w:it q 1!i'i If '" 

~ ~~. "'iT ~~ ~1  : 1ftTr 

~ m  if'fr zn:: ~ .  <tt \fo'1T ~ f'f. : 

( 'f. ) 1ftTT ~ ~ ~ f'f. f;;r;r 07.if'fo:fl:l'T 
"fiT ~ if'JlT<i1:l' irT1:T or.!'TIf ~ Ji1f.T'f 
~ ~ ~~~ m ~~l  

1f1Cf<fT it fm ~~ rtm: f'fJTlf mY 
~~ ~ yr,f.t it; ~ ;ftfrn ~ ~ ~ ~ ; 

(lCf) ~ ~~  ~ ~~ if iflrT ~~ 

('1') iflrT W m if ~~ if 
ifiTf ~ i!I'l' ~  ~ 

(1f) l ~  ~ ~ 1f)tfvrr ~ ~ 

m~~~m~  

'Iw.-m ~ " ~ l ("'" 
~~  (Ifi) ~ ~ . ~~~ 

m ~m ~ l ~~ 

~m 1 1 ~~~ ~ 

'IIi ~ ~~~ ~  iII'RfT tm 
~~~ ~~ l m~ ~ 

m ~ Ifi'U 1FT ~ 'aft ~ 'n: 
~  ~.  ~ !til:: 1ft' 
~ t I ~ f.pJ1f rm f« IJll 
o ~~ .p 1 4  tHIS 

* ~ it; f1rq 0ft'T t I 
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(iT) ~ ("'1'). flfffi'll ~ ~ 
~ ~  I m ~~ ~~ 

~ ~~ ~ rrfflll if; ~ ~  

~ it ~ 1  lfft ~  if; fri ''In"!"-
~  mr "'f11JrT ~ iT ~ ~ ~ c  

it. ~  ~ <flfT Wlf iq' ";u if.T ~ 
'" 

H 1i'I't, ~ t. q l ~  ~  n~ I 

~ elllf' if; 'q"r,m ~  ~ ~  'l;H 

;;n;:fr ~ I 

I shall read it in English also. 

(a) and (b). Under the terms of 
allotment prescribed by the Ministry of 
Rl"habilitalioTl the rights of ownership 
of t'(· propci'ty accrue to th(' allot tees 
frOTn thc datI' provisional possession 
is tran<:fprl'l'd to tlwm and they are 
mad •. ' 1 iabll: to pay all local taxes, 
im';L:ding prop"rty t1<X. The not ires 
SE'l'w'd Iw lhe Corporation lIrp th('\,c-
fort n{It in violation of th" p on~ 

of lh., ~ l  Municipal Corporation 
Act. 1957. 

(c) Clnd (d). As the financial year 
wac corning to a riose, the Corpora-
tion authorilies, in accordance with 
the usual pral'til'c, announced to lhe> 
public by means of loud-speakers 
throughout the New Delhi Zone of lhe 
Corporation (including Lajpat Nagar) 
that property and other taxes due to 
the Municipality should be paid 
beton' the 31st March, 1961. 

-.:Fr ~ stofTln: Pr p ~ IJiT 

~~~~ ~l  ~ . . 

~ rtf-m ~ 1ft ~ I it ~~o  ~ r: 
1iI; 'ff.t Pf ~~ if."i ~ . ~ Iflif 
~ fir;ltr lflff, ~~ ~ wn:r ~ 
i Iflfl fif>1JT IJtI'l ? 
8Iui Datar: have not got the 

exact details. But I may point out 
that there was some agreement bet-
w('en thf' parties and the Rehabilita-
tion Ministry, according to which the 
lDGIIlent they obtained poHeSIJon, 
they ec ~ liable to pay \0 Kunlci-
.. I Corporation the taXl'S. 

Grade IV Employee.... 01 Orissa 
Government 

1<122. Shri P. G. Deb: Will the 
Minister ot Home Affairs bl' pleased 
to slate: 

(a) wht-ther 27 Grade IV officers of 
Orissa State Government have been 
served with notices tf'rminating their 
ser vices from thl' Political and 
Services D<'partTlwnt: 

(b) if so. till' n'asom thl'refor; and 

(c) the actiori tnk!'n to avert the 
retrenchment? 

The Minister 01 State in the Minis-
try 01 Home Affairs (Shrl Datar): (a) 
and (b). Yes. Consequent upon the 
dissolution of the Ministry. 29 tE'm-
porary Closs IV l'mployees attacht'd 
to formf'r Ministers have bf'come sur-
plus and have been served with 
Ilotic('s for tcrmination of their 
~ c . 

({') Th!' departmt'nls of Govern-
ml'nt, hpscls of dppartments and other 
offices of the State Government have 
bpPIJ askl"d IJOt. to fill up th(' vaean('ies 
arising in th('ir offic('s until thE' sur-
plus ~ .  of Minist('l"s' establishml.'nt 
nre adjusted. 

Shrl P. G. Deb: Sir. I am surprised. 
In view of the fact that thE' mid-term 
election8 arf' at hand, why did not 
th" Gov(!rnml'nt wait until formation 
of th(' new Ministry'! 

Shrl Datar: What is proposed to be 
donI:' is that. though notices had been 
given. soml' of them could be lo ~  

against cl'rtain posts which would not 
be allowed to bc' f1l1rd from outside. 

8hri Chlatamoal Panilrahl: May I 
know whrther in alJ ~e.~ where 
v.cancit!! arise. the first pn'fer('nce 
"'ould bl' given to these 27 p"rsonJ? 

Shrl Datar: Altempt1> would bt! 
made to 8C'cflmrnodo!t: thr!l(, pPOple 
first. 

Shrl Supakar: Since the timl' intt'r-
val between th(" dissolution of the 
Ministry and the formation of the 
new Ministry afl('r the next general 
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ment 
elections would be only a few months, 
what is the necessity'  of discharging 
these people and again, perhaps after 
a month 01' two, advertising for the 
same post.s and asking these people 
to go from pillar to post? 

Shri Datar: The hon. Member will 
kindly take into account thp financial 
implications of k('('ping these people 
in srorvic!'. . .. (Intcrruption:;). 

Mr. Speaker: These are all e~

tions for action. Can the hon. Mem-
bers say that lhl.·s(· ppople must be 
kppt 0/1 pc·nsion? TllPY are not being 
sent horn!'; they lIrc trying to provide 
fol' thcm1 in othcl' offiees. Next 
questioN. 

12 hr!!. 

Shri S. M. Banujl'c-agsent; Shd 
Jagdish AW8l,thi-absent; Shri 
Punnoosp-absent; Shri Tangamani-
absent; Shri Ram Krishan Gupta-
absent. Nl'xt question. 

Shrl Ilem Barua: It may be taken 
up. Sir. It is a v£'ry important ques-
tion. conceming the demands of 
insuranc'c' cmp)oy('(·s. 

Mr. Speaker: It is not usual to 
allow a qu('stion in cases where the 
Mpmbl'l's who had givl'n notice of the 
qUl'stioll al'p absent. EVl'n onl' hon. 
Memlll'l'. out of th(' five hon. Mem-
litt!rs, is not pl'espnt hl'rl'. Whv should 
I 1l1Iow the hon. Ml'mbl'r the privi-
legt' of having this qUt'stion answered 
whl'n [III tilL' fi\'l' of them are not 
prf's('nt Ill'rc? 

Now. thert' is a Short Notice 
QUl'stion. 

RE. MOTIONS FOR ADJOURNMENT 

Shrl Muhammed Elias <Howrah): 
Th('r(' 11ft' two Adjournment Motions 
and I want to know your decision on 
tht'm. Ont' of them was .... 

Mr. Speaker: 
Notil'e Question. 
bel' wait. 

There is a Short 
Lt,t the hon. Mem-

Raja Mahendra Pratap (Mathura): 
I beg to withdraw from the House 

because my Adjournment Motion, 
which is very important from the 
moral standpoint, has been rejected 
by the hon. Speaker. It deals with 
the posterity of the nation. (Inter-
1 p on.~  . 

(Raju Mahendra Pratap then left the 

o .~e  

Mr. Speaker: Order, order. The 
han. Member is an exception to the 
House! 

Some lion. Members: lie has come 
back. 

Mr. Speaker: It is a token walk-
out! Lpt us tak(' the Short Notice 
Qu('stion. 

SIIOR1' NOTIC)'; QUESTION AJI;D ANSWER 

Increase in Rates of Kerosene Oil 

S:N.Q. 14. Shri B. N. Kureel: Will 
the Minister of Steel, Mines and Fuel 
be pleas('d to stah' whether it i.; a 
fact t.hat on thc 15t March, 1961, the 
Burmah Shl'lI Company, Standard 
Vacuum Oil Company and Caltex sent 
telegrams to their agents alI over the 
country asking them to increase 
Kerosene Oil rates by Rupees Thirty 
and 92 nP. per Kl. with effect from 
th(' 2nd March, 1961? 

The Minister of Mines and Oil (Shrl 
K. D. Malaviya): Yes, Sir. Conse-
qUl'nt upon the statutory increase in 
th(' Central Excise/Customs Duties 
on Superior Kerosen£' Oil with effect 
from 1-3-61. by Rs. 31.35 per kilolitre 
at 15·C. the Oil Companies who are 
entitled to recover it from the consu-
mers in terms of the ad hoc agreement 
on the pricing of major petroleum 
products, converted the same to 
Rs. 30.92 per kiloltre at the natural 
e~pe n~ at which the product is 
bemg sold in the country and increas-
ed their selling prices of Superior 
Kerosene correspondingly. The Oil 
o~p n e  however, reduced their 
selling prices by Rs. 15.46 per kiloUtre 
with effect from 18-3-61 following the 
st,atu.tory decrease by Rs. 15.68 per 
kllohtre at lS"C, WIt!: effect from the 
same date. 
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Shri Bishwanath Roy: May I hnow 
whether the Government was con-
suItf'd in anyway by the foreign oil 
companies bf'fore they increased the 
rate of oil? 

Shri K. D. Malaviya: This ~ a 
statutory provision in the agrEcment, 
namely that whenever there is scme 
increase in the customs or excise 
duty, which was announced by the 
Governmt'nt on the 1st March, a cor-
responding increase would be an-
nounced by the companies. So, it is 
all in order. According to the exist-
ing practice, whenever there ·s any 
increase of excise duty on the prices 
of these em~  it is made goed by 
the increase announced by the oil 
companies. 

'"" iro ;:no ~ f;r.Uq,);; 
~  ~ ~  Jf ~  ~  m ~ 

~l F.);ft ~n  ~  ? 

~  ~o to 1fll=l'ar,·q : ;orr ~  ~ 

~ q ~~ ~  ~  ~ ~  'iffor. ~ ~ c 

;f m ~ .  ~  lIT'f q """ it 
~ I ~ Jf ~ c i 'fIfTfTlf7: .. 
~ .  ~. If' ~  i;f,1f 

!til.: ~  iff -r.vrr i? ... j ~  if ~ 

!f.IfT m Wl.l 7c"q <r.T ~ ol  ~ I 

~~ :r.U;r ~ ~ ll"'llfT ~  f!ti;;fTflifC7 

~ lTlfT 'fT i:rfir.., om it l"JCfrfitc i:t 
~  ~  Hif ~  .. ~ . ~  ~  

iff ~ ~ ~  i:t "4't· !tinriT ~  ~  I 

~1 ",0 i,o fl(41 : ~ ~  ~ ~ 

~ ~  mi ~ ~ ~ W"fr m if ~ 
~ .l ~ iT ~~  ~  it ~  lfT'i if "3";r 
~ '1 ~  iifiJrf <t", ''if.,T "flit ~  JTf ? 

"i ;:r.o to 1l 1 ~  f\ir.q- ~ 

1 l n ~ it {.;.tr 1 ~  ~  ~ ~ 

~ .n mn "3""', ~.  it ~ ~ ~  " I 

~  • W\,..- ~  qlft IIiT 
~  f . l ~  flif." ~ ~nn  fir.it-. . . 

~ l q"ilf·; Itft ~ if;"t'\1f ~ ~ li'm m 
~ . e  ~  'IT r i'ff." l l.~  iflwfof4i 

~ ~ ~ ~ 'RffT ~  ~ G(R 

iifir ~ l  1f,'T c:Rtfi ~ ~ ri ~l q:. Ifi1ft 
<r.T ~~ ~  (f) .~  ~  ~~ ~~l1  

~ ~l  ~ 'fCl ~  3{. ~ ~  r i 
f'fi ~  t t; ~  1!1 ~ Qt §f ~~ 

~ ~~ r:r·f ;P:qfi'flfT;:f iJfT ~1  ~ ~  

m ~  ~  ~o . ~1  !tiT ~ 

~ ~ ~ r 'fiT if'ir cr.pf<ntr ~  ~ ~ 
lIT ~~  <ff, 9 ~ ~ ml ~ ~  

!tiT c l ~ ~. ? 

~  ~o to ;m;tiiq : ~ ~  

~ Ifm ~  ~m ~ (f) ~ l  ~~  

lj. ~ T iiIT-tm I ~  ~  ~ ;f H ~l  

~ e~ ltiT ~ o . ~  6T T'"iT" ~ 
~ <Pf1!tiT ~ iiI1f ~  i ~. 
~ ~ ll ~ 'fCT ~ (f) \VtT,f .q)-9;f'IfolT 

~ lj. t y, ~~ ;ft !ti'fT ~~  ~ ~ ~.~ 

Jf rr) ;f -1" ~ l  ~ (f"{q; if ;l;n ~ 
~  ~. if.1fT 7fT ~ l  ~ ~ I 

Shri Hem Barua: In view of the 
fact thl' fowign oil companies exilt 
hel"!' not beeause of any affection for 
us but in thl'ir own interests, whcn-
l'Vl'!" thl're is an increasl' like this and 
thl'n th(')"(· is a squeezing of the eon-
sunwrs' pockl,ts, why is it that the 
l'ompanil's did not hold c:onsultations 
with the Government and why is 
Governml'nt kept in the dark about 
them'! 

Shri K. D. Malavlya: All these 
matters were considered at a point, 
at a time, and it was agreed between 
us that so far as the increase in duty 
and taxes were concerned, it would 
be realisl·d by them on our behalf 
and will be handed over to us. 

Shrl Chlntamonl Panl&'l'ahl: May I 
know whether the Government I. 
awart" that ('ven th(' prices of inferior 
kerosene oil wert' also increased and, 
if so, what is the reason for that? 

Shrl K. D. Malavl,a: We 
information with regard 
ncn ~ ~ in ~ priee of 
kerosene. 

have no 
to any 
inferior 

Shrl Sadhan Gupta: May I know 
whether it is not a fact that the· oU 
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eompani('." in view of th(' fabulous 

profits, can bear this (,xcise burden 

from their own pockets, and, if so, 

whPlhel' thl' Government have made 

any at\('mpt to persuade them to bear 

these exeiscs out of their o\':n profits 

ruther than shift it on to the con-

Humers'? 

Shri K. n. Malaviya: This is a 

question of opinion held by the hon. 

Membt·r. With regard to persuading 

the l'ompanips to examinl' the 

accounts and profitability, the House 

is already awan' that the Government 

are taking steps; wt' arc busy at pre-

SPlit (>xamining th" ('ost a('countlng 

and profitability of thr's(' things wnn 

a vil'w to !'each a propn l('vel of 

pri('('s. 

WHlTTEN ANSWERS TO 

QUESTIONS 

Survey of Medicinal Plants 

-1413. Shri KocUyan: Will the Minis_ 

tpl' of Selentlflc Re!learch and Cultural 

Affairs r.(' pll'ased to state: 

(aJ wh!'ther GoVel'llnll'l1t havl' an\' 

pl'opo,al undp!' consideratlOll to co~

duct a SUI'Vl'y of ml'dicinal plants in 

the cOLIn try; -

(b) it SO, the broad dl'tails ot the 

proposa 1; and 

(e) tht' ('xpl'ndituJ'(' to be il1culTPd 

by the Govprnnwnt of -India ill this 

respecl? 

The- Minister of Scientifir Research 

and Cultural Atrairs (Shrl Humayun 

Kablr): (iI) to (e). One of thl' tunc-

tions of thl' Central Indian Medicinal 

Plants Organisation is to carry out 

luch surveys. but nO survey has yet 

been undertaken as the Organisation 

is still in th(' prl'cess of establishment. 

S('lentlft(' and Cultural HIstory of 
World . 

·IUIl. Shri H. N. Mukprjee: Will the 

Ministf'r of Education bt> pleased to 
Itnte: 

(a) whether it is a fact that the 

UNESCO is publishing a scientl6c 
and cultural history of the world; 

Ib) it so, what are the details of 

the scheme; 

( c) w heth",r there are Indian 

scholars On the Committee entrusted 

with the publication. and if so, what 

are their names; 

(d) whether it is a fact that in the 

portion of the projected pUblication 

dealing with India's early history, 

inaccurate and gratuitously disparag-

ing remarks have been made in re-

gard 10 Vedic civilization; and 

(e) what is Government's attitude in 

Ow matter? 

The Minl<;ter of Education (Dr. 

K. I,. Shrimali): I a) Y ('s, Sir. 

Ib) UNESCO set up in 1951 an 

International Commission for the pre-

paration and publication of a History 

of the Scientific and Cullllral Deve_ 

lopment of Mankind to demonstrate 

th(' interdependpJl('e of nations a::1d 

cultures and their respective contribu-

tions to thl' common heritage of man-

kind. 

Tlw History was to compris(' six 

volumes as follows: Vol. I (Pre-

history); Vol. II (1200 B.C. to 500 

A.D.); Vol. III (500-1300 A.D.); Vol. 

IV 0300-1775 A.D.); Vol. V (1775-

1900 A.D.); and Vol. VI (Twentieth 

Cl'ntury). 

(c) The Commission was originally 

constituted with 9 members which 

gradually increased to about 30, to 

include author-editors of all the 

volumes. Dr. R. C. Majumdar is one 

of the Vice-Presidents and Sardar 

K. M. Panikkar a member at the 
International Commission. 

(d) and (e). There were some in-

accuracies and inadequacies regarding 

the treatment of the prehistorical 

period of India in the text of Vol. I 

of the History. These were pointed 

out to the International Commission 

which communicated them to the 

author-E'ditors for --taking them into 

consideration while preparini the 

revised text for publication. The final 

text has not yet been received by the 

Government. 
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(i=) l ~ ~ qn (r OI'(r ~ e  

Gaubatl Belaery 

-lUI. Sbrlmatl Maida Ahmed: Will 
the Minister of Steel, MbaeII aDd 
I"DeI be pleased to state: 

(a) whether Government have taken 
any decision to transport rtoflned 
petroleum products from the Gauhati 
refinery; and 

(b) if so, the details thereof? 

The MiDJater of MlDes aDd 011 (SIIrl 
K. D. MalavtYa): (a) Yes, Sir. 

(b) Messrs. Indian Oil Company, a 
wholly Government-owned organisa-
tion, would be responsible for the 
transport of the refined products of 
the Gauhati refinery which they are 
planning to n~po  by rail/l·oad. 

Demands of Insurance Employees 

(Shri S. M. Banerjee: 
I Shrj Jagdish Awasthl: 

*1.23. ~ Shrl Punnolo8e: 
I Shri TangamanJ: 
L Shrl Ram Krlshan Gupta: 

Will the Minister of Finance be 
pleased to state: 

(a) whether it is a tact that the 
Joint Committee with two Zonal 
Managers, one Deputy Zonal 
Managl'r and three representatives ot 
National Federation of Insurance 
Field Workers appointed to go through 
the various demands of the LIC Field 
Staff has submitted an interim report; 

(b) whether this Committee has 
submitted its recommendations on 
15 po n ~  

(e) what arc those points; 

(d) whether thosl' rE"commclldations 
have been implemented; 

(c) jf not. ~ reasons for e~ el  

and 

(t) the steps taken by Government? 

Tile Deputy Minister 01 Ftnance 
<Shrlmatl Tarkesbwarl Sinha): (a) 
An informal Joint Committee consist-
ing ot three senior officers of the Cor-
poration and three representatives ot 
the National Federation of Insuranee 
Field Workers appointed to review 
certain matters regardin, the terma 
and conditions ot service ot salaried 
Field Workers hall submitted an 
interim report. 

(b) Yes, Sir. 

(c) A li8t containinar e~e points is 
Jiven below: 

LIST 

1. Dc"lgnation 

2. Dutiell of Field Ofticer!l 
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3. Allocation of Areas 

4. Transfer of Field Officers 

5. Recruitment of Field Officers 

6. Pay Scales 

7. Annual Bonus 

8. Leave Rules 

9. Accident Benefits. 

10. Retirement Age 

11. Providimt Fund 

12. Gratuity 

13. Constitution of Divisional 
Advisory Committee. 

14. Amendments to 1959 Appraisal 
rules. 

15. Disciplinal'Y action in respect of 
Field Officers failing to earn an 
increment on their 1959 per-
formance whose cost of business 
exceeded a certain percentage of 
the first year's premium income. 

(d) to (e). The reeommendations 
are still under considt'ration of the 
L.l.C. 

Withdrawal of Indian Currenry in 
KuwaIt 

(Shri N. R. Munlswamy: 
"!CU. ~ Shri Ram Krishan Gupta: 

L Shri Indrajlt Gupta: 
Will the Minister of Finance be 
plt'ased to state: 

(a) what an' the financial repercus-
sions as a result of the withdrawal of 
India's special currency in Kuwait 
following Kuwait Government's deci-
Rion to introduce its own currency to 
be known as "Dinar" from April, 1961 
onwards; 

(b) whether similar withdrawal has 
to be effected in other territories of 
the Persian Gulf; 

(c) what is the present value of the 
currency circulated in that area; and 

(d) how the liability to Kuwait 
Government would be discharged by 
lludia in this regard? 
Jbe Deputy MbaIIIter of l'bIaDoe 
C811r1 B. R. Bbapt): (a) and (e). As 

the exchange of Indian currency 
which is now in circulation in Kuwait 
has not yet been completed, if is diffi-
cult to indicate the precise financial 
implications at Uiis stage. 

(b) No. 

(d) India's Iiabi lity will be discharg-
ed by a payment rn-. sterling in 11 
annual instalments starting on the 
expiry of 15 days from the termina-
tion of the period fixed for the ex-
change of Indian currency into 
Kuwaiti dinar, or On the lst July, 
1961, whichever is later, but the period 
of repayment will be extended, if 
necessary beyond the due date in 1971, 
in the e~en  of any additional burden 
being thrown on India. on account of 
the replacement of Indian currency 
by the Kuwaiti dinar in the other 
areas of the Gulf. 

Diplomas of Rural Institutes 

"1425. Shri Ram Krishan Gupta: 
Will the Minister of Education hi! 
pleasl'd to refer to th(' reply given 
to Unstarred Question No. 733 on the 
24th Nov('mber, 1960 and state: 

(a) whether a final report has been 
rel'eivl'd from the Inter-University 
Board of India about the recognition of 
Diplomas of rural institutes by the 
n e~  and 

(h) if so, the details thereof? 

The Minister of Education (Dr. 
K. I •. Shrimali): (a) and (h). The 
final recommendations of the Inter-
University Board have since been 
received ~n  the Reso1i.iflon passed oy 
the Board is reproduced below:-

"Resolved that the Inter-University 
Board generally agrees with tlie re-
commendations of the Inspection Com-
mittee appointed by the Standing 
Committee on the question of equiva-
lence of the Rural Services Diploma 
with the first degree of Unlversitiee 
and requests the Universities to im-
plement them as far as possible." The 
recommenC!aUon of the Committee is 
as follows:-
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"After taking into consideration the 
quality of-stuaents that seek admis-
sion to these Institutes, the courses 
~  study and the training generally 
Imparted and its standard of exami-
nations, we would recommend that 
selected candidates bc accepted as 
well for purposes of post-graduate 
instruction. The only point is for 
"'hat subjects will students of these 
Institutes be fit for carrying on post-
graduate work ot the University 
standard. Obviously they will not be 
qualified for English, Mathematics or 
a Science subject. The courses in 
which they can-with profit prosecute 
higher studies arc Economics. Socio-
logy and History and some other dis-
ciplines in the Humanities. In view 
of the valuable experiment that is 
being carried On in Education by these 
Institutes we would like that Uni-
versities should extend the maximum 
possible amount of consideration to 
these students and will admit tne 
deserving ones to post-graduate 
classes in the subjects. Of course the 
admission to post-graduate classes arc 
always made on merif and those stu-
dents who have obtainpd the bt or 
lInd class in the Diploma examination 
be considered eligible for admission to 
post-graduate courses. We also re-
C'ommend them for professional train-
ing like Education, Law, Public Ad-
ministration, etc." 

. .~~. ~~  l ~ 

tfo;ft ~ ~  ~ t ~ 0 if; ~m ~ ~  

mr ~ ~ t i ~ ~ 1. ~ ~ ~ !m 

~  fir; ~l l  eWf ~ ~ ~ ~ 

~ ",4"'1 f(<ff;tr Q ~  1.f .. .. 
..m ~  ~ JWf;i ~  ~ lfllT ~l 1.  

fIInn ~ ~ ? 

srfm", ~ ~ PI -1"..,) 2fl 

~  ~ fct"'I,<,-ftOJ ~ 

Release of Land in Deihl 

r Shri P. C. Borooah: Shri Ram Krishan Gupta: 
I Shri J. B. S. Blst: 

~ 
Sardar Iqbal Sinl'b: 
Shri Radha Raman: 

.1427. Shri Shree Narayan Das: 
Shri Ram Garlb: 

\ 
Shri Shiva Dati Upadhyaya 
Sbrimatl lIa Paicboudhuri: 

l Giani G. S. Musaftr: Shrimatl Maimoona Sultan: 

Will the Minister of Home Main 
be pleased to refer to the reply given 
to Starred Question No. 727 on the 
6th December, 1960 and state the 
nature.' and details of decision taken 
regarding releasing of land for deve-
lopment as construction sites by Delhi 
DevelopmC'nt Authority and compen-
sation to be paid tor the land acquir-
ed? 

The Minister 01 State In the MlJlIII-
try of lIome Aftairs (Shri Datu): 
The information is contained in the 
statement regarding the allotment of 
the land acquired bv Government in 
Delhi, laid on the TablC' of the Lok 
Sabhn on 23rd March, 1961. 

Production of PI, IrOn In Private 
Sector 

.1428. Sbri Ajit Sln,h SarbadJ: Will 
the Minister of Steel, Mines and Puel 
be pleasC'd to 1Itate: 

(a) how far the scheme to develop 
pig iron production in Private Sector 
through medium !!ized plant!! has been 
implementrd; 

It.) whether any such small plants 
have been licensed in the Punjab; and 

(C) the location of these plants In 
the Punjab ana the progress thereot? 

'rhe IIlnIIter of Steel, MIDeII and 
Fuel (Sardar Swaran ..... ): (a) 8 
schemes of a total capacity together of 
aGO,ooo tons have been .anctloned, A 
licence for 15,000 tons hall been revok-
ed as thl' Iic.en!lel" ~ ---no lOlller 
interested in the scheme. 
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(b) and (c). No, Sir. But an appli-
c:aLion for u unit to be located in the 
Muhindergal'h 01' Gurgaon district of 
the Punjab is under consideration. 

Employment Facilities for the Dumb 
and the Blind 

"1429. Shri Bibhuti Mishra: Will the 
Ministf'r of Education be pleased to 
state: 

(a) whether there is any scheiTw 
undt:r Government to give employ-
mellt facilities to dumb and blind per-
sons (educated or non-educated); and 

(u) if not, whf'thcr Government are 
thinking of launching any scheme in 

~ regard? 

The Minislcl' of Educa!ion (Dr. 
K, L, Shrimali): (a) YeR, Sir. 

(II) Doc; not ~  .• 

National Cyclists' Federation of India 

"'1480. Shri H. N. MukerJee: Will the 
Minist('\' of Educatlo,l be ple ~e  to 
state: 

(al whether his attention has been 
drawn to rcpn'sentations made by the 
National Cyclists' Federntion of India 
against its disaffiliation by thl' Indian 
Olympi(' Association and ('onsC'quent 
withdrawal of its recognition by the 
All India Council of Sports; and 

(b) wlU'ther the All India Council 
of Sports has given a hearing in thll 
matter and com£' to a derision? 

The Minister 'nf Mueation (Dr. 
K. L. Shrlmail): (a) Yes, Sir. 

(b) Yes. Sir. The Council is of th" 
opinion that it should not recognise 
any National Sports Federation comin, 
within the purvIew of the Olympic 
Charter until it is affiliated to Indian 
Olympic Association. 

Recovery of )toney from PaldstaD 

{
Shri Jtam KrlshaD Gupta: 

-I'll. Shrl VleI,.. Chana Shakla: 
SarcJar Iqbal Slach: 

Will the Miniter of Rome Atralrs 
be pleased to refer to the rel!ly liven 

to Starred Question No, 417 On the 
24th November, 1960 and state: 

(a) the further steps taken to re-
cover the sum of Rs. 2 crores, 35 
lakhs from Pakistan; and 

(b) the results of these efforts? 

The Minister of Home Affairs (Shri 
La} Bahadur Shastri): (a) and (b). It 
has not been found possible so far to 
take any further step in this connec-

tion. 

f'f. 

( "") 'f'tT . ~ If"! ? f:;r. JI'''f.'T''{ it 
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:I" ~ ~  ~  
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P.tfiA,1 it ~ lfiTlf !fiT ~1 if; m it 
~ ~ ~m lfir 'Cih: 'aft ~ 
'qf1f;rT ~  Q:r ~~m t 

Welfare 01 Backward C .... in 
Panjab 

2.'IS. Sbrl D. C. Sharma: Wilf the 
Minister of Rome Mairs be pleased 
to state: 

(a) whether it is a fact that the 
amount of money which was allotted 
to Punjab in 1959-80 for welfare 01 
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backward classes had not been utilis-
ed fully; 

(b) if so. what amounf ~ utilised; 

(e) whether any aid W83 given to 
non-official organisations trom this 
allocation; and 

(d) it so, how much and the names 
of the non-official organisation which 
received such aid? 

The Deputy Minister 01 Home 
Affairs (Shrimati Alva): (a) to (d). 
The information is still being collect-
ed from the State Government and 
will be laid on the Table ot the Housl'! 
as soon as it is received. 

Indian Private Investment in CeyJOIl 

2974. Shri D. C. Sharma: Will th,. 
Minister of Finance be pleased to 
state: 

(a) whether thl' Government or 
India have any account of Indian 
Privati' n e~ men  in Ceylon; 

! \'. \ if so, the amount t1wreof; and 

(c) whether Government still allow 
Indians to invest capital in Ceylon? 

The Minister 01 Finance (Sbri 
MorarJi DesaI): (a) and (b). Accord-
ing to the information collected under 
the Survey of India's Foreign Assets 
and Liabilities, total private Indian 
assels in Ceylon amounted to Rs. 95 
lakhs ~ at the end of 1955, represent-
ing-

(i) assets 
Joint Stock 
lakhs), and 

owned by Indian 
Companies (Rs. 87 

(ii) agent/custodian holdings ot 
banking companies In India on 
behalf ot resident individuals 
(Rs. 8 hlkhs). 

These ftgures do not include assets 
held by resident individuab other 
than those covered by item (iI). AI:-
cordmr to Exchange Control data. 
there was a net disinvestment or RI. 112 
lakhs in these 8-'!Sets upto September, 
1960. This does not. however. Include 
changes in the value of existlnr aueb 
arising from reinvestment of proftb 

and capital appreciation, etc" on which 
no data are available, 

c~ In view of the "horta,e of 
foreIgn exchange, which is very much 
required for our own inuustrmllsa. 

~n  investment abroad is not per-
mItted except when Indian investmenr 
IS limited to--

(i) the value ot Indian machi-
nery exported fl'om India; and 

(ii) the value of fl"f"c shares. it 
any, allotted by way of technical 
ee~ Or payment fOI" 'know-how' 
I'tc. 

Primary SchOOl Teachers to 
Maharashtra 

2975. Shri Paal'arkar: Will the 
Minister of Education bp pleased to 
stat.e.': 

(il) wlwthl'r thC' Government ot 
India have given any finandal assls-
tanel' to the Maharashtra Government 
during 1960-61 for increasing the 
emolument.s of the low paid primlll7 
school teachers in that State; and 

(b) if SO, thl' amount of aSllistance 
givl'l1? 

The Minister of t;ducation (Dr. 
K. I" Shrlmali): (8) Yes. Sir. 

(h) Schemes involving a total estl_ 
malf.>d f'xpcnditure of Rs. 31'(17 !altha 
Wl'rt' included by th(' Government or 
Mahal"ashtra in their development 
programme tor 1960-61. Central u-
silltance @50 per cent. iR admiulble 
on the expenditure involved in the .. 
schemes. 

Accordin, to the present procedure 
Central grants on the development 
schemes of any State Government are 
sanctioned u. lump sum tor aD 
schemes and not separately on inc1J-
vidual schemes. Accord ! ",Iy. a CJ'8II1 
of RI. 86,00,000 hal been sanctioned to 
the Government ot Kaharuhtra u 
the Central aaslstance on "Sta'" 
schemes implemented durin, lHO-el. 
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CeDtral Alter Care Homes III 
Maharashtra 

2976. Shrl PaDlarkar: Will the 
Minister of EducatloD be pleased to 
state: 

(a) the number of Central after-
care homes now being run in 
Maharashtra; 

(b) the places where they are 

located: 

(t,) the total number of inmates in 
these homes: and 

Id) wh(·thpl' t1w working of these 
ome~ is sa tbfactory? 

The Minister of Education (Dr. 
K. L. ShrlmaU): (a) and (b). Three 
aftcr-care homes are now being run 
in Maharashtra. at Aurangabad, 
Nagpur and Kolhapur. 

(c) and (d). The requisite infor-
mation is being ~ol1ec e  and will be 
placed on the Table of the Sabha as 
~oon as possible. 

Southern Zonal COUnt,i1 

2977. Shrl Pan,arkar: Will the 
Minister of lIome Mairs be pleased 
to state: 

(a) whether the time and venue of 
the next meeting of the Southern 
Zonal Council has been decided by 
now; and 

(b) whether the agenda of the 
m!'eting has been fixed" 

The Minister of State In the Minis-
try 01 Home Affairs (Shrl Datar): 
(a) Not YE't. 

(b) Suggestions for inclusion of 
certain items in the agenda have 
been received but the agenda has not 
been finalised so far. 

Pensioners 

9 ~. I Shri Apdi: 
'\. Sbri M. Rampare: 

Will the Minister of Flnaace be 
pleased to state the total number of 

retired Central Government em-
ployees whose total amount of pen-
sion including Dearness allowance 
comes under the categories of below 
Rs. 5, 10 and Rs. 15 per mensem? 

The Miuister of Finance (SIIrl 
Morarji Desai): The information is 
being collected and will be laid on 
the Table of the House in due course. 

Pension Settlement 

2979 r :h.·j Agadi: 
. L Shri M. Rampure: 

Will the Minister of Finance be 
pleased to state: 

(a) thl' number of cases pending 
,l'ttlement of pensions of Central 
Government personnel retired in the 
year 1959, State-wisei 

(b) the number 
for settlement of 
saml' categories 
bf'forf' 1959; 

of ca'5es pendin, 
pensions of the 
or person s retired 

(e) whl'lhl'r any aetion is being 
taken to expedite thp Sl'ttiemE'nt CJf 
pensions; and 

(d) if so. the details of the orders? 

The Deputy Minister of Finance 
(Shrimatl Tarkeshwari Sinha): (a) 
and (b l. The information is being 
collectE'd and will be laid on the 
Table of the House in due course. 

(c) During the past two yeal'6 
l'l'rtain procedural improvements to 
rectuc£' delays in the sanction and 
payment of pensions have been intro-
duced. The rules for the calculation 
of length of service and emoluments 
for the purpose of pension have been 
simplified. A Hand Book of instruc-
tions to ensure timely disposal of 
pension cases is at present under 
print. 

(d) A statement showing the main 
features of the procedural improve-
ments and simplification in rulet i. 
laid on the Table of the House. [See 
Appendix V, annexure No.2]. 
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Production of Iron ore etc. 

2980. Shri Ka1ika Sinrh: Will the 
Minister of Steel, Mines and Fuel be 
pleased t.o state: 

(a) the annual production of pig 
iron, steel rolled sectiol'llS iron ore, 
oil cubic metres of gas, and coal 
during 1956-57, 1957-58. 1958-59, 
1959-60 and 1960-61 and how the 
same compared with production in 
U.K.. U.S.A., U.S.S.R.. France and a 
few other leading producer countries; 

(b) by what year India is likely to 
become self-sufficient in the above 
ommo e~  and 

(c) whether India will be in a posi-
tion to export ,orne of these commo-
dities in substantial quantities in the 
npar future? 

The Minister of Steel, )llnes and 
Fuel (Sardar Swaran SlllIh): (a) 
Statements giving the available 
information are laid on the table of 
the' Housp. I Sf'£' Appendix V. 
~n l e No. 3J. 

(b) India is already self-sufficient 
in respect of iron ore and coal. It is 
also more or less self sufficient in 
pig iron at present, but it is not 
likely to be self sufficient in the near 
future in SO far as steel requiremf'nts 
are concerned although there may be 
marginal ,surpluses in some cate-
gories. It may be possible to deter-
mine the time when self-sufficiency 
in Oil may be attained only after 
the results of the present explorative 
activities in Gujarat, Assam and other 
promj,sing areas have become know. 

(c) India is already exporting sub-
stantial quantities of iron ore and 
meeting some of the cool require-
ments of neighbouring countries. In 
view of reply to part (b) above, the 
question of export does not arise In 
respect of pig Iron, steel, 011 (except 
Motor Spirit) and Natural Gas. 

Steel PlaDt at Salem 

2981. Sbri Dbarmal ...... : Will the 
Minister of Steel, ... aDd ..... be 
pleased to state: 

(a) whether the establishment of a 
stee! plant at Salem has been includ-
ed in the Third Five Year Plan; and 
(b if so, the cost at which it is 

proposed to be established? 

The Minister of Steel, MAIle. and 
Fuel (Sardar Swaran Slqh): (a> 
and (b). The draft outline of the 
Third Five Year Plan envisages the 
establishment of a pig iron plant 
using the lignite in Neyvcli to reduce 
iron ore. The scheme> is in its pre-
liminary stage of investigation. 

Tribal Rural Wellare Schemes In 
Orissa 

2982. Shri Kumbhar: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) thl' amount allotted from the 
State and Central Sector,s separately 
on Tribal Rural Welfare Schemes tor 
construction of roads in tribal areas 
in Orissa State, district-wise, during 
thl' Sl'('ond Five Year Plan period 
yearwisf' so far; 

(b) the number and names of roads 
district-wise completed or under 
comtruction sO rar with that amount; 

(c) thl' names of the roads, dis-
trict-wise. I'ppairl'd with that amount 
during l.hl' l ~  Five Year Plan 
period; 

(d) by what time the rest of work 
would be completE.-d; and 

(e) the names of roads among them 
district-wise made all weather and 
fair l~ e  bullock cartable. motor-
able and bus-serviceable 110 far? 

The Deputy Minister 01 Rome 
Affairs (Shrimati Alva): (a) and 
(b). The requisite information has 
been called for from the State Gov-
ernment and will be placed on thl' 
Table of the House when received 

EumlDatloa 01 PropcIII8Ia belon 
Saaetloa of Expendltare 

291S. Sbri R. N. Maker.tee: Will the 
Minister 01 Fbwace be pleased to 
state: 

(a) whether he examines propoMl. 
regarding air-conditioning and the 
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.~ on of iuxury gadgets in Gov-
::rnment p em e ~ before expenditure 
is incurred; and 

(,b) what. general. arc the criteria 
employed in such examination? 

The Minister of Finance (Shri 
Morarji Desai): (a) Yes, ~e Minis-
try of l"inanee l'xamine proposals 
regarding air-conditioning in Gov-
ernment premises. It is not clear 
what the Honourable Member m n~ 

by luxury gadgets. 

(b) It ('onsidered neee ~ l  3nrl 
subject to availability of funds and 
('Ieetric power. 

(i) air-conditioning n ~ are pro-
vided to officers of the rank of 
Additional ec e e~ and 
above 01' of equivalent status 
in till' North and South Blocks 
and in the hutments, and of 
th!' rank of Deputy Secretaries 
and above or or equivalena 
~  in m l ~ o e ~  build-
ings; and 

(ii) de"el't ('ollers arC' provided to 
officN.'; getting salaries of 
Rs. 1.100 p.m. and above. but 
bl'iow the rank of Additional 
Sl'erl'tary. in hutments. 

As !'('gard, air-conditioning of office 
building:;, laboratories. (·te.. the pro-
posal.s an' examined from the point 
of Vll'W of functional necessity with 
due regard to the availability of 
pOWl'r. funds and foreign exchange. 

Profits of Foreign Reflneries etc. 

Z98t. Shrl H. N. MukerJee: Will 
the Minister of Steel, MlDes IUld Fuel 
be pleased to state the amount of 
groSS profits, Ilnd or net profits. to be 
shown separately made by foreign 

1.~l e  and oil storage and distri-
butIOn companiE's in India during 
1958. 1959 and 1960? 

The Mialster of Steel. MiD.. .... 
Fuel (Sanlar Swann Slqh): A 
Statement showing the Gross and 
Net Profits after provision for taxa-

tion of the Oil Companies in question 
for the years 1958 and 1959, i.s laid 
on the Table of the House. [See 

Appendix V, annexure NO.4]. The 
information for the year 1960 will not 
be available before September, 1961. 

Appeals Pending before Appellate 
Assistant Commissioners 

2985. Shri H. N. Mukerjee: Will 
the Minister of Finance be pleased 
to ,tate: 

(a) the number of appeals pending 
before Appellae Assi-;tant Commis-
sioners (Income-tax) on the 31st 
December. 1960; 

(b) the number of such appeals 
pC'nding for mOrt' than two years; and 

(e) the number of those pending for 
more than one year but less than two 
years? 

The Minister of Finance (Shri 
Morarji Desai): (a) Number of 
appeals pending before the AppeIL/' 
Assistant Commissioners of Income-
tax on 3bt Dpc·C'mber. 1960 was 70794. 

(b) Number of appeals pf'nding on 
31 sl December, 1960 from those filed 
in 1958-59 ~ 9900. 

(l") Number of appeals pending on 
31st December. 1960 from those filed 
in 1959-60 wa" 17232. 

Fr.eilfht paid to Foreign Shipping 
Concems 

2986. Shrl H. N. Mukerjee: Will 
the Minister of Finance be pleased to 
state: 

(a) the amount of freight paid to 
foreign shipping concerns on account 
of commercial cargoes during 1957-58, 
1958-59, 1959·60 and 1960-61; and 

(b) the amount of freight paid to 
foreign shipping concerns on account 
of food grains during the same period? 

The MlIlIster of FlDaDee (Shri 
Morarji Desai): (a) and (b). The 
figures on this account are collected 
on a calendar year basis. The figures 
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for the year.;; 1957, 1958 and 1359 arc 

as under: 
----_ .... _---.----.--.. ------_ .... 

195H 1959 
(Rs. in crores) 

Commercial 
c oe~ 78·36 51' 32 49.15 

l n~ 
17"02 imporl', 24·33 14.05 

The figures for the year 1960 have 
not yet beeome available. 

After Care Homes 

2987. Shri Krishna Chandra: Will 
the Mini,tl'f of Education be pleased 

to state: 

(a) 
Homes 
Schunf' 

the number 
undt'r the 
which an' 

variou,; Stales; 

of After-care 
Social Welfare 
bl'ing run in 

i b) th(' places whl're each of these 
institutions is located; 

(c:) til(' number of inmate,; ~ n olle  

in each of them a., on the 31,t Decem-
ber. 1960; 

(d) the crafts in which training is 
being imparted to the inmates in 
('aeh of them; and 

((') the numb€'r of inmates in each 
institution for whom gainful employ-
ment has bl'en secured by the 31st 
Man'h. 1960 and the number of 
women inmates got married in each 
institution by the above date? 

The Mlnister 01 Education <Dr. 
K. L. ShrimalJ): (a) and (b). A 
statement containing the requisite 
information is laid on the Table of 
the HouSl'. I See ApPl'ndix V, 
annexure No.5]. 

(c) to (e). The requisite infor-
mation is being collected. It will be 
placed on thl' table of the Sabha as 
soon as possible 

Fift In Kamade VUIap AD 0..-. 

2"1. 8hrl Kumbbar: Will the 
Minister of Bome Atraln be pleased 
to !ltate: 

(a) whether it is a fact that the 
whole village of Kumude in Sonepur 

Suh-Division, Bolangir District. Orissa 
had burned down to ashes l ~  week; 

(b) if so, the nature of relief and 
rehabilitation assistanc£' given to them 
so far; and 

(c) if not, the reasons therefor? 

The Minister of state in the MIDIs-
try of Home Atrairs (Shri Datu): 
(a) to (el. The information is being 
collected from th£' State Government 
of Orissa and will be laid on the 
Table of thf' Hous(' in du(' oll ~e. 

Primary Education in Punjab 

2J8Q r Shri D. C, Sharma: 
-. L Shri Hem Raj: 

Will the n ~  of Education be 
pleased to state: 

(a) the amount of financial assist-
n l~ given to th(' Government of 
Punjab fOI" thl' dl'velopment of pri-
m ~  l'ducation during 1960-61; and 

(b) the amount earmarked to be 
given during 1961-62? 

Thr Minister 01 Education (Dr. 
K. L. ShrlmaW: (a) The following 
amounts wen' sanctioned to the Gov-
ermTIl'nt of Punjab during 1960-61: 

( i) Central uS'>istant'e on Educa-
tional Developml'nt Schemes in 
the "State" s('ctor including 
schemes for the development ot 
primary t'dul'ation, RI'. 120,13,000 

(ii) CA.'Iltral Assistance on Centrally 
pon o ~  schemes relating to 
f'lementar}' (·ducation. Rs. 
3,11448. 

( b) No decision has been tuk('n yet 
ahout the amount or grantN to be 
givl'n during 1961-62. 

8munll ... 01 Diamond. 

2990. Sbrl D. C. Sharma: Will the 
Min.iswr of FiDanee be pi£'lllied to stale: 

(a) whether it il; a lal't that 
,'imuggJing of Diamond. into India is 
in('reallin,,: 

(b) it 10, how many cascs have 
been dt'te'Cted durina 1960-61; and 
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(c) the action taken against the 
smgglers? 

The Minister of Finance (Shri 
Morarji Desai): (a) Smuggled dia-
monds valued at about R5. 14 lakhs, 
Rs. 12 lakhs and Rs. 18'25 lakhs res-
pectively were seized by the Customs 
and Central Excise authorities during 
the yean 1958, 1959 and 1960. 
Although it is true that the value ol 
diamonds seizpd has risen a little, it 
will not be corn'el to say that smug-
gling is ;n('!'easing. 

(bi 7 cases. 

(C) The following action was taken 
agaillst the hmugglers or the p('rsons 
conccrrwd ill the abow' 7 ~ e  

(i) One case is under inv('stigation. 

(ii) In one ~  diamond, seized 
were rl'ieascd to the owner 
aftl'r inv('stigation and adjudi-
cat.ion. 

(iii) In [our c ~  diamonds were 
absolutely confisl'ated; in all 
these eases, p o~ l on  have 
been launeh(·d. In two or 
these cases, tlw persons ('on-
('('rm'd WNe convietpd and the 
othl'r two ('ases are still pend-
ing. 

(iv) In the remaining one case. ad-
judication proceedings have 
not bpen finalised: thl' pt'rson 
concprnl'd is also being prose-
('uted. 

Excise Duty on Assam Tea 

2991. Shrl Ram Krlaban Oupta: WID 
the Minister of FInance be pleased 
to rl'fl'r to the reply given to Starred 
QUestion No. 419 on the 24th Novem-
bt'r, 1960 and state: 

(a) whether Government have 
madl' suitable n'-settlement of excise 
duty on Assam tea; and 

(b) i ( so, the dt'tails thereof? 

The Minister of Finance (Shri 
Morarji Desai): (a) and (b). The 
existing position is being continued 
for one year after which the matter 
will be comddered further. 

Coke Oven Plant in Madras Statt' 

2992. Shri Ram Krishan Gupta: Will 
the Minister 'of Steel, Mines aDd Fuel 
he pleased to refer to the reply given 
to Starred Question No. 427 on the 
24th November, 1960 and state: 

(a) whether the det.ails for setting 
up a coke oven plant in Madras St.ate 
have been worked out; and 

(bl if so, what are they"! 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
Ib). The Government of Madras had 
proposed in their third Five Year Plan 
the establishment of a coke oven plant 
with a through put capacity of 500 
t.ons of ('oal per day. The capital c,)sl 
on t.he plant was estimated to bl'! 
Rs. 250 lakhs. After various aspects 
of tl1l' proposal had been examined in 
consultation with the State o ~ n

menl, the Government Of India came to 
the conclusion that no provision could 
be mad!' fOr such a plant in Madras. 
The Statt' Government, therefore. 
dropped the proposa!. 

Akali AJitation in Delhi 

r ,hri Ram Krishan GIl:)'.;l 
J Shri D. C. Shar!:::t: 

2993. -\ Shri Naval Prabhakar: 
l Shri Bhakt Darshan: 

Will the Minister of Rome Affairs 
be pleased to state: 

(a) thl' number of pe on~ e~ ec  

80 iar in connection with Akali 
Al!itation in Delhi Union Territory 
smce the 12th June, 1960: 

(b) the number of oersons relea:;· 
~  and 

Ie) the number of persons who are 
lltil in jail? 

The MiDister of State iD the Mil1is-
try of Rome Alfairs (Sbri Datar): (a) 
5294. 

(b) 5252. 

(c) 4:! 
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West German Teaehers In IAdI.D 
Universities 

2984. Shri Ajit SIDgh Sarhadl: Will 
the Minister of Education be pleased 
to state: 

(a) whether any request has been 
made to the West German Government 
for loan of service of certain teachers 
for Indian Universities; and 

(b) if so, for what subject and for 
which universities? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) No, Sir. 

(b) Does not arise. 

Merit-cum -Means Scholarl'lhips in 
Punjab 

2995. r Shri Ajit Sin&'h Sarhadi: 
L Shri Ram Krishan Gupta: 

Will the Minister of Scientific Re-
search and cuitural Affairs b.. pleas-
ed to slate: 

(a) the number of merit-cum-means 
scholarships allotted to each lechnicaJ 
institute in Punjab during 19110-11]; 
and 

(b) the allocation being made for 
lOO1-62? 

The Minister 01 Scientific Research 
aDd Cultural Airalrs (Shrl RumayuD 
Kabir): (a) and (b). The number of 
scholarships allotted to Technical Ins-
titutions in Punjab in ]960-61 under 
the Merit-cum-Means Scholarships 
Scheme is as sown below: 

Name ufthe Institute 

I. l.stltlltiOD8 for fint del1'ft 
~  

I. Guru Nanak Engiueerif'g 
CoJlele. Ludhiana . 

Number 
of 

Scholar-
p~ 

allUlIcJ. 
2 

7 

----_ .. __ .,._ .... --... -...... -_.-... _---
I 

2. Punjab Engineering 
Colkae. Chandignrh 

3. Thapar Institute of 
. nee ~ and 
Technology, Patials 

4. Tl'chnlliogical Institute 
nfTcxtilcs Bhiwani 

5. Department "fPhlllman'u-
tic Palljah University, 
Chandigarh 

6. Del'artment of Chemical 
Engineerirg & Techno-
logy. Panjah n e ~ . 

Chandigarh. 

II. Institutions (Clf 1"1'1£11'. 
CoU'r,IC'.S: 

7. G"vt'mment Polvtechnk. 
Amhakl Ciry, .  . 

K. (;UIU Nanllk Engineering 
College, Ludhilll1a , 

9. Mehar Chand Technic.:al 
Insrilure, JuUundur . 

10. National ln~ lll l  of En-
ginecril'g.lIoshiarpllr 

II. Punjab Polytechnic, 
Nilokhcr 

12. Ramgharia P"lytl'chnil:. 
Phagwara 

13. Tarakarllll S. D. Tech. 
Institutl', Baijnath 

14, Thapar Pulytechnic & 
School of Engineering. 
Patialll 

15, Punjab Institute of Tex-
tile Technulogy. 
Amri!sar 

16. Central I'lllytcchnil.:, 
Chandiaarh 

17. Guvernment Tanning I nllitutc 
JuJlundur 

TOTAL. 

13 

7 

2 

3 

:2 

2 

3 

2 

r 

2 

The allocation for 1961-62 hal not 
ye-t bef'n ~n up. 
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Teachers or Panjab alld Kurukshetra 
Universities 

2996, Shri Ajlt Singh Sarhadi: Will 
the Minisfpr of Education be pleased 
to state: 

(a)whdhl'l' the University Grants 
Commission make a!Jy payment for 
the salaries Of any teachers and pro-
l ~ o  in the Fdlljab University and 
Kurukshdra University for any sub-
jects; 

(1)) if so, the numb,.r of professors 
and teachers being paid by thl' Un;· 
vprsity Gl'Dnls Commission: and 

(c 1 the mode of appointment of ~ c  

teachers and profes50l's? 

The Minister of Education (DI'. K. 
I •. Sbrimalil: U,) Yes, only in th(' 
('a s I.' of clll ~ f.r thl' Panjah Uni-
versity. 

'(b) 98. 

(cl All appointments arc made by 
Ih" Univt'rsity in ac('ording with thE' 
provisions of its own Act and Regula-
tions. The Universitv Grants Com-
mission h8-;. howl'ver: laid down only 
I.h(, minimum qualifkations for :J.p-
po;ntmE'nt as Prof('Ssors. Readers ~n  

Lf'ctUl'£'rs in Universities. 

Fall in Central Taxes in Rajasthan 

2997. Shrl Panrarkar: Will the Min-
ister of Finance be pleased to state: 

(a) whether there was any fall in 
Ihe collection of l~ n l taxes in 
Rajasthan during 1959-60: and 

.(b) if so. the reasons th£'I't'for'? 

Tbe Minister 01 'Flnance (Sbri 
Morarji DesaI): (a) There was no 
rail in the collection of Central Taxes 
in Rajasthan during 1959-60 as (.'ODO-
pared to the yt·ars 1958-59. 

(b) oe~ not arise. 

U.K. Loan for Private Seetor 
Ind1Ultries 

2981. Shrl Puprkar: Will the 
Minister of Fiaa.ee be pleueci to 

state: 

(a) whether any Indian firms have 
rel!f!:ved any U.K. loan for e!;tablisn. 
ment of industries in India in the 
private sedOr during the year 1963; 
and 

(b) if so, the names of such firms 
along with the amount of the loan? 

The Minister of Finance (Sltri 
Morarji Desai): (a) No, Sir. However, 
a portion of the foreign exchange 
available under the loans made by 
the U.K. Government to the GoverI'-
ment Of India is allocated for the U!f.! 
of privat.e !;ector n ~  against 
[,<1<;h p ~ men  by them. 

(h) DoC's not aris('. 

Nagarjunakonda Excavations 

2999. Shri Narasimhan: Will the 
Minister of Scientific Researr.h llnd 
Cultural Affairs be pll.'ased to state: 

(a) the number of junior class I 
OmeN, employed at Nagarjunakonda 
Excavations during the years (j) 1958-
57 (ii) 1957-58. (iii) 1958-59. (iv) 1959· 
6() and (v) 1960-61; 

(b) what were their duties and ,,.!!-
ponsibilities; 

(e) what was their previous exper-
ienc{. in (0 Excavations and (ii) Re-
search. 

(d) whether they wl.'re given an? 
responsibl(' indep£'nd{'nt work; an1 

(t'l how thf':r a<"livities were et)-

ordinated? 

The Deputy Minister of ScieDti8e 
Reseafth and Cultural Affairs (Dr. 1\1. 
1\1, Da.'I): (a) (i) 1956-57-3. 

(ii) 1957·58.-6. 

(iii) 1958-59.-6. 

liv) 1959-60.-5. 

(v) 1960-61.-5. 

Out of which one officer was with-
drawn in May, 1960. one in June, 1geO 
and two in December, 1960; 

(b) To conduct and supervise the 
work of excavation, recording of finds 
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;;nd antiquities and work of drawings 
and pholography, Thev also assisted 
the Superintendent in his administra. 
tive functions. 

(c:) All except two officers hau 
training in field Archaeology 'inJ 
excavations; 

(d) and (el. Junior Officers were 
allotted separate itMnS or types nf 
responsible work. In the interest of 
work and co-ordination, they were 
placed under the direction of a Senior 
Officer. 

IJRm ~ 

_" 0 0, IqT ~.  ~  iflfT 

.~ ~ l ~~ lll ~ 
~ ~ ~ * fflT ll~ fir. : '. . 

(lfi ) if/iT ~ ~ ~ flfi l ~  it 
~14 111 1 I;: t ~~ P;.fT '!W ~ ".lfi 

',!imT II!T{' lfiT l 1~ ~ ~ ~  

~  it; rrr.fi if ~ ~  ~ ~ ~ 

t a"fT QeCt(f1 ~ m ~ t ItiTlf if 
~~l  q-q)tr ~ iIIT ~ ~  w 

(w) ~ l ~  i'fl iflfT 'afm( if "' 
it; ~ I(:'T ~~ fl(:'lfT illTli'TT? I t 
-...... .... , -...-. _ ...... -- ~ 
~ G1!"'" ~ ~m . 1 m  

~ (151'1" ""Iii! .r«): (if:) {Il W if 
~ Ifh if\'tt ~ "'1ft t I 
(I!I) ~~ Ilitt ~~  ~ 'iT 

{« .m q,: ~ f1li1fT ~  I •. ,I 

IlIepI Arms ManalactariDI CompuJea 

JIll. Sbri Bpbaaath 8 ..... : Will 
the Miru.ter of ...... e .. .an be 
pleased to state bow many U1ecal 
arD1II manutacturiDc taetories lulve 
been tound working in India or were 
__ by tIuI Government from Jan-
uary, 1960 to Februuy, 18611 

TIle Mia ..... ., IUate fa .. IIiaa.-
kJ ., BGaie .\DIn (8bft DIUIIr): Tbe 
iaformation is beine collected and will 
be laid OIl the Table of the HOUle wben 
received. 

135(Ai) LS-3. 

Proteoted MODum_b ba Madru 

{ 
Shrt SubbJah Ambalam: 

3002. Sbri PalaniYaDdy: 
Shrj Elayaperumal: 

Will the Minister of Scientific Re-
IItIIU'Cb aDd Cultural Affairs be pJ('awd 
to state: 

(a) the total amount allot led for 
rnainilmance and special l~p l  ot 
each or the ProLcct.ed monuments in 

~ Slate tor the years 11158-50, 
1959-60 and 1960-61; and 

(b) what amount has been aClually 
spent So far for each of tht! pl'oteck>d 
monuments? 

The Deputy MJniB&er of Sclentillc 
R.esearcb aDd Cllitllral ....... (Dr. M. 
M. DaB): (a) and (b). Ther(' al'c 413 
such monuments in Madras Stutl'. The 
lime anrl labOUr spent in colleding 
the information will be commen-
suratt' with the results tht·reol. 

(;ase Aplnst ManaPI' 01 BaDk of 
CblDa 

3003. Shrl Allrobindo Gboal: Will 
the Minister ot Home AJl'W!I he 
pleased to s:ate: 

(8) whethl'r any case was started 
against the Manager of t.he Bank of 
China tor violating the o e nmen ~ 

order to quit India; and 

(b) if 10, what is the present pnsi. 
tion of the case? 

Tbe MIDIIIC.er 01 Stale Ia tile Mlnl5-
&r7 01 Bome Affain (Shri Datar): t 1t) 
Yes. 

(b) The CIlIe wu withdrawn all he 
,.hOl\P. tel leave India of hill own accord. 

IIIBaaIJIII 01 Porelp Uq.er lrolD 
DeDIt ........ , 

11M. 8brt ~  Will the Minillter 
of Home A.ffaJn be pleued to Itale: 

ta) whether it i. a tact t.h.at reet·nl-
I)' Delhi police haVe arrested one aan, 
of smugglers who were el l ~l~ 
JaW,,,in, torelcn liquor trom 1)(·lhl 
to Bombay; 
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(b) whether it is a fact that wine 
was purchased from one of the foreign 
embassies; and 

(c) if so, the details thereof? 

The Minister of State in tbe MiDia-
try 01 Home Mairs (Shrl Datar): <a> 
to (c) . 379 bottles of foreign liquor 
were seized by the Delhi Police from 
the house of a smuggler in July, 1960. 
This led to the arrest Of some others 
who were smuggling to Bombay 
foreign liquor secured from a foreign 
mission in Delhi. 

Tribal Land-holders in Tripura 

3005. Shri Dasaratba Deb: Will the 
Minister of Rome Atrail'S be pleased 
to state: 

(a) whether Government are aware 
that a number of tribal people of 
Anand Bazar area of Kailasahar Sub-
division in Tripura are compelled to 
hand over their lands to local 
Mahajans due to debts in the last two 
~ e  

(b) if so, whether Government 
would takt· steps to collect the data 
01 such transfer Of lands from the 
tribal prasants II) Mahajans dUe to debt 
in these two years; and 

(c) what steps Government pro-
pose to take to protect the interests of 
t he poor tribala'P 

The Mlnlster of State In tbe Minis-
try 01 Home Aftalrs (Sbrl Datar): <a) 
to (c). No such complaint has been 
received from or on behalf of tribal 
people of Kailasahar Sub-ruvision. A 
petition from one Shri Pusparam 
Riang. a tribal Sardar Of Subhasnagar, 
Dharmanagar Sub-division, has, how-
ever,been received alleging that a 
loea I Mahajan is threatening to evict 
tUm from t>he land against which tbe 
applicant had borrowed some money. 
He bas also alleged that some other 
tribal Riangs have been or are being 
f"Victed in similar circumstances. 'nte 
complaint i. under investigation. 

Criminal Cases in Tripara 

3006. Sbri Dasaratba Deb: Will the 
Minister of Rome AtraiJ\s be pleased. 
to state: 

(a) haw many cases were instituted 
by the police in the Agartala Court on 
cognizable offences in 1960 and in how 
many of them the accuSed were con-
victed; and 

(b) how many criminal cases are 
still pending in the Agartala Court? 

The Minister of State In tile Minis-
try or Rome Mairs (Sbri Datar): <a) 
Out of the 1,190 cases instituted, 74 
ended in convictions. 

(b) 77. 

DelllODStration in Sabroom., Tripura 

3007. Shri Dasaratba Deb: Will the 
Minister of Rome Main be pleased 
to state: 

(a) whether any demonstration had 
been held by the people of Gorakapa 
Mauja of Sabroom, Tripura in the pre-
mises of Silachar Beat P'orest Oftlce 
on the 26th November, 1960; 

(b) if so, whether any grievances 
had been put forward before Gov-
ernment by the demonstrators 
through the oft\.cer_in-charge of the 
Silachar Forest Office; and 

(c) if so, what are the grievances 
and what steps have been taken to 
remove the grievances? 

The Minl'lter 01 State in the MInis-
try Of Dome Mail'S (Shrl Datar): (a) 
Yes. 

(b) The demonstrators raised slogans 
demanding the abolition of Grazina 
Tax and Reserved FOl'l!sts, with-
drawal of Forest Rules. removal of 
Forest. Office from the area and tnU-
pension of plantation operations. 

(c) Grazing Tax h .. '! been substan-
tially reduced already. The other de-
mands cannot be conceded because of 
the necelSity of protecting fon!StS 
from destruction. 
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Storace, IDstallations for Imported 
Petrol(',::a Products 

3008. Shri D. {; Sharma: Will the 
Minister of Steel, n~  and Fuel be 
pleased to state the total amount spent 
by the Indian Oil Company to build 
its storage installations for the import-
ed petroleum produc1 ~~ 

The MInister of S.cel, Mines and 
Fuel (Sardar Swaran Sin (h) : Mis. 
Indian Oil Company Ltd., have spent 
90 far about Rs. 17 lakhs on bulk 
storage installations at port and at 
inland points till 1st April. 1961. 
These installations, although initially 
meant for storage of imported pro-
ducts, will also be utilised for storage 
of indigenous production when the 
Indian Oil nmpen~  will handle such 
products. 

8ahJtya Rachnalaya In OrisSa 

3009. Shri Chlntamonl PaniKrahl: 
Will the Minister of F.ducation be 
pleased to state: 

(a) whetlwl' administrative ap-
provals wer" issued to Orissa Gov-
ernment for organising one Sahitya 
Rachnalaya in thl' State in 1960-61; 

(b) if so, when this Sahitya Rachna-
laya was organised in the State: and 

(c) who was in_thargl' of this 
Rachnalaya'? 

The Mlalster of Education (Dr. K. 
L. ShrlmaU): (a) Yes, Sir. 

(b) In the months of February and 
March 1961. It comml'ncpd On 17th 
February, 1981. 

(c) A Director appointed bv tl.c 
State Government. . 

Bou .. e Reat Allowaare for CIYillaJl 
Employees 

HIO. 8hrl S. M. Banerjee: Will the 
MinistE'r of DefenCe bE.' piE'll.ed to 
state: 
(a) whether orders reducing the 

houae rent from 10 per ("ent. to 7, 
per cent. .. recommended by the Pay 
Commisaion in caSe of civilian em-
ployees ~ nc upto Rs. 1.50 p.m. have 
.in<'l" been jUUNi; 

(b) jf not, the reason for the delay; 

(c) the steps taken by Government 
to expedite this decision; and 

(d) whether this will be implement-
ed ret1"08JM!clively from the 1st July, 
1959? 

The MlDIster Of Derenee (Shrl 
KrIsIma Menon): (a) Yes, Sir. 

(b) and (e). Do not arise. 

(d) Yes, Sir. 

... 'IUi .. , 

~o  . .-ft I{o ,,",0 ~  

~ ~.1 1  JI''l/T ~ ~ Itft FfT rn 
Ai? 

('fi) Hq l 1. 1 ~  

~ m ml .  ~ 

('If) q;,ri;m ~  ~ ~~ 

ml~ ~ -..'T '!'VAT ~ ~ 
~ tr 3fTfi'f if ~ it; 'f'ZTT ":'ITUT f ? 

,. ~ ~m  (",,;1'fI 'Ill"') : 
(It\') ,!g-m sr'lfr ifT'Ty ~  

it. ~~ it. ~..  1fT ~ ,( q;T!f it , 
~  1 ~ ~ ~  ij ~  ~ p 

Itt ;frftf ~ ~.  ~ t t ~ ~  ar-TIPI'OfI 

if ~ ~ ~ ~~ l ~  

'Jf'rft'flii it. ~  "I ~ ~ ~ -Ii 1 ~  !fir lf1IfOf I 
~ 11ft rytft' th I 

( 'If) 7f7. iIT'f "·"I·rtf ~  fwr: ~o11 1 1 

it. q1flf ~  '3ITf,,1it!'l"n ~1 1 ..  

1 ~1  ~ n  ~  ~ fllAft' 'If 
(f .m ...=rt al4fiR fm 7 r li q1A'J f ... 

~  amfr ~ ~ ~ . 1fT ~  ... , .. 
~ ~ ~ '-"', PiT ~ -..'T IIITfI'f 11;'( 
;n'( arollf1lf"l ro it ~ 'PrT ~  I 

Glr .. ' Educadoa Ia on.. 
3112. 8brl eJU ......... , Pan"ralal: 
Will the Minisu:-r of Educat.... he 
pleased to statr: 

(a) whether an amount d 
Rs. 3,72,552 baa been sanctIoned tor 
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Orissa for the year 1960-61 for helping 
in the expansion of girls' education and 
training of women teachers in the 
State; 

(b) if so, what arc the details of 
these schemes for which this amount 
has been sanctioned; and 

(c) the amount to be sanctioned for 
Orissa for this purpose in 1961-62'! 

The Minister of Education (Dr. K. 
L. Shrimali): (a) Yes, Sir, a sum of 
Rs. 5.01 lakhs on the basis of payment 
sanction statement received from the 
State Government has been sanctioned 
for 1960-61. 

(b) The sub-schemes taken up tor 
Implementation are: 

(1) Appointment of school mothl'rs 
and their training. 

(2) Construction of quarters for 
women teachers. 

(3) Stipends to teachers trainee!!. 

(4) Refresher courses for women 
teachers. 

(5) Condensed courses for adult 
women. 

(6) Attendance scholarships for 
girls. 

(7) Construction of hostels for 
girls in middle and secondary 
schools. 

(e) The scheme has been discontlnu· 
ed and as such no provision has been 
made for 1961-62. 

Arrears of Various 'fazes in States 

aou. Shrlmatl 11& Palebowlharl: 
Will the Minister of FInaDt!e be 
pleased to state: 

(a) the tot.al amount of arrears 
outstanding in each State on account 
of Gifts Tax, Wealth Tax and Ex-
penditure Tax separately as on the 
lst March, 1961; anc! 

(b) the nature of stepS taken or 
proposed, to be taken to rl'alise these 
arrears! 

'rile Mbd8ter 01 FIDaDee (SlId 
...... D.a!): Cal and (b). The re-

quired information is ·beir.g collected 
and will be laid on the Table of the 
Sabha. 

Stora&,e Capacity for Keroseoe aad 
Diesel 011, 

3014, Shri Aurobbulo GhOllal: Will 
the Minister of Steel, MInes aDd her 
be pleased to state: 

(a) the present storage capacity of 
Indian Oil Company for Kerosene and 
Diesel Oil; 

(b) whether it is to be increased; 
and 

(c) if so, to what extent anc! 
where? 

The MinIster 01 Steel, Min. aDd 
Fuel (Sardar Swaran SIn&,b): (a) to 
(c), ~ capacity available at present 
with the Company is of the order of 
50,000 tons. The Company have al-
r£'ady embarked on constructing addi_ 
tional storage installations and in 
term; of the first phase of organiaa-
t i".l of the Indian Oil Company, they 
have plans to reach a taf'get capacity 
of over 2,00,000 tons. 

"'orei&'n Pa7lDents 

3015, Shri H. N. MukerJee: Will 
the Minister of FiDaDc.e be pleased to 
state what has been the total amount 
of our foreign payments (I) on pri-
vate account and (ii) on Government 
account, to be shown separately, dur-
ing 1957-58. 1958-59 and 1959-60! 

The MlnJster 01 Flnuce (Slirt 
MorarJI Desai): The broad break-up 
of total foreign payments on private 
and government account is as 
follows: 

I'rivare Accnunr 

Goverr m·:m 
Accounr 

1957-58 1958-59 1959-60 

iRs. in crorea) 

S74'l 678'7 657'8 

This classiftcation is in terms of the 
statw ot the licensee, not in term. of 
the ultimate user . 
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EleetiOll PetltlOlls 

3016. Shri Arjun Slnrh Bhadauria: 
Will the Minister of Law be pleased 
to refer to the reply given to Uns1ar-
red Question No. 1473 on the lOth 
March, 1981 and state: 

(a) whether some of the disquali-
fied Members of U. p. Legislative 
Assembly mentioned in the reply hay!' 
again applied for removal of disquali-
fication; 

(b) the number of those in whose 
case.; the disqualification was remov-
ed for 4 years; 

(C) whether one of the persons has 
again asked for removal of ~ l  

fication for a month or more; 

(d) whether Election Commission 
has acceded to this request; and 

(e) if so, on what grounds'! 

The Deputy MiDister of Law (Shri 
Hajaroavis): (a) to (c). Two out of 
the five disqualified persons had ori-
g;nally applied for removal of dis-
qualification. In one case the Election 
Commission had removed the disquali· 
fication and in the other it had reduc_ 
ed the period from six years to two 
years. The penon whose period of 
diaquali1lcation was reduced to two 
yeara qain applied tor further redlol-
cine the period of. diaqualiJleatlon by 
a period of two montM. 

(d) No, Sir. 

(e) Does not arlIe. 

• 17 .... Aajlw .... : Will tha 
MUaisWr of Steel, ......... he. be 
plKsed to atate: 

•• ) what were tbe Steel aDd Iron 
nquirement. placed _ the Aadhn 
Pradesh Government with the CeD-
tral Gove.rnment durlq the Secoad 
FIve Year Plan period; 

(b) haw murh .... 1UdI .... ; aDd 

((,') how mudl he!! been actually 
supplied? 

The MInJster of Steel, MInes aDd 
Fuel (Sardar Swann SInIl'Il): (a) to 
(c). 

D.:mand All,,' men' I n"spalcht's/ 
requin'- Sanc! jUPl'd Supplies 

(i) 

19 ~  

19 ~~ 

1958-59 

1959-M 

19/\0-(, 1 

f···· 
\"-,' 

1959-60 

1960-61 

m'.!"nl 

STEEL 

66,164 . ~ 

6(, 156 22010 

4 ~ 33,214 

11(1,%71' 7H 015 

J ~. l ~ J :1;1,HZ7 
C·) Up:" 

PIC; IRON 

1'1:11111<-<1 
Z.021 270f; 

--UPI(I Dcc"mbcr 1960. 
t UplO JanuAry 196 J. 

(In tnl1s) 

~~  

:27.624 

~ 9  

49 )140 

1'12097-
~ . '61. 

Statistics relatin, to despatches of pi, 
iron to States prior to 19&9-80 were 
not maintained. Distribution con-
trol over pi, iron was lifted from 
1-7-1959. 

RemAr'b-The system of quota 
certificates for steel except for sheels 
and wire was abolished durin, JteO-
81. AU indenu were planned In full 
except for tbese two cate,urles. Thl' 
figures shown under .llotment for 
IIN1O-8.. therefore, ....,r--.t ... 
quantity allotted under quota c:erti-
ftcates and the total demand placf'd 
on the Iron and 9tH1 Controller for 
other catqories . 

Delpatdlel iadude dupatc:baa 
apm.t Central quotas and d...,.acbel 
to Controlled Stocldsta in the .. 
.nd repr.entl dapatcbel .,,'nlt 
CUl'l"eDt aDd outatancUq ...... 
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(fJ") 3fi if(f, ~ ~ ~ 
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1ft tf\' I 

~  * ~ I 

(!\) ~~ ~~ ~ ~ 

(IIf) ~  ~ ~  ifi ~ t 
~  ~ ~ ~c  ~  ~ ~  it> 
~ t,19t,019C; . ~ l  ~  I 

IIoarcllDg stipends to S. C. and .S.T. 
Students In Tripul'8. 

3019. Sbri Dasaratha Deb: Will the 
Minister of Education be pleased to 
state: 

(a) whether Scheduled Tribe stud-
dents residing in boarding houses COD. 
structed with Government aid at the 
following places of Tripura get any 
boarding stipend:-(i) Damchhera. 
(ii) Fatickra High School (Kailash-
ahar), (iii) Ramesh High School 
(Udaipur) (iv) Maw Bazar (Sub-
room), ~  Netaji Subhas Bidya 
Niketan (Agartala). (iv) Pragati 
Bidyabhawan (Agartala). (vii) 

Bardwali High School. (Agartala). 
(viii) Katlamara (Sadar); 

(b) if not, the reasons thel"efor; and 
-"'-

(c) whether Government propose to 
extend boarding stipends to Scheduled 
Caste students residing in private 
boarding houses? 

The Minister of Education (Dr. K. 
L. SllriJull): (a) to (c). The infor-
mation is being collected and will be 
laid on the Table of the Lok Sabha 
in due course. 

AdmtS!"lon Tests for Tripara Students 

3020 Shrt Dasaratha Deb: Will lhe 
Minister of Education be pleued to 
state: 

(a) the total number of students 
who appeared in admission tests in 
1961 in the High and Higher Secon. 
dary Schools of Tripura for getting 
admitted in Classes VI to XI; 

~ the total number of students 
admitted in these classes after such 
tests; 

(C) the total number of Scheduled 
Tribe ILnd Scheduled Caste students 
who appeaJ'ed in such tests; 
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(d) the total number of Scheduled 
Tribe and Scheduled Caste students 
admitted after such tests; and 

(e) what arrangement, it any, has 
been made to accommodate rest of 
the students who failed to get accom-
modation in existing schools, 

The MinIster of Education (Dr. K. L. 
ShrimaU): (a) to (e). The information 
is being collected from the Tripura 
AdministratiOn and will be laid on 
the Table of the  Lok Sabha in due 
course. 

High SchOOl Near Agartala Airport 

30%1. Shri Dasaratha Deb: Will the 
Minister of Education be pleased to 
state: 

(a) whether there is any High or 
Higher Secondary Sehool near Agar· 
tala Airport, Tripura; and 

(b) whether the employees of the 
Airport demanded a High or Higher 
Secondary School there for their 
children? 

The MInister or Education (Dr. K. L. 
ShrimaU): (a) No, Sir. 

(b) Yes a demand was made but the 
assessment of the Administration is 
tha: the size of the likely enrolment 
~ not such lUI would justify the 

out jay by the Administration on esta-
blishing a High school which could 
later be developed as a Higher Secon-
dary School. 

Old Palace of Manlpur 

3OZZ. Shri L. Acbaw SiuI'h: Will the 
Minister of Seient18e Bcl8earch aDd 
Cultural Mairs be pleased to state: 

(a) whether the old palace ot 
Manipur and the old Govindji Temple 
at Imphal have been preserved by 
the Government or abandoned; and 

<b) if abandoned, the reasons there-
for? 

The Deputy MbdIIter of 8cIeIIMe 
Research aDd CaltaraI AJraI... (Dr. 
M.  M. Du): (8) and (b). They are 
not protected monument. and there 
is no proposal to protect them. as they 
are not of national importance. 

A rare species 01 Flower in UkhraJ, 
Manipar 

3023. Shrl L. Aebaw Sln&'h: Will the 
Minister 01 SclentUle Research .... 
Cultural Affairs be pleased to state: 

(a) whether it is a fact that a rare 
species 01 a flower popularly known 
as 'Siroy Lily' is found On a hill about 
1)000 It. above sea-level in Ukhrul, 
Manipur; and 

(b) if so, whether it is also a fact 
thE t every year a large quantity ot 
th,., flower j,; pxported from India? 

The Deputy Minister of Sclentl4c 
Research nnd Cultural Affairs (Dr. 
M. M. Das): (a) Yes, Sir. 

Ib) As this flower is not separately 
specified in the trade classificatiOn of 
the country, no statistics regarding it! 
export are available. 

DistributiOn 01 Surplus Land to 
n l~ I,abourers In Orilla 

3024. Shrl KwnbbaJ': Will the 
Minister of Horne Affall'l'l be pleased 
to state: 

(a) whether there was II pl'Oposal 
under Orissa State Government tor 
distribution of surplus lands amonc 
the landlpss l o e ~ in the Stale; 

(b) il RO, the nature of this scheme; 
and 

(e) steps taken tor thE' implementa-
tions of the scheme 110 far? 

111(> Mln.lster of State Iu the ~
try of Rome Airaln (Shrl Datu): (a) 
to (c). Section 46(2)(d) of the OriflSll 
Land Reforms Act provide. tor the 
distributiOn ot surplus lands to land_ 
less persons and the provisiona of 
this Act have yet to be o ~  IDto 
torce. 

II1n4I In Kerala 

~ . Shri Manly ....... : WUI the 
Minjster of Edac:adoa be p1eaeed to 
state: 

Ca) whether an)' sclw!me 101' the 
spread ot Hind.! in Kerala hu bee 
submitted before Government by the 
Kerala Grandbuala 8an6ham; 
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(b) what is the scheme; and 

(e) what steps, if any, are taken 
by Government for implementing the 
s(:hcme? 

The Minister 01 Education <Dr, 1[. 
L. Shrimali): (a) and (b). The Kerala 
Grandhasala Sangham has applied tor 
ftnancial assistance in respect of the 
~  Ilmving Ilchemes: 

(1) Starting Hindi wings in 500 
libraries. 

(2) Conducting Hindi classes in 
500 libraries. 

(3) Payment of allowance to 500 
librarians. 

(4) Appointment of five supervi-
sors and five organisers. 

(5) Purchase 01 a mobile book 
van with audio-visual set. 

(G) C('lt,bration of Hindi Day in 
500 libraries. 

(7) Addition of Hindi Section in 
the 'Grandhaloka' the present 
official organ of the Grandha-
sala Sangham. 

(8) Deputation of librarians to 
North Indian Hindi libraries 
for training. 

(9) Additional accommodation in 
each of the 500 libraries. 

(t') The n·quest is under examina-
tion. 

Selsure of PalditaD 0aneDe, 

3016, Shrl A.tau: Will the :Minister 
of Finance be pleased to .tate: 

(II) whether it is a f8('t that Paki-
stan currency notes worth 3,000 rupee!! 
were seized in Central Bombay by 
Central Finance Ministry Enforcement 
Directorate On the Mth Mareh, 1861; 
and 

(b) if so, the details thereof? 

Tiae lWDJIIter 01 .... nee (1JIut 
Mendl Deal): (a) and (b), 0Ia a 
search of c:ert.aia premitel at BaIa_Y 
undf!r section 19(3) of the Foreign 

Exchange Regulation Act, the officers 
of thp Enforcement Directorate, Minis_ 
try of Finance, seized 30 Pakistan cur-
rency notes of Rs. 100 each and lome 
documents on the 23rd March, 1961. 
These documen1s are now under lIe-
rutiny by the said Directorate. A. 
the case is still under investigation, it 
is not possible to disclose further de-
tails at this stage. 

Central Bank Govemon' Conference 

3027. Shri P. C. Borooah: Will the 
Ministf'r of Finance be pleased to 
state: 

(a) whether India has decided to 
send her representaUve to attend a 
Central Bank Governors' Conference 
to be held in Tokyo in the first wo!ek 
of April this year; and 

(b) if so, what matters are propo8ed 
to he discussed in the Conferent.'C? 

The Minister of Flaaace (Shri 
Morarjl Desai): (a) and (b). A meet· 
ing of the Governors of the Central 
Banks of Japan, Australia, New Zea-
land, Ceylon, Pakistan and India WIUI 
convened in Tokyo in the first week 
of April, 1961 to consider the report 
of the last Central Banking OOUl'8e 

held in Bombay in 1960 and to plan for 
the next course The Govet'nor ot the 
Reserve Bank of India attended thi8 
meeting. 

~.~c  ~ '"" m : IR1' 'R-
1 ~~ m~  : 

(11;) ~ ~ " t f. ~  ~
.n ~ ~~~  

. ~ 1... ~mn 1l ~~1 

~  ~ l ~ ~ ~ ~  flfl'lJT 
{T, ~1 ~ q(ift ~  ~.  

~ Iff' ~  ~ ~  

(w) .~  ,.T "'" ~ 1If," ~ 
~ ,.fdftoifl:t ~ ~ 1fT ~ ~  

~ 
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'Syllabus lor Hindi In I.A.S. Examlna-
Uons 

3029 r Shri Shree Narayan Das: 
. '\. Shri Radha Raman: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether any definite syllabus for 
Hindi which has been included as an 
optional subject in the I.A.S. etc. 
examinations has been prescribed or 
is proposed to be prescribed; and 

(b) if it bali been prescribed, whe-
ther a eopy of the same haa been 
published? 

fte MlD.iI&er of State lD tile 1IIaII-
U7., Home Main (Sbrl DaW): 
(&) and (b). The qUalMl. for Hindi 
.. been lndk!Med In Appendix II-B 
to the Ru1ea tor Ute I.A.S. •. eramt-
nation, which have been publlahed in 
Part I, Seet10n I of the Gazette of 
India dated 28th January, liMn. The 
8yllabus is. however. reproduced 
below: 

Hindi:-Candidatel will be ex-
pected to know the ,tantlard 
worke in Hindi thoUlh qua.-
tions on books 01 ...... lJn-
portance IRQ aWe be let. 

'11Iey will abo be ezpec:tecI tc 
pOUeIS a knowledce ot lhl' 
h.i.I&eIT 01 liwature and such 
qowledp of leneral seelaJ 
h1atory as will enable thalli 
to understand the literature. 

Class IV Employees 

3t30. Shrl Elayaperumal: Will the 
Minister of Home Mairs be plea_ 
to state: 

(a) whether it is a fact that Class 
IV officials of Government 01 India art' 
not allowed to sit for the Hindi Assis-
tant grade Examination when thev 
ha\'c the necessary t:'ducational quali-
fications; and 

(b) it 10, what are the realtOns? 

'I11e Minister 01 State In the Minis_ 
try of Home Aftall'!l (Shrl Datu): <a> 
and (b) A departmental examination 
for the' selection of persons for ap-
pointment to posts of Hindi Asslstanh 
in the MinistrieslOffices particlpaUnIl 
in the Central Secretariat Service. 
Scheme were held by the Union Public 
Service Commission in June 1959, on 
an ad hoc basis and, in consultation 
with the Commission. it was decided 
that this examination should be open 
only to Upper Division ClerkslLower 
Division Clerks ot the Central Serre· 
tat'lat Clerical Service who were gra-
duates with Hindi as a subject for the 
degree examination and who had eom_ 
pleted a minimum service of one year 
as Lower Division Clerk or in a higher 
grade On lst January 1959. 'I'he.oe Is 
no proposal to hold another sueh exa-
mination. 

~ .. 
3011. llarl M. B Thakore: Wlll the 
Minister of Home' Aftaln be pleued 
to state: 

(a) whether any rt'laxation In the 
minimum age limit has been Irant!'d 
to the Assiltant.'1 tor taking the OI!n 
Iral Secre'.ariat Sc>rvicl'. Grade ItJ 
(Direct Recruitment) Examination held 
by the U.P.S.C. every ,. ..... ; 

(b) it 10, whetm-r 1m-concl'Uion Ll 
dmlulble OIlly to the AAlstanta work-
in, in the Central 8ecTtrtam&t or is It 
adtnilsibliP to all ~ workJ,njr In 
the A.t.tants' erade employed In lb" 
~ on e 0'" IIIcludiag non-,..... ... tiq 0'" of 8acfttarlat 
~ .  &ncl 
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and (b). On the 23rd March 1861. it 
was reported. to the police that some 
stones were being thrown on a house 
in Old Rajinder Nagar. A police 
party immediately reached the spot 
and commenced enquiries. In the 
course of the investigation it came to 
notice that during the past few days 
some missiles consisting of small 
pieces of stones, ink bottles, bits of 
plaster, etc. were being thrown on 
the !'oofs of a block of houses in the 
locality. No persOn had received any 
injuries in these incidents. 

APRIL 10, 1961 Written Answers 

(c) if not, whether Government 
would consider the questiOn of includ-
ing the Assistants working in such 
cffices also for the grant of this con-
cession! 

The Minister of State in the Minis-
try of Bome Aftalrs (Shri Datar): 
(a) and (c). No relaxation in the 
minimum age limit is granted to As· 
sistants of the Cent!'al Secretariat 
St.rvice for appearing at the Compe-
titive Examinations for direct recruit-
ment to the grade of Section Officers 
viz. the I.A.S. etc. Combined Compe-
titiVI' Examination. However, as in 
the case of departmental candidates of 
the other Central Services, recruit-
ment to whiCh is made through the 
same examination, relaxation upto :5 
years in the upper age limit is admis-
sible to such Assistants whether em· 
ployed in thl' Secretariat or in the 
non.Sl"cl'etariat Offices, for the pur-
po.>e of competing for recruitment to 
the ~~ e of Sectiun Officers at this 
examination. This concession is not 
allowed Lo Assistants who do not be-
lling to the Ctmtral Secretariat Ser. 
V i('!' , whether they may be employed 
in a Secretariat or in a non-Secreta-
rial Ollice l~ they cannot ~ ::onsi-
dered \.0 bl' "depatmental" candidates 
[or the St·>etion Officcr);' gradl' of this 
Service. 

Mystery of Falling Stones in 
Rajendra Nagar, Nt'w Delhi 

303Z. Shri D. C, Sharma: Will the 
Milli:ltcr of Bome Aft:1irs be pleaged to 

state: 

(u) whether it is a fact that. stones 
and bottles have been fallin, on a 
row of 32 houses of a block in Rajindet' 
Nagar, New Delhi for the past ten 
days; 

(b) the number of persons injured 
or otherwise affected by the said 
phenolllenon; 

(C) if so, whether any n e ~ on 

M:; been made; and 

(d) if 10, the result thereof? 

The Minister of state Ia &be ...... 
try of Home Atrain (Slt.rl Datar): (a) 

(c) and (d). Yes. A police patrol 
was posted around the block of build-
ing5 and the nuisance came to an end. 
It is suspected that the mischief was 
due to some childish prank No ,"'-
regts have yet been made. . 

Seizure of Plastic Goods 

3033. Shri Kunhan: Will the n ~

tel' of Finance be pleased to refer t.o 
Ihe reply given to Unstarred Question 
No. 1475 on the 7th December, 1960 
and state the action taken against the 
exporters of plastic goods Mis. 
Hnlchanrl Jawaharmal, Calcutta? 

The Minister of Finance (Smi 
)\Iorarji Desai): Replies to the Show 
Cause Notices issued to the firm have 
since been received by the Calcutta 
Custom Authorities. The exporters 
requested a per.;;onal hearing. which 
was fixed for the 6th April. 1961. The 
case will be adjudicated by the cal-
cutta Customs Authorities after the 
personal hearing and considerinl the 
points arising therefrom. 

Vocational CODI'8eII for Backwanl 
C.... Students In PaDjab 

3034. Sbri Hem Raj: Will the Minil-
ter of Education be pleased to ltate: 

,a) the amount of lI'ant given til 
:he Punjab State Government dunna 
1960-61 and proposed to be given dur-
ing 1981-82 for award of 8Cholarships 
to the students of Backward Claales 
[tudying in vocational caures; and 

(b) 'whether it ia a fact that IDOIIt of 
the students of Bacltward Classes have 
not been paid the above scholarships 
upto date? 
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The Minister of Education (Dr. K. 
L. ShrlmaU>: (a) A sum of Ra. 
15,36.500 was given to the Gov-
ernment of Punjab for the award 
of schola11Ships to the Scheduled 
Castes, Scheduled Ti"ibes and Other 
Backward Clas.qes students for post-
Matric studies (including vocational 
courses) during 1960-61. Allocdtion of 
funds for the year 1961-62 will be 
made only after funds for the current 
year become available. Separate 
grants are not made for the various 
courses of study pursued by the stu-

,  I 

dE'nts. t 

(b) No, Sir. 

A""ording 10 the information fur-
llIshed by the State Government, 
scholarships have been paid to all the 
eligible students belonging to Sche-
duled ~ e . Sch£'duled Tribes and 
Other Backward Classes during 1960-

B1 

Primary Education in Himachal 
Pradesh 

g03.''i Shri Hem Raj: Will the Minis-
t£'r of' EducaHon be p l£'a!led to state: 

(a) the amount of ~ n  proposed 10 
be given lor the spread of free primary 
education to Himachal Pradesh Admi-
nhltration during 1961-62; 

(b) whether it is a fact that one 
primary school has been proposed to 
be opened within a radius of two miles 
Dnd a population of fly£, hundred; 

(c) whether it iI also a fact that thli 
principle which has been proposed for 
the plains is not beneflcial to the hlIll; 
and 

(d) if so, whether Government pro-
pose to amend it for the hills by short-
ening the distance to one mile and 
population to two bundred and ftfty 
only! 

TIle MIDIII&er ., Edacadoa (Dr. IL 
L. 8brll_lI): (a) Primary educatio. 
in Himachal Pradesh bas been entrust.. 

ed to the Territorial Council. The 
quantum of grant payable to the 
Council under the Territorial Coun-
cil's Act 1956 for the financial year 
!961-62 has nOl yet been determined, 

(b), (cl and (d). An Educational 
f:ourvey of India was carried out lD 
1957-59. In that Survey areas for 
Primary Schools have been plannecl 
roughly On the basis ot providing a 
~c ool within a radius of one to ODe 
and a half mile from the home of 
every child except in very sparsely 
populated areas. This estimate is not 
iDtended to be rigidly interpreted and 
it ill for the concernerl State Govl'rn-
ments/Union Territory Administra-
tion, to takp decisions regarding Ibe 
actual locations of n£'w schools to be 
opclleci in according with the require-
ments and conditions prevailing in 
thf'ir resp€'cth'e a.-cas. 

12.05 hr!l. 

OBITUARY REFERENCE 

Mr. Speaker: I have to inform 
thl" House ot the Bad demise of Dr. 
Natabar Pandey who passed away at 
Jharsuguda in Orissa on the 7th April, 
1961, at the age ot 53. Dr. Pandey 
was a Member of the ftrst Lok &abba 
from the Sambalpur constituency ot 
Orissa during the years 1952 to 1958 
when he resigned hili lleat from the 
House. 

We deeply mourn the lOll ot the 
friend and I am sure the HOUle Join 
me in conveying our condolenc:etl to 
the bereaved family. 

May I requelt the HOUle to ltand 
in silence for 8 short while to ex-
press Its sorrow? 

The Memberl then .rtood in I'fr.ncc 
few a mfftutt". 
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RJ<:. MOTIONS FOR ADJOURNMENT 

Sbri Muhammed Elias (Howrah): 
Before you take up the next item 
on the agenda, may I make a short 
submission regarding the two Adjourn-
ment Motions? You have been pleas-
ed to convert one of them and admit 
it as a Calling Attention Notice. That 
was with regard to the accident to 
the Dar.a. in which hundreds of 
Indian nationals have sustained 
injurieB or died. About the second 
item, no reaSOn has been stated as 
to why it has been rejected. It is a 
very serious matter. The Minister 
concerned is also present here. 
Thousands of ~ e  are being 
closed down in Calcutta and Howrah. 
The whole city life has been disrupt-
ed as the o e~ have failed to 
supply power. 

Mr. Speaker: Hon. Members in 
their enthusiasm want to resort to 
Adjournment Motions. The hon. 
Member wants to know why power 
is not supplied to Calcutta. Only the 
other day, there has been a Question 
with respect to the DVC as to how 
far it is able to produce sufficient 
power and so on. It is a continuing 
aftair. Hon. em e ~ must know 
that th('y can bring up hy way of 
Adjournment Motions only those 
things which are of recent occurrence, 
say, yesterday or the day before. 
Secondly, it must be of urgent public 
importance, and it ought not to be a 
continuing affair, etc. This is a con-
tiMllng affair and cannot be disposed 
of by way of an Adjournment Motion. 
'That is o~e of the reasons for my dis-
allowin, tt. I do not ~ e all the 
rasons. If I mention one reason, im-
mediately, hon. Members will go on 
discussing whether that reuon is 
right or wrcnll:! Then they w1l1 apply 
tlunnselves \0 theR reasons and ex-
hJ.ust them. 

8hri MuhammecJ ..... : It is not a 
.continuing matter. Last week. sud-
denly, the whole power has been 
stopped. and the whole city life has 
been disrupted. Hundreds of facto-
ries have closed down and hundreds 
.of thousands of o e ~ have been 

Col. Bh4ttachar;ee 

thrown out of employment there. It 
is the duty of the Government to 
intervene with the DVC and other 
authorities to restore the supply of 
power. The hon. Minister is present 
here and at least let him make a 
statement. 

Mr. Speaker: 8hri Hathi was here 
and I asked him about atSimilar ques-
tion possibly put by the same hon. 
Member regarding the supply of power 
to Calcutta. There is a Government 
there and thev will write to them. 
They will kn"ow their difficulties. 
Once again every day he is putting 
that question. I am aware that the 
han. Member is very much interested 
in his constituency and he comes from 
that constituenry. (lnterruptimu). 

Let him hold his soul in patience. 

12.12 hrs. 

STATEMENT RE. COL. BHATTA-
CHARJEE 

The Minister 01 Home Main (Sbri 
Lal Bahadur ShastrI): I shall say • 
few words as to how Col. Bhattachar-
jee is. The House was anxiou.'1 to 
know. No one on our behalf has been 
able to interview Col. Bhattacharjee, 
but the Pakistan Government has 
stated that Col. Bhattacharfee haa 
received only a minor injury and that 
he is well and is able to walk about 
in a normal manner. They have also 
stated that he is being properly look-
ed after. 

Some HOIl. Members rwt'-

Mr. Speaker: That is all the infor-
mation he has. The hon. Minister 
said he will get the Information. Mo-
body can force .... 

Sbri Hem Barua (Gauhati): It 
appears that Pakistan has rejected 
our protest. They have said, he wu 
apprehrnded inside thelr tetlitot7 
while enpled in spyinl. ".. 
chal'les were made and the hon. Minis-
ter is silent on that. 

Mr. .......-: Does the hon. Mem-
ber want our Minister to accept it? 
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Col. Bhattachar;ee AHaged incident 

Shri Hem Barua: No; he must deny 
it categorically. 

Mr. Speaker: Hon. Members wanted 
certain information regarding the iUn-
shot wound and his present condition 
The han. Minister said he will get 
the information and the information 
he can get is only through that 
Government Or through our Deputy 
High Commissioner. He also has to 
take permission before having a-n 
interview. We read in the mornin, 
papers that permission for an inter-
view was not granted. In this mat-
ter, we are entirely in the hands of 
a foreign Government. 

Shri Braj Raj Sln,h (Firozabad): 
Let us know what we are doin, 
about his release. 

8hri Hem BanIa: There is Il dis_ 
crepancy between what the hon. 
Parliamentary Secretary said and 
what the han. Minister has said. That 
is why we must be enlightened on 
this. 

Shri Nath Pal (Rajapur): The han. 
Minister just now stated that all that 
we know about Col. Bhattacharjee i1l 
that he is in the custody of the Pakis-
tan Government, and the Pakistan 
Government has been kind enough to 
inform us that he is safe and well 
looked after. The House Is very 
much interested in knowin, what 
ItePi the Government ot IndIa pro-
pose to see that if he is to be tried 
as accused of spying he will be well 
defended and secondly to procure his 
early releue. 

8hri Lal Bahadur 8hutr1: Hon. 
Members are rather in a hurry, If 
they will permit me to say so. They 
must feel assured that the Govern-
ment of India w!ll do its helt, what-
ever it can in the circumstancet. Our 
Deputy High Commillioner has al-
ready taken up this matter with the 
East Bengal Government. The EBlt 
Bengal Government has advIsed the 
DeputY Hl&h CommllSioner that he 
should take up the matter with the 
Pakistan Central Government throu&It 
the H1Ih ColDDll8ioner. The High 

on Jammu and 
Kashmir Cease-firl! LillI.' 

Commissioner will try to do I\!l he 
care in this regard. 

Shri Braj Raj SiDa"h:' He has not 
done it so far? 

Shri La] Bahadlu Shastri: I WOllid 
appeal to han. Meml)!':", t hat this is 
a matter in which it is not possible 
for me to fum sll all [h,' information. 
In the circumstances. it is better that 
the hon. Member" ~ o l  wait. If 
there is anything further to inform 
the hon. Members. I will certainly do 
so. 

Shl'i Sadhan Gupta (Calcutta-East): 
May I seek some information! 

Mr. Speaker: There are certain 
matters regarding how a Government 
can bl' carried on. To some extent, 
we can call upon the Minister to dis.. 
dose information to us. This is a 
delicate matter where the other side 
is accusing that  that gentleman wu 
;; "iJY and not a mere person who went 
to the border; he has been shot at 
least he should escape'. This sort of 
news has appoared. If you accept. 
there is difficulty. It you deny, you 
mayor may not be correct, God alone 
knows. Therefort'. ,I'!nf' kind of lati-
tude must be given to the hon. Minis-
ter, who has assured us that evMY 
possible step will be taken. There Is 
a limit to this. 

Shrl Sadhan Gupta: I want an in-
nocuous information 8R to whether he 
Is lodeed in Dacca or Jel80reT 

Mr. 8peaker: Thp hon. Defence 
Minister. 

IUS hrs. 

STATEMENT RE. ALLEGED INCl. 
DENT ON JAMMU AND KASHMllt 
CEASE-FIRE LINE 

TIle Mbdfter or Dfofmee <8 .... 
KrIIdaM Meaon): Mr. Speaker, Blr. 
the Government undertook last Prieta, 
to give such Information al would be-
come available with regard to the 
alleged Incident on the Jammu and 
Kalhmlr ce ~ e line. J .. ht at 
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on Jammu and 
Kashmir Cease-fire Line 

[Shri Krishna Men'on] 
that time that we had no information. 
That is technically correct, because 
there was no incident on the 5th 
April. But there was an incident on 
the 3rd April and the Ministry had 
information about it. I had only 
returned home that morning, but it is 
not an unusual incident and nobody 
on our side was killed. 

What actually happened was that 
certain foreign personnel were cutting 
trees in this area Annexe 1 to 18, 
about 16 miles south-east of Ranbir-
singhpura ana our border police ask-
ed them not to do so. The Pakistan 
border police opened fire with light 
machine guns and rifles when our 
police asked them not to cut trees. 
Our police returned th'! fire. There 
haVe been no casualties on our side. 
We have no reports whether there 
were casualties or nol on the. other 
side. 

The usual procedure in this matter 
is to report it to the United Nations 
Observer Team. This, Mr. Speaker, is 
not an unusual occurance. It comes 
to Government in the usual army 10-
telligence reports and such incidents 
are reported to the U.N. observers. If 
J may mention it, the army cannot 
operate in this area under the cease-
fire agreement. That is why the arm-
ed police operate. 

Mr. Speaker: Is the armed police 
undrr the control of the army? 

Shri Krishna Menon: Everything is 
under the contrel of the army in a 
general sense, but the point is: army 
personnel cannot go into that five 
mile area on either side of the cease-
fire line. All I can say is this, that 
we observe this rule strictly. I do 
not like to say whether other!: do it 
or not. Thprt' werE' no casualties on 
our side. 

12.17 hn. 

PAPERS LAID ON THE TABLE 

AMENDMENT TO THE DELHI MUNICIPAL 
CORPORATION (FAClLITIES FOR 
MAYOR) RULES 1958 

The Minister of State in the MlDla-
try of Home Affairs (Shri Datar): I 
beg to lay on the Table a copy of 
Notification No. 21/13/60-Delhi pub-
lished in Delhi Gazette dated the 18th 
March, 1961 making certain amend-
ment to the Delhi Municipal Corpora-
tion (Facilities for Mayor) Rules, 1958, 
under sub-section (2) of Section 479 of 
the Delhi Municipal Corporation Act, 
1957. [Placed in Library, See No. LT-
2822/61). 
NOTIFICATION UNDER INDUSTRIES (DEvE-

LOPMENT AND REGULATION) ACT, 
1951 
The Minister of Industries (Shrl 

Manubhai Shah): I beg to lay on the 
Tabh· a copy of Notification No. S.O. 
2688 dated the 4th November, 1960, 
under proviso to sub-section (2) of 
Section 18A of the Industries (Deve-
lopment and Regulation) Act, 1951. 
[Placed in Library, SeE' No. LT-2823/ 
61]. 

ESTIMATES COMMITrEE 
HUNDRED AND TWENTY-EIGHTH RaooRT 

Shri H. C. Dasappa (Bangalore): I 
beg to present the Hundred and 
twenty-eighth Report of the Estimates 
Committee on the Ministry of Food 
and Agriculture (Department of 
Food)-Central Warehousing Corpora-
tion. 

12·18 hrs. 
DEMANDS FOR GRANTS-<cmtd. 

MrNISTRY or COMMERCE AND 1,,'1)118-
TRy-contd. 

Mr. Speaker: The House will now 
resume further discussion and voUn, 
on the demands for grants under the 

-Moved with the recommendation 01 the President. 
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control of the Ministry of Commerce 
and Industry. The time allotted is 8 
hours. Time taken is 2 hours 25 
minutes. The balance is 5 hours 35 
minutes. 

AD BOD. Member: The Minister 
may reply tomorrow. 

Mr. Speaker: May I request the hon. 
Minister to reply t()morrow? 

The MinJster of Commerce and in-
dustry (Sbri K. C. Reddy): Yes, Sir. 

Mr. Speaker: So, this will go on till 
6 o'clock and the hon. Minister will 
reply tomorrow. In between some 
other Ministers are likely to inter-
vene? 

Shri K. C. Reddy: Yes, Sir; two of 
my colleagues, Shri Kanungo, the 
Minister of Commerce and Shri 
Manubhai Shah, the Minister of In-
dustry will intervene. 

Mr. Speaker: Shri Ajit Singh 
Sarhadi may continue his speech. 

SbrI AJlt Slnch SarhIuU (Ludhiana): 
I was submittin, the other day that 
the machine tool industry has to play 
a very important role in the indus-
trial development of the country. 
Therefore, it is very necessary that 
its scope should not be limited. 

Sbrl Nath Pal (Rajapur): We find 
that the time allotted to the debate is 
taken largely by the Government 
benches themselves. They initiate the 
debate, the junior Ministers intervene 
and finally the Minister winds up the 
discussion. The total effect of this 
is that the time available for the 
House for proper scrutiny of their 
work is taken away. 

Mr. Speaker: I have repeatedly said 
that not one single Member from the 
OppoJition suffers from this. Time 
is given on a party basis. 40 per 
<.'ent. is given to the opposition and 80 
per cent. is given to the Congreu. 
The time taken by the Ministen iI 
taken away from the time allotted 
to the Conll'ea benches. We will 

assume they do not put up any of 
their speakers. The opposition can-
not insist upon the speakers cominJ 
from the on e~  ~ e  it is their 
look-out. Therefore, I will allow time 
subject to their adjustment. 

Shri AJlt Slnch Sarha4l: 1 was sub-
mitting about the important role of 
the machine tool industry. There-
fore, its scope should not be limited 
to the heavy industries only, but it 
should be extended to the small Sl'C-
tor also. 

In this connection. I may su.bmit 
that we are importing nearly Rs. 111 
crores worth of machine toola. If the 
National Small Industries Corporation 
takes up this question in sectors where 
there is concentration of amall-ecale 
industries, we will be able to develop 
the machine tool Industry In small 
industries also. In t.his connection, 
Punjab, I would submit, ofl'ers a very 
favourable potential, and I hope the 
hon. Minister will look into this. 

12.21 hrs. 

[MR. DEPtITY-SPi:AItER in the Chair]. 

Before I deal with the small-BCale 
industries sector, I have got one or 
two points to make in regard to the 
heavy industries. I am glad that the 
second project for the manufacture 
of heavy electrical equipment III pro-
posed to be established by utiliJing • 
portion of the 115 million rouble credit 
to be extended by the Soviet Russia. 
I also understand that the inspection 
team has considered Nan,al to be the 
best site for the purpose. I hope 
and "believe that the Ministry will 
keep the claim ot Nan,al in this con-
nection, because it has been found to 
be most suitable from the point of 
view of cUmate, presence of water 
and other things. and consider tbe 
cue on its merits rather than be 
ruided by the threat which the hon. 
Member Shrt V. P. Nayar ,ave yes-
terday while put.ting forward the 
claim of Kerala. Of coune, U I .. Id. 
the question of re,ional dt.partt1 
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[Ajit Singh SarhadiJ 
should be considered, but the suita-
bility of a particular site has also to 
be kept in view. 

I would like to make a small refer-
ence about the Nangal fertiliser 
factory. I am glad that it has gone 
into production. But the other day I 
put a question as to whether this 
factory was remaining idle because of 
the lack of power. I was told by 
the hon. Deputy Minister for Irriga-
tion and Power, Shri Hathi, that my 
information was wrong. I would 
like to draw the attention of the 
hon. Minister to his own report 
where on page 64 it has been stated: 

"The production in the factory 
is tied up with supply of power 
from Bhakra which has been de-
layed. It is expected that power 
will be supplied by the end of 
1960. After the ftrst quantum of 
power is made available various 
plants will be started in sucees-
siCJlI anJ it will take about 13 to 
14 weeks thereafter to produce 
the first lot of fertiliser." 

It has come in as a surprise. The 
Deputy Minister tor Irrigation and 
Power said that there was no delay, 
whereas the Ministry of Commerce 
and Industry says in this report that 
the delay has been there and it has 
been mainly due to lack of power. 
This show I that there is lack ot co-
ordination somewhere and tho delay 
is actually there. Therefore, in the 
matter of power which forms the 
basis of industry, the Ministry of 
Commerce and Indwtry should con-
sider how they can have a llttle more 
and better co-ordination. 

In the matter of fertiliser, I ftnd 
from the report that both the factories 
of Sindri as Wl'1\ as Nangal have been 
mer,ed into onl' fertiliaer cooperation. 
The Minister n:: ght have found it 
advi.able, but t'ertainly I would uk 
the Minister to appreciate one thin,. 
WOuld it not have been better if there 
had been healthy competition be'ween 
the public undertakin._ also! Of 
course, I am aware of the recommen-

dations of the Estimates Committee. 
where they have suggested a pattern 
in which the utilisation of the exist-
ing plants should be resorted to 
rather than have more expansion. 
But, at the same time, they have 
qualified their recommendations with 
the words: 

"But this does not mean that 
when a line activity has the 
character of being or becoming 
huge and monopolistic and is not 
of strategic significance, more 
than one unit should not be sel 
up for the purpose." 

Therefore, it would have been better-
and I would ask the Minister to think 
over it-in the interests of the cor.-
sumers to have two different units and 
allow them to have a sort of healthy 
competition rather than have them 
merged into one huge corporation. 

After dealing with this, Sir, 1 shall 
straightaway take up the small-scale 
industries sector. I believe, the hon. 
Minister of Industry who is very 
much alive to all the3e issues and is 
also aware that thf' old fallacy ha'!l 
already been exposl'd. the old fallacy 
that the large-acalt· industries would 
be able to absorb all the unemployed 
people in the country. We had tar-
geted for absorption in the Second 
Plan of 6.5 million people. Accord-
ing to the figures available, we have 
been able to absorb only 5 million 
people. 'nlerefore. we are starting 
the Third Plan with a back-log of I: 5 
million unemployed people. In the 
Third Plan it is expected, aceordiJl« to 
the reports, we would be able to ab-
sorb 10.5 million people out at a total 
of 15 million unemployed people. 

There i!i another school of thought 
also. It is the view that at the end 
of the Third Plan we will have nearly 
20 million unemployed people in our 
country. 

So, Sir, this clearly indicates that 
the heavy industries are not able to 
cope with the unemployment pro-
blem that we are goinl to have by 
the eDd of the Dext five years-I am 
talkinc ot the problem outside \he 



10243· CHAI'l1lA.· 28, Jill (SAKA) 

agricultural sector. Therefore, we 
baYf to fmd out ways to at.arb this 
&mOUDt ~ UDeJftpl.oyed P*SODMI. 

For that P\I.l1)Oee, !tir, we have tot 
only Me way. We ean 40 that only 
through small-scale industries, vil-
lage industries anci eottqe industries. 
1 am not &lainst the development of 
the ~n  by having heavy indus-
tri"-But I would submit that in the 
Third Plan emphasis should be iaid 
on the small-scale industries. 

I know that the ef'lorts of the hon. 
Minister have brought in a lot of im-
provement. In the Second Plan, I 
uDMrstand, Rs. 1150 crores have been 
s)M'nt on the small-scale industries-
Rs. 180 crores in the public sector and 
&. 380 crore in the private sector. 
He K now targeting for Rs. 2.50 crores 
to Rs. 300 crores in the public sector 
and Rs. 600 crores in the private 
sector. That would be a very credit-
able achievement. But still I feel 
that some formula should be evolved 
so that there is greater emphasis on 
tht, small-scale industries. In order 
to implement that formula, if neces-
sary, some legislation must be under-
taken, whereby the heavy industries 
or the large-scale industries must 
depend for their ancillaries, for their 
components on the small-scale indus-
tries. That alone would be able to 
solve the problem of unemployment 
in the country; otherwise, it would 
b(' v('ry difficult for the heavy indus-
tries to be able to provide employ-
menl for all thl' unemplo)"ed people 
in th(' country. 

We know very well that we have 
spent ~ l  Rs. 500 crores on the 
Ihree ~ eel plants at Rourkeu., Bhilai 
ek What is the employment poten-
tial there as compared to the small-
M"alt' industries'! Let us take a caRe 
in Punjab. Thrrr is the hea,·y 
biryde industry al Calcutta. What 
is the number of people rmployed 
there? 43,000 bicycles are ~ po e  

from Punjab. If you compare the 
figures of people employed in both 
1 hrer ('ases. the ditferrncr .~ quit-
obvious. Therefort', my submission 
~ that I<:'gislation is calletl for for 
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tbe puJ'1lC)lle or .e~ .... ,..in, 
GplM)l1wtJty te m ll ~ i..u.trles. 

Then we must eoftIider .. to wh.t 
is necessary fer developi.., tM ... U-
scale industries. That is 0.... ....:ic 
policy in accordance with the n ~

trial Policy ResolutiOn 01 1.... I 
would ask the han. Minilter to Iot'f! 
wheLher we are givin, them the 
necessary finance, the necessary l,!eh-
nieal know-how elc., whether we al·e 
standardising the products and lI.M--
ther we are providinl t.hcm th. 
necessary markettn, facilities. I 
would e~ec ll  submit th"t it is 
very necessary that each ~ should 
have a Small-scale Industries Cor-
poration. If I correctly remenlber, I 
think that was announCf'd by tbe hon. 
Minister. 

The Mia":er of 1ntI_..,. (Shrl 
Manubbal Shah): F'or the mformatlon 
of the hon. Member, I may lIay that 
these corporalions are bein, set up 
in each State and already lIix cor-
porations are in existence. 

8bri AJit 81Dlh Sarba4l: I am glad 
that thl'Y are coming up, But we 
haVe gOI onf' Finance Corporation In 
Punjab. It has got a capital of 
Rs. 50 lakhs. It has taken a lnen-I 
am speaking from memory---of h.'arly 
Rs. 2 crores and hal by this time 
Rs. 90 lakhs-t am not HUrl' .about 
thl' ligurl's. It is not clI\.el·ing to 
Punjab alone. It is calering to both 
Punjab and Delhi. Delhi has got 
tht' National Small-seall' Ird:.alllri('. 
Corporation wh:lch is also catering for 
D<-Ihi. Of course, We i:rc alraletuJ 
to the hon. Minilter for ,Ivlnr. at 
Ludhiana a prototype-cum-traming 
centrc. HI.' hall allO said that Pl'njab 
will han priority In that connection. 
Jam, thl'refort', glad Ihat h:! is givin, 
l ~n on to Punjab. But c~ l n . 

in the mattt'r of flnancr for the 
small-scale iftllUstrle. thefe III murh 
mort' 10 be donI- A. fill' ~ techni· 
cal know-how ~ concl'rroo, W(' have 
.ot sutnck-nl In Punjab, But I sub· 
mit that It ~ very nl' .. ('sury that 
~mp .~ ~ should ~ laid In the nlath-r 
of flnancl' and it ahoul4 be provided. 
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: 'nlat . can only be done if the Centre 
helps the small State Industries Cor-
porations suffi.ciently, if the Centre 
helps the State corporations that are 
being set up in a much bigger way. 

Now I come to another point, and 
· that pertains to industrial estates. 
Establishment of industrial estates is 
one way by which we would be able 
· to ·provide employment to peoplE'. 
The basic policy of the Government is 
· tha I. indust.rial esta tes :;hould be es-
· tablished in the rural areas. The 
entire fl.nance 'for small industrial 
,estates is provided by the Centre to 
the Slates. It is envisaged or visua-
liZL'(i that in the next five years there 
will be 500 industrial e~ e  200 in 
the rural areas and 300 in the urban 
areas tor which purpose Rs. 27 crorcs 
have been allocated. My first con-
tentiOn is that the amount that bas 
been allocated for the industrial 
estates is small. Secondly, the alloca-
tion towards the rural ~ec o  is very 
much small. If we want lmemploy-
ment to be removed :md we are 
sincare about it, it is most necessary 
.that the industrial estat('s should bi' 
.located more in the rural areas than 
in the urban areas. The first and 
primary consideration in the estab-
lishment of industrial estatc3 should 
,be that they should not go into the 
hands of bigger people and rich mag-
nates in the industry. It has been 
our unfortunate experience, and I am 
sure the hon. Minister of Industries 
will agree with me, that in the set up 
of the present industrial estates, most 
ot them have gone into the hands ,)f 
bigler people. Of course, he ~n dis-
agree with me but, in that case, he 
has not been rightly informed about 
it. It would be better if the indus-
trial estates are established in the 
'rural areas. Also, while giving 
ftri\-ru;(' to the States, the Centre 
should insist on the condition that 
they will be in the rural areas, 

I will refer to one or two local 
issues before I conclude. My grouse 
has always been that the textile 
industry in the Punjab has been 

suffering very much despite the. fact 
that .Punjab offers vast potential . in 
the matter of textiles because it is a 
cot.ton producing State. In the 
matter of cement also, we have got 
·only two ·factories, one at Dadri and 
another at Surajpur. In the expan-
sion scheme, Punjab is nowhere in 
the map at all, though we had expect-
ed that we will have a place in the 
Third Plan, Punjab offers potentiali-
ties and a very favourable ground for 
the purpose of establishing industries 
like cement, textiles and also paper. 
because it has some sugar tactories 
from which it cari get bagasse, which 
is the raw material neded for the 
paper industry. I hope all these 
points will be taken into considera-
tion by Government. 

There is another aspect. ~ the 
hon. Minister is aware, in the Second 
Plan, Punjab had targeted for a co-
operative spining plant. textile finish-
ing plant, hosiery and needle plant 
and one electric furnace. None of 
them have been established, except 
the ",'('dle plant which has come into 
being, although the Second Plan 
periOd is over. I would like to know 
from the hon. Minister the reason!' 
for this. Is it because of the tault 
of the Punjab Government or because 
the licences have not been issued by 
the Centre? Some attention wiII 
have to be paid to this question as the 
Hous(' is anxious to know why Punjab 
has been neglected lilte this. 

I will come to the last point, wltich 
~ n  to the woollen industry. The 
hon. Minister will be aware that only 
the other day, the General Secretary 
of the Textile Manufacturers' Asso-
ciation, Amritsar, stated in the annual 
Jeneral meeting that the textile indus-
try in Punjab has been starving of 
raw materials, namely, artificial silk 
yarn, sari woollen yarn, wool tops 
and worsted woollen weavrn, yam. 
He also stated that the industry was 
not getting adequate quantities of 
coal. Leaving aside coal, the rest of 
the requirements of the wooDen in-
dustry need urgent attention. I 
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would submit that there should be a 
long-range poliey about the supply of 
these things. We shOuld also :con-
sider whether we should leave . the 
reasonableness of the prices' as weI: 
as adequate supply in the hands of 
the spinners' assOCiation or whether it 
should be taken in the public sector 
by (he National Small-scale Indus-
tries Corporation. Now the woollen 
industry in Punjab is starving and 
many of the units have been closed 
down in Amrilsar. So, some urgent 
. attention should be paid to this aspect 
Of the matter. With these em ~  I 
support the Demands of the Ministry 
of Commerce and Industry. 
Mr. Deputy-Speaker: Any hall. 
Member from the opposition n ~ to 
take part? None. Then, all ot them 
will come at the same time and ask 
me to accommodate everyone of 
\hem. Shri Braj Raj Singh hal. 
written to me. On the ftrst day he 
was absent. Today also he is not 
seen in his seat. Any hon. Member 
o~ any other group that flas' not so 
far been given any opportunity? 
None. Shri Kodiyan. 

Shri Itodiyan (Quilon-Reserved--
Sch. Castes): I will refer briefty only 
to one point, and that is about our 
foreign trade, with special emphasis 
on export promotion. Several hon. 
Members have already referred to 
this important aspect of our econo-
mic developml'nt. The continued im-
balance in our foreign trade has 
become a very serious problem. The 
most distressing aspect of this PI'O-
blem is that tM gap between import 
and export is not only continuing but 
is increasing year by year. During 
the Sec:ond Plan, our export earning 
has remained stagnant with an annual 
average of Rs. 815 crores. The ad-
verse trade balanee in 1959 was to the 
tune of Rs. 264 crere!!. In 1180 It 
lOse to Rs. 384 crores. The stacnant 
position in our export has compelled 
~ to resort to foreign aid on a Iaree 
scalt' for financin, out' inflated import 
bill. It ~ Quite clear that by March 
1960 our outstanding foreim debts to 
be repayable in o e~ currencil"S 
mi,ht have risen to Rs. 782 crores, 

If the official estimates of likely 
earnings from exports are to be J'e'-. 
Hed upon, they can ftnance our im-
port level barely sufficiently to meet 
the maintenanc(' needs of' the eco-
nomy. This mt:ans that, in addition 
to Rs. 2,100 crores to finance the im-
pol·t of machinery and equipment and 
raw materials, we will have to raise 
an additional loan of Rs. 600 crores 
to repay our foreign debl, which has 
to be repatriated during the Third 
Plan. If we continue to borrow 
from foreign countries, Wl' must ~ 

ablt, to repay it. Therefore, there is 
a limit to our borrowing and . w(' 
cannot continu(' to bonow from 
foreign countries without sel'iously 
damaging the credit-worthiness of our 
rountry in the international mlll'ke\. 

This brings to the fore the vital 
importance of export promotion. I 
have rcferrcd to this aspect in ordrr 
to emphasize the importance of ex-
port promotion. I do admit the 
fact that Government havE.' taken 
several measures during the l ~l two 
or three years to ste.p up our exports. 
Various incel1ti\'1' r«:hf'mes have been 
worked out, our publicity in foreign 
eo n ~  has been intensified and 
delegations have been sen! abroad. 
But, despite all these measun''!, the 
adverse balance position still em . l~ 

and. as 1 have already pointed out, it 
is incn'asing year by Yl'ar. 'rhel'('-
forf', we. must view this problf'm from 
a lon,-term perspective. This PI'C'-
pJt>m has two aspects, namely, lone:-
term and short-term aspect:;. 

What all steps Governmm'l have 
taken only deal with the Khort-
term aapect Of the problem. With 
regard to the lon,-telm aspect my 
complaint is that neither !.be Plan-
ning Commassion nor the 'Govern-
ment have prepared a lon,-tenn 
PffSPective plan for Increasin, our 
export trade. Somewhere thpre mUlt 
be a balance betwnn our importll 
and exportll. Not only that wt' mUlt 
IItrilre a balance between imports Ind 
.-xport. but we must be lible to pro-
duce and eXPOrt more in ordrr to re-
lease the more lIurplus C"ommodities for 
export 110 thlt WI' ('In nol only 
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equaii!e our exports with imports but 
Wf' may also be able to pay back the. 
foreign debt oblirations. 

I ftnd that various exports pro-
moti'cm co nc l~ have been set up by 
thf' Government, haraly I find a 
member from tlhe Parliament in these 
council". They are filled with officials 
and rltpresentatives of big business. 
Mpmbpr.; of Parliament must be as-
!;ociated with thpse. Officials and 
businessmen cannot have a broad view 
of this problem. Members of Parlia-
mc-nt may not haw' practical experi-
pnee regarding this but they will have 
a broadpr view of the problem. There-
forI' I e e~  tht' hon. Minister to 
associate Members of Parliament with 
thf'lie various cX»OI'1 promotion 
('ouncils. 

I was referring to the npe{! for 
having a long-term plan to stpp up 
our· f'xPOrtS, Export promotion is 
not onlv confined to the Ministry of 
omme~el  and Industry. Various 
other ministries which have to deal 
with commodities that may bf' exporl-
f'd to other countries come into the 
piet Ul'(" Unless we raise internal pro-
duction and expand the export capa-
rity of our (>Conomy we cannot achieve 
this targ('t. But my complaint is that 
no firm target has bepn fixed for 
~ n  a balance between imports 
and {.xports Th('re is no co-ordina-
tion bl'tw('l'n thl' various ministries. 
Wh{'n I sa" that production must be 
inerl'ased, '1 mean not only industrial 
production but also agricultural pro-
duction Take for example our textile 
indu!'tr;'. Our export is dedining. 
Why? Thl' main reason is that pro-
dm:tion of raw cotton has been on thl' 
decline for the last few years, That 
is al:<o the case with jute A ff'W 

~ ago WI" were forcPd to import 
jute from Pakistan. 

I will quoit- anothpr ('xamplt", WI' 
IH1\'(' imml'l1s{' p ~ e  of steppinf, 
liP our ('lCport of fish products 
Export of fish products has ri<t'n to 
R,. 13 cron'!' but no sf'riou; attempt 
~ made to increasf' the production of 
fish in our country. We have some 

richest fishin, lI'l'ounds. The Wadle 
Bank and the Pedro Bank are two of 
few of the richest fishml ,rounds in 
the world, Reem1tly in answer to • 
question by my hon. friend, Shri 
V. P. Nayar, as to what steps have 
been taken to eX!ploit commercially 
these rich ftshin. grounds the reply 
given was that investigatinns did not 
give a complete picture of the poten-
tial of these lfOunds. This reply, 
ShIi Nayar, tells me, was given in 
1951 also when the same question was 
put to the Government by the same 
han. Membel" So, you can see the 
callousneSs of our Government for 
developin, the potenti1l1 of our country 
which may fetch big foreign exchange 
returns. 

Then there is the question of cash 
crop", In the cultivation of cashew 
and in the production of pepper n~ 

appreciable increase has been made. 
We have found that Government are 
taking ~ ep  to increase producUon. 
Minister after Minister, the Cabinet 
Ministpr and his deputies have been 
exhorting the industrialists and the 
traders to export more and more to 
foreign co n e~. But take, tor 
example, the woollen industry. What 
is the po~ on  It has not got the 
modern machinery to produC'e the 
quality goods that are needed in thl' 
foreign m e~ . Take for t'xampJe, 
the engineering industry. 1 under-
stand that only less than 50 per cent 
of the installed capacity i:; being uti-
lised now. The engil1l'l'ring indus:ry 
ha_. inunensl' SCOPe m the f'xport 
market. Actually, the export earning 
of engineering goods has nc~e l  

from .~. 4 cron's to Rs. 9.5 crores. 

Then thl'r(' is the coir industry. Our 
export market is declining. We must 

~  the pro:luC'tion in tht> coir 
industn' But for that the n ~  

mu t bl' monprn .~e  and so fa" :h!'re 
is no plnn to modprnise the ('oi, in-

~ . So till' Question of export 
p om~ on ~ a wider question of not 
onl" finding th(' nl e ~ 1 1  market in 
o ~ n rOllntri{'S but also mcreasing 
our produl'tion in the industr:al al 
well as in the arricultural !Of'Ctor 
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The Ministry of Steel, Mines and 
Fuel also c~e  into the picture 
becaqse i.f we increase the mineral 
production, that also will ,ive us 
scope for exporting it to foreign 
countries. Then, the Ministry of 
Transport and Communication" has 
also a role to play in export promotion. 
We are depending on foreign ships to 
transport the foodgrains that we are 
importing from America under PL 
480. It is aid that half the quantiy 
of these foodgrains is to be imported 
in Indian ships, but the Tran"port and 
Communications Ministry is finding it 
difficult to provide Indian ships for 
importing these foodgrail)ll. So valu-
able foreign exchange by way of 
freight tea the foreign shipping com-
panies is being drained away. There-
fore export premotion is a wider 
queAion and there must be. proper co-
ordination between the various minIs-
tries con('erned. They must have a 
long-term perspective and the Govern-
ment should prepare a long-term plan 
for stepping up our export trade. 

Another pOint is with regard to the 
State Trading Corporation. I would 
request the hon. Minister to widen 
the scope of the activities of the State 
Trading Corporation. The State 
Trading Corporation should take over 
export of leading commodities. I would 
particularly request the hon. Minister 
to see that foreign trade in spices is 
taken over by thl' State Trading 
Corporation. 

Another point and I have done. It 
is with rqard to the need for expan-
ding our trade with the socialist 
countriu. During the lut few years 
Our trade with the socialiat countries 
has increased considerably. but even 
today the bulk of our foreign trade 
is with the western countries. When 
I say this, I should not be understood 
as attempting to draw our country 
awa, from tbe Western countries and 
malting it dependent upon socialiat 
countries. That is not my point. In 
the present context of international 
market, we must realise the fact that 
for many of our commodities, the de-
mand l" decreasing. So we must de-
pend on particular countries alone. A 
commodity should be exported to .. 

many c.wltries as po,-slbJe. Diveni-
ficKtion of h'ade is an essential need 
for expanding our forei,n trade. We 
must enter into bilateral agreem('nls 
with foreign countries. 

Under P  L 480 We ~ imporling 
foodgrains worth Rs. 700 ~ o  and a 
portion of thb is given to Us as grant, 
Even tht'n a cOI13iderllbh' amount has 
to ~ repaid. 

Mr. Deputy-Speaker: Tht' hon. 
Ml'l1lbl'r mH1<t now ('onclude. 

Shri Kodiyan: Wl' hay!' to pay tbut 
in mOllY. Instl'ad of paYlIlg III money 
why ean't we not enter into an l l~ ~

ment with the! United States of 
America that for the money that is 
n'payable to Aml'riea under P  L 480 
programml', America will purchase 
Indian good!!. It we ent4>r into such 
agreements on commodity blSis, it 
will help our country very much to 
reduce the f'oreiRn exchange ('risis. 

8hrl Retia <Ni7.amabad): Mr. 
Deputy-Speaker. Sir, I am ,lad that 
my hon. friend on the Opposition has 
referred to th(! t!xport promotion. I 
would Iikl' to f(·ler to thl.' .ame 
rubject. 

I feel that the quantum of tem-ing 
trade decides thl!' prolpe'rily and the 
level of industrial standard of a parti-
cular country Ind we in India·--and 
when I say "we", I mean both l~ 

Government. the Industry and ~

are not giving it the lIU .. nlion that It 
deserves. 

Let us first look at (hI' IItat(· 01 
affairs. Thl.' quantum of 'orelm trad.· 
01 India Is very dep)orabh·. If we 
take the perrl'nta'e of OUr forl"i/iCfl 
trade with the total national Incoml" 
of India, It III only 12 per (' .. nt. and I 
think nowheres ~ It 80 len. EvP.T1 
In countriell Uke Ceylon it is 70 per 
cent. Of ~o ne  Japan and other 
countries are very well konwn for 
their forellJ1l trade. From another 
an «Ie, if wp. t8k!" ~  raJrita 
foreign trade, India hal Itot only 7 9 
dollan ~  capita tort-i,n tradl.-; whil(' 
in the cue 01 ~ on it is 83 dolla", 
and In the C&Ie of Japan It ill 76 
dollarll. r am not e ~n  hl"rl" to 



10253 Demands 'APRIL 10, i961 10254 

[Shri HNa] 

big countries like Denmark, Switzer-
land or Canada, whose peT capita 
foreign trade is as much as 700 
dollars. 

The point is that we have not 
Ik-velopcd OUr foreign trade because 
• 1 the size of our home market. Our 
horne market is a very big one and 
every industrialist, and for that 
matter even the Government takes 
care of the home market, with the 
result that manufacture is patterned 
according to home consumption. But 
the home market however vast it 
may be will not bring the prosperity 
that we need and therefore we have 
to expand our foreign trade, I will 
just give an example, 

We were doing very good export in 
le~ 1e  But about three years back 
there was a shortage in India of tex-
tiles and what we did was that we 
shrank our foreign export to aIlow for 
adequate consumption in the home 
market. This had a very adverse 
effect This resulted in the perma-
nent ~ n e of our foreign trade 80 
far as textiles were concerned and 
this happened in spite of the fact that 
from London to Tokyo everywhere in 
the textile trade the Indian business 
rommunity is there, It was a big sur-
prise for me to see that even in 
Manchester alld Hong Kong Indians 
are the whole-sale dealers in tex-
tiles. and they cater to the needs of 
all the countries, whether In Africa, or 
Mlddlp.-East or South-East Asian 
regions. 

In this connection the Prime Minis-
ter has made certain remarks and I 
found one of the sentences has been 
put In bold letters in the Minister's 
offtce. that we should promote export.'! 
('ven at the cost of starvation. We 
may starve ourselves, but we should 
('xport. This was the slo,an given by 
th. Prime Minister and I hOpe the 
day will not be far off when that spirit 
will be infUSed in the lne ..~ and 
tradt, all al!'o Government. 

Sir, last year I had the good ~o 1e 
to visit the headquarters of the 
ECAFE, the Economic Commission tor 
Asia and the Far East, in Bangkok. I 
formed a very good opinion ot it and 
was convinced that here is a torum 
which We may exploit to the fulI and 
\hereby promote our foreign trade . 
I noticed that a good number ot eco-
nomists, noted ones, were working in 
this office and it was a heartening 
feature to see that quite a few Indians 
were also there. The foreign econo-
mists on this Commission in Bang-
kok were happy with the Indian per-
lonnel and wanted more association 
from Indian economists. I think it 
would be forthcoming. 

One salient feature of independent 
economists is that they have got no 
interest, as industrialist! or traden 
have. Traders and industrialists, how-
ever national-minded or patriotic 
they may be, cannot go beyond their 
interests. Similarly, we, who are in 
politics or administration have our 
own shortcomings. Generally, we 
have to look after the immediate pro-
gramme and' therefore we cannot take 
a long-range view. These economists, 
on th{' other hand, can look at pro-
blems dispassionately and the sugges-
tions or recommendations made by 
them are very useful. From this 
angle, I think it is a welcQme deve-
lopment that an eminent economist 
has been appointed as the Ambassador 
Of a big power in our country. 

Apart trom this factor, I think India 
has a rather historical role to play in 
the ECAFE. So tar people... were 
going by two diver,ent doctrinaire 
philosophies. One was called com-
munism and the other was called 
capitalism. But We have adopted a 
third course which may be ri,htly 
caIled Socialist planning. By adop-
tion of socialist planning and aUow-
ing both the private and public lector 
to work supplementinc each other, I 
think we have brought about a new 
~onom c philO:tOphy. In thii connec-
tion, I may be permitted to quote one 
sentence from the Economic Theorv 
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and Under-developed Regions by 
Professor Gunnar Myrdal. In that 
book he has referred to the direction 
of research of e~onom c problems of 
the under-developed countries 
and said that this will imply 
a final liquidation of the old 
laissez-faire predilictions and more 
especially the free trade doctrine and 
the stable equilibrium approach, 

This socialist planning, which was 
looked upon with apprehension about, 
a decade ago both in democratic 
countries and also the com.unist 
countries, has now been welcomed all 
over. We find that even in the United 
States and the United Kingdom this 
planning has started taking roots in 
their minds and various types of plan-
ning are coming in those countries. 
So far as under-developed countries 
like ours are concerned, if we want to 
df'Velop fast and if we want to deve-
lop properly socialist planning is very 
nt'Cessary There is a vital role that 
we have to play not only in our coun-
try, but also other under-developed 
countries in South East Asian regions 
and African regions. 

Some time before there were quite 
a few questions put in this House 
about the Common ~ e  which is 
now called the European Economic 
Community; and in answer to my 
supplementary questions the Minister 
of Commerce stated that as a counter-
measure we are not thinking of any 
such organisation in India. Many 
people feel that this is not a riJht 
step. A Member of Parliament has 
,one rather out ot the way and he has 
addressed a letter to all the Members 
about the possibility of such a counter-
measure of having another common 
market tor Asia. 

13 hn. 

But when I look at ECAFE and 
~l  the problems, I notice parti-
cularly one factor, namely, that these 
Asian countries or, for that matter. 
the countries in Africa or the IIlddJe 

~ . in spite of their cultural or reU-
gious contact! 'with one another. bad 
no t"Conomlc common factors or never 

sat together for solvin; their COllUDOll 
economic problems. Therefore, I 
think it would be adequate if we use 
the forum Of the ECAFE for this pur-
pose and through the ECAFE examine 
the problems that are posing before 
us today or that may pose before us 
after four or flve years; we may in-
vestigate . and make research on these 
problems through these organisations, 
and I think the recommendations Q1: 

suggestions that would be forthcomin« 
may help us and everybody. 

So far as export promotion ill con-
cerned, there are two or three factors 
which apparently seem to go against 
us. But in one way they may them-
selves be beneficial to us. The first 
is our low per capita incoml.'. No 
doubt it is a very adverse factor; but 
it may be to our advantage In the 
initial stages, as it would mean com-
paratively less cost of manufacture, 
and therefore We would be able to 
compete with the other coun1ries in 
foreign trade. Industrially, so far a. 
th!'s!' regions are concerned, whether 
It is the Middle East, Africa or South 
East .~  we are more industrially 
advanced and in certain matters we 
hav!" better technical know-how. 
Therefore We can take up certain In-

~ e  and push our manufactures. 
My hon. friend hu already referred 
to industrial goods: In Singapore and 
Hong ]tong I .. w myself that our 
goocts have made a very good mark 
for their quality and also for their 
price. What surprised me most was 
that in a place like Hon&' Kont we 
could compete even with Japan. TbI. 
is a very bll development and I hope 
that this is maintained. 

Then there i. anoth!"r factor, that 
is, the Indian buslneu community, to 
which I havE' alrHdy referred, and 
this exists everywhere. Whether in 
thl.' Middle East or in the South Eat 
Asian relion or Africa, or l"Ven in 
Europe, particularly Ln U.K.. ibll 
community i. there, I think .e 
Jlhould makl' full use of It. Today 
our Embusi<'!l have practically no 
link!' ""llh Ihf'm. In our Emba •• 1es. 
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so far as diplomacy is concerned, we 
are carrying it on very well. But so 
rar as economic development or 
foreign trade is concerned there is 
no proper use undertaken. Therefore 
I would like that we have, just as we 
have got one officer in U.S.A., another 
officer of a high rank in Europe. Of 
course there the officers arc f9r the 
p po~e of making proper imports. 
But here we need an officer in charge 
of economic affairs for promoting our 
"xports. But I think it is time that 
we had some such officer for these 
regiom; so that we could thereby 
promote our exports. 

Having referred to these national 
problems I would like to come to a 
problem that concerns my state and 
011":;0 my constituency. So far as my 
State of Andhra Pradesh is concerned, 
it has not fared well in the general 
development that has taken place in 
the Second Plan period. This would 
be very clear from the quantum of 
the expenditure in the Central sector. 
The expenditure on the schemes im-
plemented by the Central Govern-
ment was only Rs. 5,45 lakhs while 
the Centre's share in the Centrally-
t;ponsored schemes was Rs. 9,22 lakhs. 
Thus the total expenditure was 
Rs. 14,66 lakhs. This is too meagre a 
share for a State with a  9 per cent 
population and a 11 per cent area. 
The same is the caSe about utilisation 
Of fOI·eign exchange. A m«:agre sum 
of RI. 5 crores was used. out of which 
Rs. 2 crores was taken for power 
generation and· another Rs. 2 crores 
"Was taken by the Nagarajuna Sagar 
project itself. Industrial expansion 
has not advanced very much. Two 
schemes of Industrial Estates, one at 
Warrangal and the other at Cuddappah 
·art' still pending sanctioned by the 
Government of India. It involves a 
paltry silm of Rs. 20 lakhs. They are 
neither agreeing nOr rejecting. The 
suspense i!l not to the advantage of 
anybody. There is a very strong case 
for an iron and steel plant in my 
State Both iron and coal are found 
in abundance on either bank of the 

river Godavari. The region from 
Bhadrachalam to Rajabmundry is cme 
where a steel plant can be started. on 
either side of the river Godavari. 

Hindusthan Machine Tools are sett-
ing up two new subsidiary factories. 
One can be easily located at Hydel·a-
bad where foundary facilities are 
available. Similarly, two heavy elec-
trical plants are coming and one can 
be easily located at Hyderabad. e ~ 

are many reasons which I can advance 
for this but I do not wish to go into 
them ~c e I have no time at my 
disposal. 

Coming to my constituency, that is 
Nizamabad. I am very happy to know 
that this year this district has been 
selected for an intensive development 
campaign for the sma.Jl scale indus-
tries This is a very good scheme and 
it ~  been successfully undertaken in 
many other States. The survey pre-
pare·d by the Small Industries Service 
Institute. Hyderabad is very useful, 
though it is not exhaustive. No doubt, 
this campaign has created, and would 
further create because this is still 
~o n  on, an urge among the people, 
particularly the rich peasantry for 
industry. Today what happens is that 
the surplus amount with the rich pea-
santry is squandered away either in 
gambling or drinking or in immoral 
traffic. Bllt if we persuade them to 
take up these small industries, it would 
promote both their own family pros-
perity as well as the national pros-
perity. But what happens is that 
after campaigning for a day or two at 
a particular place they disappear trom 
the scene. and therefore the urge 
created does not take any concrete 
shape. There10re it is necessary that 
after the campaigning Ii nucleus is 
maintained in the district to push up 
this urge and release concrete results. 
I would urge tlle Government that a 
good scheme like this that they have 
undertaken should not go waste. Its 
·full utilisation would only be after 
incurring an annual expenditure at 
least for a few years, so that day-to-
day guidance is available to the public 
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in the district. This can be done by 
~ a Small Industries Service 

ln ~ e at Nizamabad. If a full· 
ftedged Institute cannot· be started, let 
them start a smaller Institute with 
such a mobility and exchan,e of tech-
nical personnel between such Insti-
tutes so that it can cater to the needs 
that have arisen out of the urge 
created by this industrialisation. 

Shri Morarka (Jhunjhunu): Mr. 
~p pe e  all in all I think this 
Ministry deserves congratulations for 
the performance that it has shown 
during the last year. As some han. 
Members have said, it is difficult to 
touch all the departments under the 
Ministry or even to refer to them 
once. I would therefore like to con· 
fine myself to, what the previous 
speaker has called, the national pro-
blem, namely the export promotion. 

You would remember, Sir, that dur-
ing the First Five Year Plan the 
average exports per year were to the 
tune of Rs 609 crores. During the 
Second Fiv'e Year Plan this average 
increased to Rs. 614 crores, that is, a 
meagre increase of Rs. 5 crores per 
year. It was said that our traditional 
commodities like tea, jute, textiles, 
mica, etc. did not show any improve-
ment, whether as other traditional 
commodities like vegetable oils, man-
ganese, raw cotton, etc. showed a 
definite decI!he, and that was the 
reason why we could not step up our 
exports more. 

Before I come to the targets of the 
Third Five Year Plan, I would like to 
give you some statistics about the 
world trade. You would be surprised 
to know that during the decade 1950-
60, our share in the world export 
trade has fallen from 2.6 per cent to 
a little less than 1.3 per cent. The 
total world trade in exports has doubl-
ed from $53,000 million to more than 
$1,00,000 millinn. Over the same 
period, our share in the world vade 
has decreased to about a half. At this 
stage, I may give you some more sta'-
tisties. DurinI' the period 1943-58, the 
export trade in respect of the various 

countries increased as follows. I4l the 
case of USA, it increased from $12,500 
milllon to $17,500 million, in the case 
of Canada, from $3,100 million to 
$5,100 million, in the caSl' of ~ USSR 
from $3,400 million to $4,300 millioQ, 
in the case of France, from Vl,OOO 
million to $5,200 million. in the cue ot 
Germany, from $600 million to $8,600 
million. in thl' ('asc Of Netherlands, 
from $1,000 millio" to $3,200 million, 
in the case of UK from $6,360 million 
to $8,900 millillll, and ill th(, case of 
Japan fmm $260 million to $2.900 
million. In thl' caSe of India. howE'ver, 
it has declined from $1,385 million to 
$1.215 million. So, India is among 
the vt'ry lew eountrics where the ac-
tual exports during the ten-ycar period 
1948-58 Wl'l'l' a ji:t1l' jess than what 
they w('re in 1948. 

The importance of our increasing 
the ex;ports has been very well em-
phasised by all, and this is what the 
Planning Commission have said at 
page 56 of the Draft Outline of the 
Thi,.d Five Year Plan: 

"The above considerations bring 
out the n('ed for building up the 
country':; t'xports. Only on the 
basis of a st('adily ('xpanding 
volume of exports can a growing 
volume of imports be financed. 
Export promotion has, therefore, 
to be regarded as II major plank 
of economic policy, The economy 
has to provide a progressively 
larger surplus for exports. What-
ever measures, fiscal or organisa-
tional, might be r('quired tor thill 
purpOS(! will have to be taken .... 

In the ThiTd Five Year Plan. it is 
expected that our ('xport of steel, for 
example, which ill a new Item, would 
be of the order of about Rs. 50 crore!! 
during the five years, that is. on an 
averalfC, about Rs. 10 ('rores per year. 
In this connection I mij:(ht quote what 
the ex-Financc Minillter Shri T.  T. 
Krishnamachari said in reply to the 
debate in the Rajya Sabha on 23rd 
May, 1957, when the hon. Ml'mbers of 
that House criticised the increa!!ing 
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cost of the three steel plants: This is 
what the then Finance Minister said: 

"Today, I find that the only sta-
ble commodity on which I can de-
pend in order to build up resour-
ces for repaYnlent of these loans 
happens to be steel. Our jute 
export nlight COnle down. Out tea 
export nlight not expand. Our 
textiles nlight contract. We nlight 
get additional exports in the engi-
neering industries. But the only 
eOnlnlodity which the world will 
accept fronl any country in the 
future on a barter basis or cash 
basis would be steel, and the 
efforts that we are nlaking as a 
Government to borrow fronl ab-
road are nlerely based on the fact 
that we feel definitely that we can 
serviCe these loans and we can pay 
thenl back becaUSe we are build-
ing the steel plants.". 

do not know whether these expecta-
tions of his would be fulfilled, but even 
if that be so, the planners haVe only 
provided for the export of steel worth 
RB. 50 erores only. Here, I nlight say 
that during the last year of the Second 
Plan, our inlPorts of steel, on the 
contrary, have increased fronl about 
800,000 tons to approxinlately 1,000,000 
Ions. 

Now, the need for exports is all the 
J:reater because of our foreign ex-
('hange needs for the Third Five Year 
Plan. Our total needs are estinlated 
at RB. 3,200 crores, out of which PL-
480 Funclc; provide for about RB. 600 
crores, leaving a balance of Rs. 2,800 
crores to be found fronl external assis-
tanCO(! etc. 

In the Second Five Year Plan period. 
We expected that our sterling reserves 
would be drawn to the extent of 
Rs. 200 crores, bllt in actual practice, 
the" were drawn to tht' extent of 
Rs.· 606 cl·ores. But We do not have 
that question now. Our need to In-
l'I'ease our exports is further highUpt-
" by the fact that our nPed of toreiJJ1 

exchange for the Third Plan to the 
extent of Rs. 2,600 crores, as estimated 
in the nlonth of July last year, has 
increased. Between July, 1960 and 
January, 1961, these estinlates have 
gone up by another Rs. 400 crores, 
because Of the rise in prices,because 
of the inclusion of certain other' pro-
jects, and becaUSe of various other 
factors. It is now estimated that our 
net requirenlents of foreign exchange 
would be of the order of RB. 3000 

crores or so tor the Third Plan. How 
are we to get these Rs. 3000 crores? So 
far as the earlier estimate of RB. 2800 
crores is concerned, we depended en-
tirely on the generosity of the friendly 
nations. I wonder whether Govem-
nlent would expect that even this in-
creased requirenlent at Rs. 400 crores 
also would be nlet fronl the same 
sources. 

In this connection, the Planning 
Commission have laid down a target 
for the Third Plan, ot Rs. 690 crores 
per year on an average. That does not 
give us nluch by way of foreign ex-
change. If we have to earn at least 
the extra Rs. 400 crores, I think the 
export target nlust be revised to at 
least Rs. 800 crores on an average per 
year. It nlay be a consolation for the 

n ~l  to say that We have achieved 
the targets of the Second Plan, and 
that we are bound to achieve the tar-
gets of the Third Plan also. But what 
are the targets? The targets have been 
kept so low that We have to nlake no 
l'fforts at all to achieve thenl. 

As a nlatter of fact, as I said earlier, 
our exports today are less than what 
they were in 1951-52. After ten yean 
of developnlent of our econOnlY, and 
after injecting so nluch nloney and so 
on, is this all the progress that we 
have been able to nlake? I, theretore, 
subnlit that this problenl nlust be 
treated as a national problenl. and 
everything possible should be done to 
pronlote the exports. 

There is another point also which I 
want to nlake in this connection. "nte 
Corei", exchange needs would also in-
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tl"leli.se because of another reason, 
namely that today we have the exter-
nal liability both of the private and 
the public sector and other things to 
tM extent of Rs. 4000 crores, and for 
sen'icing and repaying this huge 
f.reign debt, we are bound to require 
more and more of foreign exchange. I 
think the time has come when we must 
employ our thoughts seriously in the 
direction of building up OUr foreilD 
trade. 

WI' export now to three types of 
countries. It is no use merely saying 
that our exports have increased. We 
mlASt also see the direction and the 
pattern Of export. The first group of 
tountries consists of the USA, the UK, 
West Europe, Australia and countriel 
like that, where if We export, we earn 
Tl'ally some foreign exchange, and that 
forl'ign exchange is not tied with any 
particular thing; We can spend it 
wherever we like and in whatever 
manner we like. 

The second group of countries con-
sists ot those countries to which we 
('xport on the balancing basis, more or 
lffis, that is, the trade is in non-conver-
tible Indian rupees and hence, no free 
foreign exchange would be available 
from' these exports. Our exports to 
these countries like the USSR and East 
Eruopean countries haVe increased to 
&. 53 crores, and it is expected that in 
thE' near future, this fl.gure would be 
trebled, and so far so good. But, at 
the same time, we must also remember 
what We get from them; we get only 
!lome equipment and some commodities 
in exchange. This would not make 
any foreign exchange available to us 
freely which We can spend wherever 
WI' like or which we can utilise to buy 
,oocis from which our country we 
like. 

The third group consists of thole 
countries with which We transact only 
in rupees, such as the United Arab 
Rt'opublic, Pakistan, Burma, to some 
exte-nt, and countries of that type. 
Here also, when We export. we get 
(";"(,()It but only in rupees, and we can-
not spend those rupees for purchasing 
our needs from tile ~ aod other 
('ountries. 

Many people both in this HoUSe and. 
outside are rather disappointed that 
our export targets have been kept 110 
low and are so unrealistic, that every 
time, the total requirements of the 
Plan had to be met from the loans or 
grants from the foreign nations. I 
think that Government would do well 
to fix a target of Rs. BOO crores on an 
average per year in the Third Plan, 
and at least Rs. 1500 crores for thl!' 
Fourth Plan, and proportionately more 
for the Fifth Plan and so on. 

Sir, as I said, it may sound a mUe 
fantastic. But, if you see the filure 
of world trade, how actually world 
trade has developed during the last 10 
years, I think there is no risk about 
these figures and it should be within 
the reach of our ,overnment to do 
that. J must say that unless .ome 
vigorous efforts are made in develop-
ing our export, not only would We not 
be able to increase our exports, but 
there is the other possibility, that, in 
the present competitlve world, eveD 
the present level of exports may go 
down. In order to ~  all that, I 
wish to make a few sugrestions, If I 
may, which, in my opinion If Imple-
mented, WOUld, eertainly, boost our 
exports. 

The fl.rst suggestion that would 
like to make is that there IIhould be a 
certain quantity of exportable commo-
dities ear-marked tor export only. 
Even the Planning Commlssion hal 
said that it may appear to be hars" 
and you may haVe to curtail home 
consumption ot certain things by in-
creasing taxation. But that is unavoi-
dable and soml!'timl!'l Government have 
to take rven that harsh d«lsion!l. 

Secondly, in the recent past we have 
seen that the Incentives scheme which 
the Government have started has real-
ly helped exports more than the other 
measures which the o e n~  have 
adopted 10 tar. The Export Promo-
tion Councils art' of importance; they 
have lervt"d their purpost"; but they 
are more- academic than practkal. 
They have their own functions but the 
naJ vitam.,. which ttK> eXPOrt tred. 
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lets is from incentives. And the 
Minister knows more than anybody 
elS(' how, nfter his incentive schemes 
were announced, the export trade 
actually picked up. 

My third ~e n is that the 
Ministry of Industry should enco ~ 

those proj<>cts of the industries which 
hav!' an f'xport potential. There are 
many foreign collaborators who are 
willing !o COlTIe here On an agl'eement 
that nIH'" their factories are establish-
I'd 111 this country all the eastern 
countries would be fed from India. U 
th('re are such foreign collaborators or 
if there are such proposals, Govern-
ment must giVe thos<c proposals top 
priority and utmost help so that, not 
only from the short term point of view 
but also from the long term point of 
view, we can build a deflnite export 
patron tia 1. 

Government must give top priority 
in helping industries like tea, jute and 
textiles and engineering goods. Some 
tim{, ago, we heard that the tea indus-
try suffered for want of fertilizers. I 
think the tea industry is the biggest 
industry and the foremost industry for 
earning foreign e c n~. And, if the 
h'a industry is starved for fertilizers, 
I think We arl' not serious about our 
exports. All that I can say is that we 

~ not serious about our foreign 
markets; we do not care whether they 
E'xpand or dwindle. Government must, 
1 think give top priority for the needs 
of the tea industry. We must give the 
industry not only fertilizers but a180 
all other technical and flnancial help 
that it needs. 

There must also be an agreement 
with certain countries which are com-
peting with us for the export of simi-
lar commoditie!!. For example, take 
the question of tea. We are tea '!x-
porten; so also Ceylon and Rome other 
countrir.s. We must come to some 
understanding. if possible. with those 
countries so that we may not lose our 
international market and we can also 
have certain price understandinl 
among!lt ourselves. 

, -
~ 

Another suggestion; and that ~ 
think, one which Government shoul-d 
seriously consider. That is tax incen-
tives on the profits earned from the 
export, particularly of those commo-
dities which are not handled either· by 
the State Tradinl Corporation or by 
any other Government agencies. If 
others can export them, then, Gov-
ernment must give certain tax incen-
tivt·s so that people may export more. 

These are some of the suggestions 
which I have ventured to make about 
our visible exports. Now, I come to 
what we call invisible exports; that is, 
tourism, shipping, banking and insu-
rance. The Planning Commission is 
afraid that in the next Plan period 
these invisible exports are going to 
decline. I do not know why. Be-
cause, so far as tourism is concerned, 
our income was &S. 4 crores in 1950 
and it has gone up to Rs. 20 crores in 
the year 1960. I am sure that if we 
(ive more attention to this, that is, 
provide more hotels like the Ashoka 
Hotel, provide better travelling. faci-
lities on the trains and also more fre-
quent air services between the main 
cities and centres of tourism, we can 
do a lot in this respect. 

In other countries like Switzel'land 
and even France, they have gone out 
of their way to develop tourist tranic. 
That is one of the surest sources of 
income. In fact, our country is vast 
and it is regarded historically very 
important; and its culture is very well-
known all over the world. I am lure 
there are so many centres of interest 
for the tourists that if our touri.ml is 
properly developed, then, you can 
havl' a fresh source of income and 
earn a lot of foreign exchange under 
this heading. 

Coming to shippinl, I flnd that at 
present our shipping, Indian shpping, 
has only 7 per cent of our own foreign 
trade. And, it i8 expected that by the 
year 1965-88 this 7 per cent would 
increase to 10 per cent. In all humi-
lity. I venture to say that this ~ a 
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very meagre tarlet. It is also cal-
culated by s.ae people that one lakh 
G.R.T. saves Rs. 2.5 crores every 
year of foreill'l exchan.e and the cost 
of one lakh G.R.T. is Rs. 17 crores. In 
other words, by investinl Rs. 17 
crores, you will be able to earn or 
save Rs. 2.5 crores every year. I 
think in one Plan period we would 
have earned a substantial portion of 
what we spent; and, therefore, it is 
high time that something is done more 
se:-iously in the case of shipping. 

So far as banking is concernd, I 
think that banking and insurance can 
be stipulated as one of the terml of 
purchase, that the document should 
be negotiated through a certain bank. 
This is a condition which the impor-
ters can lay down and, sometimes, 
('vt'n exporters can make a su«gestion. 
1. therefore, sUltest that the State 
Bank of India must open its branches 
in almost all the impo:tant cities of 
the world and must nelotiate all the 
government and private sector doeu-
ments-import and export document. 
-through these banks. I think there 
"'ould be, again. a substantial saving 
if that is done. 

1 asked a qUl"stion some time ago 
about government purchases. At that 
time I said that even though the Cabi-
Ilt'l decided that all government pur-
c ~e  would be on the f.o.b. basis, 
yet, most of the pwrchases arl" made 
on :be d.f. basis. If we buy goods 
on the f.o.b. basis, the shipping, insu-
:'ann' and banking etc. is controned 
by us. It we buy on the c.i.f. balis, it 
me n~ that insurance, freight etc. all. 
are ('on trolled by the foreign expor-
l ~. I do not know why, when it has 
~n decided by the Cabinet and hu 
been accepted by all, ~ 1l most of the 
goods, for the governml.'tlt sector per-
tlcularly. are bought on the c.i.f. ba..is. 
It may be said that the main reuon 
~ that we cannot a'Tlln,e for lhip-
PlIIt{, I think we can open a Ihippin, 

e~c  in each of the main or import-
ant ports and those a,etlcies would be 
able to look ~  our Ihlppin,. both 
o ~ nmen  and private. I think that 

if that is done, we can not onl)' re-
move the daniel' of our 8XJeI"tI 
dwindlin. by RI. 50 trona our iavi-
aible exports-bUt actually, they have 
a chance of increasin •. 

Belore I conclude, I want to refer 
to the question of cashewnuts. 
Cashewnut is one of the imponant 
items of export. But we do not erow 
the entire quantity of cashewnut. ill 
this country. We import them from 
Africa; we process them here and then 
re-export. Now, recently, the ten-
dency of the Governml'nt is to cut 
down the import. What would liap-
pen is, if the imports are cut down, 
the prices Of cashewnut in this COWl-
try would ,0 up. The internal de-
mand would hardly be met and the 
price would '0 up and there would be 
less incentive for export of cashew-
nuts. So, instead of ,ivin, any Imp.-
Ius to pxport, it would givl! a detinite 
set-back. Therefore, I plead with the 
hon. Minister that 50 far as cashew 
nut and commodities like that are 
concerned, which are exportable afttor 
processin, here, they must ,ive top 
priority and must allow free import 
so that not only the indurtry here 
may not suffer but our exports allo 
may increase. 

Dr. Aney, had ask('d me to mention 
one point that ('orJ('t,'rn!; tIl(" SIllGlII 

scalt' industry-glass. nll~  the 
hon. Finance Ministpr impm('d : ')me 
duty and at that timl' he gavI' an as-
surance that so far as small (al·\e,ri .. " 
ar(' concernt>d, h(' would Sf'!', .. ·{'ar 
after year, thp pollition of thesl' fa('tor-
ies so thaI they may not !'lillY ..... at all. 
He said that it wa!l th .. policy of the 
Government. But in actual practice, 
we tl.nd that many small manufac1ur-
ers of glasswa,,' and nth,'r ('f.'ramie 
materials arl! c(Jmplaining and flnding 
It diftkult to ('omJ)f'tr with larll'" 
m n c ~ Actually thE' p ~ 

which !'Ihollld havr in('r('a!'ed only hy 
!HO per t"f'nl. hay!' n ~ ~ by murl' 
than 2S J)f'r C'pnt. in !lomr C'D!lf'li. , 

hope thf' h"" Mini!'lu>r of Indus'rl". 
would givl' thought ttJ Ihi", pnrblf'm of 
thl" smail-scalI' n ll p~ and 'nltl' 
"('(' .... ry action. 
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TlieMlDilter 01 COIIUDeI'ce (8bri 
KaltuD&'O): Sir, I will not take 'much 
fit your time and I will try to be as 
brief as possible in referring to a few 
matters and anticipating the points 
that have been made in the cut 
motions about a limited number of 
matters. While opening the debate, 
Shri' Nayar remarked that the Com_ 
pany Law Administration had not 
been able to provide full statistical 
data about the profits in the corporate 
scctor. Whatever material has been 
used by Shri Nayar or anybody else 
had mostly been drawn from the Re-
serv(! n ~ publications. It pub-
lishes the infor,tation in respect of 
tOOl publie companies which accounts 
ror about 75 per cent. of the capital 
investment in this sector and 333 pri-
vate companies which accounts for 
one-third of the capital investment in 
the private corporate sector. I think 
this is a fair enough guide to draw 
conclusions. My colleagues will 
elaborate on the point aN to what 
thm;e cnnclusinns should be and what 
thf'Y are. If a full statistical account 
of thr profits of over 25.000 companies 
which exist more or less today-more 
will be incorporated in course of 
time--are to be taken. we will require 
adt:"quatl' staff to analyse. collate and 
interpret them. It will even then be 
in the statistiC'al fonn. The staff 
which will be required would not just 
be ordinary persons but t'xperienced 
IIC'<'Ountants and men with knowledge 
of corporate finance. Firstly. such 
trainrd persons are not available in 
plenty. There is the question Of cost 
&1'10. Yet, I hope in the next year or 
rather within . ~ year itself. when 
statistical retums far the year 1960-
81 are m ~ available to the han. 
Members. a larlte amount of statisti-
('aJ matetial ",garding profits will be 
in-a iI able. 

~ has been suggested in !lOme cut 
motions that the disposal of materials 
and referenCt'!! to tht" Company Law 
Administration had been belated. 
Apart from the.> shortage of stat! and 
all that, t would submit that tht> Com-

pany Law Administration has a norm 
of 3-4 weeks for different types of 
applications to be disposed of and by 
and large they have been able to 
succeed in that except for those cues 
where the applicants did not provide 
the full materials in the first instan<:e 
and in such cases the materials and 
the necessary information had got to 
be called for and as far as I can judge 
the longest period for the disposal of 
any application has been not more 
than twenty weeks. 

Shri V. P. Nayar: Twenty week.;. 

Shri Kanungo: That is the longest 
period, involving, barely a dozen ca3es; 
at any rate note more than a dO'U'n 
cases C'prtainly. It must be remem-
bered that a large number Of rerer-
ences have to be sent to the Company 
Law Commission under the m n o~  

orders of the House and it is not 
possible for the Government to set 
up a whole time pennanent Commis-
lion. The Commission is composed of 
public men who lend their time and 
energy free of cost. With the.> imple_ 
mentation and the full operation of 
the Compa.nies Act, a time will come 
SOOn when it may be necessary to h:lv(' 
a full-time commission operating. 

Some criticism was made that the 
Government had failed in abolishing 
the managing agency system com-
pletely. Sir, if you will recall. the 
A('t of 1956 was sO designed that ti1(> 
abusl'S of the managing age.>n<:y sys-
tem which WE'l'e.> prevalent at that time 
might be curbed and inhibited. They 
have been curbed to a great extent. 
As a matter of fact, the tendency in 
new lncol1M"ations from 1957 onwards 
has been more and more to adopt 
forms other than the managing agency 
SY'Stem. Today, I believe the total 
number of applications for extensions 
of the managing agencies wouJd be 
barely 1500 out of 25 000 companies 
on tht" registers and out of those ap-
plications 1300 and odd wert> ~. 

for adequate reasons. after consul-
tation ~  the Commission. Apin. 
it must be observed that the total re-
muneration tor managing agents had 
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been reduced considerably and the 
. e ~ remunerations and commission 
· boa've been severely ~ c e .  do 
not see any reasOn why' We have to 
change completely a system which has 
been. in operation, historically for 
quite a long time. The company law, 
as amended, has provided for four 
· forms of management. The three new 
.forms of management are getting into 
stride. I believe that in courSe of 
time, whatever be the form Of manage-
ment, there will be more integrity and 
· mol'(' efficiency in the management. 
That can be ensured by various pro_ 
visions which have been enacted by 
the amending Act, by which not only 
~e Company Law Administration but 
intonned public opiniOn as well as 
informed shareholders can exercise 
their rights and make their pdsition 
felt in the management of comp n e~. 

The main point and the most impor. 
tant thing, to my mind, that the 
amMlding Act has provided is, com· 
plete disclosure, and complete dis-
closure is one of the factors, which 
should enable the shareholders and 
the public to judge the performance 
of corporate sectors. 

Reference has been made to the 
funcUoning of the State Trading Cor_ 
poration in regard to export promotion 
and its present functioning also. I 
may submit that one of the annual 
reports of the Corporation, namely, 
the report for 1958-59, was discussed 
in beth the Houses in one of the pre-
vious sessions, and I would nOt like 
to repeat the arguments which were 
then advanced by hon. Members trom 
all parts of the House. The fact re-
mains that the State Trading Corpora. 
tion is barely three yEllrB old. It 
started operations in 1957. It started 
with Re. 1 <TOre, and now it baa an 
authorised capita) of about Rs. .. 
crores. In the first year they made a 
proftt of Rs. 3s Jakhs, and the last 
pubUsbed account for 1158·59 hal 
shown a proftt of Ra. 31 crores. It II 
certainly not a bad performance. No 
doubt. thE-Estimates Committee in ita 
last report has made certain sug· 
gestions to deftne the scope of oper-
ations 01 the State Tractfnr Corpor. 

aUon. That matter .is under con!lider-
ation, and when completed, we will 
certainly place it before the House. ' 

But I would draw yOUl" attention' ~ 

a debate whic.-h took place in 1957 on 
a moUon by Shri A. K. Gopalan··durinl. 
which the then Minister of Commen.-e 
and Industry mentioned that the 
function of the State Trading Cor· 
poration was to assist the Governmpnl 
in solving the difficulties and problem I 
fOr which private trading channels ~ 

found to be inadequate. In othpl' 
wnrds, the main objl't"tiv!' of t1lf! State 
Trading Corporation has b('l"n to sup-
plement the efforts of others and not 
to supplant them. I would not like 
to go into ~ details be<'au!;(' lhi!' 
matter will certainly come Up' when, 
rvery year. the annual report of the 
Corporation is taken into consideration. 
J would only mention that the Stat" 
Trading Corporation deals in the im-
port line with only 26 commo l ~  

and most of the commodit.ies I have-
been thrust on it by the orders ot 
Government, for thp e on~ which 
have been discussed in this n l~1  

quite often. 

In the export field, t.he Stat" Trad-inll: 
Corporation has to deal with only H· 
commodities. In other words. I bt--
Iieve the export and import trade r.on-
trol list contains almost. 8,t!OO item .•. 
and out of that, the State Tradin;: 
Corporation only deals with a small 
number nf items which com(' to about 
two dozens in respect of mpo ~. 

Shrl V. P. Na,.r (Quilon): Th .. 
Jist is very IlmaJl for the Corporation. 

Slarl KanUDP: Yes: it is delibt-ra!r· 
Iy made very small. I have submlttl"d· 
that the obJeetlve is to supplement 
and nOtt supplant. In thr other field. 
namely, promotion IN'ork, I would !Sub-
mit that promotional work for trade 
i., the responsibility of the Govf'm. 
ment Ind the Government has bet!n 
and wiJl be making efrort!l In that 
direction. It is not for thr ~ 

Trading Co."oration to do promo· 
tional work for ,elU'ral forei,n trad..-
of the country, but it ill ~ lnl  it" 
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,duty and it is its in\erest 
to 5C:Out markeu lind do promotional 
work for the commoclities which 
it ehooses to trade in. I humbly 
.submit that it bas been doinc it tIo a 
limited extent, and with the funds 
from profits being available, it will 
go in a larler way in that direction. 
But I apin would repeat that the 
STC is not and lIbould not be used as 
the instrument for promotional work 
fol' foreign trade of the country. 
Whatever work it bas done and what-
~ e  work it will do in the promotional 
field in a large way would be for the 
djfticult item! of trade which it 
chooses to tak .. over or enter into and 
for whil·h it finds itself equipped. 

Hen' again, I would submit that the 
·t·xpenditurt' of the STC has been cri-
ticised from timl' to time. In a trad-
ing organisation, you have got. to do 
<-'ntain pn-liminary work before the 
actual trade comes in. Therefore. we 
have got to re<'oncilt' ourselves to tht' 
fa(-t that expenditw'e on the manage-
mrnt of thr RTC will go on increasing 
~ Iht> trade inereas!'s. The only point 
which th" ex(-c'utiv" Government who 
ar .. hundrt-d per ernt. shareholders of 
th,-C'orporalion, and the Parliament 
whi('h is thr supreme arbiter of the 
tr,'allur" of the Govrrnment. have to 
~ l  is whether Wf' r('('eive the value for 
th(, mont'v spt'nl. I belipve that very 
soon wht;n thl' report of the Corpor-
at ion ('omes fol' dis('u5sion WE' will be 
abl .. to justify that thE' expendHure on 
managrment hRs provided pnough 
vRlur and morr valu!' i" likl'lv to be 
Pllt into it fOr thr given mo ~ which 
~ spt'nt at thr momrnt. 

In \hI' pre!!!'nt eontpx\. thp hon. 
Mrrn\l('rs who havf' spoken about 
forriJ(n Iradt,. have mentlonPd that 
Wf' havI' to ~p bilntl'rnl Rgrrements 
and bilatE'ral affangements with all 
thp ~  of lllhantage lind disadvant_ 
af,C' f(lr im'f('1sinl! our o p ~n tmdl'. 
Lt,! liS bE' ('\eal' On onl' poInt: as mem-
N-rs of thE' GATT Rnd the philosophy 
('If ,'eonomiC'5 which WE' havp a('l't'ptpd, 
WI' nrf' hOllnd with the ultimate ob-
il'diw or multilateral tradp. ThE' fact 
that We IIf!' not ahlp to funt'tion fully 

is because Of the ccmctitions, wbjell 
haVe 'been imPosed under ~
ances beyond O\D' eorrtrol in the short 
term for which the GA.'l'r in its ori-
ginal charter has provided. I need not 
go into it, I hope that the HOUSe at 
some stage will ftnd time to di9cuas 
the performance of our delept.ions in 
the different conferences of the GATl'. 
Here, I am grateful to the handsome 
tribute which has been paid to our 
delegations by Dr. Krishnaswami. It 
is a continuous process and it will 
continue to be difficult, because we 
have to do what we call a great deal 
of tight.rope dancing. Our objectWe 
is complete multi-lateral trading. But 
the conditions in the world being what 
they. are, We have to indul,e in bila-
teral trading also. We have to put 
restrictions upon free trading, because 
the circumstances are such. I ~ 

the circumstances will not continup for 
too long, but for a few years to come 
those l'ircumstanct's will exist. 

The fart l m n~ as Dr. 
Krishnaswamy and Shri Rimal GhO!ll" 
had mentioned that we have been able 
10 persuadp the membt>r!l of thp GATT, 
whkh means almost the wholr of the 
world, because some of the East. 
European countries have joined the 
GATl' either as full members or ao; 
as..c;ociate membeors. They have aJ)-
preciattd our attitude and mOfp anri 
morp thpy hav(' a«eptpd the "iMV 
that llberalisatiOn of trade is one 
importan.t fact which will hl'lp not 
onlv thr count.ril"s in till' ~ m  I'('ono-
m ~ level as India, but also more pros-
pl-rous manufll<'turing ('ountril'!l like 
thr U.S.A. 

In ('onnel'tion with STC. 1 "I,'ould 
like to m('ntion about some of tht' cut 
motions regarding 'hI' dimcultil'!l 
about newsprint. Nf"WSIPrint Lc; • 
commodity which WI' do not produC'(' 
in plenty and yet the demand for tht' 
rom:umptlon of nf'wsprint i!: n e ~ n  

fast. r am told that thp n ~  in ~ 

annual circulation of national nf'W!l-
papers is of tht' order of 13 to 14 p4"r 
("ent: it is bound to increelll" with t'he> 
Increase in literacy and intrre!'lt In 
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public aJrairs. & you know, we are 
very tight at the present moment and 
poss1bly for some years to come in re-
gardto the availabiUty of foreign ex-
change and we are not able to im-
port as much newsprint as is da-
manded. 

Licences for three more plants have 
been issued for manufacturing news-
print. Till the expansion of the capa-
city of Nepa and the coming in of the 
three new plants, which will take 
about two to three years, we will have 
to face the difficulties about the short-
age. Within that shortage, we have 
been trying to see that the most equit-
able distribution of newsprint is done. 
I would humbly submit that we have 
succeeded to a great extent and we 
have received, by and large, co-opera-
tion from the publishers ot news-
papers of all categories. I say by and 
large. because there have been black 
sheep also. We have been trying 
to find out how we can make a fool-
proof system by which there will be 
no chance of consuming more news-
print than is absolutely necessary. I 
would not go into how we do it; it 
will take a long time. I would only 
mention that within the last three 
months. our checking organisation, 
which has been able to look into about 
40 newspapers in the area Delhi, 
Bhopal, Jhansi and Bombay. has done 
some test checks and found certain 
exaggerated statements about circula-
tion and consumption of newsprint. 

All a result of this check, I think 
'We will have a saving Of about RI. S 
lakhs. There have been some peper 
where the exa.eration of circulation 
wu to the extent of 65,000 numben. 
But I believe, as I said earlier, by and 
large, the publishers, edlton and 
managementl of newspapen all over 
the country have been co-operaUve 
and We have tried to see that the db-
tributlon of newsprint d  u equitable u 
possible. At the moment, those lar«e 
DeWSIpIIpef'I which consume more than 
100 tons pel' year elt straipt Hcenca 
I'or ImIlller newwpapen. who.e demand 
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is less, which cannot economically im-
port the material from other coun-
tries, the STC obtains newsprint from 
various sources including rupee sour-
ces and carries them in stock. Small 
newspapers are able to get their re-
quirements right trom the stock. We 
are streamlining .the procedures and 
in sPite of the htavy demands on 
newsprint on aecount of new papers 
coming up and circulation going up, 
We believe We will be able to main_ 
tain the equitable distribution of news-
print. 

I will not take very much time 
about <the jute and cotton textile posi-
tion, which I believe has been discus-
sed threadbare on several occasions in 
this House. I would only like to men-
tion that the critical position arose In 
both the industries because Of two 
successive bad yean Of weather, which 
reduced our Internal production. In 
1959-80, cotton production drot:JPt!d to 
as low as 37'50 lakh bales. Jute pro-
duction dropped to 57:48 lakh balel. 
It is not a quest30n of one year; there 
were two successive bad yean. 

We have been rather parsimonious 
about tlhe allotment of jute and cotton, 
becaUSe we are not able to import a. 
much as We would like, and therefore, 
we had eaten into OUr carry-overs. In 
spite of that, I would humbly submit 
that the prices of cotton hu been 
brought under control by Importl and 
by control of distribution of Indian 
raw cotton. By and larre, for the lut 
three montM, the cotton prices have 
been llteady. The textile prices have 
also been lteady. It did l~ at the 
end 01 1959 to a certain extent and It 
clid raiM a certain amount of scare. 
The whole trouble II, when there I. 
sbortace and the Ihortacl' i.I publicised. 
leare comet! in. The acar.. leadl to 
varioIu other cbain-rMCtlona anel the 
prIeea '0 on Increulnc. By negotla-
tiona with the teoxUI. Induatry, we were 
"'Ie to iNbil_ the p ~ at a n.onatn 
ftgun! In geptftnber, lHO. Apln In 
Zamary, liNn. the price _tied In 
8epIember .... t'OMlderably reduce4. 
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Shri P. R. Patel (Mehsana): What do 
you mean by saying "considerably 
reduced"? What is the percentage? 

Shrl Kanungo: The reduction was 
from 5 per cent. to 3 per cent. in the 
rise of 25 per cent. which was per-
missible-after due discussion-on the 
basis of the large increase in the prices 
of cotton which is everybody's know-
ledge. 

Shri P. R. Patel: Well, in this coun-
try the price of cotton has been very 
low. 

Shri Kanungo: It was low, but, as I 
mentioned earlier, after two or three 
successive YI.'l1rs of bad cotton crop the 
prices shot up. Very humbly, Sir, I 
would submit, we have been able to 
stabilise the pricl.'S by imports and by 
rationing out the cotton available. 
That. is how We have been able to 
keep the prices of cotton textiles 
steady. 

Shrl P. R. Patel: Is it a fact that the 
textile industry is paying much less 
than the price fixed by the survey con-
ducted as a result of the cotton policy 
of the Government? 

Shrl Kanulll'o: When the buyer 
wanls it a requisition is made by the 
Textile Commissioner. There have 
been only very few cases of that 
nature. Then the prices are fixed. 
Otherwise there has been a large 
amount of demand and supply and the 
cotton growers, the cotton trade and 
the consumers have been finding their 
own level of prices. That is all to the 
good. 

The fact is,-I want to emphasise 
this-that the Federation of Cotton 
Textile Industry has tried its level 
best. Mind you, this Fedcration Is 
now only two years old. This Federa-
tion has tried to exercise voluntary 
control over the widely spread indus-
try--480 units. Though I cannot say 
that it has suC'reeded hundred per cent, 
it has been able to exercise a very 
healthy Influence amongst Its member-

ship and, at any rate, the results have 
shown that because of its efforts--we 
have not used any covercive powers, 
which the Government could do-the 
market has been steady and it is likely 
to continue to be steady. With the hope 
of good crop next year, I think the 
prices may register a decrease pro-
vided other factors do not crop up. 

The same thing about jute. There 
was also a :;hortage of production, 
again, for two succssive years due to 
bad crop. There was also no carry-
over and there was panic. Therefore, 
the prices shot up. Here t.he Forward 
Markets Commission and the Govern-
ment took certain steps by which the 
prices have been steady and production 
has been smooth. Here I must pay a 
tribute to the labour union in the jute 
industry who have appreciated the 
difficulties and have borne ,,,ith the 
fact that about 12 per cent. of the 
looms have been sealed and working 
hours haVe bCE'n reduced from 48 
hours to 42 hours a week. That means, 
Sir, in a critical period, when labour, 
consumers, and the industry are co-
operative whatever be the difficulties 
they can be got over. I beliE-ve, the 
next year's crop being expected to be 
good-it is anticipated to be J:!ood-the 

mc 1 c~ about jute will not exist 
and it will be possible. when thc new 
crop comes in, to unseal the looms and 
increaSe the working hours. 

I am sorry, Shri Guha is not present 
here. Shri Guha made a remark, and 
his remark certainly deserves serious 
consideration, that the Government 
have abandoned their functions to the 
dictates of the Indian Jute Mills Feder-
ation. Sir, very humbly I would sub-
mit that this is a wrong reading of the 
events which have been happening. An 
impression might have gained ground 
by the sequence of sentences whirh 
were uttered the other day that the 
Government have directed the Jut .. 
Commissioner to function under the 
orders of the Jute Mills Fedt'ratioo. I 
beg to submit that this is wrong. The 
Jute Commissioner has been armf'd 
with powers. But the powers are not 
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necessary. Fortunately, Sir, for cer-
tain activities of the Mills Association, 
those powers have not been found 
necesary. Why should the powers be 
used if they are not found necessary? 
But they are held in reserve and they 
will be used at any time according to 
the discretion of the Jute Commis_ 
sioner. I hope such necessities will 
not arise. 

Here I must say that the Indian Jute 
Mills Association has been extremely 
co-operative with the Government 
and, as I said earlier, We have been 
able to tide over the situation because 
of the understanding between the in-
dustry, the labour union and the Gov-
ernmen,t. 

Shrl Rameshwar TanUa (Sikar): 
May I know whether it is a fact that 
Indian jute ~ being smuggled Into 
Pakistan because the prices arc higher 
there than the prices in India? 

Shrl Kanungo: I have no infor_ 
mation. If Shri Tantia has some infor-
mation. because he comes from Cal-
cutta, I will be glad to have that in-
formation from him. The prices of 
jute in Pakistan also have been high 
because licences for import from 
Pakistan have not been cashed. 

Shrl Hecla: He means the other way. 
He is asking whether Indian Jute IS 

being smuggled into Pakistan. 

Sbrl Kanan...,: It is not possible be-
cause the prices are almost On a parity. 
So to my mind, judging from prices, 
there is not very much cause, there is 
not much inducement for jute being 
smugglt!ci to Pakistan-of course. there 
might be special conditions which 
other people might know. 

My next point is about the closure 
of textile mills. J think we have dis. 
cussed it at length in this House. Any 
way. J think now it is a fairly good 
situation. At one time We had 37 
mi1llll clolled. We have got now mere-
Iv J7 mills clO!led. J am told tbat 
quite a number Of them will never 
be opened. and It is better that these 

are not opened. But I think the con-
ditions are much bet4.er than they 
were before. 

Some suggestion has been made 
that forward trading in agricultural 
commodities should be prohibitedal. 
together. Forward trading in food. 
grains-that means, direct consump-
tion goods which are produced in 
agriculture-has been prohibited al-
together. and in the case at commercial 
crops it has got to be regulated by the 
Act, because that leads to an evening 
of the prices and. I believe. when the 
time comes fOr discussion on the re-
port of the Forward Mal'kets Com_ 
mission it will be judged On its per-
formanCe which. I believe. is good. 

Sir, I would not take any more 
time of the House. I only want to 
say that in the matter of tea-it Is 
right that the supply of fettlllsers 
should not have been stopped-I hope 
from the currt'nt Vl"ar We will be able 
to provide enou,ih fertilLqers ~o
ing to their em n ~ and fulfil the re-
quirements of !tie tea industry. I a]lIo 
hope that in spite of the competitive 
nature ot the-tea produced In other 
countries we will hold our own pro-
vidf'd We are able to increase our 
production. 

'" nrmr ~ ( ~~ ) 
~~  ~. lfTTnf if i\' ~. ~ 
r« '!I'''f.7. If.T rn ~~ ~ fir, f'-"'1' ~ 
~ 1 l~. ~ ~ ..,. ?fftWf'f 
~ .  tn ... 

~  ,"m ~~ ~ Sr (t 
~  q tr m tn, if '!l'!' ~ '1ft 
~ ~ TWT 'fT Wl{!t ~~ 
it mf ~ ~.  ir 7'M t.fT 
~ ~ ~ 'flf"l'n" ~ l  ~  1fit 
it ~ t, ~ it ~ ~ 1m 
)flit ,. "R ~ ~ firA.n, A 1'fT« 

~  ~ ~ I 

•• ~ ftifI{ ~  

'il 41 i'l ,+,.,1 :tnff t t 
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t1iT ~ \ff q tj:q IfIfl1f ~  it 

~ ~ ~1 
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If" itl"ltfT ~ flli ~1 l1  it; ~~ 

~ ~ ~ 1  ?ill: .m: -rr'Ai "' .. 
~1 ~ ~~  1 i!rt"1fiit ~ it> ft:fli rn 
~  m ~ liT ~ flf.ll QIl ~ ~ 

~ 1 ~ it ~ IIi1 'fiT( "'" ~ 

~ ~  1 IIITGI' Wei; ~  11ft 
~ lfif:: (t ~  IfiA"I' it> ~  

" 
~ fucfi ~ ~ ~~ lliT ~  

lin: ~  fGM ~ ~ ~ it ~  

m f'f;lrr QIl ~ t 1 11' ~ 

i flli 1f1li it 'i« ~ 1  it. ~ ~ ~~ 
~  \ill ~  ~  ~ lIT "'n: 1If)1: 
qft;f ~ ~ W'fT Ifi1:: UT ~ 1  1ft 

'"" ~l  W'fT lin: !Ifq;:rr $tmTfiT4i 
m~~ ~ Ifi1:: m ~ 1 ~ ~ 

n i ~ IIfOont ~1  t ~ 1fW f'fi 
~ lfil ~ lfffl ~  Of{f flImfr 1 
SIif ~~  IfiT ~ 'CfRft t (fT 1JIl 

4~  ~ 'fiT ~ fi:q)i 'fiT ~ 

SlfA ~ ~ t \ifT ~  ~ 

~ ~~ .~ ~ 

mr t q'tt ~ ;t)" it;;r q1:: ~  

tl 

~ ~ lO'fr "" ~ ~ f1f; ~

"-itt ~~  ~ 1 ~~~ 

it;q'tilfi'ifl ~ . ~~ it, ~ 
~1 ~~~~ l ~ 

mttr, ~ AIfi'm 11ft ~ ~  ~ 

em ~ ~ ~ qu 1f1:: 1::(t ~ I 
'R {If "' mit 11ft m vnor ~ ~ m 
\lf1m t flf; ~ ~ 1  ~  ~ ~ ~ 

~ ~~ ~~~ 
~ ~ flf;irr ;;rr;:rr ~ I ~ rn 
~~~~ .~ 1 ~ ~  

tfr "fIl ;rq ~ ~ 1 ~ rn m 
wmm rn IfiT ~  ~ t, qt ~ 

l l~.. rnT it m ~ ~ 

l ~1 ~~~ ~~ 

~ ~ lm ~ 1  Ai qfq' fOf1fJii ~

A1Ii tfr.f ~ it. ~ ~ If1: ~ 

(T "I'r;:rr ~ ~ l  ~ ~  .n 
~  rn if; ~l  ~  m ~m  ~ 

n~ roW it ~ ~ ~  ~ ~ 

it; ~l  ~ ~ ~ ~ ~ ~ t r 
~ (fT ~~~.  lfi¢ t, ~~ 

1 ~m ~ n ~ ~ 1 ~ 

i;{1ti ~  ~ ~ ~ I m lfiit Ifiit m 
m ifR ~ IfflT ~ ~ flli W 

.~ (T ~ t I li" • flli ~ q' 

~ iA11fT "" 'fToT ~ m ~ 1fiT" 
~ rn it ~~ flffr IfiTIfIfJIf 

~ ~ t "1fT fqj1:: 1 ~4  .nrmr ,tofT 
~ flfi ~ ~  IfiT ~ (T I ~ 

~  IfiT qpfif fri ~  .n ~ it 
~  ~ I ~ iI1T ~ 1  m1fi m 
i ~ q'ffi ~  ~ mfq;q ~  fmw 
~  >ift f'" ~ iffif IliT m t I ~ ~ 
~. IfiT If1rr 1 ~ t? "";jj'JfAJ ~ f 
flli Ifi);{ m ftijT Ififi;;:rrf t f>iA ~ l'fR ~ 

~~~~~ n m 

~ I '''IT ~ t fir. ~ qtm 1tlft" 
~ l  ~  ~~ ~ ~ ~ ~ t t 
q'IJ1: ~~~~ ~ m 

~ ~ it. ~  ~ .n m 'fI1f 
~  ~ ~ o o ~ fiJfif« ~ mr 
~ I m ~ ~ lfT if f"ll1t ilrflf;;r 
~  IfoT ~ ~ ~ .  it. ~ ,T 
~ n ~  ~  flli oR ":RIm) ~  ~ cn  

~ it. f;;P) ~~ f1flr it ~ t t 
iiIi m:JT ~ ~  ~ m ~m ~ 

iiIi ~ t ~ ~ qr.t ~ fm ~ l l  

~ ~ ~  t I q ~ ~ ~ 1  :rI.f t 
tq ~ ::rQ-\ivltt ~ 1ifToTTif ~ ~  

f;rom (nft t. qt 1~ W 'Rf'mf 
!tiT 1ft" ~ flfl"rnT t I {l'fit ,;rflf."Of t flf; 
~  ~l ~1 o  ~ -q l ~ 

1 ~  ~ ~m n 

~  .J;Jfr.I1 If.T'.O"if ~ ~ ~  ~ 

~ f1ri 1I11i 1fT ~ ~ ~ I f'l 
1fT1P1l it. .rt it ,.r If11!1' t A; {t{ ~ 
~~~ ~~ 1 l l 1  



Demands APRIL 10, 1961 for Grants 10286 

[ssft .. ~ m~  

~~ lti( ~  tIT l~  ~  ~ ~ ~ 

~  I ~ ~~  if ~ ~m  ~ I f<P.fT ~ 
~m ~m it; ~  ~~ ~~ ~ ~ it; ~ 

forom q.{r <tiT (jffflT ~ I ~~m  <tiT 

frrom ~m  ~ q'T\ ~c ~ if ~  ~ 

~  ~ I ~  ~ ~ l ~ ~  ~ I "if ~  

~l l  ~~  ~ ~ ~ <r.t q'T\ 
~~ ~ Cfft ~  <r.t ~ ~  f;::n.r:r .r.r 
§i ~ m ~~ ~ if ~~ 'tiT ~  ~ it; 

~  9 ~ ~  ~.  ~  'tiT mr ~  

~ ~  ~ ~~ fCflT it; ~l .  9;fTi'fT 

~ I ~  ~ ~ ~ c q-rq ~  ~ 

~ ~  :;;nfWt I 

lZf iT ~  ~ lfT9' <tiT ~  ~ I 

~~ q'T ~~ ~ <tiT f'flffiffl <tiT iff 
t ~  ~  if; f.,it fOf. ~ <fit" ~ l  ~ 
~ .~~ 1Wi <r.T ~~  'fo''t CffIT ~ 
IIflFI' if Iti;fT Of.;fT ~~~  ~ fOf. lfir l ~ 

~~ rn it; if"l'Tlf m ~n  
q.ru if.<: m ~ I f::;rn''fT m ~ lfT;;r 

!fiT f<r.«T ~m 'tiT iImT ~  ~~ f9'it 1];H 

~ lfT1-lf t f'ti iflfT llfm ~ ~ ~  

~ fv.q. ~ .  ~ tIT m~ ~ ~ f'tiit giJ ~ 
~ ~~ ~ .n  lfT9' ~ ~  ~ .  i'fT::N,'[if 

ifT i'fif (TifT ~ ~ ~ i{T ~ ~ 1~ 1 . 

~  if, ~ ~ ~ ~ 'tiTlf ~  ~  Ttlfi 
!fiT ~ .  ~ flf9'erT ~ ~ 'tiT ~ 
rq'N'rt ~ ~  t I tIT lfT ~ f'ti ~ 
-r;) ~~ 'tiT ~  ~ t ~  lfffl I 

ll' ~  flti' if,fi ~~ ~ ~ qrif i 
f<ti ~~ ~ ~ ;oft ifTff {TerT ~ 9;frflR 
~  ~ IAT ~ i{mT t .m ~m 
lflR'if If't flti' ~ ~ i{T ~ q'ft;.'f 
{T m ~~  ~ ~ ~ ~ f.lim-if 
if ,T I 

~ ~~~~~~~ 
m ~ ~ f, .m Jj' ~ f!fi lfTif-
;fur It.n If(m ltiT ~ ~ l~  qt 

~~ ~ it; ifiTll it; ~.  if ~ q-R 

ffirfur ~ ~~ rnT ~ ~~ ~ 

~~ 'tiT ttITrr ~  ~  ~ ~ r<r. ~ 
if q'lmf'Ai ~ IfiT7:rlf ~  ~ ~  ~ 

~ ~l 9  ~~ 'tiT ~~  ~  ~ ~~~~ 

'tiil'it ~ I i'fTiNlif 'tir ~  ~ f'ii ~  ~  
'tift: ifit ~~1  ~  ~ ifT ~  ~1 l  1~ ~ 

~~m  it ~ ~ 1~ ;wr ~ ifQ.T ~~ ~ 
~ f'fi«r ~ ~ ~  it; ifTlf ~ ll ~  ~~ 

~ I lfTif ~  mif1J' it ~ ~m ~ 

~~  ~ if) ~ if+<rl it ~ m q; ifTlf ~ 
~  W1\ 1 ~ it ~ ifrlf ~ ~ 
~  ~ (:1') ~~ if ~ ~  ~ ifrlf ~ 

~ tIT ~ 1 ~ if;;;rlf ~ ~  I 9 ~ 

~~ it l~ ~ ~ ~ it; ifTlf ~ ~1c  ~ 

"%T ~ (:1') 'f..m it qii ~ ~ ~ ~ ifTli 

~ T.fiiTifiT I ~~ 1  ij ~  fif, ~~  

if,T ~  'l'?'f1'1 if,T 1fT f.r.;;rrq ~1l  
~  ~  ;rt ~ ~.  o . ~ m~ 

~ ~  'tiTlf f'l'i ~ ~ ~ .~  ll ~ e ~ 

~  ift. ~m t f'ti \if) ~ ~ ~m ~ ~  it 
~ - ""', " . 
~1 ifi ~  it ~~ ifq' ~1c  ~ ~~ 

~ ~ ~  I ~  ~ t fif, ~~  'ffi'. 
1 ~ ll  !fiT ~ it ~ ~ f!fi ~. 1  

9;fR 9'TlJ"t Ft. ~ ~ ~  ~1 ~  
tIT 9;fR l;j)lJT ~ ~c ~ ~  t, ~  ~  

t, ~~ 11  ~ ~ !fiT ifTo ~~  ~ I 

Jj' ~ ~ 'tir ~ ~ !fiT lfTifil 
~~ ~ ~l ~ 

~ t I ~~ fif;r ~1 ~ ~ 

1 1 ~  ~ m~ ~ ~1  
q: q.m ~ t.f lti'r ~ ~ 
~ l~ ~ ~ ~  m",)f 
~ if{l {T ~ fit; tt1fi {T lflf:11: 
~ m -r;), tt1fi ~ ~~  ~ oro: 
~ ~~ ~ ~ 1 1  (r Gl'1lt I 

,.w l ~ t fit; tt1fi . ~ ~ ~ if 

~ 1FT f'l IIiTlf ~ ~ ""'" 
t(1Wi pu ~ llmI' it fir.r IfIrT 
tl ~ ~m 4 ~ ~ 
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IliT ~ ~ ~ ~  pT t I 
~ 'Ii" ~~ .~l l 1~ R' {ft; ~ 3(T 
~l  ij-~ ~ ~1l  !for/f.; ~ 

ifiT sr!fu ... ~ ~  ~ ~~ 0; ~~1 ~ml 

if; ~ 1freV- ~ l  -m.!fo ~~ ~ 

~ ~ "ir IJRrI.f. ~ ~  ~l  ~ I 

~ m:r<r . ~ ~  'ifr-rr l ~  

~ p ~ R' Pr. 0; ~1. .  q:T ~  ll'm 
t ~  ';' ~~ lfil SI'1Tft:r ~ fu'tt ~~ ~. 
~ ~ flt-: ~ ~ ;;rTITT ~  l~  it ~ l~ 

if; <1'rcr<f ~ .n ~  I \1Ri;f ~~  ~  flfi 
~ ~ m ~l iFTm ~ 
1 ~ ~ <rtf. ~ fll'<l ~  ~ ~ . 

~ 'ifT ~n~ ~ ~  ~ iF! 
~  ~ ~~  ~ ~ 11  ~  l~  

4'" ~1  R' l~  ll''lfT ~ ~ l ~ f<f5f1'.f 
<'T'h: ~ '-'fiPi ~  I q''h: m Cf!i ijf'if 

~ 1; 'Tfll'ol 'frrtiT(fT ~~  lfi': fufti 
~m  flf. ~  ~ ;f,t ~~ rn iFT" 
~ iFT IT,it ~ I 

~ ~o .  ~~ ~ o . ~ ~ 

m m if ~ . it . ~ ~ ~  

~ If.7 ~  ~~ I ~ 1fIin;tt 

iI'RT 1l~ ~  I !iJ. ~ itit 
f fit; ~o  ~ ~ ~ if firqr;f en 
~ ~ ~ CR' ~ .l cf.t mTof.'T i!T 

G{f(fT ~ I ~ ~ If.V<lT l1JtIi' (t 1M ~  

~ ~~ ~  ~ 1  mr lift If.lft 
ltft ~ ~ ~ . GJ'ITg if ~ ~ ~ 
GfT ~ I ~  ~ ~ ~ mtff q7.: 

~ ~ q..,. I ~ it; ~ 1l 
m ~ ~ ~ ~ If, ~ it 
~  i{t ;rnr ~  ~ ~ I 

"'""'" ~ : l\'Aift1r ~ ~ 
firrre" if ~  { I 

.,. wtmtr "" I 'f1ft ~ fiAz 
{T tnt , 

WIndr ~ : ~ t_ fiAz 
~ t. I 

~ n-mr ",,:,it ~ ~ fir-tC' 
~ ;;rpt I 'Ii" q'q';ft q rtf tt ~ ~ 

mol ~  ~ ~ ~ m1'tfi ~ if 
ItiTf mol" ~ ~  t I 

Watl'fM.qo: m ~ qR f1:r;;e 

it ~ ~  ~ ~ I 

-n rol. ~  ~~ ~ ~ 

~ ~~ 1FT of,"TJi' ~ m t. I ~m  ~ 

~  ~  q.en-'P: ~ l~ ~ I ,{'f 

~ 111  iFT ~  it ~~  ;;rr {I"lRfr t. I 
~ ~ if.foilfTa iFT" ~~ !n: <it 
~ ~~ iFT( ~~ .  I'filfi:", ~  q.en-
iftf ~ .  q: m ~m. ~  ~  If, J"l"U 

~   ~  w:F"dT ~  ~ tiI'iI" 'flq wtt 
$tt ~ .n fefier ~ Ip: q:;rft-" 
~~ q.en-~ iFT lfhftm IF. 1j" ~  

~ ~  ~~ ~ ~  itqr ~  i. 
f!jf""-Pr 61f " ~~ ~ ~.  - '" 
If.7: ~  ~ I 4'" ~~ 'f11frn'r fir. if"11 
Ifftt itl:ff ~  ~111 p  Iflfi fifo' n l~ 

~~ Ifl1 cr, .fll'A q7.: .f'n fif.'q"r ;;rr 
~~ I ~  furtt ~ ~ l  it 
~ ~~ ~ ~~~  ~ 

~ 1 ~ ~  ~ ~  
~ J fifo GR . ~ n4 ~ if ~  If, 

~ ~ ~ m~ l ~~ 

~  m ~ if l 1 .~ ~ Gl'T1'ft ~ 

1 ~ q'T lil'1l'IT ~ flf.' ~ ftro.: ~  

lfI'W ~ flAIfr, ~  i., ~m 
~ ~ ~ ~ rrft ~ ~ ;;(f 
(Pft I Jt" ~ fIfi ~ Gft tJf ",)7: 
f1riN arA i 1If'lT ~ 11'1'" ~ 
~ ~ mfir. ""If W of.'T" 
~ q'7.: ~~  {T 'fir. I rAft l1f 
~ ~ .. l ~ ~ ~~ 

tifPrr ~... ~ lfo": ~ "I 
~ ~ ~ ~ rrr t 
m 1'i!fPf m 'fl: ;pn tlpl' "'"1fT 
'PrJ' t I ~ IITIfti Ii snqit ~ ~ 
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[11ft 1';;fU1I' ~~  

it qh: o ~ 73l1Ttr if q;;i ~l flfllT t I 
~ !!I'h: ~ ~~l if ~ !!I'h: .... 
~ if q;;t rn ~ ~ rtF ~ 
~ ~  if; ~ m'lit' mA ~ ~ 
pi' ~ I !!I'M "Itq-~ ~  ~ \lCIl1T 
1 1~~ ~~ I ~ ~ 

m if; ~ it ~ qt'if <m!f 1FT 

~ ~  lfT ~o ~ $In ~  ~ 

I!iT t!:T ~ ~  ~ m tiffi' VI1TT 
rorr ~ I "4' ~ fit; w ~ 
¢fl' ~~ fcr.m: ~ ~ ~ 
~ ~  ~ ~ 'R: fit; ~ 

~~~~~m ~ 
~ I !lflTl: ~~ ~l ~ qh: 
q '31IT1ll ~ ~ ~ ~  ffi ~ 
mr ~ \MTm ~ !if.Pf\e ~1 If.'( 
m iftfffit; ~ ~  ~. t\' 
~ 11~ ~ 1  ~ l  ~  ~  

~ m~ c l ~ 1 ~~ 
tf'F1I'TqR m~~ m ~ 

~  ftr.:nf qtq- ~m ~ ctT i'ift 
~~ c "'I'tflfl' t, ~ lcn w ~ 
~ ;j ~ !fif ~ .  ~ I 

~ Q!fi ~ IIiT ~ m  i I 
~~ f'F ~~ ~ 

lfft ~ i ~ fit; ~ l  ~

~~  It>1 o ~  If.'( ri I ~ it 
~ ~  . ~ ~ ~~ 

~ ~ <til m~ 
~ ~ ~ '"IT ~ pr 

i ~ ~~  ~l l 11' ~~ if 
q: om!' ~ ~ w fit; GIlt!!l'h: 
If\'ron: ~  ~m ~ ~ rn 
~ ~ m ~ ~ 0I'ffi ~ 

1ft mtft fit; '"IT ~ ~ f.mif 
If,) ~ ~ 1m GimT« ~~  

n~ ~~ ~~~~ 

~ ~ q"t( arm m~~ 

~ l ~  CitA ttt fGm;:{r ~ 
~ tm ~~~m ~  ~ 

~ ~ \i\1llr.; ~ ii1'A ~ ~ 

~ ~ . l  ~ ~ ~ I ~ n 

11ft W ~~ if fl1f ~  ~ ftF 
1 l~ ~ mm 1 ~ ~ 

mr Gfrm ~ ~ ofol!' ri ~ Gff ri I 

~ (CftiiQCl1 ~~ it 
~ ~ 1I'T IfNIT ~  !fiT ~  t 
~~~  ~~ m  ~ 

it ~ ~ q'h; ~~ lfii£ft 
~~  ~  ~~ ~  t ftF 
f\il'Ol mT <til<rmfif ~~ l 1 

~ ~~~ n 1~ ~ 

~m ll ~~ ~ ~m f 
~ l ~ ~ GIT6T t I 

Sbri MaDa1llaa1 Shah: Perhapl, what 
the hon. Member has in mind is the 
National Small Industries Corpora-
tion. 'l1he NBItionaI Industrial Deve-
lopment Corporation does not live 
loans to small industries at all. 

81ui V. P. Na1ar: He refen to the 
NIDC. 

Sbri MaDa.bbal Shah: KIDC doea 
not give loanJ to small induatri_ 

~ "'""'" ~  1l ~ ~1 ~ 
lI'ftit ~~~  I ~ ~ if q 
~  f'f:' ~~~  

~~1 ~~ ~ ~  

l l~ m~ ~~ n  I 

~ ~ IIiT qy;; GlAT ~ I 

1l'f. q'tt ~ t ~ ~ 
4 ~ 1FT ~  ~  I 

~ ~ .~ .~ if t I 
~ mifc ci;ifaf<41 if ~ q./U 
~ ~ ~~~ ~ 'n: ti\lf 
~1 1 11 ~ ~ ~ ~ 

~  ~  ~~ 
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~ ~ ~ ~  ~ l ~ f1t!fi 
~~ 1 ~~ 11 ~~ ~~ ~ it, 
tlfrn If\: ~ ~ if ~ ~ ~ 

~ ~ RIti' ~~ 1 ~~ ire 
~ ~ flti' fGm m.~ ~ ~~ ~ l  ~ 

~ ~ ~ ~ iffT lfr..r.rr IR'I'1ft ~ 
~~~ ~ ~ l~m~ 

~l l ~1~ ~ tiff(if ~ 
rn 1 ~ lti1 lTT 1m ~ oo;if G""{ 

mlfi flfiq"f iifI'Q; ~  ~ ~ ~ lfil 
",rm;ft-~ f1r'i ri!JTfiil; ~  \ilfro 

-fm ~  ~ tq: ~  trf 1 

1(lfi ~ .-m ~ ~ -.t 
~~ ~~~ 

~ ~ If)GAf ~ ~ ~ m-rotft;;-

t, ~ ~ ~ ~ ~~1~  qfll"T t 1 
4' '<fljrrr flti' ~ ~ ~ ~ ~
~ ~  GfIl:( ~ ;:If'iI'flR" 'fiT 

'" 
qm ~  ~ ri 1 ~ l o  ~~ 

~ ~ m ~~~~ 

tl q1ft ~ ~~ ~~ ~ 

~ ~ ~ 1 1 ~p  1t;m-

sffl ~ tT1t ~ I GI'if ~ ~ If'fT 
~ ~ .  ~ .. ~~
m ItiTm ~  ~~ ~ 
,. m ~ i ~ m:r '11fT ~  ~ ;;tt 
~ ~ if ~ fir.« JAil"{ m q "qrf 
~~~ l~~~  

{«ItiT ~~ ~ ~ IPiffIfi iiR 
Jrl ~ q'll lm~~ ~ 

., ~~ !fiT m:r ~m tit ~ ~l 

~~ iff!" ~ ~  ~  1 

Bllltmati ...... "7 (Maida): Mr. 
Chainnan Sir, some hon. apeaken 
had said quite correctly that the ra-
mifications ot this Ministry in par-
ticular are so «reat that one is likely 
to ,et lost in tbe maze. But whatever 
be the ramiftcations or the detan. 
there is one thin, whicb is clear, 
namely, that taken from the overall 
point of view it ~ thia Ministry 

perhEPs which plays the most signifi-
cant role, or one ot the most silbift-
cant role, in establishing the econo-
mic pattern ot our socity. It la. 
from that angle that We have to judge 
of its achlevements. 

Let Us first take the productivit7 
side. What pari hal it played on tha 
side? I think here there is a weI. 
come trend. There is no doubt that, 
so tar as productivity is concerned, 
the targets ot the Second Plan have 
been exceeded. From that angle cer-
tainly the Ministry's work is to be 
commended. I shall,o into one or 
two details here and there. 

But I am talking ot the overall pic-
ture on this side. There is another 
side ot equal importance and that iA. 
the question ot distribution. What i. 
happeing regarding distribution ot 
the greater wealth and the increased 
national income that is taking place? 

The Third Plan Outline says that 
it should not be private proftt or the 
interest ot the tew, but the ,ood ot 
the community as a whole which 
ahouid be our objective. But what 
do We find? While production is in-
creasin" there is no doubt that wealth 
is gOine into tf!Wer and tewer handl. 
This is happen in, betore our eyes in 
all the great cities of this land. You 
see the change-over, the sbift ot in-
come trom the middle class, fixed in-
come groups and lower income groups 
to very wealthy groups who can alford 
every kind of luxury, while the otbers 
cannot even keep up their stadard.t 
ot living. This is vil!ible before ow 
eyes. 

It is true that a committee has been 
appointed to enquire as to where the 
national income due to greater pro-
dUctivity bas gone and how its di.trI-
bution has taken placc. But even 
without waiting tor the rpPOrt ot that 
committf'e, it is obvious as to wbat I. 
bappening. It hi very mpo~n  tIlIIt 
we .bould put our enUre foeuJ em-
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LShrimati Renuka Ray] 

this: are we going to build an oli-
garchy of the rich? Is our democra-
tic system going to be utilised by the 
very rich to control the whole coun-
try? 

Shri V. P. Nayar: Yes. 

Shrimati ReDaka Ray: If we are to 
.avoid this-l do not agree with my 
hon. friend Shri V. P Nayar that we 
do not intend to avoid this-we have 
to be very careful; We have to be very 
cautious as to how we proceed. 

The time at my disposal is very 
limited, that I cannot go into very 
many details. But whatever points I 
am going to dwell on will be o~ 

this dual objective as to how far this 
Ministry's working is bringing about 

e e~ productivity and better dis-
tribution of wealth in this country. 
First of all 1 should like to congratu-
late the ~n. Minister for Industries 
in regard to one point and that IS 
that 48,000 units of small-scale indus-
tries have been expanded and it is a 
very welcome feature, because it is 
here that we get the small enterpre-
neur to counteract to some extent the 
ooncen·tration of wealth into fewer 
and fewer hands. But here again, a 
difficult situation-I am sure the 
Minister himself will agree--has come 
up. That is these industries are now 
going to languish, unless imports al'e 
anowed in much greater extent, be-
cause some of the raw materials are 
not obtainable. We should-I hope 
we shall at least in future-plan these 
small-scale industries in such a way 
that we try to get them the raw mate-
rials in the country. as far as possible, 
and plan for whatever is to be import-
ed from before so that thiS position 11 
not rpached that they languish for 
want of raw materials. 

Then, Sir, the EstimAtes Commit-
tee's report on the Development 'Wlna 
has pointed out that for the healthy 
economy of the country, it is better 
to have more medium-seale indUltrlal 
unita rather than large-aeale units. 

Even here the activi'ties and proclivi-
ties of a few persons who may try to 
control these medium-scale industries 
have to be watched. Here again, the 
Estimates Committee at page 75 of 
their Report on the Development 
Wing say: 

"The Committee recommend 
that the form of applications fOT 
industrial licence should be re-
vised so ~ to make it obligatory 
on the part of an applicant to 
declare the particulars of the var-
ious firms. companies or groups of 
Industries wherein he held an 
interest as also particulars of 
licencE's pending utilisation." 

All these matters are of very great 
significance. We have many of them 
on paper. We have passed many 
pieces of legislation There is the 
Company Law administration with a 
view to bring about control of indus-
tries. All the same we seem to have 
failed in our purpose to a large ex-
tent and I would request this Minis-
try to put greater focus on the side of 
distribution. 

The other day, Sir, I asked a sup-
plementary of hon. Deputy Minister 
as to what credit facilities were pro-
vided for the small entrepreneur if he .• 
combined in cooperatives for export 
purpose. The answer I got was that 
he only knew of one and that was the 
onion e po e ~ coo~ml e. He i. 
a good friend of mine and I do not 
want to disparage him. But I wish to 
tell him one thing. This is a men13-
lity in this country, in the Ministr7 
and in this House-all of us have It 
to some extent. It is not a question 
of what is existing. It is a question 
ot what we shoutd do to help the co-
operative sector, to provide credit 
facilities for export and tor so many 
other thlnp. 

fte Deputy MlDlstel' 01 Conameree 
aDd 'IadatI7 (Sbl'l Bat .... CbantJra): 
The question related to expansion of 
long-term credit faeilities tor. sport. 
When the bon. lady Member uhd 
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something about promotion of co-
operatives for exports, I said that a 
cooperative society was handling ex-
port of onions and no long term cre-
dit was required in its (.'ase. It was 
a statement of fact. 

Sbrimati Renuka Bay: My que1l-
tion was whether Government would 
give incentives to such cooperative 
societies fo, them to come into exis-
tence and the answer was that there 
was only one onion cooperative. The 
answer is very amusing, but it does 
not meet with the important thing, 
that is to give incentive to the co-
operative sector and to see that there 
was growth of the cooperative sector. 
Credit facilities for export is only one 
thing. There are SO many other faci-
lities and in all of them we have this 
attitude llnd thi., aprpoach still with 
us. 

Ucganling cOLtage industries, there 
has been some improvement, but we 
lihould not be complacent about it. In 
this connectIOn 1 want to brin, one 
example to the notice of Government. 
I represent a district called Maida, in 
West Bengal, which is noted for its 
.silk industry. There are similar in-
dustries in other areas. Its silk yam 
is considered to be one of the best in 
the COWltry and yet silk' weaving is 
not being encouraged in that area, or 
given the incentive it should be. I 
would request the han. Minister to 
look into this matter with care, be-
-cause it would help our export trade 
and ultimately give employment to 
many. Regarding small power loom 
units, I would request the bon. 
Minister, who is here, to uk hia col-
league the Finance Minister, to make 
a further concession and to exempt 
from excise at least units up to f 
looms Unless that is done it wlU 
affect the small producer and create 
a great deal of heart-bumin,. I l10pe 
clue to the eftorts of the Commen:e 
and Industry Ministry thl. amend-
ment wi1J be given effect to in the 
Finance Bill. 

Then, Sir, there are Jarp Dumben 
()f BoardJ and CorpontiGal for dit-

lerent industries in this Ministry_ I 
have no objection to it. But inspite 
of all these Boards and aU the Cor-
poraLions why is it said in the Minis-
try's report this year that the ques-
tion of quality control, which is very 
essential lor our export trade, is un-
der discussion? 

Why does the Ministry's report say 
that an ad hoc committee haa been 
set up to make recommendations to 
Government regarding the imposition 
of quality control, now after so many 
years, when there have been so many 
complaints? When we are so anxious 
to increase our export trade in Ilew 
items as well as in traditional ones, 
why has quality control not been 
brought in? I would rl'quest the 
Ministry to see that before they come 
before the House next year they 
have imposed quality control 

Then comes the question of export 
promotion. So many Memberl have 
already spoken about it that I won't 
dwell much on this, becauae I have 
other .things to speak about. I would 
only like to lay one thinJ and that i. 
in regard to lome ot the trllditional 
foreign exchange earners 11k.. tea and 
jute. In relard to the tradltlnnal 
foreign exchange earner, namely tea, 
many Members have spoken, but I 
do feel that this tea is, allatn, gain. 
into the hands of pe'!'80na who had 
not in the past mueh experhmt'e at it, 
and the result is that replantln/t' and 
various other thin,. that IIhould be 
done are not bein. done in a proper 
perspective. 

..... CbaInDaD: The han. Member'. 
time is up. 

SbrimaU lleaalla aa,.: I hope you 
will ,lve me a t(·w more minuteR. I 
am comin, now to a very important 
IUbject, and that i!l the lubject at the 
public and private ~ c o  undertak-
inp. By the 1948 Indultrial Policy 
Resolution we 8A<igned precile places 
for the public and private sector en-
terpri!le.. It ill ex traordinary but 
true that whenever there arlt public 
sector enterprises which are, natural-
ly, before the public PR, you win 



10297 Demandl APRIL 10, 1961 

[Shrimati Renuka RaJ] 

find that the most insidious propagan-
da is carried on against them even in 
the incubadon period by the very 
vested interests who are controlling, 
or trying to control, the country's in-
terests. They do a great deal of 
harm to it. My hon. friend Shri 
Harish Chandra Mathur called at-
tention to some of thoese points the 
other day. I would like to say that 
if out of Rs. 600 crores, Rs. 400 crores 
invested in the public sector under-
takings are in regard to investments 
where the actual working has not yet 
IItarted or has just started a couple of 
years ago, you cannot expect divi-
dends out of that. But putting aside 
all the propaganda that is done to 
discredit the public sector undertak-
ings, it is so vital that they should 
succeed that we must take into ac-
count the real difficulties. The first 
difficulty that arose was lack of ex-
perience of thOle who undertook 
these industries. The earlier Esti-
mates Committee's reports called at-
tention to these matters, and some of 
these matters have been rectified. 
Then later on we find that other dif-
flculties have come up. The greatest 
difficulty is to find a compromise for 
efficiency and accountability to Par-
liament. I have no time to dwell on 
this point. But people have given a 
great deal ot thought to this, and I 
think it is essential that the Secre-
tariat should be eliminated from this. 
Even today you have these autono-
mous Boar" or the autonomous Cor-
porations. I myself was for a time 
on one of these so-called autonomous 
Corporations, and I know that this 
merely means a dual thing, that is, 
the same thing is done twice over. 
An autonomous Corporation goes 
through a whole lot of matters, they 
decide on these matters. Then the 
thing goes to the entire Secretariat 
and the Minister decides it. Probably 
it comes back and then it is for the 
autonomous Corporation to discuu 
again the alterations made and so it 
goes on. Perhaps the hon. Minister 
might say that I am exaggeratinc 
this to some extent. But the fact is 
that it does hamper the work, and I 

am sure the Minister of Industry ill 
well aware of it. The only way out 
here would be for the people who. 
undertake the work of these indua-
tries to be accountable to the Minister-
who is accountable to Parliament; 
and it anyone comes in, the Secre-
tary should come in not the whole-
Secretariat. 

Then, about this Industrial Mana-
gement Pool, I welcome it, but I 
think a great deal more has to be 
done regarding training and scales of 
pay. I think the Company Law Ad-
ministration comes into the picture. 
Here there sRould be some kind of 
comparison between the pay of the 
private sector and the public sector 
employees. Otherwise it is impossible 
to draw the best. If on top levels, on 
managerial levels with companies you 
can interfere, surely you can lay 
down some kind ot income levels for 
private sector also which will stand 
comparison with the public sector. 

My last point is in regard to c0st-
in, in production. I have no time to 
speak on it. But I hope the hon. 
Minister will take this inte considera-
tion to much greater extent than be-
fore, because the rise of prices to • 
large extent, or to some extent, de-
pends upon the costing, both in the 
public and the private aector enter-
prises. I support the Demands. 

Sbrl Somaal (Dausa): Mr. Chair-
man, the achievements of the Minia-
try of commerce and Industry durin& 
the periOd under review have been 
quite impressive, as IIhown in the re-
port of the Ministry. Industrial p~ 
duction has gone up during the laat 
year by as much as twelve per cent, 
a number of new industries have 
sprung up, and indeed there is a wel-
come diversification of our industrial 
pattern of production. The intra-
Itructure of our industrial economy 
has been strengthened. The mac-
hine-buildinl industry is e p n~. 
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All these are really very good signs 
for the future dynamic growth of our 
industrialisation programme under the 
Third Plan. However, there are cer-
tain disquieting features to which I 
would like to draw the attention of 
our new Commerce and Industry Min-
ister, whom I welcome and who has 
only recently taken over charge from 
his distinguishpd predecessor. The 
complexity and magnitude of these 
problems is quite obvious, but the 
problems, I hope, will be solved in a 
manner which wi] not retard the dya-
mic growth of our industrialisation 
programme. 

I would first like to refer to the 
problems of the textile industry, al-
though these have been debated at 
great length in the past. I would 
only briefly like to draw the atten-
tion of the Government to the fact 
that on the pressure that was exercis-
ed on this industry, the Indian Tex-
tile Mills Feredation made a gesture 
which has been, I am very glad to 
find, appreciated by the hon. Minister 
of Commerce just now. The industry 
voluntarily came forward to respond 
favourably to the demand by the 
Government, for making a substan-
tial reduction in cloth prices. But 
unfortunately the sacrifice of the in-
dustry was nullified by the series of 
new levies which were imposed dur-
ing the recent budget. 

However, my main submi-ssion in 
regard to the problems ot the textile 
industry is about the recommenda-
tions of the Working Group which 
made a very exhaustive and compre-
hensive review of all aspects of the 
working of this important industry. 
I am very glad to find that the Gov-
ernment resolution On the recommen-
dations of the Working Group indi-
cates that in regard to most of the 
recommendations they have accepted 
thl'm and have assured US of imme-
diate action in several directicma. 
However, I would like to draw the 
attention ot the hon. Minister to one 
very vital recommendation of the 
Working Group, the decision about 
which, I am afraid, " absolutely 

vague and will not meet the 
requirements of the situation. 

The estimates of modernisation 
made by the Working Group indicate 
that an amount of the order of Hs. 
180 crores will be required even if 
the modest programme of rehabili-
tation and modernisation of this im-
portant industry is to be undertaken 
in the Third Plan. While Govern-
ment have accepted the mangnitude 
of this problem, they !;ay in para-
graph 7 of their resolution that: 

"Government appreciate and 
accept the vital need for moderni-
sation and rehabilitation of this 
important industry. They have 
noted this recommendation and 
propose to constantly review the 
position during the Third Five 
Year Plan so as to expedite the 
pace of modernisation, rehabili-
tation and diversification of the 
cotton textile industry .... 

This review has already been done 
by the working group. What 
was necessary was some deftnlte. 
concrete and positive action on 
the part of Government to enable 
the industry to find tht. 
colossal amount of Rs. 180 crorel for 
a modest programme of modernisa-
tion. The industry is expected to find 
about &. 80 crorcs out of this huge 
requirement of Rs. 180 crores, but It 
will be appreciated that this amount of 
RI. 80 crorell needed by the indWitry 
can be found by it only If there is a 
policy of aUowing the Indulltry to 
charge reasonable prices which will 
leave with the Indu1try a reuonable 
surplus trom Its Internal workln •• 
which will provide the neces....,. 
resoureS of Rs. 80 crores to finance the 
programme of modernl.Uon. 

8hrl V. p. Ha,...: What is the 
total profit earned by them? 

8brl Bomanl: But, I am afraid that 
the rigid policy that I. followed In 
regulatinc the prict"l 01 textiles wIU 
not lellve with thl" IndUltry the 
amount that Is n~  to ftnanee 
thll prorramme. Over and .bove 
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that, the industry is expected to 
secure financial accommodation from 
the NIDC to the extent of Rs. 100 
crores, but in the Third Plan, only a 
meagre amount of B.s. 20 crores has 
been placed at the dbposal of the 
NIDC, and I do not see how the finan-
cial accommodation of the order of 
Rs. 100 crores is going to be found by 
the NIDC for meeting the genuine 
requirements of the textile industry. 

Till, is really a very urgent problem 
which should have been faced in a 
realistic and practical manner. As it 
is, the Government Resolution leaves 
the whole situation quite vague and 
has only expressed a pious hope that 
the pacc of modernisation will be 
accelerated. I do hope and trust that 
sonlClhing positive will be done. I 
suggest in all humility that the indus-
try should be allowed to charge a 
small excise levy on its sales, and 
that amount should be specifically 
earmarked for the purposes of 
modernisation. I mean to suggest 
that ~ amount should not be treat-
ed a5 normal profit. It should not be 
subject to income-tax. At the same 
time, the managing agents or the 
shareholders or even labour should 
not also be eligible to draw anything 
from this amount. The whole m~ n  

should be exclusively earmarked for 
till' purposes of modernisation. 

In thi;, connection, I also welcome 
the indication made in that resolution 
that tilt' l'l'commendatiol1 made by the 
working group about the third shift 
depreciation allowance is also under 
the con"ideration of Government. 
Now that the FinLtlce Bil will be 
taken up shortly ill the o ~e  I do 
hope and trust that the hon. Minister 
of ClJmmerce and Industry will take 
up this matter with his l-ol1eague the 
Financ!' Minister and see that the 
nCt'!'5.iarv pl'Ovbion for the introduc-
tion of' third ~  or depreciation 
allowance ~ incorporated in the 
Finollce Bill. 

The problems of the textile indus-
try which is a premier industry, which 

have caused a lot of cerncern both to 
the Government and to the industry 
should receive the very serious consi-
deration which it deserves. But, as 
1 was saying earlier, I am afraid that 
so far as the vital aspect of moderni-
sation and rehabilitation is concerned, 
the Government Re£olution does not 
go for enough. Some more positive 
and definite and concrete measures 
should be taken to ensure that the 
industry will be able to modernise its 
plant and machinery in a manner 
which will be conducive for produc-
tion for internal consumption as well 
as production for export trade. 

Another matter to which also I 
would like to draw the attention of 
Government is about ihe very rigid 
policy of price fixation which is being 
followed by the Ministry in regulat-
ing the prices of various manufac-
tured goods of industries which are 
of basic importance to our national 
economy. The whole pattern of 
priorities is ba,sed On the fact that 
these indu5tries occupy a very 
significant place, and so, the prices of 
the articles produced by these indus-
tries should be such as would allow 
the industries to expand and would 
be conducive to this programme of 
expansion. But, indeed, it is very 
surprising to find that the industries 
which have got a lower priority are 
making much greater profits than 
those which are of basic importance 
since their price; are rigidly control-
led. 

Just now. one hon. Member was com-
plaining about the shortage of cement. 
about which everybody knows, and 
yet the policy which the Ministry is 
following in fl·gard to cement prices 
is absolutely unrealistic. Even the 
recommendation!! of the Tariff Com-
mission according to which they have 
made a provision for an upward or 
downward readjustment of prices 
whenever there is any change in the 
price!! of coal or in freight etc. has 
nat been implemented ~  the Minis-
try. The Ministry is convinced that 
there is a genuine caS(' for an increase-
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in cement pirces, and yet, the Minis-
try is content with merely making a 
reference to the Tariff Commission, 
and I do not know whether even the 
Tariff Commission will be able to 
complete their examination by the 
period from which the prices have to 
be readjusted. 

Shri V. P. Nayar: What is the price 
demanded? Let us have an idea. 

Shri Somani: A comprehensive 
representation has been made to the 
Ministry, and the various details of 
increase in the manufacturing ex-
penses have been indicated therein, 
and it is a que.>tion of factual 
examination; and the Mini5try itself 
is convinced that the industry is 
entitled to a reasonable increase in 
prices. 

My point is that it such basic 
industrics are forced to have un-
economic working and are not left 
with adequate re3ervcs to enable them 
to carry out their programme of 
modcrnisation and expansion, then, 
it is not in the national interest; it is 
nol a e~ on of the interests of that 
particular industry only, but it is a 
national question. The various indus-
l ~ of basic importance should be 
allowed to function economically and 
in a mannel' which will be very con-
f(fucive to their growth and expansion, 
so that the shortage of these basic 
commodities will not be felt by the 
consumers. 

Even in such a small matter as 
paeking charges, Government had for 
some time imposed certain arbitrary 
price.; on the industry, but I would 
not like to labour that point, because 
the matter has been -set right, and, I 
have, therefore, nothing more to say. 

My m ~. on in regan:! to the 
price fixation policy is that whether 
it is on the question of textiles or of 
cement or paper, while Government 
take every possible care to rigidly 
enforce controlled priCe<! in these 
industries, the policy should be regu-
lated in such a manner as to leave 

adequate margin of profits with those 
industries to enable e~ to grow 
and expand. 

Another point to which various hon. 
Members have made reference is 
about the question of exports. I 
would not certainly like to repeat 
those arguments because the question 
has been dealt with in all its aspects. 
I would only like to draw the attcn-
tion of Government to a very compre-
hensive representation which has 
recently been made by the Federation 
of Indian Chambers of Commerce and 
Industry in regard to the promotion 
of exports. I was rather disappointed 
to find that the hon. Minister of Com-
merce and Industry, that is, the pre-
decessor of the present hon. Mini.ster, 
while speaking at a meeting of the 
Export Advisory Council the other 
day simply remarked that there was 
nothing new in the Federation's pro-
po:als. It is not anything new that 
is required, but what is required is a 
vigorous and dynamic programme 
which will stimulate our exports. The 
stagnation in our export trade 
requir£'s to be' broken. We must take 
vigorous and dynamic measures to 
sec that thel'e is a l .~ n l increase 
in our eXoports. The simple sugges-
tions like currency retention, export 
bonus, relief in income-tax for l'xport 
business have all been adopted, and 
adopted with Vl'ry good remIts, in 
highly industrialised countries like 
Japan and West Germany, and I do 
not seC' the ~l  justification why 
our Government should not seriously 
explore the practical ~pec  of these 
suggestions. These incentive schemes 
wherever they have been tried have 
given very good dividends. J have 
no doubt that subject to certain lIafe-
guards, if these Incentives like cur-
rency rl:'tention and rebate from 
income-tax bast'd on the increase in 
exports on the buls of certain past 
performance et('. Bre introduced, they 
will really bring about a dynamic 
nc c ~e in our export!!. which it the 
need of our economy at pretent. The 
export trade requlrel to be reviewed 
on an urgent basis. and I do hope and 
trust that every possible meuure 
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will be taken to see that our exports 
.do not remain stagnant but a sub-
stantial increase is brought about. 

In this connection, I also concede 
that there is a responsibility on the 
various industries to promote export 
. trade and see that everything possible 
is done in this behalf, even if it be at 
some sacrifice. And, I have no doubt 
that whatever call will be made by 
the hon. Minister of Commerce and 
Industry in this connection will be 
favourably responded to by the 
various industries, to see that they 
-co-operate fully with the government 
departments concerned in seeing that 
the exports rise to the needs of the 
situation. 

15 hrs. 

The only other point that I would 
now like to touch upon is what our 
hon. friend, Shri V. P. Nayar, yester-
day referred to and what our distin-
guished lady Member just now WalS 
talking about-the concentration of 
economic power. (Interruption) . I 
have no quarrel with the policy 
~ c  Government is following, to 
·glve preference in all cases to new 
entrepreneurs whenever they are 
forthcoming for any industrial 
project. So far as policy is concerned, 
so far as I know, Government do take 
proper care to see that our industrial 
structure is as broadbased as is 
feasible under the circumstances. 
However, we have to take note 
really of the needs of the situa-
tion. And, if really we want to 
go forward in a rapid way towards 
industrialisation, then, there is no 
escape from the fact that bi, busi-
ness o ~e  have got to be encouraged 
and allowed to go ahead and utilise 
their resources, both financial and 
managerial capacity for the rapid pro-
gramme of industrialisation. 

It is a known fact that mergers and 
anlal,amations Are taking place in the 
highly ind>atrialked countries like 
the the U.K. and U.S.A. where even 
~e big corporations are merging into 
lPant and very huge organisations in 

order to ensure that they will be 
able to function efficiently and play a 
very signftcant role in diversifying' 
the various industrial projects in their 
countries. 

Shri V. P. Nayar: But they have no 
code of socialism. 

Shri SOllWli: Compared to the size 
of those corporations, even our big-
gest business houses are almost 
pygmies. We are nowhere near the 
size of those cOl'Porations in the 
United States and the United King-
dom and other highly industrialised 
countries. If really we are to go for-
ward with industrialisation at a rapid 
pace, there is no escape from the fact 
that our business and industrial ~o po
rations have to grow bigger and 
bigger in order to enable them to 
fulfil the responsibilities which 
modern technology and science 
demands from the present industrial 
structure. This is a historical fact 
which can be reviewed on the basis ot 
the last 10 years. There have been 
mergers and amalgamations; and 
there has been a tremendous growth 
of very big and giant industries in 
the industrial world and they play a 
very significant role. I do not see 
that there is any monopoly trend in 
this country. Government is takin,J 
enough care under the powers whic1l: 
they have under the various Acts; and 
so far as the rich getting richer is 
concerned. the Income-tax Act of the 
Finance Minister will take care of 
whatever extra income is deriVed. If 
there is to be a ceiling on the growth 
of industries on this ideological basis 
of concentration of economic power, 
I do not think It will be in the best 
interests of the country. Once our 
industrial potential is fully exploited 
we can do that; but so far as the 
present circumstances are concerned. 
there is every justification for going 
ahead to encourage big business 
houses to utilise their rMOUrces for 
the best interests of the country. 

8hr1 V ...... tba Bedel, (Rajampet): 
Mr. Chairman, Sir, judgin, from the 
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various indices of industrial produc-
tion and the number of new items 
that are going into production, which 
were formerly imported, and the gene-
ral buoyancy in the indu-strial world 
in this country, I must say that the 
functions with which the Ministry ot 
Commerce and Industry has been 
charged are discharged very well. It 
is our expectation that at the end ot 
the Third Five Year Plan, the country 
will be in a .position of economic take-
off. In order to arrive at this position, 
the duties that have to be discharged 
by this Ministry are very important, 
and, in fact, they are very vital. In 
bringing the country to thb position, 
the duties that have been performed 
by this Ministry so tar are quite 
laudable and it gives us the hope 
that within the prescribed period the 
counlry would reach that particular 
stage. 

At this stage in the debate it is not 
for me to go into the various points 
which have been raised; it would be 
in the nature of a repetition if I 
mention them. Therefore, I would 
confine my remarks to such of those 
points which need a little more stress 
and also some of the new points that 
have not been raised. 

Reference has already been made 
by several speakers to the dispersal 
of industries to various under-
devcloped areas in the country. In 
principle, this was accepted in the 
Second Plan and has been reiterated 
in the Third Plan also. However, 
probably, due to various othcr diM-
culties that are taced by the Ministry 
this policy has not been actively 
pur"ued. Several speakers in the 
commtttee which was specially set up 
on industries to discuss the Draft 
Third Five Year Plan-m06t ot the 
Members---stre-ssed this point very 
energetically. And the Member ot 
the Planning Commission who took 
account of the speeches and made his 
reply towards tbe end conceded that 
this is a policy which hlUl got to be 
pUl'!!lued with great4>r vigour, tod.y. 
I hOpe the hon. Minister and tbe 
Ministry are well aware ot this posl-
135 (Ai) ~. 

tion and would do something at least 
In the Third Five Year Plan. 

I stand here as one ot the Members 
from Andhra Pradesh and it would 
be my duty to represent to Govern-
ment some ot the salient figures which 
would help the hon. Minister to decide 
the pOlicies that are to be pursued 
with reference to industrialisation in 
tIDe Andhra State. If I might mention 
figures ....... . 

Sbri V. P. Nayar: Do not ask for 
heavy electricals. 

Sbrl Vlswauatha Reddy: I won't 
demand as you did the other day. I 
won't threaten; but I would put my 
case properly. 

Here a·re some figures about the per 
capita investment in industry. In the 
Andhra Pradesh it is Rs. 10'6S, while 
in Bombay, it is Rs. 46'1, West .Ben-
gal, Rs. 65'39, Madras, Rs. 19:6 and 
the all-India average i.s Rs. 20. That 
is to ~  that Andhra Pradesh Is 
exactly halt the all-India averale. 

As regards per capita income trom 
industry, the figures arc: Andhra 
Pradesh, Rs. 20'23, Bombay, Rs. 79'07. 
We,t Bengal Rs SO'S7 end Madras 
Rs. 39'01. The most Important point 
which I would likl! the hon. Minister 
to note is that the all-India avera,e is 
Rs. 39'60. That is Andhra Pradesh, 
again, is exactly half the all-Indl. 
average in this respect. 

Shri V. P. Nay.r: How is Kerala? 

Shrl VIs •• natha 1Iedd,.: I do not 
have the figure: that would have been 
your duty to place the ftgure. 

Sbl'l 
(PalO: 
ftgu res ? 

Harlsh Cbandra Mathar 
Can you give the Rajasthan 

Shrl V ..... natha Redel,.: I do not 
have them. 

~ regards the advance of natlonal 
income during the I •• t two Plan 
period!!, in Andhra it is 70'22 per cent 
.rid the all-India ftcure III 86'3 per 
cent. . The p~  capita advance in 
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national income is 28'86 in the Andhra 
Pradesh and the all-India figure is 
40'39. That is, again, just 60 per cent 
ot the all-India average. It clearly 
shows that in the matter of indust-
trialisation, the Andhra area is so 
far neglected. I would not like to 
apportion the blame in this respect 
because I quite recognise that in the 
initial stages it would be the duty of 
the Ministry of Commerce and Indus-
try to see that the industries come up 
in the country and not to dwell more 
on the location of the n l .~ e . But 
the time has now come when the 
location of the industries has also got 
to be actually considE"red. 

It is presumed that by utilising the 
provisions of the lndustries( Develop-
nwnt and Regulation) Act the Ii"eces-
sary instructions would be given in 
the matter of the location of these 
industries. However, that has not 
been done so far. The riew of the 
private industry in this respect is 
that while in the matter of the location 
of the public sector industries this 
principle of decentralisation is for-
gotten, why should it be insisted in 
the matter of the private sector alone 
-this principle of the dispersal of 
industries. There is no answer to 
this question. The public under-
takings should set an example by 
their performance and then only it is 
justifiable for us to use the provisions 
of the Industries Development and 
Regulation Act. In this connection, I 
would like to mention about the 
location of the 'heavy electrical pro-
jects, one of which is to be located 
somewhere in the south. I would not 
urge the location of this project in 
Andhra Pradesh, if it is not at all 
feasible On merits. My only request 
is that. if on merits Andhra Pradesh 
deserves this industry. no political or 
other considerations should weigh 
with the Government. Therefore, I 
would urge that the location of this 
industry should be urged merely on 
merits. I leave this point there. 

I would now like to refer to the 
pricing policy of the products· in the 

public sector. In recent months there 
Is a great· dea} of i:ontroversy raging 
in the country with regard to the 
price policy that has to be pursued 
in respect of the products of the 
public sector Undertakings. Two 
views have been expressed. One view 
is that all the public sector under-
takings should function on a 00-

profit-no-loss basis. The other view 
is that the products of these under-
takings should have a considerable 
element of profit for these industries 
are to contribute Rs. 440 crores to the 
resources of the ThiraPlan. One 
cannot dogmatically say which view 
is correct. But the view that no loss-
no-profit policy should be -pursued 
can be rejected outright because of 
the large investment made in them' 
this investment is derived from ~ 
public exchequer which in turT' i3 
derived from the "acrifices of the 
people of India. So, they must pro-
duce adequate returns and return to 
the public exchequer instead -of bene-
fiting one section of the community. 
With regard to the price of products 
coming out of these industries, the 
guiding factor in my opinion should 
be this. If it is a product which is 
not at all manufactured in this coun-
try sO far, the notional figure of the 
landed cost of these products should 
be a guide. In respect of those com-
modities which already' figure in 
indigenous manufacture. then the 
market has already found its level and 
the price in the open market or at 
least the price that rules after allow-
ing for a reasonable margin of profit 
should be the guiding fnctor in ftx-
ing these prices. Since this question 
is very much alive in view ('! thl' fact 
that several industries are coming 
into production, I hope fun attention 
would be paid by the Ministry to this 
problem. 

I would like to refer to one or two 
points which were referred to the 
other day by Shri Mathur in respec. 
of the small industries in this coun-
try. One very amazing thing which 
Shri Mathur said the other day was 
that durinr the last six months not a 
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single loan application made to the 
Small Industries Corporation has been 
sanctioned. 

Shrl Barish CbaDdra Mathur: The 
foreign exchange has not been made 
available during the last six months 
and so all the applications are accu-
mulating. The small industry people 
had deposited about a crore of rupees 
with the CorporaPon and that is lying 
idle because the foreign exchange has 
not been made available. 

Shri Viswanatha Reddy: I stand 
corrected. But even in respect ot 
loans, my submission is that the rate 
at which these applications are dis-
posed of is very slow. Besides the 
applications are vetted in the regional 
corporations situated in various places 
and finally they are passed On to the 
chief institution which is in Delhi. 
That is to say, the small entrepreneur 
who makes his application through the 
various regional corporations will 
have to make a trip to Delhi in 
order to finalise his application. At 
the time these regional corporations 
were formed, it was intended that 
these applications would be finally 
disposed of in these regional corpora-
tions. Now, there is so much ot 
centralisation In this Corporation that 
the small entrepreneurs are put to a 
lot of difficulties. I would certainly 
suggest for the consideration of the 
Ministry that these applications should 
be finally disposed -of by these rellional 
corporations themselves rather than 
coming to the main Corporation in 
Delhi. 
~ 

With regard to the supply of raw 
materials. variou!! !lmall n .~ situat-
ed particularly in the south, have not 
received adequate supply of raw 
material such as Iron and steel and 
also certain other nOn ferrous mate-
rial. I hope the hon. Minister would 
take adequate care of the supply of 
raw materials to these units which 
have come into e n~ some two or 
three years ago. .  . (Interruption'.) 

Shrl V. P. Na,ar: Sir, the hon. 
Minister of Parliamentary Mairs is 

setting a bad example, the moment 
he comes, to his junior colleagues. 

Shri Viswanatha Reddy: Reference 
has already been made by several 
speakers to the recommendations of 
the Estimates Committee in respect ot 
the licensing policY and I would not 
Jikl' to 1,;0 n ~ the details. Suffice it 
to say that there seems to be some 
sort of racketeering going on in licens-
ing, according to the Estimates Com-
mittee, the several corporations which 
had come up today. Further, specifiC 
references had been made by the 
Estimates Committee with regard to 
the allocation of quotas, particularly 
to non-terrous metal industries. Now, 
the Estimates Committee, on the 
strength of the evidence before it, has 
stated that the raw material quota, 
particularly to non ferrous metal in-
dustries Is given on the basis of cer-
tain basic year and not. On the basis 
of the performance ot these industries 
with the result that certaIn units 
which receive large amounts of quota 
of non-ferrous metals are not able to 
use them. These unit!! do indulge in 
the sale ot raw materials in the black 
markets whereas the units which real-
ly utilise all these raw materials have 
to purchase them in the open market 
from  those other units whIch iet an 
excess. I would certainly plead for 
the allocation of raw material On the 
basis of the performance of theBe 
units in the prt'vious licensing period 
lnstead of on the basis ot a certain 
~  year which ~ very much out of 
date. 

Lastly. I would lik{' to pay a tribute 
to our light engincl'ring Inaustry In 
this country. It ~ done a good jt)b 
In the matter of exporting itlt prodUCts. 
These products have earned more 
foreign exchange than waR tarlfeted 
for them. I have alllo been told that 
the quality and the price and the 
ftnish of these Ihrht engineering goods 
comPare flIvourl16T;; with thoile of 
any other highly n l l ~l  "oun· 
trY. However, in the Third PtA'"! • 
target of RI. 30 CTOres had bPen flxed 
as thE' export e m n~ of thp lI"ht 
engineering gooch. To arhiev" thl. 
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target, a suggestion has been made by 
the Chairman of the Export Promotion 
Council of these light engineering 
goods that a percentage of the earn-
ingsmade in the export of these goods 
should be made income-tax free as 
had been done in Japan. That will 
give a great boost to the export of 
thelle commodities. If that.is done, I 
am sure that the target could be 
doubled. 

The very last point which 1 would 
like to mention is about the cotton 
textile industry. AJ; the House knows 
very well. Andhra Pradesh is a State 
which produces a large amount of 
cotton but the amount of spindleage 
and loomage allotted to Andhra Pra-
dtlsh is very little. If you look at 
the figures of production of cotton 
and the utilisation of cotton you will 
find that Andhra figures at the very 
bottom. Is it the function of the 
Andhra State merely to produce cot-
ton and sell it to others, or, can 
Andhra State be permitted to have 
its own industry? This is the time 
I am told, when spindleage and loom~ 
age are allocated. I would certainly 
plead with the hon, Minister to see 
that sufficient loom age and spindleage 
are nl10cated to Andhra Pradesh if 
then' are applications. 

Also, I have been told' that for the 
purpose of export of cloth, a flawless 
cloth making plant is to be located 
somewhere in the south. If I may 
say so, Andhra Pradesh is the best 
area which i!l suited for the location 
of this industry. 

I am sorry I have got to sav a lot 
and I have said a lot with particular 
reference to Andhra Pradesh which 
may probably havE' sounaed rather 
parochial but the House will bear 
with ml' in the face of the fact that 
Andhra Pradesh is verv backward in 
the matter of industries. and so I 
have nO other alternative but to plead 
for special consideration \0 Andhra 
Pradesh State. 

Sbri DbarmaUngam'" (Thiruvan-
namalai): "Mr. Chairman, Sir, at the 
outset let me thank you for the rare 
privilege which you have conferred on 
D.M.K. in allo"ing me as their spokes-
man to express their v!'ews on the 
various facts of industrial and com-
mercial development" of this sub-con-
tinent. I am afraid I cannot help 
p o~e ~  against the way South 
Indlan mdustry is deliberately crip-
pled by those perched On tIie high 
pedestals of this North Indian Gov-
ernment. I can adduce myriads of 
reasons and enumerate innumerable 
examples to show how South Indian 
industries have been emaciated by 
calculated and cold-:"blooded conspiracy 
of Delhi Government. Permit me, 
Sir, to cite on the floor of this House 
only a few examples of misrule and 
mismanagement. 

Proper incentives have not been 
given to the beedi industry in the 
South which earns and has enough 
capacity to earn foreign exchange 
which is badly needed for develop-
ment of this sub-continent. Sir, the 
most glaring example of step-mother-
ly treatment is evident in the sphere 
of handlooms. The production ceiling 
has been raised for the mills sector 
at the expense of handloom sector. All 
sorts of textiles are at present ex-
clusively reserved for mill sector. 
This is indeed unsatisfactory. Allow 
mE' to appeal to the Minister of Com-
merce and Industry throuj!h you with 
a view to alleviate the distress of 
those employed in the handloom in-
dustry that he should see that the pro-
duction of bordered dhoties and sarees 
should be exclusively reserved for the 
handloom sector. I would suggest 
that till such reservation is made 
more subventions and subsidies should 
be given to the hand loom industry. 
If the Government is not step-mothe-r-
ly in producing sales of hand loom 
goods. they should come forward to 
give a rebate of 0'31 nP on festival 
days and 0'10 n"P on other days to 
handloom goods on par wltli khadi 
goods nOW given. 

------------------------

"'English translation of the speech delivered In Tamil. 
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The export potential of the hand-
loom industry should be fully explor-
ed without any further loss of time. 
I find from the various reports of thia 
Ministry that export of handloom 
cloth is decreasing year by year 
whereas the export of mill textiles is 
increasing. It is otten said that the 
decrease in handloom products is due 
to bad quality of cloth. 1 may say 
here that the bad quality, if it can 
be called that way, is due to insuffi-
cient supply of dyestuffs and other 
requisite chemicals which arc the 
mainstay of the handloom industry. 
It is very unfortunate that import of 
eaal tar and other essential dye-stuffs 
are now the exclusive prerogative of 
some predatory intermediaries in Bom-
bay with the result the South Indian 
handloom industry are helpless at 
present dependent on the scanty sup-
plies doled out by the Bombay im-
porters. This apart, the Bombay 
demigods adulterate the dye-stuff8 
resulting in deterioration of the 
quality and standards of South Indian 
handloom products. The only solu-
tion to this malady appears to be 
the immediate grant of licences to the 
Madras Handloom Board to enable 
them to import dye-stuffs and other 
chemicals througn the Madras port. 

I may be allowed to invite attention 
of the Government to the incalculable 
harm done to the film industry in the 
South bydiscrlmination shown b7 
the Government In the natter of al-
location of raw film qllotaa agahlla 
Madras. A. a matter of fact, SJI', 
Tamil films command a wider audience 
at home and abroad, earn more fon1In 
exchange than Hindi ftlm8. '1'heNfon, 
it passes my comprehension wQ the 
North Indian fUm Industry alone II 
now pt'tted and pampered. I abo 
suggest that the installation of raw 
film manufacturing factory at Oot1 
should be expedited. 

Another prominent example of dia-
crimination by the Central Govern-
ment against South is in the sphere 
of fer-tlu.erl. The planta at Varanul 
and Nanpl have started production 
In full swin,. Rourkela will com-
mence production In 1962, whereu In 

the much-neglected Neyveli in the 
South, even the plant and machinery 
have nOl yet been erected and it is a 
pity, Nt'yveli is scheduled to begin 
production only in 1963. The House 
would of course join me in my teel-
ings of pain and remorse. I now 
undergo in looking at the way South 
Indian agriculture is sought to be 
strangled in such an indirect way by 
the Government. Inadequate alloca-
tion of iron and steel and provision of 
other essential raw materials to teed 
the various small industries in the in-
dustrial estate, Guindy, is yet another 
example of the natural antipathy and 
indifference of the North Indian Gov-
ernment against the South Indian 
interest. 

I would appea I to the Central Gov-
ernment to accePt the recommenda-
tion of the Madras Government for 
the setting up of sugar mills In 
various parts ot the Madras Sta" In 
general and Thiruvannamalai In 
particular. The crying need of 
Madras State at present is the set tin, 
up of a heavy electrical factory on the 
pattern ot the one already set up In 
Bhopal. More licences should bo 
given for the setting up of industria. 
-medium and small-scale-in south. 
Barring Perambur Coach Factory, no 
other big industry has been set up 
by the Government of India in publlc 
sector whereas many big industrie. 
have been established in north durin, 
the first and second Five Vear plans. 

Dr. M. S. Alley (Nagpur): On D 
point of order. The Ipeech of the 
hon. Member is very eloquent. But 
Sir, are you In a pOlition to regulate 
the debate and lee whether what he 
speaks II relevant or irrelevant, 
whether all that he lays il parUa-
mentary or unparIlamentary? 

Shrl DhanDallDpm: I bave live an 
English summary of my IP"Ch. 

Mr. CIWnaaD: All these polnta have 
been cormciered and it hu been tho 
accepted practice in the Hou.Ie to 
allow the hon. Members who canDOt 
speak in Hindi or Englilh to IPI* 
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in their own language. An English 
version of the same speech is afteI-
wards made available. 

Sbri Dharmalingam: I have got an 
English version of the speech with 
me; only I am sppaking in Tamil. 

Shrl D. C. Sharma (Gurdaspur): 
But how am I to understand what he 
is talking? 

Mr. Cbalrman: Han. Members will 
have to bear with each other. Other-
wise, it will be difficult for certain 
Members to be effective in any way in 
this House; This point may not be 
~ c e  any further. The han. 
Member may continue his speech. 

Sbri Dbarmalingam: Last but not 
least is the conspicuous problem of 
concentration and centralisation of 
power in the various offices of the 
Ministry of Commerce and Industry 
which cluster round in New Delhi. 
The people of the south are put to 
great inconveniences and immense 
hardships due to this factor and it is 
high time that the important offices 
of the Commerce and Industry MinIs-
try were dispersed to various other 
c c~ of this sub-continent like 
Madras, Bombay and Calcutta. 

":he Han. Prime Minister and the 
I1nance Minister when they go abroad 
declare that if there Is lop-sided 
development in the world, there will 
be no equilibrium resulting in far-
reaching consequences. The lop-sided 
development at the expense of the 
south is prominently visible in this 
very sub-eontinent. Therefore, I 
would like them to give to this due 
consideration and not to throw stones 
from a glass house. 

Allow me to congratulate my 
esteemed friend, Shrl K. C. Reddy, ,n 
his recent elevation. I am sure he 
will acquit himself creditably and 
prove equal to the task imposed on 
him on the assignment to him of the 
most important portfolio in the 
Cabinet. 

Shri MamUyangadan 
Tose-

(Kottayam) 

8bri v. P. Nayar: He may speak in 
Malayalam. 

8bri Manlyangadan: I would like 
very much to speak in Malayalam, 
but fortunately or unfortunately I 
know a bit of En.glish and I do not 
want to inconvenience the majority of 
the Members here, though sometimes 
I am inconvenienced because of my 
lack of knowledge at Hindi. 

I have to congratulate the Ministry 
On the phenomenaT achievements that 
they were able to acbieve during ast 
year. I do not thillK there is any 
country in the world which has 
been able to achieve so much in the 
industrial field in so short a time, in 
the circumstances in which we are 
placed. Production has considerably 
incrL"Ssed. "It has been referred ,)y 
several hon. Members and I do not 
want to go into details. In the mat-
ter of exports also, reference has been 
made by several Members. We have 
achieved Ufe target in the second Five 
Year Plan as regards exports. But I 
may submit that though· we have 
achieved the target and other efforts 
are being made to increase exports, I 
am one of tJiose who think that we 
would not be able to cope with our 
foreign exchange needs by exports 
alone. Our share of export trade in 
world trade is decreasing, as Will be 
clear from the figures. In 1948 it 
was 2·6 per cent whereas in 1958 it 
came down to 1·3 per cent. Tn the 
case of industrially aavanced coun_ 
tries, their share in world trade has 
increased while an under-developed 
country like India finds that its eh:u'e 
has decreasea. We have to face com-
petitors in the world market and as 
I said, I do not think we will be able 
to meet our foreign exchange needs 
merely by exports alone. So, more 
etrorts should be made to" produce the 
raw materials which are neeessary for 
our industries and other develop-
mental activities. Unless that Is done, 
we will find that more and more im-
port controls have to be exerdIId and 
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thereby we will be finding difficulties 
in our developmental activities. U we 
are to avoid that OUr main attempt 
must be to produce more and more 
raw materials that are necessary. 

Another factor that 1 wish to ooint 
out is the price factor, what I mean 
is, the prices of articles produced by 
our industries. It is an admitted fact 
that the goods that are manufactuLoed 
in Ind ia are valued much hiiher than 
those in other countriee. In spite of 
the fact that labour is considerably 
cheap here, this tart remains. It is 
high time we gave thought to :his 
aspect. Whether it be for intE-rnal 
consumption or for export, we h:.ve 
to face competition trom other ~o m-
tries and it is high time we llxed ~ e 

priceg in consonance with world prIces. 
Cost accountancy has been introduced. 
but still there is not much improve-
ment. 1 would submit that some 
methOd should be devised by ,.,t::ch 
the productivity of eacp person em-
ployed in a particular enterprise .nuld 
be measured. In several of our enter-
prises production per man-da,' is 
lower when compared to that in 
other countries. This is a dpfect 
which has to be eradicated. Now 
we have reached a stage in our in-
dustrial development when it is aecp.,-
sary for us to asses,; the production 
per man-day in the industry. This 
must l ~ increased, and then only we 
will be able to lower the prices. It 
cannot be said that our workmen or 
our engineers are not competent 
enough to bring about this result. 

1 may refer to the activities of the 
Hindustan Machine Toola Factory, 
Bangalore. It is gratifying to note 
that the products there are valued, 
though not less, at least equal to the 
products of other countries like Ame-
rica and other European countries. 
Not only that, that factory has over-
stepped the productiOn targets ftxed 
for it. So if this aspect i! given the 
importance which it deserves in the 
public BeC:tor. my submissiOn is that 
the private sector also will follow 
suit. I may also appeal to the trade 
unions and labour leaden to give 
some importance to this aspect also. 

Now, Sir, 1 desire to take up the 
question of the plantation industry. 
Here 1 may only specifically mention 
rubber. Tea has been referred to 
here. Rubber is a commodity which 
we need very much for Our industrial 
activities. The consumption of rubber 
has increased considerably. In 1956 
it was 29,460 tons. In 1960 it has in-
creased to 45,941 tons. In 1956 we 
were importing 6,566 tons of rub-
ber, whereas in 1960 we have import-
ed 22,949 tons. Sir, with the fast 
developing rubber manufacturing in-
dustry the necessity fOr more and 
more rubber is obvioug. The cost of 
rubber that was imported in 1960 is 
assessed to be about Rs, 10'5 crores. 
Over and above saving foreign 
exchange. it has got a very great 
employment pootential also. 

There is a scheme with the Gov-
crnm£'nt to produce synthetic rubber. 
I have no objection to that, but I 
may submit that the production of 
synthetic rubber will not meet our 
e cmen ~ of rubber. 

There is a proposal before the Gov-
ernment for encouraiing small holders. 
That is welcome. But 'I may also 
submit that large growers also have 
to be encouraged. The cost of plant-
ing one acre of rubber is about 
Rs. 2,000 to Rs. 2,500. Thcy must be 
provided funds by loans. We find that 
foreigners are the main pioneers in 
this field in our country and after in-
dependence they are not at all in-
terested in investing any lurthercapi-
tal here. As far as Indian planters 
are concerned they are Jacktng in 
fund!;. 

Kerala is the main rubber produc-
ing area in the country. The com-
mercial banks there are not in a 
position to help these planters, the 
main reason bein, the polley of the 
Reserve Bank. So the only alterna-
tive ill Government aid. Rubber tree 
gives yield only seven or eight year. 
after planting. So I slqgest that 
some loan should be given to the 
rubber planters for replanting al allO 
for new planUng. For replanting, of 
course, there is a sulMldy scheme. I 
sugest that for new plant.lDg IOIULI 
should be given. It need not be liv_ 
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in a slump sum, it need be given 
during the course of seven years in 
instalments and from the eighth year 
onways it could be realised. 

In this connection, I may suggest 
the establishment of a Plantation 
Finance Corporation or something of 
that sort just On the lines of the 'In-
dustrial Finance Corporation. Planta-
tions should be considered on a par 
with other industries, and funds 
should be made available to this cor-
poration through the Reserve Bank 
and the State Bank. In Malaya there 
is a Rubber Finance Board. With re-
gard to coffee also the same thing 
should be done. My submission is, 
with regard to these plantations they 
must be considered equal in import-
ance with other industries not only 
from the point of view a'5 foreign 
exchange earners but also as commo-
dities which save foreign exchange for 
our industries. .~ I submitted ear-
lier, if we are not 'able to earn more 
and more foreign exchange-by earn-
ing foreign exchange I mean the ne-
cessity for foreign exchange expen-
diture being decreased considerably-
We would not be able to develop our 
industries. 

Then, I may be permitted to speak a 
few words 'about the State of Kerala 
from which I come. Sir, it is the 
declared policy of the Government 
that regional balance should be main-
tained in the matter of development. 
This was declared in the First and the 
Second Plans and in the Draft Out-
line of the Third Plan also this has 
been declared. Now, in Kerala, near-
ly 20 per cent of the population 
depend on production other than cul-
tivation and they contribute only 
about 10:2 per cent of the State in-
come, whereas the all-India figures are 
that 10 per cent of the population 
depend on production other than cul-
tivation and they contribute 18' 8 per 
cent of the national income. Again, 
out of the total regional income at the 
State only 3' 8 per cent. 13 contribu-
ted by factory industries against the 
all-India ft8ure of 8'8 per cent. This 
is an indication of the industrial 

backwardness of the State. We are 
proud of the achievements we have 
made during the last two Plans. We 
are prOud of Rourke1&, Bhilai and 
other things. We are proud of the 
fertiliser factories and 80 many other 
things. But when We go beyond the 
Western Ghats we find that there is 
nothing. This matter has to be look-
ed into. I may submit, Sir, that the 
people of that State are feeling a 
sen3e of frustration and this should 
not be allowed to continue. 

A reference was made to the heavy 
electrical equipment factory. A com-
mittce has been appointed for this 
purpose. I do not know what their 
report is. The hon. Member from 
Andhra said that it should be located 
in Andhra. An hon. Member from 
Madras claims that it must go to 
Madras. Shri V. P. Nayar mentioned 
yesterday that it should go to Kerala. 
What I submit is, having regard to 
the industrial backwardness of Kerala, 
due importance should be given in 
the matter of establishing heavy in-
dustries  there. The industrial back-
wardness is due to the ab.>ence of 
heavy industries in that State. The 
dearth of heavy industries, including 
engineering industries, in the State is 
keenly felt and it should be removed 
for setting up a proper base for the 
industrial development of the State. 
Once heavy indu'strics are started, 
light industries will om ~c ll  

come up, thus increasing the overall 
industrial employment and production. 
One of the main points here is the 
lack of raw materials like oil, iron 
etc. Only a geological survey of the 
State can show its potentialities. 
Whatever that may be, my submis-
sion is that the lack of raw materials 
should not be the reason for 
denying heavy industries to a parti-
cular area. Apart from raw mate-
rials, the availability of cheap electric 
power, man power and other similar 
factors should also be taken into con-
sideration. It is a mistake to think 
that industries could be started only 
in those rerions where T'lW materials 
are available. The declared policy of 
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the Government that regional dispari-
ties should be removed must always 
be kept in mind. It is in this context 
that we have to look into the ques-
tion of the establishment of the heavy 
electrical factory at Kerala. My in-
formation is that the Government of 
Kerala have satisfied the committee ... 

Mr. Chairman: The hon. Member Is 
exceeding his time-limit. 

Shri Maniyangadan: As the first 
bell was rung just now, 'I thought I 
will have two minutes. 

Mr. Chairman: More than two 
minutes have passed after my first 
bell. 

Shri Maniyangadan: I wil finish 
in a minute. 

I was referring to the establish-
ment of the heavy electrical factory 
in Kerala. My information ill that 
the State Government has satisfied 
the committee in all respects that 
Kerala is an ideal place for the estab-
lishment of that factory. If that is 
denied to that State, it would be a 
clear case of injustice and people of 
that State will be feeling that in-
justice has been done to them, which 
will lead to furstration. 

Then, the Planning Board of Kerala 
State has demanded that Rs. 100 
crores should be allotted to that State 
during the Third Plan in the public 
sector. I submit that it is a modest 
figure and it should be agreed to. 
With regard to the private sector in-
dustries, in the matter of issuing 
licences, the licensinl authorities and 
the Government should see that re-
gional disparities are avoided. For 
that purpose some incentives should 
be given to people to start industries 
in regions where industries are lack-
ing, by issuin, lieenoes In such cases. 

'!'ft ......... ~  : 
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'3'if 'liT ~~  if; ;:rTlf <it ","Mft ~ 
t 1 or.t m'ifl q ~ ~ 1lT ~ 1 'IT'f ~ 
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\1;:r if. m'f ~  ;:rtllfi7 ~ ~ I 

~ if; !WT 'fp-1ft' 'to( ~ ~ n  ~ I 

qt 'R ~ cr.Plf;:rr.rt ~ m-m 
~ 1fiT ~  ~  W '3"'1' 'f.T 1fi'T1f'Tlfr 

~ l ? To'f 'fl ~. l  ~ t 
'lfFr1fi ~~  ~ .  ~  IfiT1f 
.? .. or. ~ 

IAT Q.. ~  !fiT I a.RT;:rr, 'If! ~ 1 'FI'AT, 

!JTftIft q fir<;.n q'tT ;(T To.- 'f.T IfiT1f 
,  q ttcr. m it rrft !'" If': ~ ~ 
~ ~  ~ !1m (I QY'f if" ~ 
Ifi"q;fhit ;a-;r 15 ~ ~ t ~ it. IR1f 
'Ill ~ ~ it n~  ~ ~ 1ft 
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~ l  1ff'uRif ~  

\;'1'lfoT !f.Tlf ~ I ~~ ~  ~ l!'g 

~ f'fi ~  ~ 1 ~~  'fiT ~ iif<r ~ 

~  sr'fiT"' 'fiT ~ fmT ~ IJT> ~ 
~ l \;a'Pr ~ if o ~ 'fifo;;r{ ~m  I 

If' <itt: ¥T ~ ~~ 1 ~  ~  I 

fiif'i ~  'fiT ~~ ~ ~ ~l  ~  

lfg ~  ~  ~ f'fi fif,7J ~ ~ ~ n ~  ~ 

~ .  gm lfimT ~  JfN :a<f ;:;fl1ir ~ 
'!i1: « ~  Tfl ~ ~1  ~~ if. ~ 'fiT "1T"I' 

~  ~ I mq ~ 1  "liT 1 ~ ~ ~ ff.' 
it1f,' ~ ~  ~  ~ i:n:T ~ m if ~  m~  I 

f",ihft 1f,'q-frrlit ~ 1  l ~ 1t. f-::erlfi 
~  if. ~  'fiT, :a<f if. ~l it 
TIT "r f ~ ~ ~  ;=n:g ij-'llT '.:I'ffl 't;'f+f 

. ~ "liT ~~ ~  ~ I ~  lff-T 

if. ;;fm ~ ~ q fm<ri ~ ~ 'lft 
'fiiT ~ ~  ~ I ~  ~ m ~ \'I'T 

~ .  fiT ~ -::11iI' ~~1  ~1 1  '3''1' 1; 'nJf 

~m  1 ~  ~ I ~ n~  *"1rif \'I'T "5'f it 
~  ~ 'T/K ~  ~  JfCfi\'l'T I 

iplT7 <-Tm ;;roil' m~~ it. ~ '.:!'Tit 
~ \'I'T '.:!'T'T if. ~ % ~  ~ if l ~  

. ~ ~  ~ I iifii:a<f ~ ~ ~ f'fi ro 
'l"'Rl'T ~ ~ , crT ;r::rrOf flfii'lT ~ fif; 
~ll . l  ~~~~l l 

'fI'1<: ~ ~ 1  ifi ~~ '.:!'Tftnm: ~ 

~ crT m lfinf ~ 1 ~ ~~  ~ it 
f'fi«T sr'fiT?: ~ fm1lf\'f 'f ~  I ?;mT ~c  

~ ~ f'fi lfint tn: ~ ~  T ~c  ~ 

eft ~ 'fiT ~ ~  if m~ ~  ~  ~  

~ ~ ~~ ~ I ~ l ~ o it 

1 ~1 1 ?{T iifTiJT ~ ~ ~ ll  

~ lfT ~  ~ om' ~ ~c  ~ I 

~ ~~ ~ '(1'Trrt ~ If.QT mm ~ fifo ~~ 
iI'(f ~ I fim: ~ it ~ lfT c; ~~ 
~ 'iI'I1I'cT I l~ lr\T 1 ~ ~ flti 

1fI'Cf 1tiT ~~ ~ ltiT ~  IfiW ~ 

lm ~ ~ l~~ ~ 

11ft I ~ IIiTt ~ "" 11ft ~ 

if 9 ~ T ~ X ~  ~ ~ ~ 'fiT iifCfTOf 

:;n;rr ~  ~ I lIT"T ~l ~~ 

~ ~  iifT;;r ~  orfffo oT'fi ~  ~ 

iifCITOf ~ iifTq f'fi ~ ~ ~ ~ 

'fiT ro 'fil:"fT ~ 'q'R ro ~  ~  ~ I 

C'NT 'fiT'!' ~  ~m ~ I ~l  m~ 1ll  

cf.t Cfi'iT-CfiffT m'l if. ll';;:T ~ iiflfT'lf fm 
if 'q'R n ~ fm if OI9T ~ ~  ~ 

~  "Ff 'tiT 'q'rm if ~ ~n  ~  ~o  

~ :q-p: ~ .  'llT ~ 1!Ti ~ I ~~ 

m~  ~  ~~  ~ fCfi\'l''iT if< ~ <::TB' ~ 
~ w flfiij'T if; 'lTij' ~~ ~  ~  

~  ~ iifT fif, ~ ~ fCfi miif fmr, 
~ ~l  lfT ~  ~ I ;f'ij iii' iii' 
mrl'lllii if. ~ it ~~ ~ ~ ~~  ~  

~~ if; 'lTJf ~  .~ ~  \'I'T f1:n-:: iIT+fhfT 
" " 

. ~  if. f.'l'il' ~l  ~  :;fr ~~  

q"'hr'rn'f ~ if ~ cr;=t 'llT ~  ~1  fl'T 
m~  ~ l  ~  CfiT ~  ". ~. 

Oifi<'lTtr. ~m  ? ~ ~ inT fq;rClT ~ 
f'fi ~~ . <ITt it ~  CfiW <::Trn fi:ff.r'iT 
;;rr# I 

'q'lf"{ 'fit{ ~  mrr if; 'H;r ~ ~ 

~  iifTm ~  1!TiI' ~  'fiT ~ iT lfT 
fm l~ ~ iT, ~  f;jf''; t. ~ m ~ 

~  CfiT o ~ .  ~  ~ cf . ~ 

;m:T3r (l'et ~ ~ :a<f 1tiT ~ 1ft ~ 
~ n ~ I ~ 1l ~~ ~~ 

m ~~~~ ~~m~ l 

lq ~ 1j'.i fill' ~  ~~ Q-

IItmr ~ f1Ir ~ ""' 1fiI'If ~ {\' ftim it ~ 
~~ ~ m~  

~ • ~ ~ 'ffN\' ~ {\' ~ \ill 
~  ~  IItmr {r.rr i ~ ~ Q-tt ~ I 
1 ~ ~ nm ~~  ~ 

~~ ~  I ~ 
~~ l ~~  ~~~ 

ftARn m 'frR f1mr ~ lIWoT WofT ~ 
tn ~ tI1ft' m q "'" U'IrT ~ _ ft 



0
0 

~ 
~
 1 ~ ~ : ~ "t ~ i t ~ ~ l ~ ~ Ar ~ ~ ~

 t,;;' I ! ~.1
 ~ 

~ .~ ~ E' ~
 l~ -i 'e If ~ ~.. ;. 

.t ... 'Ii ~ ~ 
ti 
ti 
t;; ~ ~ i ~ 

,ii-~ ~ 1 
i 
'i
 i 
r§' ~.~ j ! :fi ; 

~ ~ ~ ! ~ ~ ~ ~ 1 
~ ~ if ~ 

~ 
~

 
l
:
;
 ~ ~ 

'ii= 
.~ :i ~ 

If, 
Ii: 

.~.l 
. <;:. 

IE ~ 
-

~ ~ J!: ~ 
ji: 

~ 
_ .,! 

~ 
"-
'
W' ~ t i ! ~ ~ ~ ~ I 

r.'
1i 
I< i ~

 g. ... ! ~ 'i 
f 
If 

~ t ~ ,It'a "' E! 
'10 ~ rr iii 

c 
~
 IE 

.I\
cl t; i :; -

'!; ~
~
 
i 

~
 ~ -

til' t s: .~ ~
 <hI.
Y f 

~
 ~ 'i
 ~
 

;
A" 
~ 

~ 
" 
~
 Ii" ~

.
 
. 1i 

~
 
N  _ 

~ 
-t 

Iir ~ ~
 

...... j 
Ii-
~ ~

 ~
 ~

 t!r .~ 1i 
~ 
. _ iC 

IIr &: 
110:' 't:: 

i
"
", ~ 

~. s-
~. 

~ 
~
 1!2. ~

 i 'If -lI
D' 

'
-. 

P.; 
0
-

J;:r 
"!if 
-

t;r 
Ii: 

,1:1" 
iIII
C .~ 

tr. ~
 
~.... 

~
 
~
 

~.
.1e 

'.1Ie' 
~
 'i
 
'i 

_ 

~ t. ~ i ~ ~ . ~ '
V ~ t·;; ; ~ U 

~ ~ I ~. 1; t -! ~.
~ ~ d 
r!!:;. ~ 

~ ~
 

I 
~

~
~

~
~

~~
~
l
~ l~

~
~

 
; 

~ j.: ~ t ~ t i ~ ~ £ ~ ~ 1.g. ~ ~ ;; 
ti i ~ ~ -i ~ t! ~ 

'S ~ j dP: r ~ ~ i ~ ! .~ 
co 
.... ~= 
~
~
~
~
~
~
~
~

~
l
~
~

l
~
~
~
~
~
~
 

~ 
If: 'ii ~

 ~  ~ 
~. 

~ ~ 
t; 
iI
u: ~
 ~ 

~ .~ ~
~ ~

 ~
 ~ Ir ~

 
a 

~
~
~
~
~
~
~

~
~
~

~
~
l
 

~
~

~
~
~
~
~

~
~
~

~
.

~
~
~
 

i'li' .~
~ 

~.
 ~
 
~ tf· ~ 

It; 
ji: ~

 It 'fi: ~.
 
lit>' ~ 

tl
:
;
-

i 
i 

~  ~ i' i;.w 
~

~ ~
 i :i: 

ttt" .ti ~
 r;, r;' 

j; .~ ~
 
-! :Ii-t 

~ 
~
1
~

~
~

~
~
~
~

~
~

~
l
~

~
 

Q 
~
 
hri 
~ ~ 

l; ~
 ~
 
l
A" 
~ 

~ ~ 1r. 
l
A" 
~ 

~.
~ ~

 i &;: 
~
 ~ ~ 

~
~
~
~
~

.
~

l
~
~

 
iij
C 

to-
~ ~

l
 -

~.
 ~1. ~

~.
~ ~~.~

 
r! 

~
 
~
 cit i 

J 
~ Ir 1 

I;;rt; 
ti ,
;
 .. l;; 

~
 if: 

~ ~
 .~ ~ ~ ~

 tf tf,. 
ir·.... 

: 
w 

~
 

~
 cg 
Ir 1iQt4: 

~
 'If l

A" 
:. 'If 1 : 

i 
~ 

~1
 ~ i'Ji 

J 
,
v
g 

'E -i 11;: 
~

 .~. :; -i ~ ~ ; f 
~
 
~
~
 

~
 
t
W
l
Y
*,'
P
*' 

~
 i .i cg 

i 
It" ~ ~ i ~ i ! i 

~ll
l

~ .. 't:. 
:
t
t
:
 

$ U 
~

 $ 
.~ 

~1
 

i: 
~

~
 t.i h 

~
 ~

~
 iit'! 



10329 Demands ~~ 10, 1961 for Grants I 

~~ ~~  qi(i] 
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tJfT ~ ~ ~ it iiI11: if '1ft 
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~ 'fil" f'tiJff,:fj 'tiT ~ l  1 ~ 'T7 <r{f 

~  '1;1" ;;fT,", if ~ 'fp·T iTA 

;.,. J"fi i!r l I ~ .  r.rTT ~  ~  I 

S Jff'1": itf)" f'f;:rffi" ~ f.-:r. :off. r.rr=t if 
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~ 'tiT q;:,p:fTlli ;;r;:r ~ ~ f.'I1J; 
zr;:;:r "foVfT ~n  

~  ~ ~ \(IT<: ~ 1 ~ if 
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RJtr ~ ~ 

11" ;;it ~ ~ tTlfr m f<'\'Tt 
~~ I 

Sbri Ballubeb Pa'til (Miraj): Mr. 
Chairman, Sir, it has been stated in 
the report and summary of the Com-
merce and 'Industry Minilltry that 
there was buoyant activity in III the 
Belds of economic growth. At the 

same time in the first page of the 
Summary it is said: 

"There are, however, some in-
dustries which did not participate 
in this buoyant trend. Cloth and 
yarn just maintained the pre-
vious year's level of production, 
and the increa·se in the prices of 
cotton textiles caused concern." 

There was a spurt in the prices of 
cotton textiles and the Ministry 
thought it fit to appoint a Working 
Group for the Cotton Textile Indus-
try. Just now, one of the business-
men in that industry, who was aho a 
member of the Working Group, spoke. 
But he did not make any mention 
about the prices of cotton textiles. 
One of the many recommendations 
made by the Group, I understand, is 
the modernisation and replacement ot 
machinery, to be brought from foreign 
countries. It has been suggested that 
the industry may be given a loan of 
Rs. 100 crores from one of the Cor-
porations. 

[MR. DEPUTy-SPEAKER in the ChaiT] 

Now, Sir, it has been admitted that 
this industry did not take part in the 
buoyant activity seen in the case of 
certain other industries. The textile 
industry has earned a lot of profit \ 
during the last several years. When 
the Working Group to go into the 
question of modembation and reha-
bmtation of the textile machinery was 
appointed, I thought that the Group 
would go into the question of holdings 
of businessmen alld the profits that 
they are earning, at least from the 
books that they are maintainin, for 
purposes of income tax and sales tax. 

Sbrl V. P. Nayar: They maintain 
more than one book. 

Sbrt Ba' .. beb PaW: It is enoUlh 
it they are calculated from the boob ~ 

presented by them to the income-tax: 
offtcers. That will show thlt many 
crores earned by the textile business-
men are lying idle and they are In-
vestin, it in certain other Industries. 
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which will bring them more profits. 
In view of this there is no need for 
them to take a loan of Rs. 100 crores. 
Government should take a film line 
and tell this industry that moderni-
sation of the plants should be done at 
its own cost. At the same time, 
modernisation should be effected in 
such a way that, there is no retrench-
ment of workers and there is no fall 
in production. 'It should also be seen 
that prices do not go up as a result 
of modernisation. There are enough 
powers in the hands of Government to 
bring this about. But they are not 
using them. And that is why there 
is concentration of economic power 
in the hands of certain business 
firms. In ju!;tiflcation of this it 
is stated that these fimlS pro-
vide the capital and undertake risks. 
Under these circumstances there is 
some sort of possibility of getting a 
large amount. But my submission at 
thi5stage is that while there may not 
be a limit to the making of profits, 
there cannot be an unlimited scope 
for the accumulation of profits. Gov-
ernment should take certain steps to 
see that this accumulation is not con-
centrated in a few hands or that it is 
put to USe to foster new industries or 
that the benefits from this concentra-
tion go to the people at large. This 
has not bf'en done, and it is one of thr 
failures of this Ministry during the 
last ten years. 

So man v han. Members have attack-
ed the policy about foreign trade. 
We have also been reading for the 
last four years that it has been dec-
reasing and that there is a gap of 
nearly three to four hundred crores 
of rupees. We are saying that much 
foreign exchange is required for 
e n~ up new industries. There is 
industrialisation. We have been 
scarching in the various report'l, in 
the reports of the Estimates Com-
mittee. in the reports at the Ministry 
and other reports as to why thi. 
trend is going on for the last four 
years. I expected the hon. Minister 
and the other friends who are in the 
business line and who preceded me, 
to throw some light as to why thil 
trend is going on and why the trade 

is decreasing for the past four e ~ 

whether it is due to the competitior 
in the world market that there is nt 
place for Indian goods outside, or 
whether the quality of the Indian 
goods is not good, or whether the in-
herent defect is in its manufacture 
that it cannot be sold out. These 
things must be investigated thorough-
ly by the Ministry as to why this 
trend has been going on for the last 
four or five years, and some explana-
tion must be offered to us so that we 
may also thing about these things and 
make our suggestions to the Minis-
try. Of course, it is not given to a 
layman to offer advice to the Com-
merce and Industry Ministry which is 
8 most complicated and technical 
kind of Ministry. At the same time 
we can try to help them. 

Ont' distressing feature is, while we 
speak of getting foreign exchange and 
sending some goods to the foreign 
markets, there is a tendency on the 
part of the producers to demand from 
the Government a price rise. I will 
quote some at the instances in that 
respect. Only day before yesterday 
there was a meeting of the Indian 
Sugar Mills Association and its Pre-
sident has stated that there is a 
qunantity of nearly 9 lakh tons at 
sugar which can be exported. At the 
lamc he said that there is a po~

bility of their incurring a lo~  if they 
export this sugar and therefore he has 
urged that the price ot ;sugar must be 
increased for internal consumption. 
Th;s is one ot the examples. 

And then 7 read in the Estimates 
Committee report something about the 
Coffee Board. It has been stated 
there that the sale of the plllntation 
calfee in the foreign markets is dec-
reasing and therefore the Coffee 
Board has luggested that there could 
be some increalle in the price tor the 
internal consumption, so that they 
could cover up the 1 ~e. in the 
tore' gn trade. 

If these things are going on in thia 
manner, my submill/lion will be that 
it Is no use talking of having develop-
ment here at the cost of the poor 
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tax-payers. Let us thing for a few 
moments and see why it i'S happening 
like this. 

Not only this. In regard to cement 
also, the Estimates Committee have 
stated something about the prices of 
cement. There the State Trading 
Corporation is having the trade, the 
distribution of cement etc. and they 
have inflated or increased the costs. 
That is why the actual price for the 
consumer is much more than the ex-
factory price. The Estimates Com-
mittee has stated that there is no 
justification for it. Equally interest-
ing is the feature of increasing of 
price.> by the STC. The STC has 
earned a huge surplus on cement due 
to the inflation of the various ele-
ments of costs included in the price. 
The Estimates Committee has made 
various recommendations in this 
e.~pec  and I hope that Government 
will seriously look into the matter 
and sec why this sort of thing has 
been allowed for nearly four years or 
more. And what is more, cement is 
not available in the open market for 
the consumer. Of course, in the 
!>o-called blackmarket, largc quanti-
ties are available. We laymen can-
not understand the phenomenon 
working behind it, whether it is 
because of the system of giving quotas 
to the States or it is because of the 
system of distribution that the prices 
arc going up for the consumer, or 
whether it is because more and more 
mills and factories are coming up. 
Especially, in the State of Maharash-
tra, there is enormous buying activity 
going on on the part of the sugar 
mills. 17 new co-operative sugar 
factories have come into existence 
since last year, and many more persons 
are forming themselves into co-opera-
tive sugar factories, and are applying 
to Government for registration. 

The position in regard to ammo-
nium sulphate and other fertilisers is 
that they are not available in ade-
quate quantities. The Report of the 
Estimates Committee on Sindri Fer-
tilisers and Chemicals is a shocking 
one. There is a failure in every res-

pect. To quote only a few of their 
observations, there is a constant dec-
rease in production, the rated capa-·· 
city is not fully used, no prompt and 
diligent attention has' been given to 
the working of gas generators, there 
is a faulty expansion scheme from 
the very beginning, there are surplus 
supervisory staff and there is also most 
negligent accounting' of the materials 
and the actuals. In every respect, 
you will find from the Report of the 
Estimates Committee, that things are 
not going on well in this public en-
terprise. If things are going on in 
this way, and at a time when we 
need more fertilisers, and at a time 
when the prices also are not very 
cheap, then it reflects a bad state of 
affairs. After all, the representatives 
of this Ministry were also there to 
give evidence before the Estimates 
Committee, and the Ministry was not 
in a position to answer the questions 
put to them clearly and properly. This 
is a shocking state of affairs. And 
yet, we are thinking of having more 
fertiliser factories in Nangal, Cambay 
and in Orissa or other places. U 
things go on in this fashion, then we 
have to think over the matter once 
again as to whether we can invest 
money to this extent in these public 
enterprises in the future. Are we not 
entitled to have a proper checking 
and proper accounting from the 
persons who are responsible for the 
running of these enterprises? Are 
not Government responsible to the 
people for them? U they are not, 
then it is no use going on with the'$e 
public enterprises. Let them be given 
over to the private sector. This 
Ministry has favoured so many 
other private enterprises and given 
permission to them in many fields. 
So, there would be nothing wrong if 
such a step is taken. 

I have heard, for instance-though 
I cannot quote any authority in this 
behalf-that in Maharashtra, what-• 
ever remains of the sugarcane after 
the sugar is taken out of it, namely 
the molasses-were to be sent out to 
the foreign countries. But I have 
come to know from unofficial sources 



r033S Demands CHAITRA 20, 1883 (SAKA) fOf' Grants 

that the factories have not been 
allowed to do so, but instead they 
have been forced by this Ministry and 
the other Ministry that is concerned, 
to let the molasses run into the rivers, 
with the result that the water is not 
worth drinking nowadays. There 
were applications made for the getting 
of licences for distilling these 
molasses into spirit, but the applica-
tions of these co-operative factories 
have been turned down. On the 
contrary, I have heard that some busi-
nesmen from Bombay has been given 
to the licence to erect a factory in 
Maharashtra. This is wonderful way 
in which the scheme is being worked. 
There are so many other instances of 
thi3 na ture. 

So far as the small-scale industries 
are concerned, the pattern envisaged 
in the Second Plan is that there 
should be a group of villages, and 
those villages will start the small-
sca:e industries, so that the material 
will be available to the people nearby 
and more and more people will be 
benefited especially in the rural areas; 
then, they may be tacked on to a 
large centre, and then, ultimately 
they may go to the big towns. But I 
find that in the 5 years or 4 years of 
the Second Plan that the small scale 
industries are springing up around the 
big large-scale industries which are 
gathering in cities. The so-called 
estates like the Okhla Estate, the in-
dustrial e e~  neary 97 of them 
were ('ontemplated in the Second Plan. 
Out of that only 20 were given to 
the rural places. I was surprised to 
re.1d this morning that only one is 
functioning within 5 years. This ill 
what you are doing for the rural 
classes, which is more so far as the 
population is concerned. 

Therefore, my first submission will 
be ~ if you want to increase the 
small-scale industries, it you want to 
give the benefit of it to the people, 
take these industries to the people 
and not the pople to the industries. 
And, this can be done by decentralisa-
tion. Instead of doing that you nre 
creating. so many institutions like the 
N.D.C. and spending money on them: 

you are creating so many institutions 
like the Export Promotion Council lind 
all that. It goes into pages. The Esti-
mates Committee has suggested that 
there should not be so many councils 
to give advice to the Government. 
There is a suggestion also to put a 
check on this. 

Furthermore, in this export promo-
tion, there are certain emporia and 
exhibitions in f,oreign countries and it 
is shocking to read the audit reports-
about tpese, how money is spent with-
out any justifiable reason and so on. 
Yet Government is going on with 
these things and the expenditure is 
increasing. 

One more point. In the Khadi and 
Villages Industries, there is one 
scheme which is called the swava-
l'amban scheme. That is thOse who-
spin themsdves, without giving the 
yarn to the weaver they get a rebate. 
When it is given to the weaver there 
is 75 per cent rebate on that and 
he has to pay only 25 per cent. 
In the swavalamban scheme what we 
find is this. The cooperative societies 
get the governmt!nt rebate and the 
subsidy and 12 per cent. That is how 
these are benefited. But there are so 
many centres of this Khadi Board in 
which false accounts and false books 
are kept. A person takes yarn from 
somewhere, gives it to the society and 
the society's people report to the 
society and the society manufactures 
the goods and the Government pays 
the subsidy. This is what is going on. 
A suggestion has been ,iven trom al: 
quarters that this scheme should be 
scrapped altogether. It has been de-
fective from the be,inning and It 
gives benefit only to the thieves. Thill 
Ministry should think over this and 
an such schemes. This rebate system, 
though it is very good in the initial 
stages, should not be continued for ales 
together. In the name ot givinl more 
employment to the people what are 
you doing? It is the tax-payer who 
has to pay the money and that ,oes 
to some or,anisatiOn and the organi-
sation gives contract. to some con-
tractors and the benefit goel only 
to a few person.. The poor people, 
the real people, are not benefltd by 
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this rebate system. So, the Ministry 
should think over this too. This is 
alJ I want to urge on the Government. 

Shri ManubhaJ Shah: Mr. Deputy-
Speaker, Sir, I am really extremely 
gateful to the House for the almost 
unanimous complaints. Excepting my 
hon. friend, who spoke in m l~n  

I could not understand whether he 
was complimenting the Ministry or 
otherwise-the rest of the Members 
whom I heard were full of <compli-
ments for the working of this Minis-
try in the last year. We are all very 
grateful to them for this compliment 
that they have showered. But I would 
also like to place before them some 
more basic facts in order that appre-
ciation which they have conveyed in 
general terms could be better under-
stood both by this august House and 
the country in general. Very few rea-
lise; even those of us like myself and 
my colleagues who are so much en-
grossed in the work of this Ministry 
and the development of trade and in-
dustry in this country some times 
hardly realise the fast pace of develop-
ment that this country has launched 
upon and is actually achieving from 
year to year. When I speak of the In-
dustrial development of this country, I 
would first like to place before the 
House the progress made in the large 
scale industry in the last five years. 
The House will be pleased til 
know that 477 industrial licences werp. 
issued in 1956 and they rose almost 
to 1912 In 1960. As I see the figures 
before me from year to year, the In. 
dustries, both substantial expansion 
and new, coming up in our country 
are ~oln  up not in nrithemetical pro. 
gre!!sion but more or less in goemetri-
cal p o~ e on and sometimes 1 
shudder to think whether in future. as 
time goes by, wc shall be able to 
maintain this tempo of development 
which c1 m.~ almost 2000 industries in 
1960 Sir, I would also like to urge 
here that it is not merely the gMSs 
product which is going up. We have 
circulated, u is the practice with OUT 
Ministry from yeer to year, a p8pE'T 
which goes into the detail in e ~  

industry, and the industrial production 

from year to year is given in terms 
of the standard value of 1957, Here 
I would like to draw the attention 
of the House that in these industrial 
licences which I mentioned, very large 
number of new units, entirely new 
and outside the traditional industrial 
holders and the industrial entrepre. 
neurs and new artieles are almost 
abounding. In the year 1956, if I may 
say so, 267 new units with 111 new 
articles were licensed and in 1960 the 
licences for new units and new articles 
rose to 1090. Out of these, new units 
were 594 and new articles 
were 496. I want to emphasise this 
aspect because it is hardly realised 
that We are completely changing rhe 
pattern of this country's industrial 
economy from the one of the colonial 
type which we inherited at the time 
of Independence to one of the most 
modern and technologically progres-
sivl' type that we are launching upon 
from Plan to Plan. This is a feature 
which many of my hon. friends 'rho 
are conversant with the industry do 
realise and appreciate but many other 
hon. Members and the general popu-
lation in the country hardly come to 
know what actually is the technOlogi-
cal progress in this counlt,y. I can 
say with all humility that in the last 
five years and in the coming years ~ 

I see, what we have covered is practi-
cally every branch of science and 
modern technology and any country 
can certainly be proud of it. I can hum-
bly suggest that we can make a com. 
parison with even the East European 
countries and of course with the un. 
developed countries of Africa and 
Asia: our record is really a very bril-
liant onC'. Even though I may not say 
what the Prime Minister said the other 
day that the progress is not only re. 
markable but electrifying, it is cer-
tainly something which put'! great 
faith and confidence in all of us who 
are working for this and the great 
entrepreneurship class of this counto' 
and also the people of this country 
who are blps;ting this type ot activity 
from day to day. I will give you only 
a few examples to show how quali-
tiUitively we art' progressing today. 
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Before a few yeers, five or six yean, 
let us say, there was hardly any c0m-
ponent pf the radio indus!ry or the 
major automobile industry or of the 
industrial machinery or of the various 
types of basic chemicals manufactured 
in this country. As a matter of fact 
we were the net importer of the pro-
ducer goods and imported a major 
quantity of producer goods and the 
basic raw materials. Today wha,t is the 
position in these basic fields? It is the 
order of this House and also the w;sh 
of this House which the various hon. 
Members have made konwn from time 
to time that we should give the high-
est priority to where it deserved and 
I can assure that the Government and 
this Ministry have been very careful 
to see that these priorities are pro-
perly maintained. As a matter of fact, 
in thE' n l ~ l production of this 
year, which is 13 to 14 per cent higher 
than last year and which is equiva_ 
lent to the total of any three years 
since Independen.ce, in percentage and 
in magnitude, we have I"('gistered the 
highest progress in machine-tools and 
industrial machinery. That is as it 
ought to be, because these are the 
mother industries, industries which 
generate in their turn the secondary 
and tertiary industries and develop 
the consumer industries. As I have 
been saying from many p ~ m . the 
slogan that is going to be there in the 
third Plan is, "Build machines; build 
India". It is only through the build-
ing of machinery and plant aDd equip-
ment and all the eom~nen  of the 
producer goods of those basic machi_ 
nery that We can really make this 
COWltry great. I do not know what 
to call it-you may call it the taki!-
off stage which. I do not think. is a 
correct description tor it may take a 
decade or more to reach that stage. 
Or you may call it a stage of 8elt_ 
reliant economy. But what I would 
lay is, it is a massive industrialisation 
programme that we have launched 
upon and which we BeeIt to 8ehleve 
th1'OUlh the production of tndaIItrial 
machinery and capital 1OOda. 

TIM: Houae will be glad to tee trom 
tile pamphlet tba.t ... ,..r, from al-

lSI (AI) I.BD-t. -'. I1CI 

most Rs. 30 crores or less before th. 
la:.1 five years, we had relistered It 
production of more than Rs. 180 cro"', 
of industrial machinery and electrical 
equipmen.t in all the basic fields. Of 
course. this is the beginning of a very 
difficult stage. n the Hon'able Mem-
bers see the outlay in the third 
Plan and our target in the third 
Plan. both in the pl'ivate and the pub-
lic seclor industries, they will realise 
that we seek to produce annually 
more than Rs. 500 crores of machinery 
and electrical equipment by the end 
of the th;rd Plan. This would be a 
very major achievement. and if this 
is realised.-I hope that it will be 
real' sed-we shall be launching upon 
a very massive programme of indus-
trialisation on a mort>. widespread 
basis. 

Many hOIl. Members rightly drew 
till' attention of the House to many 
o:her aspects such as <,hemicsls and 
,"aw materials. My hon. friend from 
Ke.·ala who spoke lut referred to 
thE'tn and my hon. friend Shri Harish 
Chandra Ma'thur referred to them 
yesterday. They dr('w attention als!) 
to th{, t"omponent industriell. I l'8n 
also draw their attention to this 
pamphlet which gives 0 volumetric 
comparison of the production from 
YE'iflr to year of the intermediatl· in-
dustries and the producer ROOds in_ 
dustries ee ~c II" country can ever 
industrialise if it is continually to de-
pend upon the import of components 
and basic raw materia 111. That hal 
been the fundamental aim in the 9t'-
cond Plan, and in the third Plan, 
which WI' can cal! the heavy indu,.-
triesJbased plan, that ~ our fundd-
mental aim: namely, to produce more 
steel. more nonferrous metala, more 
of industrial components, more at 
heavy chcm.icala and more of ferti_ 
lisers and other buic materials which 
are required tor all the Hecton at the 
economy. 

When we compere the percentage of 
13 or 14 with wMt wu o ~ in 
the previous yean, I would a. Uke 
to add my voice to what the Governor 
at the ReIerve Be.nk aid, namely, 
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that the qualitative examination of the 
entire programme of India wil.l be a 
revealing document and will be a very 
rewarding one to any hon. Member or 
any of the economists if he under-
takes, to study it, or at least to some 
of us who have continuously to do 
with that type of nanaly!ds, It will 
show that the productiOn as registered 
in 1960 will be quite different in 1963 
because those large number of new 
units, which have been licensed for 
new products and put in the list of 
industrial enterprise.;; in the year 
1959-60 are going to materialiJe 
and take shape and yield very pro-
per and fruitful results to the com-
munity somewhere in 1963. Therefore, 
I would say that the last year of the 
second Plan, I3S far as the industrial 
development programme is concerned, 
has been of such fundamental and 
vital importance to the country that 
within two years we shall see the 
fruits of these various units both in 
the pubUc and the private sector that 
we have undertaken and which are all 
going apace. 

There are certain NToneous impres_ 
aions about the delay taking place in 
industrial licensing. It is true that 
nobody is aware of the exact position; 
and some hon. Members saJd that the 
delays ':I!'t' I'normous. But I can tell 
the House, tor a comparative evalua-
tion, that we received 2,300 applica-
tions in 19110 against whidl the indus-
trial licences issued numbered 1,912. 
ThIllt mt-rely gives an indication as to 
how much is the acceptability at the 
bands of the Government. Only less 
than 400 cases were rather deferred or 
in some cases rejected and that was 
done mo8tly from the point of view of 
capadty, non-availabilHy of foreign 
exchange, O!' sometime-s. of low prio_ 
rity which today, in the very cWIl-
cult situation of the national resources. 
the nation cannot afford to launch 
upon. It is true that there may be 
some gape. that there are smne under-
hand dealings; may be there is some-
thing done in a vast country, a 

country which is grappling with ~ 

problem of building up a nationai 
character, with the problem of social 
objectives and more than one diverse 
pattern of thoughts going on in the 
country, I can assure the House that 
if there is any hon. Member or any-
body in the public who receives a 
complaint that a licence has been 
refused only because somebody else 
has been preferred or somebody else 
has interfered, as Su.;;hri Maniben 
Patel and 90me other hon. Members 
stated here, I can assure him of our 
personal examination at all levels ir-
respective of the position thal the 
officer or anybody occupies and Wl 
shall see to it that no such injustice 
is tolerated. 

Let me giVe the elC8lIlple of the 
Kunzru Committee, which is the re-
viewing committee under the Indus-
tries (Development and Regulation) 
Act. It is a committee of which 
Shri Kunzru is the Chairman and 
there are six other industrialists 
and public representatives on that 
committee, In every case of indus-
ti"lial application for licence, whether 
rejected or accepted. if the gentleman 
feels aggrieved, he can go on appeal 
to this committee whenever he feels 
he has a point of view to make. I 
would request hon. Members to go 
into the minutes of the meetings of 
this reviewing committee to find out 
to what extent justice is being meted 
out and to what extent injustice is 
being done. In the whole of 1959, 
there were only a few cases in which 
this committee drew the atterrtion of 
the Ministry to reverse or relax its 
decision. Many industrialists know it. 
Those hon. Members who might not 
have infonnation about it can ask 
any entrepreneur go on appeal and I 
am 9Ure what I am saying will be 
mostly borne out. 

The question remains about the 
general pel'forrnance of difl'erent in-
duMries. Taking the different seetOTI 
of industrial economy, I can give some 



10343 Demands CHAITRA 20, 1883 (SAKA) lor Grants 10344 

comparative pic'me. Taking the pub-
lic sector industries, it was very 
gratifying to hear two hon. Membel's 
remark the other day that the func-
tioning of the public sector on the 
whole has been satisfact{)ry. But my 
friends. Shri V. P. Nayar and Shri 
Bimal Ghose, and some others had a 
dift'ef'ent story to tell. Let them go 
through the annual balanCe sheets. 

Shrl Blma! Ghose (Barrack pore): I 
am always appreciative of what the 
pubL sector has done. But what has 
been stated in the explanatory me-
morarulum requires justification :)r 
refusal, so that we may know what 
is the truth. 

Sbri V. p, Nayar: He is equally mis_ 
taken in my case. I never used a 
word against the public sector. If you 
have not Iistenl'd to my speech, pleas£' 
read it. 

Shrl Manubhal Shah: Shri Bimal 
Ghose said that the public sector must 
be n ~  one Minister, too many peo-
ple arc handling it, the functioning i, 
not well, etc. I am saying whatever 
I remember of it. Perhaps the Han-
sard will bear ml' out; h£' might havl' 
forgotten the observations he made. I 
would like' to point out that there are 
~  compani,'s and corporations under 
the public sector in this country. There 
are 18 statutory corpora!ion, and 15 
departm,'ntal organisation!, like the 
ordnance factories and the Chittaran-
jan factory, which are working in 
the public . c~ . Thl' public sector 
is nOW becoming so wide. I would 
draw the attention ot the House to tllP 
Estimat(·s Committee report. '11ley 
have brought out a brochure compil_ 
ing all the data on the public sector. 

I want to tell the House the per-
formance at the public sector. There 
js not a single concern whlCb can be 
called a going concern, which is at all 
losing. Even the sick babies of the 
pubUc sector till now-Nepa and the 
Nahan Foundry_hich we inherited 
from past administration. thank. :0 
the vigilance of this House, have 
shown proftt in the last three 1-". 
AI a matter of fIIcl, I w .. readiac this 
. monUng a letter from the ~n  

Dirf'Ctor of Nepa and I was very 
heartened to see his observations that 
within two years, they have alrt. .. dy 
paid. atter meeting the depreciation 
and other charges, the losses ot the 
fir,;t period, vi:., Rs. 36 lakhs. He has 
said 'that in the next two years, we 
are trying to pay the interest free loan 
of Rs, 88 lakhs, out ot the proftts, 
aftl'r meeting the depreciation". It is 
trul' that this performance is not only 
due to the Managing Director and the 
l'ontrcl of th" Ministry, but it is the 
~~oo ll of this House end the conti-
nuous vigilance and watch which han. 
Members here have been exercising, 
which has made us alive to our 
rsponsibility to see that tbese public 
sector undertakings work well. 

I will give you the example at the 
Hindustan Machine Tools. It is nO 
use calling it again and again the 
magnum opus. This unit is trying to 
Ilurpass the records establi.hed in the 
past. The unit has achieved a pro-
duction whiCh is five times more than 
what the House originally stipulated 
for it 400 machines per 
year was the target stipulated. 
"In 1000 they have manufactured 1,000 
machines. That means the production 
has gone up several times. Now thl!y 
are going to eltpand and start II second 
unit at the complete financing by the 
Hindustan Machine Tools. Some hon. 
Members asked as to how the resour-
ces wiII come from the public sector. 
I may draw their attention to the tact 
that already this proces. hu start.cl. 
The production in the HindUitan 
Machine Tools hall ,one up trom 400 
machines to 1,000 machines. Now a 
lecond expansion unit is going to be 
financed from the reaerve!l which are 
built in by the Hindus\an Machine 
Tool.. I also placed the information 
before the House a month back about 
• second factory In Punjab. Tbat a110 
is gain, to be wholly linaneed by the 
HindUitan Maehlne Tool. out 01 it. 
own reserves, out of its own proftt. 
and out of III own depreciation fund 
that It hu accumulated. J am told, 
lIud on very ,oocI authority, thateveo 
• third factery wbJeb the HinduUin 
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Machine Tools proposes to establish 
during the Third Plan period will 
partially be financed-not wholly be-
cause, after all, they are financing the 
expansion unit of the Hindustan 
Machine Tools and a second factory in 
the Punjab-by the Hindustan 
Machine Tools. So the third factory 
somewhere in India will also be fin-
anced from the reserves and deprecia-
tion fund built up by the Hindustan 
Machine Tools Factory. 

16.42 hrs. 

[MR. SiPEAKER in the Chair] 

The Hindustan Antibiotics has fin-
anced Our Streptomycin project. It 
has today built up a reserve which 
We do not know how to utilise. 
Rs. 26 crores is the total amount col-
lected by the Hindustan Antibiotics, 
and we are trying to see that all life-
saving drugs are produced in larger 
and larger quantities at Pimpri and 
other associated units of the Pimpri 
Factory by the finance provided by 
the Hindustan Antiobiotics. 

Then there is the Hindustan Cables 
The House remembers that e o ~ 
lour or five years it was very diffi-
cult to expand the production of 
Hindustan Cables. But the progress 
made by the pul,lic sector in the last 
four or five ~ l  is such, as my hon. 
friend Dr. Subbarayan announced the 
other day in the House, that a second 
cable factory is now beinJ establish-
ed by the Hindustan Cable,; As far 
as I can see, the whole n~c n  of 
that second unit will be met from 
the reserves and earnings of the pub-
lic sector. 

This is how, Sir, Rs. 440 crores are 
,oing to be found. It is goin, to be 
found from depreciation, from reser-
ves, trom interest and various other 
types of returns which the public 
sector undertakings will earn for us 
including the II per cent, 7 per cent, 
8 per cent and even 10 per cent 

dividend which they are likely to give 
in the Third Plan }:ltd.;.!. This sum 
of Rs 440 crores is not an over-esti-
mate.' The Ministry of Iron and Steel 
has also worked out their figures. 
These est;rnates are on the conserva-
tive side. That is why the Nandaji 
Committee appointed by the National 
Development Council at its last meet-
ing to go into the resources and consti-
tution of the public sector has perhaps 
in dicated that Rs. 440 crores would 
be made better by another Rs. 50 
crores to Its. 60 crores if a proper 
working is done of the public sector 
undertaking in the Third Plan. There-
fore, thl pub' ic sector undertakings 
can contribute in the Third Plan 
periOd about Rs. 500 crores for re-
investment in the enterprises. 

This amount of money that we are 
earn ing has to be S{'en in a proper 
analytical manner. It will not be 
correct to put up the aggregate of 
Investment and then ask as to what is 
the net return. You will have to exa-
mine the balance ·sheet as a share-
holder. After all. this august House 
~ a shareholder, is the owner or the 
sole proprietor on behalf of the peo-
ple of India of the public sector 
undertakings, and I would invite a 
very critical analysis from those hon. 
Members who are interested in the 
business of public sector undertak-
ings. I hope all are interested in 
knowing where we are. We have a 
chartered accountant all along the 
line to do accounting as is done in the 
private sector. 

Shrl Bimal GhG8e: What is the 
averagf' return? 

Shri Maaabbal Shah: Well, Sir, it 
is too early to ask for average return. 
Le. us not be too much in a hurry. 
When I say that the return is plough-
ed back into the enterprises. the 
averale return is liven in the depre-
ciation fund. in the reserve fund and 
in th. dividend which they declare. 
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That is what is d'me in all the under-
takings. Shri Mathur last time ana-
lysed some of the things and sug-
gested that those which have gone in-
to production and which have run for 
two or three years in useful activity 
are the units where we can have 
returns. You can ask Shri Somani 
Ilbout the position in the private sec-
tor_ In the private sector also, private 
indusLrlC" started three or four years 
ago enjoy development rebate and 
development deprl'ciation which is 
being ploughed back and it is only 
after four or five years, In the fourth 
or the fifth year that net profits as 
d:vidends arc, shown. What I am 
mc·rely trying to ~  is !hk judge 
us harshly-do not judge u.-lcni('ntly 
ec ~  we ask for no quurter; but 
judge us int.e'lligent·y, judge us by 
'analysis and by comparison with any 
private sector undertaking of a 
simiiar type'. That is m~  challenge to 
the wh"le House about every project 
that we have undertaken .Ilt'luding all 
aspects like normal pl'Ofits, cost of 
productioll and efJicicncy. 

Shri V. P_ Nayar: That is exactly 
what Wl' are saying. 

Shri Braj Raj Sln&'h: Ask Shri 
Somani. 

Shri Bimal Gbose: In the explana-
tory memorandum. the Finance Minl!-
tel' gives certain figures and they 
create an impression which does not 
vcry much add to the credit of the 
public sector undertakings. When 
Government themselves show two 
dlfferent figuf(."S, where do we stand? 

Sbrl MaDulihai Shah: We stand like 
this. Those who are interested must 
read every literature on that partIcular 
project. And project to project ana-
IY5is is better thn" those awe.atea, 
because those e e~ are made lor 
people who do not have the time or 
leisure or feeling to eo into the de-
tailed working of all public sector 
undertakin,s. My hon_ friend, Sbrl 
Bimll! Gbase, can ,0 into it and show 

o~ e  what the Hindustan Machine 
Tools is doing, what the Nahan FOUD-
dl'v is doing what the Hindustau 
l~c c l  at 'Bhopal is doin, or what 
the Hindustan Antibiotics is doln,. 
And I can assure him on behalf of 
my colleagues, either in this Ministry 
or in the other Ministries, that we 
shall give all the facts B.nd figures, 
because We want to be educated, we 
want to be better-infonned. 

Mr. Speaker: I undl'rstood the hon. 
Member to say that there was cliff-
erellC'l' betw('('11 the flgurell supplied 
by the han. Ministers. Both thc' han. 
Milli:-;ters are interested in this 
matter. The Finance Minister is in-
teres:ed in showing to the House the 
p o.~pec  of getting money from the 
puhlic' seclor, which c'an be added to 
till' I'(,V(!!lUI'S of the State. As a 
mattl'r of fa('t. in East Europl'all coun-
tries, Communist countriE'.'I, they arc 

~ l 1  to avoid direct taxation alto-
gl'lher and they depend entirely on 
thl' pub! ic sector p o ec ~ to get reve-
nues for the State, Now what is the 
amount that cRn bl:' jot from the 
Jlublic ~e lo  As th(' Ministcl' 01 
Commerce and Industries lS interested 
the Financl' Minister is equally in-
teres:ed in shOWing a good proftt, 
and that is perfectly understandable. 
But the figures do not tally. Han. 
Members ~ naturally n e ~  in 
knowing where we IItand. 

Shri V. P. NaJar: The Finance 
M:nistel' has stated that the return is 
only '05 per cent. In fact, the whole 
campaign againllt public sector under-
takings ill done, especially by person. 
like Shri A. D. Shroff, quoting the 
ftgure of the Finance Minister that the 
return is '05 per cent in the public 
!lector undertakingll. And that is 
exactly what Shri GhOSt! was abo 
complain in, of. 

Sbrl Mu ...... Shah: There b no 
contradict.ion be,ween ~ two and 
we know how to reply 10 Shrl Shroff. 
The hon. Kember mutt allo try to 
reply to him. u I am irJ'1q to do, 
and that i. as tollcnn. Aa you baft 
ri,htly ltated, the I'lnanc:e MInister 



10349 Demandl APRIL 10, 1981 for Grants 10350 

[Shri Manubhai Shah] 

could give only th:: aggregate of the 
n'l.ional investment in the public sec-
tor and the national return by way 
of dividends, depreciation and reser-
ves in their OWn total aggregate. 
Now, here is an analysis to be done: 
wh:t' is the reservebuilt up by each 
enterprise, what is the depreciation 

'"jed for .... 

Shri A. C. Guha (Barasat): The 
Finance Minister's figures do not con· 
tain anything about depreciatiqn; they 
hne dealt only with the profits made. 
But shri Shah is taking these reserves 

also. 

Shrt Manubhal Shah: As I am say-
ing, we are alI agreed on this point, 
83 hag been rightly remarked, that 
the contribution by the public sector 
undertakings to the national exche-
quer in the Third Plan will be esti-
mated at Rs. 440 crores. Sir, just 
now before you came here, I suggest-
ed that it is our belief that perhaps 
it would be bettered by another 
Rs. 50 crores in the Third Plan. So, 
Ih. lotal aggregate contribution by 
way of reserves, by way of deprecia-
tion, by way of eRmings by these 
publil" sector undertakings, to the 
country and to the national exchequer 
will run to R!:. 500 c o ~. These 
flgures are those which clln be check-
ed up by individual a'nlysis of each 
project, and if the ~ e is arriv-
ed at thesp figures VI ill not vary at 
all, whether the' fll!ureS have been 
lupplied by Ihe i-inance Ministry, 
~l Ministry or our Ministry. 

Mr. Speaker: Is there any industry 
in the private seclor which declares 
no dividend? Here we are talking of 
only reserves and rt'serves without 
any dividend. 

8br1 MaDabhal Shah: As you very 
well know, Sir, there are many 
private sector undertakings which 
have not declared any dividend for 5 
or 10 years because of their flnancial 
policy. We are not merely interested 
in showin. to the House the declara-
tion 01 a !I per cent or 10 per cent 

dividend, which We can very easily 
do. Here it is our object to develop 
the industries to a certain extent. 
provide for reserves, provide for the 
repayment of loan:;, provide for in-, 
terest on the sinking fund and the 
redemption fund and then arrive at 
the correct figure. Those of the pro-
jects which have come ot age have 
already started declaring dividends. 
Then I was saying about. the public 
sector undertakings that particularly 
the year 1960 has been remarkable in 
the growth of some of the public 
~ec o  undertakings. 

In this year we completed the 
major heavy drugs project of which 
four units arc being started very 
'Soon. When they go into full 
production these four projects will be 
yielding life ·saving drugs to the eX-
tent Of Rs. 30 crores. One is in 
Hardwar near Rhishikesh. That is 
for the antibiotics. It will make about 
140 million mega unots of penicillin 
'and about 90 tons of streptomycin and 
100 tons of teracyclines. The second 
is in Sanatnagar which is going to be 
one of the biggest drug projects of 
its kind in the whole of Asia. That is 
a synthetic drug, project which will 
b(' developed there at the cost of Rs. I" 
crores to Rs, 15 crores. That is in 
Hydel'abad. San'atnagar is a suburb 
of Hyderabad. The third is for surgi-
nl instruments and medical [j'''l\in r'CS 
which is being develol' 'Il n' Madras. 
The fourth ill in the Slale of Kerala. 
My hon. friend, Shl'l Nayar, whenever 
he talks of Kerala, forgets those pro-
jects which we have started there 
He gives only the debit side At 
Naryamangaiam in Munnar District 
we are starting a phytochemical pro-
ject which will be producing alke-
loida. This I mentioned because the 
House has been very much concerned 
about the growth of these drug 
projec's, 

We have prat"tically completed pre-
liminary preparations f.);' l'll our Third 
Five-Year Plan projects 6uring 1960-61 
that is. dOing the year just gone. 
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The House knows about the heavy 
machine building plant at RllI1chi and 
the coalminlng equipment plant at 
Durgapur We have finalised the ex-
pansion project of the heavy machiD.e-
building pTant to the extent of a com-
plete manufacture of one steel plant 
of a minon ton capacity when it 
goo.> into full production. In the 
eoal-mining project at Durgapur 
we are also undertaking the expan-
sion from 30,000 tons to 45,000 toDS 
which will include not only the coal-
mining equipment and other minerals 
mining equipment, but also mineral 
oil equipment to which the House ill 
very much devoted. It will include 
the m n c~ e of exploration rigs 
drills and various other sypes of drill-
ing equipment required by the 
Ministry of Mines and Oil for the 
purpOse of exploration of mineral 
o Is. That is a very important project 
and that is why I drew the attention 
of th(' Hou.'e to that 1 would nol 
take too much time of the House in 
describing that. The heavy machine 
tools project to which We were look-
ing forward has also been finalised 
and is being established in the Heavy 
Eng'neering Corporation. 

Then I was suggesting about the 
location of Rilt', There has been a 
continous compl~ n  from various hon. 
Members that so many States are not 
being looked after. If the House will 
kindly go through the location aspect 
of these projects, it will be realised 
that excepting the steel plants and 
those industries which were ,really 
based on heavy transport or bulk of 
local raw materials, all the other 
Pl"Ojects art· being distributed In a 
fairly even way. Th'.lt j, our dtocl.lTed 
policy. namely that we should avoid 
industrial complexe3, where they have 
grown. in the location of the public 
sector undertakinlS. That is why we 
establillhecl the machine tool project 
in the Punjab. the Hell'YY Electricaa 
~ going to be in one part, IOmewbere 
in the south. and the other one in the 
north. Out of the two Instrument 
projects, One is bein. ftnalised and 
the other is still bein. ne.otiated. 

Again, one of them will be in 08. 
State and the other in another Stat •• 

My hon. senior colleague and I ha •• 
been assuring throughout the country 
that during the Third Five-Year 
Plan period every State is going ~ 

have the establishment of a major 
public sector engineering undertak-
ing. I cannot do anything better than 
that. Therefore I would like 
and humbly beseech hon. Membera 
that the atmosphere of "economic 
diVide" jn which each one is arguing 
to get a project for his State o ~  be 
avoided and we should try to pull up 
the national character of these public 
sector undertakings, whether they are 
located in Bengal, Punjab, Maharash-
tra. Gujarat, Madras or Andhra. The)" 
IIT(! national projects. They are not 
some regiona1 a&pirations to be saUl-
fled and we should not create on a 
good and tremendous thing like that 
something like an internal feeling of 
irritation and bitterness, becaule 10m. 
of liS have become so much pres-
5urised trom all parts of the coun-
try. There is from every State, de-
putat.ion after deputation, reprB!len-
taUoll aner repre'Belltation and mis-
representation after misrepresentation 
of various types of thin.8. Evel')' 
time a newspaper says that the hear 
vy electrical plant has alrCfldy been 
located in lome State, another State 
comes forward and Bays whether that 
is correct. We say, "It ill wron .... 
Then they say that it 15 Weely to be 
located in their State. Alain, ano-
ther friend wants it to be contradicted. 

Only last week we bad the expel-
ience of some very senior friends of 
our5 coming from om' p'lrt of India. 
The moment they wt'nt out ot here, 
they su,lested that there wall a very 
good chance of that being located 
there. Previously aome other State 
people came. e ~o e L want to 
s(.'t'k the co-operation of thi" House. 
In the loeation of these public lector 
undertaking. WI' have to be very 
vigilant. The nation has to build. 
The Statf' ri only an intqnl part of 
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the nation, As long as the House is 
assured that the proof of the pudding 
is in its eating, I am trying to test 
ourselves out not merely by . oral pro-
mises If you find that every project 
is o~  to be located in a dispersed 
manner avoiding those places where 
already they were lucky due to 
various reasons to get heavy indus-
trial undertakings in the public 
sector, I should welcome and request 
the co-operation of this House in 
avoiding regional tensions On the loca-
tion of the:o;e public sector undertak-
ings. 

Now I come to one of the basic 
things which has been agitating the 
minds of most of the Members, that is 
the indu"trial policy of this country, 
Sil', in this regard I have already 
dealt with the investment in different 
industries and their products. But I 
would like to give some figures to this 
House so that they may appreciate 
the tremendous investment that is 
going on in the industrial sector in 
this country. 

Sir, in the First Plan, in the public 
sector the investment was Rs. 60 
crores. Against that, in the private 
~ec o  it was Rs. 330 crores. In the 
Second Plan, as we go along, the 
public sector investment expanded to 
an additional Rs. 720 crores-tl\llt is 
twelve times more progress, more in-
vestment in the public sector, as com-
pared to Rs. 850 crores in the Second 
Plan in the private sector. Due to 
the deliberate policy accepted by the 
party in power, towards the ,oal of 
sociaUsm, the publie sector dominates 
the industrhll activity and We have 
oriented the investment from Rs. 60 
cl'ores in the First Plan to Rs. '120 
crore;; in the Second Plan. 

In the Third Plan, as the House 
know!!, the public sector investment 
is going to be about Rs. 1,550 crores-
my own estimate is that it may go up 
by another Rs. 100 crares, as against 
n5. 1,200 or Rs, 1,300 in the private 
sector. As 1\ matter of fact, as the 

House. knows and if they read the 
complaints of the Federation, they 
will realise that the private sector it-
self thinks that the dominating role 
of the public sector is established in 
this country, We are happy about it 
and I want the House to be happy 
about it and to speak from the house-
tops that -we are deliberately taking 
this step to see that no concentration 
Of power, no concentration of wealth 
takes place in this country by a deli-
berate policy of investment in the 
public sector. What can be greater 
proof-sixty crores of rupees of in-
vestment in the public sector in First 
Plan, Rs. 720 crores in the Second 
Plan, and Rs. 1,550 crores in the 
Third Plan, as against Rs. 330 crores 
in the private sectOr in the First 
Plan; Rs. 850 crores in the Second 
Plan and Rs. 1,200 to Rs. 1,300 crores 
in the Third Plan? 

These figures are outside the power 
projects. Power is an integral part 
of industry. Previously, before in-
depenclence, every private industria-
list was obliged to put up his own 
power station. Therefore, investment 
was coupled with power. In regard 
to power the progress has been 
phenomenal in the public sector. In 
the Fir,;t Plan Rs. 260 crares was the 
investment in the public sector in 
power, which is the raw material for 
industries, as against Rs. 42 crores in 
th(' private investment in electricity. 
In the S('Cond Plan Rs. 460 was invest-
ment in power in the public sector, 
as again.;t Rs. 65 crores in the private 
sector. In the Third Plan Rs. 1,040 
crores is the investment in power in 
the public sector as against Rs, 50 
crores in the private sec:or. 

Therefore, the basic instruments of 
production and the ool~ of economy 
are remammg in the hands of the 
community so that we can work as 
the iuarw and sentinels of the public 
rood and the good of the c:ommuni:y. 
This I wanted to bring out as the first 
point, that is the dominating role of 
thp public sector whit'h is pres(:rlbed 
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in the Industrial Policy Resolution of 
1948, more elaborated in 1956, and 
which has been unshrined in the 
Indian Constitution that we shall try 
to subserve the interests of the com-
munity as against private interests. 

That is the first phase and I would 
not like to elaborate upon it. That 
is number one. 

Then, Sir, the next question relates 
to monopolies. My hon. friends, 
particularly on thE' Opposition, are 
never tired of talking of monopolies. 
Where are the monopolies in this 
country-monopolies in the economic 
st'nsf'? Let us not ('onfus£' the indus-
trial bigness or what the Estimates 
Committee perhaps put it industrial 
empires. 

Shri Dasappa (Bangalore): That is 
an e p c~ on IlSE'd by the Govern-
mrnt itself. 

Shri Manubhal Shah: In wh.ich 
Ministries? 

Shri Dasappa: Monopolistic tenden-
cies. The desire have monopolistic 
tt·ndenciell is the policy of thE' Gov-
ernment. 

Shri Manubhai Shah: Not industrial 
empires. 

I am merely isolating the two parts. 
"Monopoly" is an economic term that 
is used when a commodity is corner-
C'd or l'rmtrolh'd by an industrialist. 
a group of industrialist;. what is 
cal1('d a earteJ or combination of 
difTerent :ndustrialists in a country. 
And that '., why in England and in 
the United States measures like the 
Anti-Sherman Act against monopolies 
and cartels came in. In the British 
House of Common3 they brought in a 
Commission on monopoly. Because, 
political and social consciousness in 
tholle countries came only atter the 
economic development had taken 
ph:':. ror:unltl(·lr for us, even thOUlh 
we missed the chance of hliltory In in-
dustrial development. the social eon-
sciou5ncss and political ('onJciousncsII 
here has ,rown. ha.; almost forerun. 

at a much taster rate than economic 
devt:lopment. Therefore, the Bou.se 
has been vigillant, public opinion in 
this country has been vigilant, and 
We have tried and avoided practieaU, 
all monopoly. 

1'7 hn. 

I will analYse the situation about 
monopoly. In paper, in cotton tex-
tiles, in sugar. in chemicals. in any 
consumer n ~  then' is not a 
;,inglL' r,roup which owns mon~ than 
3 to 4 per cent of the national pro-
duction. 

Shri M. I.. DwlvedJ (Hamirpur): 
What about vegetable producta? 

Shrl V. P. Nayar: What about 
cement? 

Shli Manubhai Shah: I will come 
one by one. It hon. Members will 
bear with me, 1 will acknowledge 
what is there and try to refute only 
that whiC'h is not correct. 

I was saying with rl'gard to the 
production of the bulk of the consumer 
goods in the country that there is not 
a single industrial unit or industrial 
housl'-and the names Rre already 
familiar to bon. Members here-
which owns more than 5 per cent of 
the national production. There are 
four expectations to this. One was the 
Metal Box Company of India manu-
facturing containrrll: And J Rm glad 
to inform the House that due to thp 
Industrial Development and Regula-
tion Act--of which tht!re l!f no para-
lelI in the whole wurld as for as 
o~ l philosophy is concerned. because 
it has given alI the biting teeth and 
all the instruml'nt!! to our country's 
government to see that devl!'lopmft'lt 
i,l carried out in a particular direc-
tion-the production of this Ketal 
Box Company, which at onE' time ft'I-
joyed almost a monopOly In thr matter 
of contain,.n, hal today been reduced 
to 20 per cent of the national pro-
duction We hav,. IicmlleCf. with a 
d('liberate view. new n ~ ouuldl!' 
this particular ('ompany. to IIt'f! that 
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80 per cent of the p o ~ on goea 
to other units. 

The next is ACC in regard to 
eement. Historically the House is 
aware how the ACC came into being. 
It was a combination or a merging of 
four Or five houses. At the time of 
Independcce and particularly in 
1951 they controlled 64 per cent of 
'he national production of cement. 
By a deliberate licensing policy of 
seeing that new enterpreneurs are 
always encouraged as compared to the 
established ones, their share has been 
reduced to about 39 per cent. I can 
a Sure the House that during the 
Third Plan it will be reduced to less 
than 25 per rent. Because, it has been 
our definite policy, particularly after 
the 1956 Resolution. to see that every 
time a new enterpreneur comes, we 
live him preferenre in the matter of 
industrial licensing, whether it is for 
cement or for any other type of pro-
duct, as far as the social policy is 
eoncemed. 

Then. the third commodity was .... 

Shrl lIeda: How much .~ ACC 
expanded? 

Shrl Manubhai Shah: In the total 
o ~ capacity we haVe expanded from 

~ 1 million tons to 8.9 million ton'';;; 
and ACC has e~ n e  from 1.9 
million tons '0 3.B million tons. This 
is very small. Otherwise it would nol 
have ,gone down from 64 per cent to 
39 per cent. 'It is simple arithmetic. 
You have me "ely to calculate It. What 
I have been trying to draw the 
attention of the House to was that it 

~ our deliberate policy that conti-
nuously We license units outside the 
established one. 

Then. thE' thi'rd one was WIMCO. 
WIMCO was the main producer or 
almost the soh," producer of matches in 
this country. We brought in differ-
ential excis('. A.B,C and D clas,es of 
units were encouraged; 19 big or 
medium-scale units were encoura,ed. 
witb the result that the production 

eapaci1y of WIMCO has been stagna-
ted during the last five years and 
production of about 16,5 million grosa 
matches, outside the 22 million ot 
WIMCO's has goge to the n'on-WIMCO 
group. What I want to plaCe before 
the House is that from 100 per cent 
we have brought it down to 60 per 
cent; becaUse the growth of this ~ 
not fast, the consumers do not need 
so much matches. But a.:; we increase 
match production more and more, I 
am giVe this assurance that we are 
seeing to it that these big units are. 
kept away. 

Then the only group which is still 
going to be handled is indu ~ l 

gases, about which Shri V. P. Nayar 
has been mentioning from time to 
time. Even here we have licensed 
fourteen new units to see that in thl.' 
next two years-industrial gas is not 
an important item of national 
economy, so we should not be over 
obsessed with it. but even there we 
are trying to see---that more neW" 
enterpreneurs come in &nd produce 
industrial ga;;es. 

Shri V. P. Nayar: May r ask a 
question? Why is it that in the U.K, 
lhe Commission on Monopolies and 
Restrictive Practices made a specific 
enquiry about the holdings of the 
British Oxygen and Acetylene Co., 
if it was not such an impo:'tant 
product? 

Shrl Manubhai Shah: We have al-
ready seen that. As already mentio'l-
ed. the pattern of social development 
in the UK was diffen·nt ~~ the 
historical o ~ ;., Incr., Hf'r" we 
brought into existence a conscious 
House: We had a CO:1 « :OllS rl!"lia-
ment which had been wedd(,,({ to 
socialistic philosophy and to sep that 
the common man came to the forf':. 
That is why no p ce ~~ n  is po~
sible. We are all apinst any type of 
monoply in this country. We ~ l1 

tolerate no growth of monopolies at 
aU. and if a anybody tries to do any 
mischief by undercutting, by driving 
the enterpreneurs out of the market 
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by trying to dump hi:; goods, or 
wes to so arrange the price struc-
ture tor a while that the 6ther people 
Ilave to  close down or tries to 10 
price-racket by controlling the 
maximum production of the national 
economy, then we take measures to 
,uard against them, and the House is 
more aware of that than perhaps any 
Jl'oup ot people that in these various 
indu.>tries-----barring these four in-
dustries, where also systematically we 
are trying to avoid monopolies-we 
are trying to see that monopolies are 
.voided. 

AD Hon. Member: What about the 
Imperial Tobaccos? 

Shrt l\lanubhal Shah: So. having I 
alea1t with the. first point, namely, the 
role of the private sector, I now 
('orne to the second point namely Ihe 
powers under the Industries. (Deve-
lopment and Regulation) Act. I konw 
that some han. friends think of in-
dustrial licensing as the only w:lrk 
under the Industries (Development 
and Regulation) Act. Nothing is 
fal ther from the truth than that. In-
dustrial licen.>ing is only a minor 
function under the Industries (Deve-
lopment and Regulation) Act. It is 
thC social philosophy beh:nd it. the 
l'ontro! of prices, the control or ~ l

• bution mach :nery, attempt to 
that a regional balanl'e of develop-
ml'nt is con'inuously achiev('d-the!le 
are some ot the major objectives of 
that Act, and that is what we are tr)'-
ing to achieve. Thill is the major role 
of the Industries (Development and 
Regulation) Act. Now, I come to the 
third thing regarding n ~ l big-
nes!!. This bigness can be very menac-
in,. We are all against this bigness. 
But I should also try to take the lIym-
pathy ~  the House 0:'1 this. namely, 
that we have launched upon a massive 
programme ot industrialisatiOn \\'h 'ch 
will be very telllng to the House 
, jf I suggest that the total investment 
in tb. industrial leCtor. that is. the 
total manufacturing induitry sec lor 
al the be_inning of Independence \\ .• ~ 
lb. '799 Cl'OI'ft. but at the end of tht' 
Third Plan-I would not like to 
give the ftlUrel In respect of tbe Fint 

and the Second Plans-it ia rOin, to 
be of the order ot as. 5500 cl e~. or 
11 may be. little bigler than Ba. 
5500 erore.. So, here is the com. 
parison to be drawn. When the 
national cake grows, it is the per-
centage or thE' proportion ot the 
national cake to the original dimen-
sions ot the unit that this House has 
to keep in mind. There is a 
certain arriount of inesl'apable enter-
preneurship-skill, better manager-
ship and better organir.ation and skill 
which we have also to deploy in the 
service of the nation, without every 
time being afraid of a lew individuals. 
After all, what strength have they 
got? We have got all the powers legis-
lation here; We have all the powel's of 
policy-making here; and we have all 
the paWl'rs of ,investment and 
finance with a dominating public 
sector, and with d:scrimina1ory and 
regulatory type of legis1ation. If 
we do not deploy the skill of the 
Birlas and Tatas in putting up an al-
uminnum plant, for instance When it 
is allowed in the private sec't(Jr, when 
by the deliberate polic.v of investment 
we have tried to put the maximum 
mOQ('y of the country in flhe public 
sector, then We are only the poor('r 
lor it; there are many sectors which 
we have to leave to the pr:vatf' 
sector; therefore, if we divert th('m 
to other ftelds n~e  of 10 papt'r 
plant, or cotton mills or sugar 
factories Or chemicals, l'ement, rayon 
etc, which the new enterpreneur.q can 
easily take up, since these require less 
skill and less managerial ta '('nl and 
less resourl'es, then, there i. nothing 
wrong aboul it. Therefore. I 
would submit that wh'lt" we II Tf.' 
all against this bigneu, and we are 
trying to avoid the bigneslI, we 
have taken two deftnite Stepll which 
militate against thil growing l nell~. 

The ftrst is thai in all the wt'lI-
devt"Joped indu.'1trie; like cotton tcx-
tilfO!>, jute lex il(':, t'('ment, paper, 
lIugar. rayOn and heavy chemicals fOIl'. 
I'tc if has be('n Our polky to avoid 
any of Ihe exilting houses; thOle' who 
have got si7.able investment in the.w 
n ~ e  get very few licences. As tar 
~ posllible. We have avoidPCI them. 
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In the future, we are going to be 
more firm on this tha t when these 
well-established industries come up-
and their list can be widened-we 
shall try to see that the new entre-
preneurs, and those who do not have 
units in the particular industry are 
encouraged as compared with the 
others. This is one measure which 
we have taken to avoid bigness. 

Somebody has circulated a photestat 
copy as to who owns how many fac-
tories. Half of it is wrong, because I 
know it from facts that these picersnh 
copin. at least sometimes try ~1 create 
an atmosphere of Macarthylsm in this 
country n~  any healthy growth of 
(>conomy and try to run down our 
~ c philo<;ophy of industrial develop-
ment and do a lot of harm. That has 
got to be avoided. That is what I am 
pleading with the Hou,;e. Our porey 
is that We are not allowing these b;g 
industrial houses to become bigger, by 
letting them have more of those 
industries which are wE'll-established, 
to the new enterpreneurs who would 
be wekomc. 

Then, the second point is this-about 
indu!ltrial licensing. I would request 
the hon. Members to let us have a 
single instance when an industrial en-
trepreneur of a new type-whatever 
be the definition of new-has be&n re-
fused a licence. I take pcrson:!l es-
ponsibility on this. to go into every 
caSe where a new enterpreneus-what-
evt'· the definition, you might say he is 
in sugar he 's not in cotton or he is in 
cotton a'nd no~ in paper-has applied. 
We art' encouraging them. whenever 
the licence comes within the possibili-
ties of foreign exchange. Sometimes 
due to capacity We may have to refuse 
a licence and say neither the new n:lr 
the old will be given a licence. But, 
when a licence is possible. always a 
newcomer is given preference--prt'-
ferential treatment-and no refusal ~ 

compared to an established house. 
'These are the preeautions that we are 
taking 

The fifth point is this. I placed 
before lh{' HOllse 4 point.. There are 
r .... lIv R nillars of industrial policy-

as I would like to call the "hexagon of 
industr'al policy"-of this country. The 
fifth point is intensive and widespread 
development ot medium and small-
scale and ancilliary :ndustries. The 
House will be pleased to know that 
during the last few years the new 
units that have come up in the 
small-scale and medium industries 
-are 48,000. Shrimati Renunka Ray 
stated that as against 2,000 units in 
the large-scale industries licensed in 
1960, the number in the small-scale 
and medium-scale group is 48,000. I 
must ment:on that these are not units 
which come under handicrafts, khadi, 
or coir Or silk but th03e which are of 
u mechanised type of small-scale and 
mt,dium industries. 

As a matter of fact, Shri Mathur is 
very keen on small-scale and medii-.m-
scale industries, more keen than '\ome 
of as. W t' have stretched our:;elves to 
the' ut.most. And the Chief Control-
h-r's ullicc is feeling all the pressure 
as to where to get foreign exchange 
for these Sma:l Industr' es. It is no 
qlll:stion of langu:shing us Shri Braj 
Haj Singh pointed out. It is no 
qU{,5tion of languishing. It is a 
qUl'5tion of giving greater and greater 
help to the medium -and small-
scale industries. We are working for 
it. We are devoting night and day and 
the officers of the State Governments 
and the Central Government by 
various measures of p omo o~ of 
small-scale and ml'dium-scale indus-
trics are encouraging them in order tl) 
devirsify enterpreneurship, to decen-
tralise economic holding and to make 
the distribution of wealth and economic 
power in a large number of people, :13 
much as possible. 

Shrl lIarisb Chandra Mathur: What 
is the foreign exchange you have made 
available to  th(' small-scale industri('s 
during the last 2 years? 

Sbri Mamabbal Shah: I hav(' not 
got t.he total at it. If I can say . 
(Interruption). I can find it out and 
let him know. At one time, I had 
made an exercise and for all sectors 
of dev('lopment of o~ types of 
small industries the total canle 
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to Rs. 63 crores. But I do not vouch-
safe for It. It can ~ properly looked 
into. It is a much more tremendous 
'. amount than what it was 5 years back. 
It is at least five or ten times. 
Ch. Ranbir Singh knows it and Shri 
M. C. Jain had asked for this in the 
last meeting of the Small-Seale Indus-
tries Board. I know that figures re-
lating to small-scale sector and indus-
tries like non-ferrous metals and rayon 
and various o~ e  types of components 
have gone up considerably. (Inter-
ruption). 

Shrimati Renuka Ray: What about 
the raw materials for them? 
Shri Mannbhai Shah: After all, we 
are moving so much faster now that 
even the policy-makers have been left 
behind. The new enterpreneurship in 
the country is growing much faster 
than what the policy-makers could 
think of. What is to be done? But 
that does not mean that we are defeat-
ed or are being defeated. We are 
accepting the challenge. That ~ 

why 10 million tons of steel is 
being planned. Much against the 
wish of the private sector, we are 
insisting on 10 million tons of crude 
steel and 7' 5 million tons cf finished 
steel in the Third Plan; and that is for 
the small-scale, the medium-scale and 
the large-scale indus:ries so that more 
and more raw materials are fed to 
them. 
The sixth point was thf' I'h'lnnelisilltt 
of higher skills, of engm{,ers, techni-
cians and skilled workers and compe-
tent managf'TS from the traditional pri-
vate Industrial classes to more difficult 
lines of pr.J<iuction, that is, of capital 
goods machine tools and industrial 
machinery. Now, We are trying to lee 
that while we discourage them in the 
traditional lines of well-established 
industries of conllumer goods We try to 
see that they take bold enterpreneur-
Ihip in their hands, and prove tlult 
entrepreneurship is entrepreneunblp. 
If the scheme is simple enough, thl"fl 
where II entrepreneurship? There 
must be real enterprise. That is why 
we have appointed a Development 
C01Dlcll for Machine Bulldiq 
Industry durin, the last fortnilbt 
ander the chairmanship of our Addi-
tional Secretary to see that industrial 

machinery, capital 10ods, plant and 
equipment arc fabricated. to the 
maximum in the Third Plan. 
.n the brochure wh:ch we are soon 

publishing, we have pointed out that 
the industries already registel'l'Ci and 
approved, both in the private sectur 
and in the public sector, would manu-
facture between ~. 450 crores to 
Rs. 500 crores worth of industrial 
machinery per year dUl'ing the next 
5 years. Therefore, I would only 
repeat for the information of the 
hon. Members that Clur industrial 
policy is really a six-pillared, hexa-
gonal-type policy with the domi-
nating role cf the public sector, num-
Ix'r 1, the power of the Industrit'S Act 
to prevent growth of monopol e~. num-
ber 2; and to SL'(! that in well-develop-
ed industries thl' industrial bigness is 
avoided, to bl' constantly watchful that 
no singl{' group rl.'slIy enjoys any 
sizable segment or percentage of the 
national production, to givl' lIew lmd 
positivl' preference to the new entrants. 
Tht.· fifth is the intl-'l1sive devclopnwnt 
of small-scale, l'ncilliary and medium-
scale industries. The sixth ill the 
c l ~ on of higher skills and 
managerial functiom to more difficult 
t'nterpris('s, This is the six-fold 
approach and the House will appre-
ciate that the danger of industrial 
bigness is rt.'8l1y not as big or 
as monstrous as is sometimffs 
dt'picted to be, Yet, I would be the 
last person not to caution the Huule 
that this is a menaCe which Wt' an' 
trying to fight out and it will rl'quirr. 
all the sympathy of the HoWIe and ull 
the support C-'f the public of this coun-
try to see that no conrentration of 
wealth takes place in undu(' or wrong 
hands far too much, whl"ll it may br. 
impossible for us to control thete 
sinewlI of power and pelf. But at the 
same time, I must seek the bletlsingll 
of the House to see that no n-atlonal 
obsession of industrial bigness i. 
created when we talk 01 industrit'W and 
we do not forget the basic Itructure of 
the national economy and merely MY 
that the net result of OUr indl»triaU-
saUon u that five or ten people have 
become richer or twenty or more-
people bave become btuer. In modern 
technology, all ~ countrtCii ar ... 
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going to run much faster than the less 
developed countries. So, in our 
country those who have got better 
means of production and better skills 
of function will definitely go faster 
th'an some of us who are pauperised; 
we do not have much of resources and 
naturaily those will go slow. But our 
aim is to cast a wider net of en.tre-
~ene p in the lower and middle-
Income groups so that the wealth of 
this country is properly and more 
equifably distributed. 

. Some of the points raised by my hon. 
fflends . were regarding the National 
Industnal Development Corporation. 
It has really a historical past. In the 
year .1954, the Government was really 
worried that the Industrial Finance 
o~ on of India was not in a 
posItion to help the modernisation of 
the two king pins of our national in-
dustry, namely, the cotton textiles ard 
the jute textiles. It. W:lS my :-;enior 
friend, Shri T.  T. Krishnamach3ri, wh,) 
thought of the National Industrial 
Development Corporation. We arE' 
grateful to him that he cOllceived of 
this instrument specifically, : n the one 
hand to prepar!' projects for the public 
sector undertakings and secondly for 
modernisationlrehabilitation of the' cot-
ton and jute textil!' industries. The 
IF.C., under its Charter because it is 
a statutory corporation: cannot grant 
le·ans more than 50 per cent. to any 
industrial enterprise and secondly. it 
cannot grant loan on anything but a 
first charge; that is the whole of the 
corpus has to be ~o e  and two 
directors have to stand guarantee to thE" 
I:F.C. That was a statutory Corpora-
tion. Now, the National Industrial 
DC'velopment Corporation gives loans 
for modernisation to weak units. 
almost up to eighty per cent. in some 
cases and we are giving loans as a 
second charge. My hon. friend. Shri 
Radhelal Vyas, knows that in the case 
of a very  very old mill in Ujjain we 
had to go to a much greater extent 
and accept a second charge. We 
'bad accepted that in "Il number of 
eases. Tts speciftc purpose is to have 
the 511 cotton textile mills and 112 Jute 
Mills modernised. In thia country, 

fifty per cent. of them are really old 
types of junk. As I said before, the 
oldest industry in this country has the 
privilege of having the ol e~  
machinery in the world. Sometimes, r 
am shocked; it should really be the 
most modern machinery. My hon. 
friend, Shri Somani knows that the 
oldest industry,-cotton textiles-in 
this country, claims to have the oldest 
machinery in the world and plants in-
stalled in 1850 or 1885, Platt Brothers, 
Tweedley and Smalley type machines . 
old types of junk are still operating; 
it is more than a shame; it results in 
high costs to the country's economy 
and, therefore, We want modern·sation. 
The House should have commanded 
us that we should follow Britain's 
example in going still further to see. 
that these industries are modernised 
'as fast as possibly by trying to rende. 
such assistance which is necessary and 
'I can assure Shri Somani that it is very 
much in our minds and we have not 
used empty words in the Resolution. 
We want to see that mere and more 
eflorts are made by the National In-
dustrial Development Corporation and 
the Government of India during the 
Third Plan to modernise as many cot-
ton mills which are old and d;lapidat-
ed as possible. Practically 65 per 
cent. of the jute mills hav(' alreadv 
been modernised and 35 per cent. ~
mains and we hOoPe that within tYin 
years it should be possible to moder-
nise them. In the case of cotton tex-
tile mills, the process is long. I wnuld, 
therefore, request him and thf' (" ).ton 
Text;le Federation of this cou'-"y to 
give us the fullest c:')-operation and to 
see that in the case of these weak 
units or badly managed units, we push 
out the old management and bring in 
the new management. We have today 
any number of authorised controllers. 
Practically, we have taken over 18 
.mills and We are prepared to take over 
more if necessary. The House will be 
,lad to know that every mill which we 
·have taken over has earned a profit 
after we took it over. (Interruption.)· 

. ~ ~ ... -n.ure (Patan): What 
about the Sayajee' Jub:}ee Cotton ¥llll, 
Sbidhpur! 
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Sbri Manubbal Shah: We just do not 
want to add to our work unneces-
sering. If the Jubilee mills is bad, 
we shall examine it and we are 
certainly prepared to look into it. 
But what I 'am saying is that in order 
to modernise, we would secure the 
strength from this House and we would 
;go to the utmost length, even to 
displace a management that is 
incompetent, in order to see that the 
modernisation of the textile mills 11 

undertaken. 

Sbri Harish Chandra Mathur: The 
House is always for it. 

Shri Manubbal Shah: The House is 
always for it. Only, I want the appre-
ciation for the N.I.D.C. that proper 
-evaluation of its work has been done 
that whatever is not p()Ssible for any 
credit ('orporations of this country ha,; 
been attempted by the N.T.D.C., with 
many faults here, with many weak-
nesses there and with many drawbacks, 
and by getting morl' strength cut Ilt 
the experiences of the past. 

Shri Basappa (Tlplur): Is it neces-
sary for the Minister lobe the chair-
man of the N.I.D.C.? The Ministry can 
look into the matter and then the 
matter may come before the Minister. 
But if the Ministers themselves are ~ 

chairman and the vice-chairman of tht· 
body,. . .. 1n e p on.~.  

Sbri Manubhal Shah: We are not 
-en"amoured of the chairmanship. As a 
matter of fact, the Cabinet is taking" 
decisi::n very som1 about the chair· 
manship. I will be glad to be relieved 
and: can speak on behalf of my senior 
colleague also in this matter; neither 
he wants to be the chairman nor I to be 
the vice-chairman of this Corporation. 
What We are seeking to do is to 
modernize and rehabilitate the C'Jtton 
1ext!1e industry and the jute textile 
indus:ry through the mf'chanhm of 
1his Corporation. If We as chairman 
or vice-chairman have not done well, 
we are sor:')' for it and we aN' prcparl'd 
to vacate. (Interruption.) 

SUI Ib-... : What I meant .81 
tha ~ the MiniSter should eorne Into the 
ptcture ultimatelY. The Mlnl,Uy 

should examine the wh"le thing and 
then the Minister could be in a posi-
UOIi to see to it. That is what! want-
ed to say. Not that I have no faith 
in the Minister. I have all faith In 
our Ministers. But I wanted that the 
Ministry should scrutinise the whole 
thing and then the matter mllY come 
before the Minister. 

Sbrl Manubbal Sba: This is a 
matter of opinion. But, when it was 
conceived, it was thought that it would 
be better to have the Minister himself 
as the chairman to give a push to this 
developmental public sector under-
taking. In this connection, it I 
am not disclo3ing anything, I am 
tomorrow laying before the House 
the latest report of the N.'I.D.C. 
What I am trying to tell the HouSt 
now is that during thele four yeaN-
during the two and a half years of It I 
active working-we ourselves hav!: 
processed about 14 public sector unQ(!I'-
takings which have already been UII-
plemented. Three more a1'l' un.'., 
consideration like phosphorus, alumt-
nium and heavy structural and plates 
and vessels. Out of the 19 projecU 
which We undertook, 14 have already 
gont' into the ftnalisatlon stale lind 
corporations have been set up. In 
another three or tour, we arl" trym, 
to ~ee that in thl! next year th(' public 
sector undertakingll come into bf'!n,. 
It is only in the case of one or two 
others like ra)':n grade pulp that we 
do not find any interest and We arl' 

n~ to Jtive them UD. For the relit. 
all the public sector undertakings that 
we took up have been worked out by 
the N.I.D.C, 

Shri 1Iaappa: The crloticilm WM 
that the directors have drawn lar,l' 
amounts, and therefore, I made that 
remark. 

Shri MaDabbaJ Shah: There is no 
corporation in the world where, 1t a 
man sits as a director, he is det.rred 
from takin, it. He does not partici-
pate, and we have allO ,lveD aD .. -
planation under section 299(c) of the 
Companies Act. We will be ,lad to 
rive more explanations to the EsU-
matel Committee. We art' fer, 
~ e l to them tor bavin, cautioned 
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us on this, which was already in our 
mind. As a matter of fact, I know 
personally of a case where the direc-
tors themselves have told us, "We 
would rather not take this because we 
are sitting on the Board." The per-
centage comes to about 19.4 or so, ;t.; 
given by the Estimates Committee. 
But we are coming across mills which 
ar(' So bad that perhaps none of the 
so-<,alled big industrial houses-I do 
not really want to wound them·-
would want them. The number of 
weaker units are about 200 Or so 
who must go in for modernisation. 

I was coming to the National Small 
Industries Corporation. I am grate-
ful to Shri Harish Chandra Mathur 
for having drawn our attention to it. 
He knows'; there is a partial sort of 
understanding between us that he 
raises it here on our behalf! 
(Laughter). I am glad to say that 
the NSIC has received another Rs. 50 
lakhs, and this mmning the Chief 
Controller has given this money to 
the small scale sector. But I can 
tell my hon. friend that Rs. 5 crares 
more are coming at the end of this 
month, because of the DLF loan for 
whil'h we had canvassed and which 
has taken a long time. Now, we are 
assured that by the end of this month, 
an agreement will be signed in 
Wash'ngton and the National Small 
Industric3 Corporation will have 
money which will be double of what 
they ever got in any year during 
the last three years. Therefore, 
we are grateful for the blessings 
of the House, and I may tell him that 
it was one of the wrong impressions 
which perhaps he had, namely, that 
nothing was given. (Interruption). 

Mr. Speaker: Order, order. Let 
him proceed. 

8bri Maaubhai Shah: Rs. 75 lakhs 
were ,iven at one • time and Rs. 24 
lakhs were given at another time. 
So, while this is not quite commen-
surate with the demand,-not that we 
eompletely starved them out-we did 
live them about Rs. 99 lakhs. And 
another Rs. 50 lakhs have been civen. 

Now, I would like to give a little 
description about the work done by. 
the NSIC. This single corporation' 
in the m l ~ le industry has up till 
now bought On behalf of 4,000 small-
scale units about 10,000 machines. 
I hope the House will appreciate this 
work on the part of this corpora-
tion, which is struggling to come into 
existence, to draw up the specifica-
tions, to place orders on foreign 
countries and to get the machines and 
deliver them to the lar ge number of 
small entrepreneur3 in the country. 
If yOU see some of the entrepreneurs 
who have rcceived NSIC machines, I 
think the blessings that they have 
received would far outweigh the few 
complaints, which naturally arc there 
and which we are trying to remove. 

Shri Dasappa: It has not got a good 
house to accommodate it. 

Shri Manubhai Shah: Then, are 
various economy committees. We 
had a circular from the Finance Minis-
try that we should avoid more money 
being spent on construction. That is 
why we an' still sitting ill the old 
house, We are trying to house them 
better. 

Talking at NSIC, would also 
mention about the programme of 
small-scale industries, because the 
Corporation does not really promote 
more than 2 per cent. of the small-
s(,ale sector. For small-scale indus-
tries, we have other powerful instru-
ments such as industrial estates. Some 
friends were asking, why don't you 
establish industrial estates in rural 
areas? I want all their co-operation. 
Here is my friend, Shri Mathur again, 
who has enabled us to establish four 
rural industrial estates in one single 
district Pali-in Pali, Rani, Sumerpur 
and Phalna. I have been tellina my 
hon. friends, Shri Ajit Singh Sarhadi 
and two other en~~emen who refer-
red to this, that if they take interest 
in these rural industrial estatell, it 
can be done. ~ l nl a rural 
industrial estate is not an easy job. 
I t is one thine to provide the money 
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tnd another thing to attract good en-
.repreneurs to the rural areas and 
nake it a success. Out of 120 in-
lustrial estates. ~ en in regard to 20 
'ural industrial estates in the rural 
Ireas undertaken in the Second Five 
{ear Plan, we have experienced quite 
I lot of difficulties-difficulties of 
>ioneering. difficulties of removing 
.he inertia from the rural side, etc. 
rhe entrepreneurs are more reluct-
Int to st·art ind.ustries in the village 
lreas. But I can say that if every 
individual Member of this House 
~ e  interest in this, not only shall 
{ole establish 100 or 200 rural indus-
lrial estates, but we have a very 
1mbitious pl4>gramme of what Elrf' 
:alled work sheds. We want to es-
~ l  about 1000 work sheds in the 
Third Plan in the villages through Our 
Ministry and the Community Deve-
lopment Ministry. 

I must caution this House that this 
IS a very  very difficult thing. It is 
easy to take the horse to the trough 
but it is difficult to make him drink. 
It is well said, "Why don't you plan 
so many industrial estates in the 
rural an'as?" To plan it, to sec that it 
works. to spe that the entrepreneur 
works in a competitivl' manner with 
thl' morc well-developed environ-
ments in the urban areas, is to some 
extent to revise and reverse the pro-
cess of industrialisation. It has got to 
be done in this country. I for one, 
Shri Shastriji when he was with us 
and Shri Reddy, all of us are really 
wanting to see that village industries 
and rural indusl.rialisaUon become 
our sheet-anchor during the third and 
subsequent Plans, because there is no 
escape from it. Unless and until our 
villages, where darkness prevails, are 
shown some light by industrial and 
l'Conomic activities, we cannot take 
modem technology and science to the 
hearth and home of every village in 
this vast country of ours. 

About these six boards, there was 
mention as to how long shall we 8ive 
rebate to khadi, what is being done 
in the handloom sector. why coir and 
silk are not being extended to some 
areas, where they may be more fruit-
ful, as Shrimati Renuka Ray said, etc. 

135 ~. 

I may mention that the khadi indus-
try alone has produced in the last 
ten years almost 5 to 6 time.i thl' pro-
duction when it started. When Bapu 
was with us and we were wedded to 
the philosophy of khacH not only as 
an economic enterprise, but as a 
socia! and political weapon, wc pro-
duced in his country not mort' than 
Rs. 2 crores worth of khadi. But 
today dUl' to the activities of the 
Commission and the Board, the pro-
duction has gone up to Rs. 13 crores 
to Rs. 14 crores. As Shri Vaikunt Lal 
Mehta said in Ernakulam, they em-
ploy 15 lakhs of people part.-time and 
whole-time and 1 lakh of people in 
the village industries. Shri Patil was 
taking a little objection to Rs. 91 
erores being spent, but We have to 
view it in the context of the human 
welfare. It is a social insuranct" 
which the country is providing to the 
economically weaker sections of our 
p('opl('. How are the Millions of people 
in this country, in the rural areas to be 
provided with work and income unless 
it is done through the mechanism, 
through the instrument of these decen-
traliscd vlllage and cottage industries. 
TherefoJ'(', I would rather urgf> that 
there should be more pressure on the 
Government in this connection, to lee 
that more and more funds and or-
ganisation is provided in tnt' fleld of 
these six boards. If there are weak-
nesses we have to Iwt them right. 
We are not going to tolerate any 
weakness. The handloom .ector today 
iii providing employment for more 
than a million hand loom weave". 
According to our ft(Ures, there are 
1'2 million handlooms on the t'C)-ope-
rative basis and about the same 
number out side the co-operative 
fold. In the handicraftK spctor more 
than 9 lakh people are en,aged in 
different handlcrafts. The sin'!e coir 
indus'ry in Kerala provides employ-
ment to 8 lakh people. This ia the 
vista, this ill t.he social and economic' 
background of villalt" and lima II-scale 
industries tor whlcb no rebate and 
assistance ill too much. 

As a matter of fact, it the HOUle 
examines the economic rebatf' and 
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protection given by the Government 
even before independence and now to 
big sugar industries, cotton textile 
industries non-ferrous metal indus-
tries and 'others every year, it will be 
quite revealing. Every year I come 
to the House for giving protection to 
newer and newer units. What is the 
quantum of economic rebate and pro-
tection given to such units compared 
to the paltry sum that we are spend-
ing on village industries? It is a 
very very small amount. We are 
aiainst waste. If there is any waste 
anywhere, if any hon. Member draws 
our attention to it we shall certainly 
take action. 

Shri Dharmalinram: What about 
tbe raw film industry? 

Shri Manubhai Shah: The hon. 
Member comes from the Madras State. 
I am very glad that he speaks 
English because 1 can converse with 
him. A company called the Hindus-
tan Photo Film Company has been 
already started with its headquarters 
in Madras State. Land has been ac-
quired in Ootcamund and perhaps in 
November, 1962 We shall be putting 
on the market the first rolls of films 
produced by that factory. After two 
to three years of full production it is 
expected to prodUce Rs. 4 crores to 
Rs. 5 crOl'es worth of positive and 
other types of photographic, X-ray 
and cinema films required by the 
country. That is going to be a very 
major cnt('l"prise. I hope my hon. 
friend will take notice of it, so that 
it may not be said that his great 
State was neglected in the location 
of the various public sector under-
takings. 

Befure 1 close, 1 want to dl'aw the 
attention of this House to one more 
basic fact that even in the field of 
industrial co-operatives we have made 
good progress. The total number of 
industrial co-operatives in uur live 
register during the last seven years 
is 19,000. Some hon. friends men-
tioned that co-operation in the indus-
trial sector has not been properly 
attendt>d to. I agree that much more 

needs to be done, but there are 19,00()O 
industrial co-operatives in the small-
scale sector which are on our live 
register. They include the various 
handicrafts, glass as in Faridabad, 
handlooms or the various types of silk 
in Shri Raghunath Singh's consti-
tuency etc. 
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Forty-seven sugar co-operativcs have 
already been established, most of 
them in Maharashtra. I was sur-
prised, therefore, when Shri Patil 
mentioned that the growth of sugar 
co-operatives has not been satisfac-
tory. As a matter of fact, we can 
congratulate the State of Maharashtra 
on the very bold stand it has taken 
dUl'ing the last seven years. Since 
the time Shri Morarji Desai was the 
Chief Minister and subsequenUy dur-
ing the time of Shri Chavan, the co-
operative sugat' factories have been 
put on a firm position in the Statc of 
Maharashtra and othcr States are 
following it up. He was mentioning 
about the distillery. It was the State 
Government who told us that they did 
not requir(' the distillery, in the co-
operative Sector: they were really 
more interested in the basic stuff and 
that they had no objection in the 
distillery being established by a pri-
vate gentleman, whom the Govern-
ment of Maharashtra recommended. 
So we gave the licence. Therefore. 
there is no question of any favouri-
tism or discrimination against the co-
operative sector. 

Before 1 conclude, I want to place 
before the House only one more fact 
and that is about the question of 
training and designing. 'No han. 
friend really touched that aspect. 
which to my mind is the most basic 
thing as far as the mdustrial 5('('tor 
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is concerned. Therefore, very soon 
my colleague, the Labour Minister, 
with out full co-operation is bringing 
a Bill--I had the privilege to be the 
Chairman in sponsoring it-to see 
that with the co-operation of Indian 
industries a legal compulsion is 
brought on all private sector indus-
tries and public sector industries in 
the country to train from y(!ar to 
year persons in thc different cate-
gories of foremen, skiJied workers, 
unskilled workers, higher engineers, 
middle managers, and all sorts of 
technicians in a compulsory way. 
Therefore, not only do we build our 
present but also we do not neglect 
our future, because it is on the loco-
motion of trained personnel that the 
future indllstri:tlisntion and economic 
dev{'lopment of this country epen ~  

and that is the vpry great aspect 
which w(' hav(' taken into cnnsidera-
tion, particlarly for the private sector, 
and also for the public sector. In the 
publie sector. we have enjoined on 
every public sector undertaking that 
it should set' to it that not only the 
personnel required by it is trained 
but a trained reserve is created of 
10, 15 or 20 per cent. extra for their 
own expansion or as contribution to 
the industrial sector of this cOlin try. 
If hon. Members have enough time, 
they can go to Bhopa I and see how 
one of the biggest single training shop 
in the whole of Asia is working in 
Bhopal. There !Ire some 3,300 young 
engineers. some of them certiftcate-
holders and some of them double-
graduates, and they are working like 
live-wires and we are proud of it, 
As a result of their competence in 
training, the A.E.I., the British col-
laborators in Bhopal, werl' pleased 
last year to agree that the production 
of Heavy Electricals should be raised 
from Rs 6i crores a year to Rs. 50 
crores a year and a contract has been 
signed, and that is due to the train-
ing programme which has created 
confidence in the foreign entrelJre-
neurs that they can collaborate with 
us on this. 

We are laying great strt!1lS Bnd em-
phasis on designing, becaur.l.' it is not 

l e ~  that the industrialisation of 
this country has always to be pro-
vided for with technical know-how 
from foreign countries. Personally, 
to me and those of my way of think-
ing, nothing is more degrading than 
to run about the whole world to calch 
or capture some technical collabora-
tion for each project. It is not n!l 
simpll' as all that. The wholt' ya;na 
of industrialisation cannot be accom-
plished by somebody running up to 
America or Gt'"rmany or Japan from 
this country or our buying the tech-
Ilical know-how of some foreign 
industrialist on somt' terms. That is 
ncc'cssary for a while: In t1w incuba-
tion stage, in the gestation pl'riod of 
the industrialisation of the economy, it 
is inescapable. But th('re is a stag(' 
where self-rl'liance on our technical 
knOW-how becomes necessary and it 
is here that WI' are tryml:\ to build 
four national institutes of machine 
df'signing. One of t",'m is in Runchi. 
The othpJ" one is proposed to bl' built 
in Bangalore for machine tools. Two 
morl.' are under contl'mplation. on':! 
for hf'avy t')(·dricals and the t)t1wr 
for structUl'al and plate vessel works 
industry. With these ~o  national 
institutes. aided by thl' designing cells 
in every public sector undertaking 
and major private seclor undl'I'tak· 
ings, which will all be harmonised 
logethl'r, at. thl' end of five or ten 
years we shall get our own young 
Indian likilled engineers, who will 
not bl' inferior to their ~omp o  in 
any part of the world This is lIot 
my opinion alone. eln~ my coun· 
trymen. I might be a Iittl,! partial to 
our own young Indian cn ~. This 
is the opinion given by the German:l, 
by thl' Russians, by the Czechl'S by 
the British and by the Aml!ricans 
who haVe sel'n our yOlJng engineeJ's 
at their work as under-studies, how 
capable, how imbibing in ski11, how 
ready to absorb the training in !lciencl' 
and technology are the Rverag(' 
Ir1dian.'!. This Khows .,omdhinll of 
the bright future of the modern in-
dustrial economy of .~ counlry and 
that ill why this training and lJUIr.hine-
designing prolJ'lUlUllell art' bl'ing 
undertaken on 9 vast scale-. 
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lShri Manubhai Shah] 

I cnme to my last point, and that 
is about the profitability o[ enter-
tlrises, to which Shri V. P. ~  

irew attention day before yesterday. 
1 may ~  tnat he has in this ca3t:, 
as he always ~~  read the fll'st page 
(Ind on~e  the second. This is the 
very Bulletin of the Reserve Bank of 
India .... (Interruptions). I am saying 
this beause I have seen it on many 
occasions. 

Mr. Speaker: I think the hon. 
Minister said that he reads tile first 
page and forgets the ,>econd. He 
must read the second also before he 
forgets it. 

Shri Manubhai Shah: That is the 
peculiarity of my hon. friend. He 
reads it but does not want to tell it 
to the House. Here is iJlC first stage 
from which he read. Just on the 
reverse of it is the actual state of 
affairs. He has compared the gross 
profits in 1950 and 1958 which is 
given in Table No. 1 of the, Reserve 
Bank of India bulletin. 

Shri V P. Nayar: If I may inter-
rupt him, I did not use that. I was 
reading from the survey of the cor-
porate sector. made by th(' Company 
Law Administration.I'he very page 
from which I was reading rplated to 
net profits after taxation. 

Shri Manubhai Shah: The statistics 
are sometimes very damaging and 
they ean b(' misll'ading, and this is 
one of thl' instance, before the House 
where the Company Law Administra-
tion report. On which the Reserve 
Bank has compiled the statistics be-
fon' us·-I am reading from them-
shows the same figures whieh he has 
quoted. What they havc done is this. 
Now I will try to explain it if he has 
not seen ~. a, he says. Otherwise. 
I thought h£' has sE'{'n it. but did not 
want to tell us. 

The real point is that the gross pro-
fit in 1950 and in 1958 is what he says. 
but what he ~ ~een is the pro-
ftt in relation to ~l l employed. 

In the last ten years all these indus_ 
tries have had 200 or 300 per cent. of 
new investment and actually the pro-
fitability for capital employed, after 
deduction of tax, has gone down. I 
would only mention some figures to 
the HOUSe so that han. Members may 
be aware Of what this really is. 

What Shri Nayar has done is to 
quote the index numbers of profits 
that have been given in the Reserve 
Bank of India bulletin based on the 
Company Law Department studies. 
The same article which is entitled 
Index number of industrial profits 
however contains another table giving 
the index numbers of the ratio of gross 
profits to the total capital employed. 
On the basis of this table, the index 
number of profitability for all indua-
tries was 93.2 in 1958 as compared to 
] 00 in 1950. As a matter of fact. the 
new invcstml'nt has not yet become 
ripe enough to have earned more pro-
fit which would be a legitimate return 
to the investor. We should not try 
to denoune£, the-investor and his hav_ 
ing grabbed large profits. When he 
was speaking I could se(' its effect 
on the House, namely. is it that the 
profitability is 300. 200 or 180 per 
cent? Actually. as happens in every 
('ountry because the period of gestation 
is there, there is 7 per cent. less 
return on the overall total capital em-
ployed in differen.t industrie6. I am 
not taking the time of the House in 
narrating the individual industries. 
The Bulletin also gives the-index for 
individual industries in which a 
different profitability is shown. This 
is only wbth respect to his complaint, 
namely. that thp industrialists are 
running away with the profits and that 
the industrial m ne ~ are minting 
money of which the Government is 
not aware. We are fully conscious or 
it. The Company Law Administration, 
as my senior colleague wiJI elaborate 
tomorrow. intends to do more !:tudies 
on the inter-company corpora'e invest-
ment and also on thp profitability and 
profit!' with relation to diffprpnt houses 
and industries. 

I am very thankful to the House for-
the indulgence shown to me. U I have 
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exceeded a little the time allotted to 
me, I can only say that I wanted to 
place before the coun·try through the 
medium of this HOUSe that the indus-
t.rial economy is passing through a 
very, very dynamic phase. That. dyna-
mise phase requires the nourishment, 
blessings, goodwill and understanding 
not only Of this House but of this great 
country of ours also, so that this pro-
cess is not thwarted by some jargons 
being thrown against us and the pro-
cess is not retarded by some of the 
forces being converted into monstrosity 
or by ~ome sort of misdirection of the 
national effort and national thinking. 

Sbri Ramesbwar Tantla (Sikar): 
Mr. Speaker, Sir, J must thank the 
hon. Minister of Industry for his fine 
speech and the picture that he has 
placed before us. Th£> public sector 
and the private sector have expanded 
in a big way in the country during the 
last several years. I listened to the 
names of places, like, Sanatnagar, 
Hardwar, Madras, Kerala, Punjab that 
he mentioned but I find .that there was 
no mention of Bikaner or Silear. You 
~  that there was no such name men-
tioned. When the country is expand-
ing in such a way, all the States must 
get their share. It might be that 
there are less roads, railways, or 
pow!'r, but one has to put up with 
them. Even those difficulties have to 
be considered. A propol'1tionate de-
velopment Of industry should be made 
in all the States. If the head is big 
and the Ipgs are smaJI, one cannot 
walk. In the same way, if the head 
is small and the legs big, they will be 
called as elephant legs. 

Then I was disappointed to see that 
although the hon. Minister of Industry 
had given the figures of loans given to 
the textile and jute industries by the 
NIDC, nothing had been mentioned re-
garding the tea indU5'try. In the last 
two minutes the hon. Minister said 
about the tea industry. but we were 
disappointed. For the last three years 
the tea industry is wanting some loaDS 
and the Govemment always say 
that it is under consideration. I 
would req\le8t you that there must be 

a time limit to 'under consideration'. 
It may be one year, onc and a half 
year or two years, otherwise they 
should say, "No, it is not. under con. 
sideration." When the textile or jute 
industry can get crores and crores ot 
rupees from the NIDC, I do Ilot under-
stand what is the reason and where 
is the snag that the tea industry is not 
getting anything from the Govern. 
ment. FOr the last two or three years 
they were saying that the Tt'8 Board 
was examining it. I do not know 
what rt'port the Tea Board has given. 
Now they say that the Reserve Bank 
is examining it. But not a pie hali been 
given to the tea indu!ttry either by the 
Tea Board or by the Government. I 
would request .the hon. Minister, when 
he replies to the debate tomorrow, to 
tell us why the tea industry alone 
should be treated in a different man-
ner. Very often fertilisers arc not 
made available. There arc no credit 
facilities for the industry. The Hous(! 
will appreciate that tea is our biggest 
foreign exchange earner, but jf the t('a 
industry is neglected Iik(! this, our 
foreign exchange earnings will go 
dO\\-n. 

As regards jute industry, the hon. 
Minister was pleased to say that renD_ 
vation of the jute machinery is being 
done. I am in the jute trade fol' the 
last twenty-ftve years. Why is it that 
our jute trade is in a very' bad way? 
We could haVe had jute at RH. 110 a 
bale from PakJstan. But we had to 
purchase our jute at Rs. 2110 to as. 300 
a bale. When Paki.'!tan jute was selling 
at a lower rate it used to be Imluggled 
from Pakistan to India every year. 
But this year, on account or a wrong 
poJicy pursued. Indian jute Is going 
to Pakistan. I would like to tell the 
hon. Minister that Indian ~ ill being 
smuggled to Pakistan all the pricl' tllerf' 
Is R8. 65 to Rs. 70 as against our price 
of as. 52 Per bale. 
Jute is one or the bigge.t foreign 
exchangtod earners. IMplte of it we 
sold our jute goods cheaper than Pak-
istan to America. r askl'd 8 question 
or the hon. Mtn1ltet, Ia8t week about 
thls. But e~  he ... veo W88 
that that was not the cue. I would 
11kf.' to tell him that that is the case. 
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[Shri Rameshwar Tantia]. 

Pakistan jute goods got a better price 
from America than oud goods. We were 
forced to sell our goods cheaper than 
Pakistan just to get a good name. 
Pakistan is a bigger grower of jute 
than us. How can we sell cheaper 
than her? 

Then there are certain malpractices 
going On in the jute trade. Last week 
or the week before last some people 
were under-invoicing, that is selling at 
a higher price and preparing invoices 
at a lower price. The time at my 
disposal being limited I do not wish to 
cla,borate upon this. All that I wish 
to impress upon the House is that our 
biggest foreign exchange earner like 
tea has been neglected. In regard to 
tea, I would request the hon. Minister 
when he replies to the debate to-
morrow to tell us what the policy of 
the Government in regard to financing 
Of tea industry is. It is just like jute, 
textile Or engineering industries. 
There may be difficulties in the way. 
But if t.hey take a sympathetic view, 
tht·y ('an certainly solve them. 

In regard to jute, there is a Jute 
Forward market. But so many 
changes are being madl' in it, that 
one does not know what the position 
is. 

Then, Sir, I was listening to the 
~peec  of Shl'i V. P. Nayar day before 
yesterday. He referred to big busi-
ness houses. I was trying to find out 
what he exactly had in mind when he 
referred· to big business houses. The 
biggest business houses in India might 
perhaps have a turn-over of Rs. 100 
crores a year. He should. however, 
appreciate that there are business 
houses ill other parts of the world 
having a turn-over of Rs. 500 or even 
more. What does he exactly mean by 
the term big business houses? 

Shrl V. P. Nayar: I meant by Indian 
standards. 

Sui Rameshwar Tantla: Why do 
you not have a limit of Rs. 200 crores 
or Rs. 500 c o~  he knows a .-if Of ~  ~ sold for Rs. 150 
in Russia. . 

Shri V. P. Nayar: Does the bon. 
Member know what an ordinary 
worker gets there? 

Shri Rameshwar Tantia: Whether it 
be big business houses, or small busi-
ness houses, whether it be from the 
public sector Or from the pri'kte sec-
tor, goods should be made available to 
the consumer at reasonable prices. 

Again. I wish to congratulate the 
Commerce and Industry Ministry for 
their big achievements in the last ten 
years, and I hope that they will con-
tinue in the same way. 

'1' ~ ~  1f," ~  

~~el 1 ~~  Ofgi'f ~ lITi1i1'hl ~  

v,f)7 ~  lih/:iT ifiT ~ it. ~ .q 
~  v,fl;; fl:f:;rr< ~ it. Jl'rJf.r 7W'fT 
"ITWIT ~ I 4' ~ c 4'<R7 ;ir ~  

it ~m. ~  it .q qf,,;rr. 4'<R7 if; 
3i'l7 ~ fCf'ITT ~1 1  "fJWfT R 

~ 11  ~  lfAifT ~1  f'f.' ~  

f'lw.t ~  l:f'TI it 'lfi'1if.' 4'<R7 ;; 
~ it. 9 1 ~ ~  lll~ sn;r 

~ ~  'q''fi'fT fqf.T;r f "t7ln ~ Ofil' ~~ 

if; ~ n::r. ~l  9;1)7 ~ l 

OfF; g I f;1i ~  ~ fit; 1 ~ it ~ 

0lT'1 'Tifnl ~~  it ~c ~~ 
ifiT ~ "iT 'q')T ~ ~ 

~ ~  ~  it W ~  it Illti 

~~ ~ fJl'qrlf ~ ~  ~ ~ 

I!lT I ~ qt;{ Of tit if; ~ ~ ~ 

~ fifi -:mit ~ ~ !foT ~ I ~  

lfT'T ~ {If ~  fifi ~ ~ q'ql if 
~ 1  flRT lfO<: ~ ~ 'tiT ~~ 
~ ~  ~  {If qr ~  fifi ~ 

.., ~ trofc !fiT ~ ~ """ ~ 
~~ m~ ifiT ~ ~ ~ ~ 
w m (Ifro 1 ~ ~ ~ tt 
~ t I mf.:r ~ q'ql if; ~ 

Ifo1 ~ ~ ~ {If ~ ~  ~ 
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f'fi ~  X ~ it ~ ~  ~~ 

;r ltirqit ~ Ifft ~ I ~  if; m-r 
'flq-~ ~ ~ ~ ifiT ~ 

~~ ~ tiT ~ X «\1'1 it ~  

~ ~m1 if; ~  ~ ~ ~~ 

~ ~  m Xo ~  .-liB ~ 'tim 
llJ'Tl::T ~1  ~ it ~  ~  ~ I 

~ m ~l ~ ifiT 0) X ~l 

if; ~~ ~o  ~  tm t I ~ HXl, 
it ~  ~ ~ 000 ifi' ~ tfli ifiT 

~ ~m  'iT qi! ~ ~ H'i, 0 

it ~ ~ 0  0 if. ~ m if.T ~  ~  t I 
Ii· l ~ JJTOfOT i fif. ~~  ~m  

llrr{ ~~ if; ~ m~ 'fiT ~  

~  ~  ~ 'fiT ~  ~  ~ ~ 

~ ~  ~ 11m i I ~  tJfT 
'r. ;rrl!f ~  ~ ~ JJT"RI ~ l  fif; 
'.:fiT i'f<F ~ ~~ if; ~ ~ l ~~ 

',;1 fif'fTur Oftf .~.~ ~l  flfi nu 
~ ~ ~~ it ~ ~1  ~  ~ 

l1~ .  if; ~ ~l ~ ~  "fiT ~ l ~ 

~  ~ ~ ~ fif. ~ ~ 'fU 
"f7'ifitT if.T i I 

~ Sf'fll', ~ ~  ~m 

c ~l  l ~ it ~~ fCfifiT;r 
<f.T 'it ~ ~ t ~ ~ ~~  

',;irli ~ iJ1.4"'tf.r. ~ if.T ~ 'PT 
'fTOfT ~  ~  ;;fnTj ";r ~  trrr ~ I 
~ ~  ~m  ~ " fif. ~ 
~lm  ~ i W 'lft ~m  rn 
~ ~ lJ(91f it ;it ~  t ififi';f ~ 
fr. JfT1J ;rrq-~ ~  ~  fflln fit> 
~l  ~ ~  it iJ?:;.r !lIT ~  

'1lJ1t i m'l:lfi if; ~  if Am 
'3'( Trof ~ it ~ ~ W 1J.i01f 

fr."fOfT it ~ i ? 31'"' Oifi it!"T 
'1.'1'T jpfrt mlf.t "' ~  1R <w. ~ 
~~ ~ ~ f1r. ~ ~ ~ 

~o 'ftik .. tm ~ ~~ ifiT 
~ .  1J:;;1'l ~o ~ q 1f1n', ~  

ifiTlf ~  mr I wr (R ~ ~ 
c ~ p1~ e l e 1 ~ ~~ if ~ 

~ ~ ~ ~ (T m m 'fI"im" 

tn: ~ ~ Sl'Tmrif m ~ ~ If1fT 
~ ~ '{U q'!fr:JIT ~ ~  ~  1 ~ ~ 

~~ ~ ",1fT fifo l ~ ~ ~ 

it ~ l~ ~  ~~m 

~~ ~ i', ~  ~ IIiT1f ~ "'1lr-""" 
~ pr i ~ ~  ~ ~ Sfltir"( !fiT 
~ fit; ri w ~ Sf'rrnr-f ~ ~ t I 
~ ~ ~ ~  ifiTlf ~~ ~ i 
~ ;;rf ~ ~  ~ ~ ~  ~ 

l ~ ~ ~1  I iflA ~  ~ .. ~ 

:( ~~ \l ~ .., ~ ~ ~ ~ it 
~~~ ~~~ ~ 

~~ ~  ~ it ~  ~  ~ ~ 

~ if $':w it. ~ q: ~ 
~  ~ flti' ~ '1ft iiIi ~ mw-r 
n ~~  t c ~ ~ ~ .  '11: ;r«f 
l!fI'( ~ I irU '"'" if c ~ Ifo'roIT ~ 
IImfT fif. ~  ~ ~ cr,; q);;f 

, .. 
. ~ -n: Oft" ~  ~ I 

*,'T ~~ ~ w;ft lliOO'1rr 'ff 
f!fi ~ ~l  it ~  ~ 

;;f'frit ~ of ~ ;rr;;f ~  ~ 

If.1f ~ Of(Y rn ~ ~ l~ 
~ .  it irrr ~ pp.  ~ W '3"I'if; 

~. l  qT 1l Ifo''-~ P flfi ~ 
~ it 3Ii '1ft ~ l  "' ~ m 

itt ~.~ ~  " ~ To'I'it 'fTf..,. 
~  ~ flr. 'rTt ~ it ~  l ~~ 

~ it ~ erR ~  if 
~  ttif 1:fIJT I itT ~ Sfr" ~ ~ 

~~ q'tT ~ ~ iAT it ~ 

~ ~~ .ft .~ ~ ~ I 
~ ~ ~ ~ it ~1 . l~ 

~ lI'R'T ~ ~ ~  IJTIfi 1frAc 

m if mt ~ 3I'Rft t ~l  iAt 
~ 'fT1f ~ tit =rrr 3I'Pft ~  

.". 7fK ~ r,,: !.fIT-t-! .rf:!7: 
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~ mm ~ ~ Cfll't] 

~~  ~ ~~ ~ t m.: ~ 

~l  ~~  ~ ~  ~ I ~ ~~  

~~ ~ ~  r.r.rr ~  ~l ~ I 
l ~ <iT q<rfu;r. ~  ~ r.r.rr ~ ~ 
~ . . ~ ~~ cf,T ~  ~ 'q"R ~~ 
~ ~ :q;;ff'IT ~  ~  ~ I n~e 

4ifl7 <iT ~ ~l ~ ~ :q;:r W 
~ 'q"n-~  :qrf; <it ~ cr.<:f o ~ 

"f.7 ;rcr.a-T ~ I ~  "fit <iT troff<i<f. 

~  it 1J),11T ~  ~ "fp: ~ "fiT 
~  9;fT 'F"TT ~ I 'q"q'if ~ "fiT 

~~ n  lq'fll' ~  ~  t I ~  ~ ~ 

c ~ ~~ "fiT ~~  ~  ~ lI' f,lf,{ 

'1;IT.R'fllT ~ <iT ~ lo  ;r.rll'lf rn ~ 
f(in; 'TiTf.;rer. ~ l  ~  ~1 ~ I 

P.;if. ~ if&!" ~ l  ~ ""<it<: ~ ~ 

'ifR ~ G7.1T;;f "+iT ~l  ~ ~ 

~e 'q"1<: .~  ~ ~e ~ ~ 'ifR 
l~ m"Cf) ~ ~~~  ~  "FT 

~ ~  ~m  ~ <iT ~l ~ lffT T:f."lf 
~  ~  ~ ~l ~ ~  ~  

~ ~ ~~ ~ .  "('filf "+I"T ~ ~ 

~ if ~ .rncr. ~ 1~ ~ <iT 
~m ~ ~ p.;if. ~  ~  <11(1' 

~ I n;'f.' ~ <iT ~ . ~ .~  ~ 

~ ~  ~ l ~ ~ . ~ ~m  

it. f<iC!; ~~ ~ ~~ ~  ~ <iT 
~~ ifT(f if,T ~ '<.1Wr it m 'fiT 

~ ~~  ~ ~  

~ ~ ~ ~ m ~ c ~  

~ ~ it '*'" I ~ ~  ~11 lo l 

~~~  

l~  ll' ~ ~ .~ ~~~ ~ 
fiil"lli IfiTofT ~ ~ I ~  ~~ 

~m ~ ~ m P.;if, snW: ~ ~ 
t ~m ~m~ 
~ ~ ~ ~ m ~ 

~~~~~~~~  

~ ~ Iil'RT ~ it ~ 

~ ~ <r.m: ~ 'q"fcr'fi ~  '(iift ~  

~~ ~ I ~c 4 ~ it c; ~ 
~~ ,,;r ~  (iqrt ~~ ~ , .. 

IIr"o ~ ~  ~ ;:rrll 
~ 7 

~. 

""t m ~ ~  '"' : n. ~ <iT 
~~  g ~ ~~~1 ~ ~ I ~~~  

~ 1 ~~ "J1nllT ~ \.!I ~ ~ ~~ Ita 
~  Uor.r ~  ~ m.: ~ it ~~ 
~ ~ ~  ~ ~  'i jfT ...-.rr{ wf 
~ I lfl ~  ~ 4 ~ it ~ I 
'4' -q"lr ~ it lI'f. ~~ ~m 
~ ~  ~n~ ~ ~ ~  crq-l 
it it ~  g ~ f.l;;:r tfllT "+IT '3 ~  

~ . ';I."{r 'fiitf;rcr ;r, 3i'R ~ 

'ifTlI'T ~ 'iff;: ~ ~ i-\I{ 1'f'm'f 
*T ~ ~ ~ ~ I ~  'fiT ~~ 
<it lI'f, ~ fif. l ~~ ~~ ~ m  

~~ 11 ~  v:r;:rT ~ ~.  ~ 1t \mit 
l ~  ~ ~  ~ ftR(fr 

"IT om ~ I 'jf"f f,lf "qif, c ~ cr.r 

""r ~ . ~ 'if1<: ~ ~ ~~ 'i;JfT 
",t if&!" ~  ~  ~ <iT 'f ~  :qTit 
it; ~~ ~ o~ ~m~ "+I"T ~  

~ ~  f", 'Efi?JfT .". ~ ~ ,  •  , 

acw ",,,,, : 'if"f 1f1";folfq 
~ ~ "+I11fGT ~1  ~ I 

~ ~ lftf 'Pd : 'if"+l"T at 
~ ~ ~  rt i ~ 'fill' if 
~ ~ flRC '4' m i;n ~ .. 

wsw ~  If· iflI'T ~ ? 

I wanted to call the hon. Minister; 
tomorrow it will stand over for the 
Minister, But the han. Member may 
continue tor 10 minutes tomorrow. 
And, then. I will call the han, Minister. 
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Silri P. C. Borooah (Sibsagar): We 
did not get a chance. 

Mr. Speaker: I am sorry: I would 
have called many other han. Members. 
But the time has been allotted; we 
have tried to extend the time also. 

18 hrs. 

DEVELOPMENT OF CALCUTTA 

Mr. Speaker: We will now take up the 
half-an-hour discussion. Shri Auro_ 
bindo Ghosal. 

Shri Aurobindo Ghosal (Ulubel'ia): 
)11'. Speaker, Sir, the reply to Starred 
Question No. 397 of the 28th February, 
1961 given by the hon. Minister of 
Planning is very vague and it raises 
11 feeling in our minds that the Plan-
ning Commission has not been able to 
grasp the importance and the emer-
gency of the need for the development 
of Calcutta. 

Sir, I do not know if thl'y have re-
alised that the Doomsday of Calcutta, 
a city which is still the biggest city in 
India from the point of view of size, 
population and earning capacity is 
near at hand. This is not my predic-
tion but the prediction of the expert 
committee of the World Health Or-
ganisation, that if no immediate step 
is taken to develop and renovate the 
city of Calcutta, then it shaH have to 
face extinction in the next ]2 yean. 

Neitner the supply or water, 110r the 
drainage or the sewage system is 
scientific and modern and e ~ 

enough for the highly congested pop ~ 

lation. Twenty-five per cent. of the 
people of Calcutta live in slums and 
less than 10 per ccnt. of the people 
live in good houses. Six lskhs of peo-
ple live on the footpaths. There Ilre 
about 5182 kutcha latrines and 60,000 
to 70,000 families have no latrines at 
all. Tne total population of cows and 
buffaloes within the municipal limits 
is about 50,000. 

According to the report of the Socio-
Economic Survey, there is no arrange-
ment tor supply wa.ter to 23 pE'r cent. 
of houses: and 50 per cent. of the 
housE'S, each cOntaining 10 families on 
an average, have got only one water 
tap. Eighty per cent. of the tube-wells 
arl' out of order since the last 10 years. 
The air is !>tufTy and full of smoke. 
You can imagine that from the amount 
of coal that the city consumes per 
day. It consumes 100 wagons contain-
ing 2,000 tons of coal per day. And, 
according to the survI'Y the smoke 
c1ep()!;it is about 2 tons per sq. mile 
p!'r day. Thl' streets are lit!'rred with 
hawkers, bulls, dogs, dust-him; and 
what not. There is no sitting accom-
modation in the schools and the stu-
dents tak(' thE'ir les!IDl1s standing in 
C'Ol1egcs and schools. The hospitals nre 
110 full that beds are being laid in the 
verandahs, st.air-case and the b('ds arp. 
now coming up to th(' entranC'C' of the 
hospitals. 

Though the population of proper 
Calcutta has been stated to be 35 The supply ot power ha9 already 
lakh.., in the last census, the census of been discus!K'd and I have raised these 
]961, still Greater Calcutta which has points several times in the last few 
got a population of 20 lakhs more Is so days. Even JWW the crisis of power i8 
integrated and closely knit with It that heightened due to the failure of the 
it is very difflcultto draw a delimi- D.V.C. to supply power. Naturally, for 
tation between these two areas. It is 3 Or 4 hoUl'll per day Calcutta is going 
an unplanned old city, no doubt, a city to be drowned In ·darkness. Thill Is 
of palaces and slums. Beggars a.Jld tht> appalling condition of the city of 
kings are living side by side. It is a Calcutta at the present moment. In 
city of factories and dwelling houses connection with tht' recent visit of 

... which have been huddled together the Queen to Calcutta, the ~ ll 1  of 
giving an excellent example of the England bas given a very vivid tlI.-
peacefUl eo-exi!ltencee of contradictory crtptlon of Calcutta in the followlnl 

straw. words: r1"'-------------------------------------------------- as eHalf-an.hour dllK'Uulon. 



Development APRIL 10, 1961 Of Calcutta 10390 

[Shri Aurobindo Ghosal] 

"Here sixty lacs of people live, 
take half meal, make paltry in-
come and sleep in the streets. 
The pillars of Bengal-jute and 
tea-have broken. The main jute_ 
growing area has been included in 
the Eastern Pakistan and the tea 
areas have been separated by 
Pakistan territory. The river of 
Calcutta port is gradually dying. 
The Calcutta today is the biggellt 
challenge to modern India." 

Mr. Speaker: Where is the hon. 
Member reading from? 

Shri Aurobindo Ghosal: It is a 
-quotation from the Spectator. I do 
not know if the Planning Commission 
has realised it. The Planning Commis-
sion was approached by ~ Chief 
Minister Of West Bengal for Rs. 200 
crores for the development of greater 
Calcutta. But th", Planning Com-
misssion has granted only Rs. 10 
crores in the Third Plan and it is very 
paltry amount for the development of 
Calcutta. 

The World Bank Mission sent a tl'am 
to survey and report on the develop-
ment of Calcutta. It has recommended 
that thE' Central Government should 
.accept a direct and special financial 
responsibility for the improvement of 
the conditions in t.he city and a con-
siderably larger allocation llhould be 
made in t.h", Third· Plan for ~ll1m 

clearanve and for the improvement of 
the city; secondly, that the failure to 
solve the probiems of the city of Cal-
rutia is putting impediments in the 
way m economic growth of the city 
and is also impeding the expansion of 
th", industrial programme in West 
Ben.gal and so on. Since at the time 
it reported, the Census results were 
not out, it said that the population of 
Greater Ca1cutlta was believed t.o be 
six million as against 3 5 mi1Iion in 
1948. The team has also said that 
Calcutta is t.he hub of India's industrial 
activity and export industries but no 
aspect of community development is 
keeping pace with the rapid growth 
of is pop l ~ that the' Corpor-
ation of Calcutta has neither the power 

nor the financial resources to cope 
with the staggering problems; the 
Central Government thinks that it is I 

the problem of the Government of' 
West Bengal, which, in turn, is strug_ 
gling with many other difficulties. It 
says that the very magnitude of the 
problem explains the inadequacy of' 
the response; everbody says that some-
thing ought to be done about it, it 
says, but no body is ready to do any-
thing for this development. 

Another observation is about the 
construction of an eltpressway from 
Durgapur to Calcutta; the fourth re-
commendation is that the scheme fot' 
the satellite port which is now going 
to he located at Haldia should be ex-
pedited in the Third Plan. They have 
also said that the cost of th(' develop-
ment scheme, as estimated at present 
at Rs. 2 billion, is not high and no 
more than the cost of a new steel 
plant. They also felt that the foreign 
exchange component would be com-
paratively small and the labour com-
ponent high, that the technical and 
financial assistance from abroad would 
be of value in such matters as land 
reelamation and town planning. 

These are, in a nutshell, the recom_ 
mendations of the World Bank Mis-
sion which surveyed the position. The 
importance of the scheme of Greater • 
Calcutta was emphasised by me [llso 
and I would like to quote one paper 
of Bombay-the Economic WeekZll-
to show it is of national importanre: 

"There are at least two good re-
allOTls why the primary responsi-
bility of· a programme for rede-
veloping Calcutta should be met 
at the national level. The influx 
Of refugees and the resulting 
breakdown of urban facilities-not 
to say the social tension-are 
direct consequences of the decis-
ions taken by national leaders to 01 

partition the country thirteen 
years ago. The other major fac-
tor adding to Calcutta'S burden 
has been the further industrial 
concentration since the launching 
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Of the five year plans from which 
whole country is going to benefit. 
Because of the rise of new indus_ 
tries, Calcutta's port facilities are 
under great strain. The appro-
aches to the city by road and rail 
are equally jammed. The migra-
tion of increasing batches of in-
dustrial labour has worsened the 
housing mess. To add to all this 
is the pollution of the city air." 

It is not only the feelings of Bengalis. 
It is the feeling of everyone in the 
land. The paper has also commented 
on the attitud(' of lhl' Centre towards 
thi!\ problem. Th('y have said: 

"The authorities at the Cl'ntre 
had displayed a peculiar astig_ 
matism whNev('r the qu('stion of 
Calcutta has c!"oppl.·d up in recent 
d !s('ussions .... little enthusiasm 
has bpen !;{'cn in high places to 
lak£' detailed measures for pulling 
CalCutta out of the present 
morass. Scarcity of houses, over-
crowding in ('duca;tional institu-
tions. middle class unemployment. 
refugee roncentration, shorage of 
adequalp water supply, lack of 
sanitation and other es.'!entia I 
health facilities. the inadequacy of 
transport, the overalJ lack of main-
tenanc(' in public utilities have 
piled themselves in the last de-
cade and a half one upon the 
other. True, there arC' other 
deeper psychological processes at 
work,but the aliention of Cal-
('utta in particular. and West 
Bengal more generally, from the 
wider political current in the 
cOllntry is at least partly explained 
by the grimness of iiving and 
working conditions." 

This is not the view of the Bengalis 
only. This is the opinion of all think-
ing people allover this country. 

The West Bengal Government has 
estimated the total cost of this project 
at Rs. 220 crores. but the echeme be-
ing a self-ftnancing one, the initial 
capital that would be required has 
been estimated at Rs. 75 crores. 

~pe n  on a resolution urging up-
on the State Government to proceed 
with the greater Calcutta scheme, the 
Chief Minister of West Bengal, in the 
West Bengal Legislative Assembly 
recently, is reported to have expressed 
grave concern about thc deteriorating 
living conditions in the greater Cal-
cutta area and had added that any-
how Rs. 200 crores should be obtained 
either from the Centn' or by the 
State or from any othel' sourc{' to 
save Calcutta from ruin. 

On thl' question of approaching the 
Centre for (hE' project. Dr. Roy said 
in the AS'sembly that hl' had spoken 
about the project to the highcst autho-
rities in Delhi and they had agreed to 
do something but that nOlw had indi-
cated about the sourc(' of finance. 

In the West Bengal budget, Rs. I 
('rOl'(. ll~ bN'n initially lIJ10tted for the 
scheme I would request the hon. 

n e~ to consider about sanctioning 
more money for the development of 
Calcutta. After the World Hcalth 
Organisation, the Ford Foul)dation also 
has undl'rtaken a survey and it has 
made three preliminllry recommenda-
tion:". They hav!' said that not only 
must the schemes relating to tbe 
supply of water, drainage and sewage 
be undertaken but that a town-plan-
ning for greater Calcutta should also 
bc taken up; that an organisation 
should be set up for planning greater 
Calcutta. "nley have also recom-
mended that the area should be ex-
tended from 200 Rq. mill'S to 700 sq. 
miles in the master plan. They have 
also agreed to finance the survey, and 
said that the extra mont'y that will be 
required to exlE'nd the area to 700 sq. 
miles !lhould b(, procun'd trom the 
World Bank al their initiative. Re-
cently, the outgoing United States 
Ambassador in India stated in Hydera-
bad that the money given under PL 
480 can be utilised for the develop-
ment ot Calcutta So, that source is 
open to the o ~ nmen  for tackling 
the problem. 

It i. reany ~ e that our 
Prime Minis!« has called the city of 
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Calcutta a dead city, a city of pro-
cessions and a city of nightmare and 
so on. The Health Minister has also 
commented that it is the dirtiest city 
in India. I agree with thii. But we 
must know who is responsible for this 
For whose utter neglect is the city 
going the path of Mohenjo Daro? I 
would like to warn the Government 
that the death-knell for the city of 
Calcutta would affect not only the 
State of West Bengal and the pepole 
of West Bengal but that it is the 'pros-
perity of India that will be affected. 
Therefore, I would request the hon. 
Minister to be less close-fisted, to be 
less uncharitable and take greater in-
terest towards the problems of West 
Bengal whic?! is the birth-place of the 
freedom movement and of modern 
Indian culture. 

8hri Raghunath 8ingh (Varanasi) 
'"Ole-

Mr. Speaker: I wil not call him; 
he has not given notice. 

The Minister or Labour and Em-
ployment and Planning (8hr! Nanda): 
Presumably the object of the hon. 
Member was to focus attention on the 
spriom; problems of Calcutta. ~  he 
1!(,l'ms to be oblivious of the fact that 
the Government is conversant with the 

l ~ of the situation. It has fully rea-
lised the gravity and urgency of the 
problem which confronts the city of 
Calcutta. In fact, the very vivid pic-
ture which the hon. Member has 
drawn of the conditions in Calcutta 
has been largely derived from a sur-
vey which was made at the instance 
of and under the auspices of the 
Planning Commission itself. The 
Planning Commission has a Research 
Programme Committee and it arrang-
ed for a survey of the city of Cal-
catta, which was conducted by Prof. 
Sen, Professor of Economics, Calcutta 
University. 

There can be no difference at opin-
ion as to the enormous and immense 
llroblems and the dlfftcult conditions, 

which are, as the han. Member has 
pointed out, in certain respects deter-
iorating. But this Government does 
not require any goading from the hon. 
Member 01' anybody else to do its 
duty towards Calcutta. It was on the 
initiative of the Government of India 
that some of the steps to which the 
han. Member has referred were taken. 
1"01' example, the enquiry by the World 
Health Organisation, to which the 
han. Member referred, was undertaken 
at the Government of India's request. 
A team of consultants was deputed to 
make a survey of the conditions re-
garding the water-supply, drainage, 
sewerage, etc. Later on, the Ford 
Foundation also was e e~ e  to take 
interest in the situation in Calcutta 
and a kind of preliminary survey was 
made by a team of the' Ford Founda-
tion. 

Some preliminary enqumes have 
been made, from which some sugges-
tions have emerged that some kind of 
a co-ordinating set up should be crea 
ted for this areR. It je intendC'd that 
by July, a team of three or four ex-
perts will be sent out and it is ex-
pected in a few months' time more 
complete reports wi1l come from that 
body. 

The hon. Member has cited the 
World Bank Mission's report, which 
urges on the Government of India to 
take a direct and special ftnancial res-
ponsibility for Calcutta. This has 
been done. In t}le provisions in the 
Plan, limited to Rs. 7,500 crores in the 
public sector, Rs. 10 crores have been 
provideCl and the Government of West 
Bengal has also made a provision of 
not Rs 1 crore, but Rs. 10 crores. It 
is Rs. '10 crores on the side of the 
West Bengal Government also. There-
fore, provision'" exists both on the side 
of t1i'e Government of India in the 
Plan and On the side of the West 
Benlal Government. All those con-
cerned have realiseti and they do 
realise their responsibilities. 

It has '&een sometimes questioned as 
to why the Government of IndIa 
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should take a special interest in one 
city alone and not in other cities, 

But those who ~ that stand lose 
sight of the fact that although the 
nation is interested in all the citie5, 
their improvement lind in solving 
their problems, Calcutt] stands by it-
self and attracts in a .;.,ecial sense ~ 

responsibility of the Government of 
India because of the magnitude and 
charaeler of the prohle",. So there is 
no diffprence of onimon regarding 

that. 

Certain ~c eme  arl' nOw afoot are 
undt'f consideration. Tne han. Mem-
ber has mentiont'd ~  .. me of thp. 
schemes. There is an idea to develop 
a certain area of 55,000 acres in fOUl' 
thanas. This is in :Jrder to have an 
integrated development of that area, 
m ordl'r to be able to disperse a part 
of the population, Thi!, as the hon, 
Member pointed alit. is a self-financ-
ing scheme We ha'lo::! !leen informell 
that-apart' from th<! c!'edit that hu 
to bp obtained throu.1h 'lome arrange-
ment from the banks--as the area:: 
devl'lop the money is going to come 
back. Of course, tll< ~ eme of the 
W.H.O. is n limited sc'heme-ques· 
ti"ns of water-supply, sewerage, 
drainagl' etc.-and H'crt' is an imme· 
diate scheme and there !s a long-term 
programm('. The Government of 
Bengal is considering the suggestions 
already made. It is a preliminary 
report. The W.H.O. has also to makt, 
a final report giving :ts final ideas of 
the ~e eme. 

Shri Rarhlluth Slnrh: May I know 
what thr' o e nmel~ I" doing to re-
move the salinity of the water that I. 
used by 80 lakhs of pc"ple in Calcutta? 
There ill not a single drop 01 sweet 
water available in Calcutta. 

8brl Nanda: The hon. Member 
knows the decillion that has been 
taken in this regard. It is not an 
ealY thfng. The scilcme of Farakkll 
Barrage is the an.we: 10 that problem 
This has been proper:y included in 
the Thlrt! Five Year I'hn-hon. Mem· 
bPrs know that already. 

In all these various <:hrections the 
work has to proceed, Then, there is 
the move that has bCen '!lade by tlw 
Ford Foundatron. It,. ai.:! has been 
sought in order to have a fulll'l' pro-
gramme, a kind of piJ.!,} which wi!! 
integrate not only the features cover-
ed by the W,H.O. ~ ~ .~me but oth!:!l 
features like tran:o;port, other utilies 
ttl'. After all, wc are not having all 
lhese enquiries and sendi'.',g out teams 
of experts simply to glf.:m facts. Cel 
lainly the intention Is thnt a propel 
programme is made, d ploper scheme 
is worked out and it ::hou'd be imple-
mented. They hav(' l~o to l'onsider 
thl' question as to 11)\"/ :t is going to 
be implemented. 

Mention was made of c •. rtain obser-
vations made by ~ lIn 'ted Stat8 
Ambassador who has now gone back 
to the States, That is hring ver)' 
muc'h misundl'rstood 'rhere is some 
kind of a viE'W as if the Ambassador 
can dole out c('rtain funds which he 
has at his disposal allo which tIll' 
Government otherwi'lc hilS not ,ot. 
Therefore, when someb(1QY goeli to 
Bombay they talk of, S3Y, roads, and 
when 1I0mebody goes to SOniC' other 
city thE'y talk of some ot.her problems. 
The World Bank ~ o l  report has 
drllwn pointed attention to the pro-
lem~ at Calcutta. Th:u ~ perfectlJ 
all right. 

Shrl D. C. Sharma <Gurdaspur): Do 
you IWt Similar reports about other 
cities allo? 

Sbri Nanda: Other citics havl' their 
problpms. TI1I'Y hav(' there pllUlB and 
the various Statcs h,.{, tryjng to do 
something. I have !lIre-ad) said thet. 
But we recognise iii Cit !cutta illS 

special problem for wh'd. we feel a 
special sense of l·cJ"onsibllity. That 
cannot be denied. Therefore, what 
has to be donl' will b .. don .. by us. 
It is true' that PL. 480 f .. . ~ are avail-
able with thp Governnlf.'nt of India. 
In the Draft Outlil1t' it. hal' been 
mentioned as to how much it ill. 

1'he!le ~. 400 crorc,i fOl'm part of 
the budgetary resourL'M (,orrespond-
~ to external assllrtanc(' of Rs. 2,200 
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crores, According to ~ procedure, 
suitable schemes 10,' inclus.'on in the 
programme of ilss;sthnce uncler PL 480 
are framed by GovLrnnwnt and, from 
time to time, are offered -.0 the repre-
sentatives of tbe uniteJ S+ates and 
schemes which qllalify f.:lr assistance 
under that head are taken up. There-
fore, once the accelltancc or the res-
ponsibility is there both by the GO\'-
ernment of India and tbP. Government 
Of Bengal, and provision 11 wing been 
made as to the o l c~ from which the 
money is to come, it is not a matter 
of debate or discusslun of tris kind. 

Therefore, I have anJwered thE 
question in these terms, We are 
aware of the problem, of its dimen-
sions and intensity, anc;! we have been 
working on it, not now but for somE: 
time past. Surve;rs have n~en madE: 
at our instance and team'; t-ave beEn 
lent out to prep:.'IIe scheme!!. And 
when the scheme3 are pH'?Lr(·d at (lur 
instance, certainly we shoqld be trus-
ted to do the rest. I do not think 
that the hon. Member net'd t.ave al'Y 
apprehension on nll.~ score, I think 
I have stated my c.ue, 

Shrimatl Renuka Ray (Maida): I 
would like to knJ\" from 1he han. 
Minister whether the resoilrces re-
quired for the expa:1sion anrt develop-

ment of Calcutta are now available. 
Has the Planning cmm ~ on agreed 
to this expenditure" Also, may I 
know whether external assistance is 
available for this? . 

Shri Na.nda: I have practically 
covered that point. External assis-
tance is in terms of any f(lreign ex-
change that is re.J,uired for sny pro-
gramme. If we have adopted a pro-
gramme, eertainly we will provide the 
foreign exchange for that purpose. 
Otherwise, there ;s no question of 
dired linking with any foreign assis-
tance. When foreign help comes to 
the Government of IndIa, out of that, 
we make provision aCI'ording to the 
urgency and priority of the project. 

Shrimati Renuka Ray: Will the 
projf'Ct have the amount needed by it? 

Shri Nanda: We have made a cer-
tain provision at lhl; slage. As the 
work proceeds, If anything mort 
neNis to be done, we shall certainl, 

try to do that. 

18.29 MS. 

The Lok Sablta then adj()llTTl(,ci h 
Elet)en of the Clock on Tuesd41 
April 11, 1961 :Chaitra 21, 188 

(SakaL 
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COLUMNS WRITTEN ANSWERS TO 
ORAL ANSW'ERS TO 
QUESTIONS 

S.Q. 

No" 

Subject 

Conditions of Central 
Government employees 

Education of children of 
Government employees 

'Alizc' anti-suhmarine 
aircrafts 

Assam Road Tax and 
West Bengal Entry 
tax on tea 

National Cnnsciousn('ss 
among students 

Durgapur coal washer)' 

Books in Braille script 

10'50-51 

1 ~ 

10157-59 

10159--61 

10161-63 
1409 

1410 

1411 

1412 

Affiliation of colleges 1 01 ~ 

Salaries of teachers of 
Universities and 
Colleges 101f,5-70 

1414 I nterest lin Postal Sav-
ings Bank deposits 10170-'71 

'416 Accidem in llimachal 
! Pradesh 10171-73 

117 

t ,19 

.1 

422 

Indian participation in 
Oil Companies 

Zila l'araishad Elections 
in Orissa • 

House tax in Delhi 

Grade IV t'mployees 01 
Orissli (Jovernment 

·,N.Q. 
'10. 

14 1 nc e ~e in ra ICS 
Kerosene Oil 

~  ANSWERS TO 

of 

'°173-77 
10177 -7[\ 

1°'78 '79 

IO,"O·HI 

QUESTIONS 10IRS--10132 

.Q. 
'io, 

13 Survey of Medicinal 
plants 

5 Scientific and Cullural 
History or World 
Poppy crop in 
Mandsaur , 

Gauhati refinery 

101115 

y;>emands of I murance 
employees. 101""-119 

4 ~ Withrawal of Indian 
L'Urrency in Kuwait 101 RC}-<)O 

-4%5 Diplom.1I of rurali nsti-
tUln 10190-?l 

1426 ~ 1 n  in border area, 10191 

QUESTIONS-cMlrd. 

S.Q 
No. 

Subject 

1427 Release (If land in Delhi 

1430 

1431 

Production of pi!: iron 
in private sector 

Employment facilities IiI\' 
the dumh and the blind 

National C:yc1ists' 
Federation of India 

Recoverv IIf muncy from 
Pakistan' . 

1432 Caslial lahour 

[1.S.0. 
No. 

2973 

2974 

2975 

2977 

~  

2979 

2980 

Welfare of Backward 
Classes in Punjah 

Indian Private Invest-
ment in Ceylon 

Primar\' schlN)1 teachers 
in Maharashtru 

Central after-Que omc~ 

in Maharashtra 

Southern Zonal Council 

Pensioners 

Pension settlement 

o ~ on nf irun ort' 

COLUMNS 

10192 

10193 

10193 

10193 '94 

10194 

10'97 

10197 

'01 97...q1! 

101911 

etc, 10199 

Steell'lunt al Salem I f) I '19 ·-1 OlOO 

Tribal Rural Wt'lfare 
SchemeH in ~  1020U 

2983 Examination of pro· 
posals before unction 
of CXpt'ndilure ,0lOO{)1 

29114 Pmfit50ffnrcign rdinc-
ries el~. 1020' ·-02 

2985 p~11 pcndinll hefnrt' 
appellate ~l n  Cnm-
miR5ioner\ 1011)% 

29111\ Freight paid to f(Ireilln 
shipping l.YlJla'rn' '0201 -{)3 

2987 After-care homes 10203 

2988 Fire in Kumude \'ilJaRt' 
in Oris.. 1 ~ 

29119 PrimarY e l ~l 1 in 
Punjah' 1021"04 

2990 SmuaJing of Diamond \ ,C,l"4-"S 

%991 ExcillC dUly 0" Auam 
tea 

2992 Cnu oven rlanl in 
~ SIIIt' 

2993 Akali qiJa1ion in Delhi. 

2994 ~  ~ m n INChcn 
in Indian Univenilie, 

10105 

10206 

102e-(; 

10207 
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WRI'ITEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Sub;ect COLUMNS 

No. 

2995 Merit-cum-Meanl Scho-
larships in Punjab 10207-08 

2996 Teachersof Punjab and 
Kurukshetra Univtrrsi-
ties 10209 

2997 Fall in Central taxes in 
Rajasthan . 10209 

2998 U.K. loan for private 
Sector industries. 10209-10 

2999 Nagarjunakonda ex-
cavations . 10210-1 I 

3000 Ballo:," ca r 102 II 

3001 Illegal arms manufactur-
ing Companies . 10211 

3002 Protected monuments in 
Madras 10212 

3003 Case against Manager of 
Bank of China . 10212 

3004 Smuggling of foreign 
liquor from Delhi to 
Bombay 10212-13 

3005 Tribal land-holders in 
Tripura 10213 

3006 Criminal cases in Tripura 10214 

3007 

3008 

3010 

3011 

3012 

3013 

3014 

~mon on in Sab-
room, Tripura 

Storage installations for 
imported petroleum pro-
ducts 

Sahitya Rachnalaya in 
Orissa 

House rent Allowance 
for civilian employees . 

Census 

Girls'education in Orissa 

Arrears of various taxes 
in States 
Storage capacity for 
Kerosene and diesel oil . 

30lS Foreign Payments 

3016 Ek'Ction petitions 

30t7 Iron and sleel require-
ments of Andhra 

3018 National Botanical Gar-
den. Lucknow 

3019 B.larding stipends to 
S.C. and S.T. students 
in Tripura . 

3020 Admission tests for Tri-
pura students 

302 I High school ncar Agartala 
airport 

30U Old Pala..:e of Manipur . 

3023 A rare species of Bower 
In Ukhnll.Mlnlpur • 

10214 

10215 

10215 

10215-16 

10216 

10216-17 

10217-18 

10218 

10218 

10219 

10219-20 

10221-22 

10222 

10222-23 

10223 

10U3 

1021.4 

WRI'ITEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Sub;ect COLUMKS 

No. 

3024 Distribution of surplus land 
to landless labourers in 
Orissa 10224 

3025 Hindi in Kerala . 10224-25 

3026 Seizure of Pakistan cur-
rency . 10225-26 

3027 Central Bank Governors' 
O:mference .• 10226 

3028 Bigamous marriages 10226-27 

3029 Syllabus for Hindi in I.A.S. 
examinations 10227 

3030 Class IV employees 10228 

3031 Assistants 10228-29 

3032 Mystery of falling stones in 
Rajendra Nagar, New 
Delhi . 10229-30 

3033 Seziure of plastic goods. 10230 

3034 Vocational courses for 
BackwardClass students in 
Punjab . 10230-31 

3035 Primary education Himachal 
Pradesh .  .  . 10231-32 

OBITUARY REFERENCE 

The Speaker made a reference to 
the passing away of Dr. Natbar 
Pandey who was a member of 
the first Lok Sabha. There-
after members stood in silence 
for a short while as a mark of 
respect. 

STATEMENTS BY MINIS-
TERS 10234-37 

(i) The Minister of Home 
Affairs (Shri Lal Bhadur 
Shastri) made a statement 
regarding the condition of 
Col. Bhattacharjee who had 
been kidnapped by Pakis lani 
armed ~ol cemen from Baira 
village III West Benga\. 

(ii) The Minister of Defence 
(Shri Krishna Menon) made 
a statement regarding entry 
of Pakistani troopS into 
Indian territory and firin& on 
Indian troops on the Kathua 
border of Jammu and Kash-
mir on the 3rd April, 1961. 

PAPERS LAID ON THE 
TABLE 

(I) A copy oi Noti6catillll No. 
21-13-60-Delhi publisbcd in 
Delhi Gazette daled the 18th 
Mlrch. 1961 makinl certain 
amendment to the Delhi 
Municipal CofJ'Oration . 

102]8 
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PAPERS LAID ON THE 
TABLE-contd. 

(Facilities for Mayor) Rules, 
1958, under sub-section (2) 
of Section 479 of the Delhi 
Municipal Corporation Act, 
195'7. 

(2) A copy of Notification No. 
S.O. 2688 dated the 4th 
November. 19110 under prov-
iso to sub-section (2) of 
Section I8A of the Industries 
(Development and Regula-
tion) Act, 1951. 

REPORT OF ESTIMATES 
COMMITTEPr-PRESENTED 

Twenty-eighth Report was 
presented. 

LDAILY DmaT} 

COLUMNS 

10238 

COLUMNS 

DISCUS-HAL-AN-HOUR 
SION . 10]81-98 

Shri Aurobindo Ghosal raised a 
Half-an-Hour discussion on 
poinlR arising nut of the ans-
wer given on the 28th Ft'b-
ruary, 1961 to Starred Ques-
tion No. 397 regarding de-
velopmt'nt of Clacuttll. The 
Ministt'r of Labour and Hm-
ployment and Planning (Shri 
Gulzarilal Nanda) replied 

to tht' debatt'. 

AGENDA FOR THURSDAY. 
APRIL. JJ, 1961/CHAlTRA 21, 

1883 (SAKA) 

DEMANDS FOR GRANTS 10238-10387 
Further discussion and vOling 

on the Dt'mands for Grants 
in respect of the Ministry 
of Commerce and Industry. 
Discus.ion on tht' Demands 
for Grants in re.peet uf tht' 
Ministry of Defence . 

Discussion on Demands for 
Grants in respect of the Mi-
nistry of Commerce and In-
dustry continued. The 
• tiscussion wu not concluded. 
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